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LOX SABUA DEBATES 

LOIC SABRA 

Tbr_ay, April 16. 19117} 
Challra 26, 1909 (SAU) 

n. Lok Sabia met tit 
Ele.~n ollhe Clock 

[MIl. SPBAKBR III lhe Chair J 

(B",II.hj 

KUMAlU MAMATA BANBR.JBE: 
a_rty coDltalulatioDs. 

SHR.I S. JAIPAL R.EDDY : We also 
welcome you. 

Mit. SPEAKER: What bas happe-
Ded ., Welcom. for wbat ., 

(Tr",,'atIDII] 

SHRI V. TULSIRAM: Accept COD-
aratulalions from us as well. 

Mil. SPEAKER: You bave not 
elected a Dew persoD, he remains the 
same persoD. 

(1,,'err_1'llolI.) 

MR. SPEAKBR: Still h. remaia.s 
the same Speaker. 

(I "t.rr_ptlo1l.) 

MR. SPEAlC.ER.: It was witbiD hi. 
ritht to bria. the motioD. 

{ &6111111 

paop. MADHU DANDAVATE: 
M, c ..... tul.doDl. 

SHlU P. KOLANDAIVELU: How 
can you accept consratulations from Pro· 
fessor ? He is tbe main man .••••• 

THE MINISTER OF STATE OP 
THB MINISTRY OF CIVIL AVIATION 
(SHRI JAGDISH TYTLBR): They did 
not know what tbe), were doing yesterday. 

(Trans/ationl 

MR. SPEAKBR: It is upto him 
to do it or not. 

[English] 

PROF. P.J. KURIEN: They kno" 
tbat you are kind-bearted. So, tb ey are 
sayinB liko that. 

[Trallslatlon] 

SHRI V. TULSIRAM: You have 
won and my coollatulations to yoo for it. 

MR. SPEAKER: I accept tho conll'a. 
tulations of Sbri Tulsiramji. 

SHRI BALKA VI BAIRAGI: Mr. 
Speaker, Sir, kindly listen to what I have 
to say today, Mr. Speaker, by your per-
misson, I have merely to recite 4 liDOS ill 
vorse, for hone Prof. Dandavavo : 

"Nasbeman to salamat bai, lulj. 
sbtan bbi salamat bai, BhuladeiD 
ab aap vo lambo, yahaD ulfat 
hi ulrat bai." 

Sir. listen two more Jines 

"Kabhi yo aaa late beiD, lCabbi 
bijli sirate hein, Inben tallee' 
bas yeb bai, yo tinko bach tyon 
jato hein." 
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MR. SPEAKER: It will be saved. 
do not worry. We are all colleaaues. 

[Englls"] 

PROF. N.G. RANOA: Let me COD-
aratulate your Deputy Speaker who COD-
ducted the proceedings yesterday. 

MR. SPEAKER: Yes, I think that 
aoes to him. 

SHRI BALKA VI BAIRAGI: I am 
afraid that he will bring such a motioo 
agaiDst bon. Deputy Speaker also. 

MR. SPEAKER : We win all work 
together, it is a routine matter. We do 
not have any ill-feeling or hostility bet-
weeD us. You have to initiate matters, I 
am medy youe 8ervant. If you say some-
&laiD., it is your greatness.. jf you do not, 
then also it ;s your greatness.. What cu 
I say in it? I am in your hands. 

SHRI RAM SINOH Y ADA V: Mr. 
Speaker I Sir, it is for the elders to graat 
pardon. 

WELCOMB TO PAR.LIAMENTAR.Y 
DELEGATION FK.OM MONGOLIA 

[Eng/11th) 

Ma. SPEAKER : HOD. M-eBlber., at 
6e .eut..,t, I ha .. , to make an .nD01lOo.· 
mente 

On my own bebalf aod on behalf of 
the Hon'ble Members of the House, I 
'have sreat pleasure in welcoming His 
Excellency Mr. Bat-Ochiriin Altangerel. 
Chairman of the Great People's Kbural 
of the Mongolian People's Republic and 
the Hon'ble Members of the Monsolian 
Parliamentary Delegation who aTe on a 
visit to Iodia as our honoured auests. 

Tbo -other Hon'bte Members of tbe 
deleptioa are : 

(1) Mr. DanzanlYo Radnaarqcba., 
M.P. 

(2) Mn. Sunduyn Odgerel, M.P. 

The Delegation arrived bere toda, 
morning. Tho), are 80W seated in tb. 
Special Box. We wish them a bappy and 
fruitful stay in our country. Through thom 
we convey our greetings and best wlsbes 
to the Chainnaa of tile P.reeiclium of tb. 
Great People·.. &burel, lb. Parliament, 
the Government and the friendly people 
of the Mongolian People·s Republic. 

1---
ORAL ANSWERS TO QUESTIONS 

{English] 

ClandestiDe sale of banned medlel ... a 

·677. SHRI A. JAYAMORAN :WflI 
the Minister of HEALTH AND FAMILY 
WELPAIlB be "eased te state: 

(8) the names of medicines tbe sal. 
of wtaich has been baa" in etae oountry 
in the recent palSl ; 

(b) whether Government haw .... y 
machinery to check and prevent claDdes-
1ine sale of sDeb med~s ; 

(c) whetber cases re.ardin. tbe sale 
of sucb medlctnes after the impositton of 
ban have 'been brougbt to 1he notice of 
GO\ ernment : and 

(d.) if to, the detail. thetCQf ? 

THE MINISTER OF STATE IN THI! 
MINISTRY OP HBALTH AND 
FAMILY WELFARE (KUMARI SAROJ 
ltHA?ARn£) • (a) The lIa... 'Of tbe 
medicines the ea1e 'f6 wbich ... _D 
banned is giien in Statement-I below. 

(b) The State DrulI Cootrollen who 
are tho DcemiDI 81Jttloritiea for maou-
facture aDd salo of dftIp tbroualt ... ,..em 



.1 liceDalDl and renewal of licensinl, 
tbrouah their inspectorate staff check and 
preveDI clandestine sale of medicines 
problbited by tbe Government. 

(c) After the ban order most of the 
IOnDalatlons covered by tbe notification 

Oral A •• "*,, 
are •• Ioid ia tbe markot. However, 
lome affected firms had obtained stay 
erders from various hiab court.. AI luch 
some banned formulations continue to 
be sold in tbe market. 

(d) Details of sucb dru IS are .yeD in 
Statoment .. II below. 

StatemeDt-1 

1. Amidopyrine. 

2. Fixed dose combination. of Vflamins witli anti-inftamatory .Fnts and 
trauquiIJisera. 

3. Fixed dose combinations of Atropine in Analgesics and Antipyretics. 

4. Fixed does combinations or Strychnine and Caffeine In tonics. 

5. Fixed dose combinations of Yohimbine and Stry~hnine with Testosterone 
and Vitamins. 

6. Fixed dose combinations of Iron with Strychnine, Arsanic, and Yobi-
mbine. 

7. Pixed dose combinations of Sodium Bromide/Chloral hydrate with othet 
droas. 

I. Phenecation. 

9. Pixed dose combinations of anti-histaminics with anti.diari'hoeals, 

10. Fixed dose combinations of Penicillin with Sulphonamides. 

11. Fixed dose combinations of Vitamins with Angalgesics. 

12. FbI:.d dose combinations. of Tetracyeline with Vitamin C. 

lj. Fix~d dose combinations of Hydroxyquinoline group of nrugs except pre. 
parations whi~h are used for the treatmont of diarrhoea and dysentry anel 
'at external use only. 

14. Fixed dose combinations of Stetdids ror ititernal use except combinatioii 
of Steroids with otber drugs for the treatment of Asthma. 

IS. Fixed ddse combinations of Chloramphenicol for internal use except cambia 
natioD of Chloramph'nicol and Streptomycin. 

16. Plxed dose combinations of Brgot. 

1'. Fixed dose combinations of Vitambu witb anti-T.D. drugs except cdmi:Ji~ 
a.doD of IS8Diazid. with PYridoxine B,4rochleride (Vitamin Be ). 



, Drill ., .. ,., APkU.l',IMt Dr.I • ...,.., I 

18. PenciUla stlD/eye ointment. 

19. TetraC1CJiao Uquid oral preparations. 

20. Nialamide. 

21. Practolol. 

22. Metbapyrllono, Its salts. 

23. Methaqua)one. 

24. Oxytracyclino Liquid Oral Preparations. 

25. Demec)ocyclino Liquid Ora) PreparatioDs. 

26. Combiaation of Anabolic Steroids with other drul'. 
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6_1 A. JAY AMOHAIII: Mr. 
.,..k., Sir, It... reported Mme time 
__ .... t Cbere .as a ..... from tIM 
~r Il'Oupa from various States, 
,,"ul.l1y Ira. Tamihledu that Govern-
meat lIIou1c1 t .. ke a aerie. of mealUres to 
ccmpJetely weeel eut harmful aad irrati .. 
... oombtaatlon IfII drugs which ere sold 
... the market. ;The common people arc 
1D00tly BOt aware of the 26 categorios of 
.... 1. wlNeb are bat"mrul aDd injurious to 
IJeaIth, having single ingredients and 
oomlt' •• tiMi druss covering about 2000 
pr.duets." Even DOW, sucb medicines like 
NovaJain, AnaJgin, M exoform, sleeping 
pins witb a bigh degree of potency are sold ' 
in t)a, mark"~ I WGoId like to koo\\' from 
&be Ito •. M pi,.er wbether fila Govornment 
"ill eODsidor creation of separate Depart-
meDt with adequate manpower for eifec:tiYe 
control and prevention of sale of banned 
items of mediciaes in a clandestine 
manner. As in the case of publicity given 
for the necessity of triple vaccination to 
the Infants and also harmful effects of 
liquor and narcotic drug consumption, I 
would like to know whether tbe Govern-
ment will give wide publicity in Radio 
.84 Te1evisioo media .. esarding baaning 
of these medicines and the harm'ul effects 
of tbese medicines. 

SURI P. KOLANDAIVELU : He bas 
liven the answer also. 

(Interruptions) 

X.UMAIU SAROJ KHAPAIlDE: 
SiI'. we are 8Ml1'e of this fact. Some 
maoefacturel'l in Bombay and Weat 
..... iled tMit" Writ Petitions in die 
Hilb COUlU at Bombay aod Calcutta 
..... tbe decision to "an lIUlaufaeture 
and .ale of the drup and the Silh Courts 
have lueted interim Sta, Orders for t&e 
products, as there was at that time no 
provjsiOD in tbe Drugs .and Cosmetics 
Act to ban the already licensed formula-
tions. Tlte Act was amended in 1982 and 
the GDvernme.nt JlOt powers to prohibit 
bJlport~ maJ3ufacture as well as sale 
~spectivoly of drp8 formulations moviog 
in ttae market., considered by the Govern-
JIleJlt to be irratloD&1 and harmful. The 
GovorDJJlent thUi prohJbitf'd manufacture 
aDd laJe of 22 drua formulations including 
tbe many fixed dose combiDations. Under 

tbe amended Act, tbe Central Government 
have further Issued three more notifica-
tions prohibiting manufacture and _Ie of 
another 4 drul combinations. 

SHRI P. ICOLANDAIVELU : 
happened to Novalgin, Anacin 
Sari don 1 

Wbat 
and 

SHRI A. JAYAMOHAN: Sir, tbe 
hone Minister has stated that the various 
High Courts bave g .. anted Stay Orders to 
baD the sale of tbese medicines. I would 
like to know from the bon. Minister as 
to what steps the Government has taken 
to vacate tbe Stays in the interest of the 
public. These medicines are harmful aad 
tbey are unhealthy for tho people who 
are consuming these medicines. 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT AND 
MINISTER OF HEALTH AND FAMILY 
WELFARE (SHRI P. V. NARASIMHA 
RAO) : We bave written to all tbe State 
Governments to take every step that is 
needed to set the Stay Orders vacated 
because the lituation is rather unsatisrac-
tory. Now. if there is a category of drugs 
out of which there are certain formula-
tiOD and tbe manufacturer of a few 
formulatWos has gone to tbe Hip 
Court aDel lot a Stay Order, he 
goes on marketiDg his formuJatiens while 
the otbers are banned. So, thiS is an 
uns,tlsfactory situation. We are trying 
our best to aet the Stay Orders vacated 
and since there Is essentialJy tbe need to 
keep a watch and have a uniform policy 
and a process of monitoring, the proposal 
no\\ is to set up a Cell to monitor the 
drugs and their effect. Now, if this 
monitoring takes liJace regularly and 
qukkty, it will be possible to do the 
banning process under the Act equally ~ 
regularly and quickly. The idea is to 
bave a Cell consisting of a Central Wigg 
and a Perlpberat Wing. The Central \\itl. 
wilt be located in known hospitals from 
where the monitorinl wilJ take place aad 
the Peripheral Wing will go ftom place to 
place or will keep a watch on the Primary 
Health Centres and other aroas as to the 
effect of the drugs that are being sold 
.til.D. Now tbi. is stUI in the o1IiDa, iD 
t he initial stage. After it is set up and it 
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starts functioning, it will have to be leen 
what the results are. But we are very 
much alive to the situation. 

PROF K. V. THOMAS: Sir, the 
same medicine which has got tbe same 
ingredient is sold under different brand 
names by different companies. The price 
also varies from one brand to another. 
My question to the hone Minister is 
whether steps would be taken to have a 
uniform price for the same medicine 
havina the same ingredient '1 

SHal P. V. NARASIMHA RAO: 
Sir, this multiplicity of formulations has 
become a very big problem in our country. 
In some other countries, they have cut 
down the number drastically. We are 
also trying to cut down the number to 
the extent possible. under the circumsta-
nces bere. But I must say the success so 
far has only been partial. Again, there 
is litigation, there are complications in 
this. We are trying our best to see that 
an this confusion tbat is arising as a 
result of thousands of formulations being 
in the market is reduced, if not altogether 
removed. 

About pricing, it is very difficult to 
exercise any strict control. There is a 
modicum of control but within that range~ 
prices are bound to vary. 

DR. K. G. ADIYODI: Sir, is there 
any proposal to have a common pharma-
copoeia as In other countries consisting 
of various systems of medicines in our 
country '1 

SHRI P. V. NARASIMHA RAO: 
Sir, on the allopathy side, it IS already 
there. On the Ayurveda, on which I will 
have occasion to answer another questIon 
today, we are trying for the single drugs. 
but, it bas not been found easy to have 
a full pharmacopoeia on the pattern of 
Western ptarmacopoeia in the case of 
Ayurvedic and other drugs here. 

[T,tmslatlonj 

SHR.I V. TULSJRAM: Mr. Speaker, 

Sir, I also had a similar qaestlon .to •• t 
But OD the basis of ballot it bas bee~ 
put under tbe catelory of written anlwen. 
The reply of the hon, Minister, ia vllue. 
She has stated that the firms on wbicb 
ban orders were issued have obtained 
stay orders from various courtl. We 
cannot complain in the Houae alainlt 
tbe sale of those drugs which have be_ 
banned by foreign countries and our own 
country. In this situation, what steps are 
being taken to get the Stay Orden 
vacated at the earliest and what arraole. 
ments will be made in future ill this 
regard ? 

SHRI P. V. NARASIMHA RAO: 
We have written to the State Governments 
and I think early action will be taken in 
this respect. 

IDcldeDce of goitre 

*678. SHRI K. N. PRADHAN: Will 
the Minister of HEALTH AND FAMILY 
WELF ARE be pleased to state : 

(a) the number of persons sufferiDl 
from goitre in the country at present. and 

(b) the steps taken to control this 
disease '1 

[English) 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SARO] IC.HA-
PARDE) ~ <a) According to estimates, 
140 million people are exposed to severe 
iodine deficiency and the actual Dumber 
of persons suffering from goitre Is 
estimated to be around 40 million. 

(b) lodised salt is the simplest aDd 
cheapest method for the preveDtion 01 
goitre and other iodine deficiency dlscre-
ers In order to tackle the problem of 
goitre/iodine deficiency discreerl, tbe 
Government has decided to jodi.e tbe 
entire production of edible salt in • 
phased manner by 1992. The tarlets or 
aDnual production of fodlsed salt are .1 
under :. 
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1987·88 

1988.89 

1989·90 

16 lakh tonnes 

22 lath toones 

30 lath tODnes 

Tie remaioiug lO lakh tonnes of 
lodiled salt is expected to be raised by 
1'99.2 to achieve the production of 50 latb 
tOnM8 of iodised satt. 

[T,QII'/lIl1on) 

SHRI K. N. PRADHAN : Mr. Spea-
ker, Sir, the gland in the neck of a human 
beina is known as' the Thyroid gland. 
The physical and the mental developm:nt 
of a .perSOD is dep:ndent on the substance 
manufactured in this gland and Iodine is 
tbat substance. As the hon. Minister has 
stated In his reply, about 14 crores or 
people are suffering from gOitre due to 
Iodine deficiency. It is also true that 
Government fiaures cannot be much relied 
UPOIl and tbe actual number may be Car 
Ireater. Man is ameated by many dr~ad
fut dis\!ases, but people are not conscIous 
about this disease even today. Even 
educated people are not aware of this 
disease which has affected tbe whole 
natioll. It bas affected the physical and 
mental deve10pment of the majority of 
our people. I want to kn ow from the 
hOD. Minister whether any programme 
on the national level has been formulated 
to eradicate this disease '1 Further, what 
are the places in the country where 
surveys have been conducted and where 
Iodine defiCiency has been found in food 
and water and what measures have been 
taken to provide iodised salt in large 
quantifes in those areas "l 

[EngliSh) 

KUMARI SARO) KHAPARDE: 
The Hon. Member bas asked me two-three 
questions in a row. I would like to answer 
the first part of tbe question. 

Tho Government has takeD a number 
of acdoos in tbis respect. Firstly. all 
States aDd Union Territories have been 
addre.ed by the Ministry of Health and 
Family Welfare that financial assistance 

will be available from the Central Gov .. -
ment for estabJishment of Boitre control 
centre at the state level. Secondly tbe 
financial assistance sbaH be available for 
the production and distribution of proto-
type material for providing communication 
support to help education programme on 
gol.re, emphasizing tbe need for greater 
consumption of iodised salt in goitre 
endemic areas for control of goitre and 
other iodine deficiency diseases. 

A scheme tor disbursement of subsidy 
to manufacturers towards cost of chemicals 
like potassium, calcium, iodate for use 
in iodisation of salt has been annouaced. 
An all time high production of iodised 
salt i.e., 7 50 Jakh A-f. T. bas been achieved 
during the year 1986 .. 81. The concerned 
States and Union Territories have been 
advised to issue notifications baoning the 
sale of salt other than the iodised salt in 
tbe States under the Prevention of Food 
Adulteration Act. All the States and Union 
Territory Governments have been advised 
to undertake surveys to assess the magDi-
tude of goitre, iodine deficiency diseases 
in areas where surveys have not been 
done. Copie~ of the posters and pamp-
hlets both in Hindi and English have been 
sent to all the States and Union Territories 
for educating the masses for consumption 
of iodised salt. 

The second part of the question, which 
I would like to answer, is about the areas 
and whether survey has been done th .. o 
or not. According to the survey reports. 
in India the endemic goitre belt stretches 
across the entire sub-Hirna layan region 
and includes the States 01 Jammu and 
Kashmir, Himachal Pradesh, Uttar Pra-
desh, Bihar, West Bengal, Sikkim" Assam, 
Arunachal Pradesh, NagaJand, Manipur, 
Meghalaya and Tripura, besides PUnjab, 
Haryana and tbe Union Territory of 
Chandigarh. (lnte rllptions) The endemic 
goitre is also fund prevalent in certain 
districts of Madhya Pradesh, Gujarat aDd 
Mabarashtra. The survey is weJJ iD 
progress Interruptions). 

Sir I wou1d like to tell the honourable 
Memb;r. the States where the disease. is 
most pre, alent. The study group appoin-
ted under the chairmanship of Salt 
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CommissioDer. amODI other thiDls, stated 
that the goitre is Dot restricted to any 
particular area but is a natioDal problem. 
However, this disease stretches across tbe 
entire sub-Himalayan region. Other tbins. 
I bave already mentioned. 

MR. SPEAKER: You Jay it on the 
Table of the House. 

[Translation} 

SHRI K. N. PRADHAN: Mr. 
Speaker, Sir, the hon. Minister in her 
reply bas stated that the best method is 
to provide iodised salt and in order to 
ensure the use of iodised salt in the entire 
country, the Government has kept the 
production tarllet of 16 lakh tonnes of 
iodised salt in the year 1987-88. I want 
to know as to in which places in the 
country iodised salt producing units have 
been set up and where will they be set up 
in the near future and what are the names 
of places where laboratories for testing 
iodine content are being estabJished ? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT AND 
MINISTER OF HEALTH AND FAMILY 
WELFARE (SHRI P. V. NARASIMHA 
RAO): Sir, among the recommendations 
of one of the committees, which was to 
rfview the production of iodised salt, 
one Is that we should make it open to 
private manufacturers. That recommend-
ation has been accepted. Following this, 
the Salt Commissioner has granted 
permission to 625 applicants aU over the 
country. I do not have readily the names 
and places where they are situated. But 
it is a very large number: 625. 150 of 
these units have already gone into pro-
duction and the otners are expected to 
go on stream in batches in tbe Dear future. 
This is the position. Sir. Taking the 
country as a whole, the prospect of 
achieving 100 per cent iodised salt usage 
is bright by the end of 1990. 

Added to tbis is the recommendation 
of tbe Central Government to all the 
Stat .. Governments to undertake legisla-
tion to ban non·iodisod salt beioa used 

in their States. So. combined with the 
productiOD on one side aDd also the 
banning of ordinary salt being used on the 
other. the effect win be as it should be 
and is intended to be. 

SHRIMATID.K.BHANDARI:S~ 
I would ]ike to know from the Hon'ble 
Minister whether it has come to the notice 
of the Government that the incidence 01 
brain tumour is on the increase in the 
,oitre prone areas and it is said that it i. 
also due to the iodine deficiency. 

I would also like to know whether 
any survey has been made to find such 
cases and if so, what steps the Govern-
ment propose to take to control this. 

SHRI P. V. NARASIMHA RAO: 
Sir, the surveys already undertaken very 
categorically have brc ught out tbe results 
of iodine deficiency, as the enlargement 
of the thyroid gland the stunting of growth 
whether or the brain. of tbe body or in 
some cases obesity. So, all thefe bave 
been taken :nto account. A decision has 
been taken that all over the country, frqm 
now on, we shall introduc~ the use of 
iodised salt in order to cut out the 
complications and make the most 
effective arraDsement for the obviation of 
risks. So, this is the result. There is no 
further study necessary or is being under-
taken. 

SHRI VIJAY N. PATIL: Mr. Spea-
ker, Sir, as just pointed out. by tbe 
Minister, about 140 million people are 
sutL flng. But it becomes very difficult to 
ideulify the patients or, you know, the 
patients themse]veos do Dot know at an 
early stage. Unlike diabetes, this disease 
spreads from tbe age of 10 years to 60·70 
years'. We find that diagnosis centres are 
very few in the country. Especially ic case 
of early diagnosis, only the nuclear physics 
helps. In Delhi, the iodine intake is 
cbecked in the ·Nuclear Physics Labora-
tory; in Bombay, at the Bombay Hospital 
or the St. John Hospital. But in smaller 
districts, tbis facility is not available. In 
one case of gOitre when the gland incre-
ases it Is visible rrom outside, but there 
are :wo types of Boitre l hyperthyroidim 
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aDd hypothyroidism. For detectiDggoitre 
patients is the Government takins any 
atops to increase the number of centres 
of nuclear technology so that tbe fast 
apreadina dIsease which is not detected 
at aD early stage will be controlled and 
by tbe time you spread the use of iodized 
lalt, it would have been broulht under 
control to __ reasonable extent ? 

SHRI P. V. NARASIMHA RAO: 
We bave some facilities for detection at 
tbe moment.. I do not think, they are 
adequate. But since we are undertaking 
• massive programme to prevent tbis from 
happening in fut~re, I think tbe concent-
ration should be in completing this 
prosramme in a record time, may be a 
year earlier tban intended, rather than 
now starting dIagnostic centres all over 
the country. The arrangements that are 
available, wberever tbey have to be 
strengthened. that could be undertaken_ 
but starting new centres does not appear 
to be feasible. 

DR. T. KALPANA DEVI: I would 
like to know whether tbere is any pro ... 
posal to provide hundred per cent finan-
cial assistance to the States for setting up 
of goitre control units, State Health Direc-
torates and for the State level coordi-
nation committees, and for organizing 
health education activities for effective 
implementation of goitre control pro-
Kramme. 

SHRI P. V. ~ARASIMHA RAO: 
Yes, Sir. When it has been taken up 
on a national scale, education of the peo-
ple is belDg done, maybe it needs streng-
thening in some areas, but all tbat would 
depend on the State Governments 
and I am suro, the State Governments 
where this complaint is in an endemic 
lorm will certainly take all the necessary 
steps. But the question actually centres 
round the permaDt Dt measures to be taken 
and the permancnt mCa$ure is one, and 
that is the cheapest and also the most 
effective, and that is the use or iodized 
lalt and that is what I have answered. 

Strikes bJ doctors aod p.r.-medlc:al staff 
ID Deihl bospitals 

·'80. DR.. B.L. SHAILESH: Will the 

Minister of HEALTH AND FAMILY 
WELF ARE be pleased to state : 

(a) wbether any in-deptb study has 
been made by hiS Ministry into the causes 
of frequent strikes by doctors and nUlsea 
and other para-medical staff In Delhi 
hospitals; 

(b) if 80, tbe outcome of such study; 
and 

(c) the remedial steps proposed in 
tb.s regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMI_ 
LY WELFARE (KUMARI SAROJ 
KHAP ARDE): (a) to (c) The issues OD 
which the doctors. nurses and other para. 
medical staff in Delhi Hospitals have 
resorted to agitational approach in the 
recent past mostly centre around their 
grievances relating to pay and various cat-
egories of allowances. By and large tho 
approach of tbe Government has been to 
negotiate with tbe employees and arrive 
at an amicable settlement. Joint Consul. 
tative Machineries have also been estab-
lished at different levels to discuss and 
decide on issues which agitate the mind 
of the employees. 

{Translation] 

DR. B L. SHAILESH: Mr. Speaker. 
Sir, will the hone Minister klndJy state as 
to how many times the doctors and other 
medical staff have gone on strikes and 
how has it affected the patients? AloDa 
with it, what steps has tho Government 
taken to provfde medical facilities to tb. 
patients during the course of a strike? 

THE MINISTER OF HUMAN RE. 
SOURCE DEVELOPMENT AND MINI .. 
STER OF HEALTH AND FAMILY 
WELFARE (SURI P.V. NARASIMHA 
RAO) : I want to appeal to tho hOD. 
Member that he should not repeat tbis 
matter so many times, because we bave 
tried our best to arrive at a settlemeot. 
but it should be ensured that they do not 
resort to such strikes in futnro ll but It 
could not be said that thero would Dot b. 
strike at all. We have tried to make tbw 
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UDderstand. I think that the situation bas 
vastly improved and we win have to tblok 
about other measures in future. AgaIn, 
as regards tbe number of strakes, it bas 
beeD Deitber more Dor less We want that 
tbe sick people should not suffer OD 
aCCouDt of tbe strikes and they should 
Dot face any sort of incoDvenience as 
well. We want to create a healthy eDviron· 
Dleat. So far as the life and the health of 
aD individual is cODcerned. it wHI be good 
if the question of strike is not raised at 
all in such matters. The relationship bet. 
ween an employer and an employee .:an 
be good as weIJ as bad. Somewhere the 
employer may be at fault and some. 
where the employee may be in the wrong. 
Bot the patient should not suffer in tbis 
tug-of-war. He should not be put to any 
sort of inconvenience because once a 
person is dead, he cannot be brought 
back to life and the situation becomes 
irreversible. Therefore, we want to give 
it special emphasis. We want to create a 
conducive environment. 

DR. B L. SHAILESH : Mr. Speaker, 
Sir, as everyone is aware, the doctors 
have to do a great deal of work and have 
to be on emergency duties as well. They 
have to work round the clock and have 
to work more as compared to others. 
Under the circumstances, is the Govern-
ment thinking of declaring the medical 
service as 'Essential Service' and provide 
benefits like special pay, etc. accordingly? 
This win perhaps put an end to their 
strikes for ever. The poor people suffer 
the most during strikes. The rich people 
can afford to go to private nUlSing bomes. 
but the poor people can go nov.-here ex-
cept to tbe O. P. Ds and therefore, they 
have to suffer a lot during strikes. Hence, 
is it under the consJdt.ratlon of the 
Government to declare tbis service as 
'Essential Service' and impose a ban on 
Itrikes in medical services? 

SHRI P.V. NARASIMHA RAO: 
Yes. Sir. It is a very good suggestion and 
we are considering it to a certain extent. 
liut I think we have to talk about it with 
blan, people and with our hon. Members 
aiso. I have talked to some bon. Mem-
bers. t feel that we can create such aD 
.viroalDCnt. W. are thinking of setting 

up a machinery so that there is DO "DCc.-
sity for such strlkes. 

[English] 

SHRI P. K. THU!'\GON: Mostly, 
the problem appears to be Dot bccauao 
certain facilities to the doctors are Dot 
there. But to me it occurs that certain 
amount of motivation is required ill this 
country, coupled with proper handlilll ttY 
the Administration concerned. For exam-
ple. there was a strike In D"lbi by.o.DO 
section of doctors and that was followed 
by a strike by nurses because they felt 
tbat they were not being taken care ot' 
adequately. And 80 far as my knowJerlae 
goes, some of the doctors arc ae.in thiD-
king of resorting to agitation because 
there is some anomaly between the pay 
scales or emoluments of the junior d,)c-
tors. doctors of tbe CG HS and so on and 
so fourth. The grievances bave been sucb 
that during the nurses' strike, there was 
a slogan upatienls are dying, nurses are 
crying and the Minister of Health is in 
coma" . Keeping this slogao in mind, I 
would like to know flom the bon. Minister 
whether there is any proBramme for the 
purpose of motivatton. Secondly, is 8JlY 
proper study going to be made to see that 
some parity with regard to pay salles, 
e.:uoluments and facilities is maintained. 
so that there will be no scope for .uch 
grievances ? 

MR. SPEAKER : The Health Minis .. 
ter does Dot seem to be In a coma. He 
seems to be betweeD two ladies. 

SHRI P.V. NARASIMHA RAO: 
Sir, earlier 1 had aD occasioD to anawer 
a question and at that time Mr. Dep,uty 
Speaker was in the Cbair. In the course 
of that, I had requested him to give us a 
discussion in this House because I want 
to raise certain questioDs of principal. It 
is not a question of whether the strjke is 
right or wrong and whether the employer 
is right or tbe employer is wroDg. It is 
Dot a question of apportioning blame or 
responsibility. It is a much hiaber qu.tion 
and it is a question of whether a patient 
should be allowed to die because there is 
a difference of OpiDioD, thero is a coatlict 
between tbe employer and the employee. 
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He is a tbird party and he bas come to 
the hospital to be cured and not to d i c. 
Tberefore, cDnsideriOI the supreme need 
to save tbo patients, to save human Jives 
In this country, can we thin k of a 
metbod wherein such strikes will not be 
necessary and will not be restored to? In 
order to Arm up tbat, we may have to 
resort to steps tbat need to be taken in 
that regard. Tbat is a matter of detail. 
But tho question is in princinle ~ do we 
agree on this '1 And. if the Parliament 
says tbat it agrees on this.' then the stage 
wUl be set for the Government to take 
certain steps. This is what I really want 
from the ParJiament as a guidance. 

DR. V. VENKATESH : Mr. Speaker, 
Sir, I belong to the medical profession, 
as you know it. But in !.pite of it, I would 
like to briog to your notice that unfor-
tunately the strikes which are going on 
throulhout to country, particularly in this 
profession, pis verY-\'ery bad. I will tell 
you that very recently tbe Ral"Jl Manohar 
Lobia Hosptial-previously, it was known 
as -Willinston Hospital .... 

AN HON. MEMBER: Lady Willing-
ton Hospital, 

DR. V. VENKATESH : Lady Killing-
ton Hospital. Though the name has been 
changed, even today the condition remains 
tbe same. Unfortunately, an hon. Member 
of this House fell ill in the Annexe. 
Myself and another hone Member of our 
House took care of him and imlT'ediately 
we contacted tbe Ram Manohar Lobia 
Hospital authorities. Tbey took about an 
hour or so to reach here. They brought 
an ambulance with them. In tbat ambu-
lance we took him there. The condition 
there was very pit.a ble. I am sorry to say 
aU th.eso things. But with great pain I am 
telling you, thougb I b:lons to the same 
profession and I do uo£ want to cast 
aspersions on the prCJfession, if these 
strikes in tbis cOllntry go on like this. 
What would be the condition of the com-
mon mao. I bave seen so many patients 
who are not attcnded to at all. Unfor-
tunatelyon that day, eveo the hoo. Mem-
ber was Dot given aoy attention at all. 

Thorefore, I wanted to ask a straight 

question to the bon. M;nister~ who may 
be under coma-medically he is under coma, 
I would say-because for every question 
that is raised in this House, he has been 
telling, "we will take the CODsensus of 
the Members" and aU tbat. He bas been 
postponing like that. How Joog can be 
postpone it, Sir? He canDot play witb .he 
lives of the common man in this country. 
(In.eriliptions) The common man in tbis 
country is suffering because of the mis-
management of the Government. 

Therefore, I want to know wbether 
any measure is gOiDg to be takeD immedia-
tely to check these strikes throughout 
the country? 

MR. SPEAKER: Put th~ question. 
( Interruptions) 

DR. V. VENKATESH: I say this 
because, if no measures are taken, this 
disease of strikes may spread further. 
Therefore I want to ask a categorical 
question whether he is going to check 
this immediately or he wants to play with 
the Jives of tbe common men of tbe 
conntry ? 

SHRI P. V. NARASIMHA RAO: I 
do not know wbat else to say. I have 
submitted to the House that this matter is 
not an ordloary matter of employee goins 
on strike for bis demands. This is a 
matter concerning Jives of tbe peopJe. I 
want the support of tb e Parliament to 
take certain uncooventional methods. 
Not merely tbis. ]f no consensus is for-
thcoming, I have a course of action. But 
I do want to appeal to the House to 
give me the benefit of their wisdom. 
Let us bave ono hour and 
two hour discussion so that I aet 
some lines of approacb from the hOD. 
Members so that I could obviate the need 
for explaining and explaining and explain-
ing the steps to the House later on. If it 
comes as a CODsen~us, it will give me 
encouragement. It will support me, aDd 
therefore, would be easier for me to cut 
short tbe duration of takina these st..,. 
later on. This is aU I wanted to appeal 
to the House. 

If I am in a coma or somebody else is 
in a coma, that is a difl'erent matter. But 
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the point is sl,mething needs to be done. 
That Is what I really wanted the Hoose 
to tell me. 

DR. V. VENKATESH: How loog 
win it take? 

MR.. SPEAKER: You give a Motion 
aDd we sban just get it discussed. What 
is the problem? No problem. 

{Translation} 

SHRI GIRDHARI LAL VY AS: We 
are Dot getting good quality medicines. 

MR. SPEAKER: Therefore, get it 
discussed early, VyasJi. 

SHRI P. V. NARASIMHA RAO: 
This question relates to strikes by doctors. 
The bon. Member is speaking about the 
general non.availabIlity of medicines, but 
the issue is a bout stri te. 

Repair aad widening of btidges 00 

Nagpur-Raipa, National Highway. 

·683. SHRI VILAS MUTTEMW AR 
Will the Minister of SURFACE TRANS-
PORT be pleased to state: 

(a) whetber due to culVerts being 
very old, rrequent accidents occur on 
Nagpur.Raipur National Highway; 

(b) whether there is any proposal 
for widening of the bridges OD this 
Natictnal Highway and for repairing the 
uneven road in order to avoid accidents; 
and 

(c) if so, the time by whicb this work 
is likely to be completed? 

{Engll'Jh] 

THB MINISTER OF STATE OF 
1HB MINISTRY OF SURFACE 
TRANSPORT (SHill llAJESH PILOT) : 
<al to (c) There are DO reports of fre-
quent accideDts OD this Section of Nati. 
ooal Hiabway No.6 due to existence of 
old crols draina,e works. However. 

widening of the bridges to two lalae width 
have been taken up and work on four 
bridges bas been completed. Estimates 
for three bridges have been sanctioned 
recently. Proposals for four more bridges 
are under correspondence. Improvement 
of the roads is a continuous process and 
Is taken up in a phased manner depend-
ing upon the Inter-se priority and avail-
ability of resources. 

[Trans/at ion} 

SHRI VILAS MUTTEMWAR: 
Mr. Speaker , Sir, the hone Minister has 
given a routine reply to my question. 
Frequent accidents occur on Nagpur-Rai-
pur section of the Natlona) Highway No. 
6 which connects Bombay with Calcutta. 
But the hone Minister has replied that no 
reports of frequent accidents on tbis 
section 0: the highway have reached the 
Ministry of Surface Transport. Secondly. 
regarding culverts he has stated that their 
construction is undertaken on tbe basis 
of inter-se priority. I want to know 
from the hon. Minister as to how is this 
priority decided? ACter how many acci-
dents and after how many Josses of Jives 
is the construction work taken up? The 
constituency of hone Shri Narasimha 
Rao is located about 30 kms. away from 
the l"agpur-Raipur high9iay. Near 
Miyath village, Industries with an invest· 
ment of Rs. 400 crores have been set up 
here. It has increased the traffic in tbat 
area. The bridge is so narrow that 
traffic gets jammed here. Again, serious 
accidents have occurred on the bridge over 
Telioa)a near Sakana in which 30 persons 
have so far lost their lIves, but the Minis-
try has no information about 
it ... ( Interruptions) •.• 

I think it is the only culvert where 13 
traffic signs have ""een put up like 'Drive 
slowly', 'Use brakes, 'Look to your left 
and to your rigbt' but still accidents occur. 
The hone Minister should go there and 
find out himself as to why the people are 
afraid to move on this road and wby they 
move very slowly over tbere. I want to 
put a straight question to the bon. Minis-
ter aDd ask as to how Jong will you take 
to complete that culvert ? 
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MR. SPEAKER: The time likely 
to be taken for tbe construction of the 
culvert bas been taken by you in putting 
a supplementar,. 

SHRI RAJESH PILOT Mr. 
Speaker, Sir, I ba ve not at all stated in 
my reply that the Ministry bas no reports 
regarding accidents. I fully agree witb 
tbe bon. Member that frequent accidents 
are occuring on account of it. 

MR. SPEAKER: You are affected 
as well. 

SHRI RAJESH PILOT: I agree 
that the bridge is not strong enough in 
comparison to the flow of traffic. We are 
not saying that accidents are not occuring. 
The National Highway No. 6 In Mahara-
sbtra is in a very poor condition. We 
admjt this fact. We on behalf of the 
Government and the Ministry, have made 
efforts to provide double Janes on this 
National Highway and we have complet-
ed the work to a considerable extent. 
Tbis bighway comprises of two parts. 
One of its parts is in M abarasbtra 
and another in Madhya Pradesh. The 
one in Madh) a Pradesh includes the 
Nagpur-Raipur section about which the 
hone Member bas ac;ked the question. In 
tbe Seventh Plan Rs. 10 crores have been 
al'otted for It. There are 4S bridges on 
this section of the National Highway. 
Some of them are In a poor condition. 
We have repaired 23 of these bridges, and 
the repair work of 3 more bridges has 
been sanctioned and papers relating to an 
additional 4 bridges have reached in. In 
this way we have the work of 30 bridges 
under our charge and work regarding 15 
bridges is yet to be undertaken I am 
not saying that action WIll not be taken 
on them or that it should not be taken. 
I want to tell the hon. Member that the 
Central Government has many problems. 
We allot funds from the Centre, but the 
State Governmen t. neitber monitor nor 
utilise these funds properly. I have 
stated several times in the House that we 
have constraint of resources and what-
ever resources we are able to collect are 
not utilised by the State Governments 
properly and many States even surrender 
half of tbe amount allotted to tbem. 

They 10 on aboutin. here tiJl the 31st of 
March but when fundi are allotted, they 
are Dot able to utilise the entire amount 
allocated for them. Government of 
Maharasbtra bas maintained three Natio. 
Da) Highways very well and it could have 
paid more attention to this one as well. 
I want to assure the hone Member that I 
am prepared to accompany him wh~never 
he likes. 

AN HON. MEMBER: How many 
bOD. Members wiJl accompany you 7 

SHRI RAJESH PILOT: If the hone 
Member feels that the work will be 
accomplished if I visit the area, then I 
am always ready to go there. I want to 
inform him that we are geUins this work 
done on a priority basis. 

SHRI VILAS MUTTEMWAR: From 
the hone Minister's reply, we have come 
to know that funds have been allotted to 
the State Governments, but when we go 
to the states. they complain tbat they 
have not receIved funds from the 
Centre. I want to fell the hone Minister 
that if he takes into confidence the 
people representing that particular region, 
many things wilJ becorr e clear. People 
link progress with the development of 
Nationa) Highways and wherever National 
Highways exist, the industrialists also 
want to set up their industries there. 
Therefore, a very important relationship 
exists between the development of a 
National Highway and that of the na. 
tion. I want to request the hone Mjnis-
tcr that the construction of this culvert is 
an important issue and if it is repaired, 
it wall encouraae development. As the 
bOD. Minister has accepted that this 
National Highway is in a dilapidated 
condition and it is very unfortunate that 
it in such a state. The hone Minister is 
young, we are also young and we hope 
that be will provide assistance in this 
regard. 

MR. SPEAKER: You are askinl 
for such a small culvert, you could have 
asked for a big bridge. 

SHRI RAJESH PILOT: So far as 
the question of resourc.,s is concerDed, 
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we bave earmarked Ra. 10 crore. under 
the Seveatb Five Year Plan and out 01 
which Its. 1.9 Cl"OI'OS have already beeD 
I&nctioaeci. As reaardl the rest or tbe 
fUDds, the State Governments caD get it 
released when ever they require according 
to tbe procedIJce7 but tbe amount which 
has already beea sanctioned ............•••• 
(llll.r,,,,tiolf,:. Now look, the hoo. 
Members are not listening and are engaged 
in conversation. So far as making a 
speech is concerned, I cannot compete 
with tbe hone Member and I consider 
myself inferior to him in this respect. As 
regards tbe Question of the bridge, I will 
personally look into it and inform the 
bon. Member about it. 

SHRI RAJ KUMAR RAI: Mr. 
Sp-eaker, Sir, the hone Minister has stated 
tbat the states are not utilising tbe funds 
allocated by the Central Government 
properly. I want to know from the hone 
Minister as to which of tbe states could 
not utilise tbe fonds last year and have 
surrendered it and what punjshm~nt has 
been awarded to them and bas the hone 
Minister written to tbem about it? I want 
to know as to which are tbose states ? 

SHRI RAJESH PILOT: Mr. Speaker, 
Sir. I need more time to provide correct 
figures ... 

MR. SPEAKER: You may furnish 
tbe figures lat\!r. 

SHRI RAJESH PILOT: I want to 
inform tbe House that in genera1 we have 
written to all tbe states and we have 
started monitoring it 10 o!Jr own way and 
after reviewing the schemes we have 
asked for the details alain. 

E«eet of Air India cabin crew 'work to 
rate' deelsion on .ervires 

+ 
·685. SHRI G. S. BASAVARAJU : 

SBal H. N. NANJB GOWDA: 

WiJl the Minister of CIVIL AVIATION 
be pleased to state: 

(a) whtber the attentioa of Govern-
ment has beeD drawn to tbe ...,011_ 
-work to rUle' decislOD aDDouDced bJ tta. 
Air India Cabin Crew Associati.,.; 

(b) if so, tbe rea SODS tberero, aDd its 
effect on services; and 

(c) the steps taken to briDl about a 
settlement between the Management anet 
the Association 'I 

THE MINISTER OF STATS OF 
TH MINISTRY OF CIVIL AVIATION 
(SHRI JAG DISH TYTLER): (a) to (c) 
A statement giving the requiBite informa-
tion is given below. 

StatelDeat 

(a) and (b) Air India, after discussiODl 
with the Air India Cabin Crew Asseeia-
tionA introduced a revised pattern of 
operation on the India-Kuwait-India 
sectors with effect from 6th March, 1987, 
which would result in a savings of Rs. 36 
lakhs per annum. However, the Cabin 
Crew Association, issued a direct ve to its 
members on Sth March, J987 :-

(I) not to operate flights if the crew 
compJement is Jess than the 
required number. 

(2) not to operate flights if they are 
not a standby for tbe said 
flights. 

(3) not to operate flights beyond 
their flight duty time limitations. 

As a result of the efforts of the 
Management to position trained personnel, 
during thO' period 201h l\1arcb, 1 ~87 to 2nd 
April, 1987, when the agitation was in 
progress, only 3 flights were dela,.d 
beyond 30 minutes and no fliahts were 
cancelled. 

(c) Tbe Atr India Cabin Crn 
Association has aince caHed off die 
agitation uncondit;onally with eft'ect hom 
3rd April, J987. 
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SRaI G. S. BASAVARAIU: I am 
very happy that the Minister has given a 
very satisfactory answer. Apart from his 
answer, may I know from the bon. 
Minister whether it is a fact that tbe 
Cabin Crew Association bas issued a 
directive to its members; If so, wbat steps 
Government has taken in tbis bebalf? 

" SHRI JAGDISH TYTLER : Whatever 
directive was given, since the settlement 
is done, there is no more problem left 
whicb tbe bon. Member bas put in his 
question. 

SHRI H. N. NANJE GOWDA: 
Though tbe Air India Cabin Crew Assoca-
tion bas called ofT the agitiation, we are 
not sure whetbet they will not agitate in 
future also. Though you have efficient1y 
bandied tbe situation9 it may arise again. 
So, is tbere a proposal to ba ve stand-by 
or some sort of a reserve force to substit-
ute tbe cabin crew like tbat? And to 
bring about better discipline among the 
crew particularly cabin crew, is tbere any 
proposal to bave some such service? 

SURI JAGDISH TYTLER : Air 
India is one family. No doubt, occasion-
ally demands are made and tbey are 
within their rights also. But you cannot 
compromise on discipline. And on tbis 
particular incident of cabin crew w hicb 
went on strike, this strike was most 
unca))ed for. That is why, without 
condition they have wltbdrawn. Since 
they are a J:,art of the family, a forum is 
there where the management is there But 
.tin after this problem arose, a consulta. 
tive forum has been constituted where 
they can come and speak to the manage-
ment. But as far as the law is concerned, 
thore have been three Higb Court rulings 
and even a ruling by the High Court 
beach that it is the prerogative of the 
manasement how they set the pattern of 
their cabin crew. SInce they are part of 
the same administrative tbing we would 
like to lee tbat nobody gets a raw deal, 
but indiscipline will not be tolerated. That 
is bow we are able to bring all of tbem 
back. And you will be surprised to know 
the kind of help whicb we got from others. 
tbat means loyal employees. There was 

not a single Bight cancelled throuahout 
tbe period. 

SHRI BRAJAMOHAN MOHANTY : 
In the answer the bon. Minister bas 
indicated that on Iy three flights were 
delayed beyond 30 minutes. But for bow 
many days, he bas not explained that. I 
wouJd like to know whether any annual 
exercise is being done about the deJay of 
.flights and about the reasons thereof and 
which .flIght almost normally is delayed 
particular]y of tbe Indian Airlines. I would 
like to invite the attention of the Minister 
to flight number 497 and 498 Bhubneswar 
Delhi. Its delay is norma] and in-time is 
abnormal. WilJ you kindJy enlighten me 
on tbis ? 

SHRI JAGDISH TYTLER: As tbe 
hon. Member knows the question is OD 
Air India. But I win look into tbe 
Bhubneswar-Delhi flight. 

(Trandat;on) 

Graut to voluDtary welrare orgaalsatlo_ 
iD U.P. 

+ . 
*6R6. SHRI RAJ KUMAR RAI : 

SHRI HARISH RAWAT : 

Will the Minister of HUMAN RESO-
URCE DEVELOPMENT be pleased to 
state : 

(a) the number of voluntary wolr.re 
organisations in Uttar Pradesh who are 
getting grants from the Central Social 
Welfare Board; 

(b) whether the accounts of tbese 
organisations are audited by tbe Govern-
ment; 

(c) whether some cases of misuse of 
funds by these organisations have come 
to the notice of Government; and 

(d) if so, the action taken thereon? 
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THE MINISTER OF STATE IN THE 
DEPAR.TMBNTS OF YOUTH AFPAIRS 
AND SPORTS AND WOMBN AND 
QlILD DEVELOPMENT IN THE 
MI~ISTRY OF HUMAN RESOURCE 
DBVBLOPM.~"T (~HRIMATI MAaO~ 
J\.R.BT ALVA) : (8) Tho aumb.er 01 
volun&ary Ol'laDiaations in Uttar Pr._" 
aided by the Contral Social Welfare Board 
~ .ats various programmes durin. tbe 

Jut 3 ,..... fl'''''' in t_ ..... eat 
llelow_ 

(b) No, Sir. Th acOUIlts eft' .... 
aided voluntary o .... nisatioe ... are ..... 
by the Chartered A-ceounteats. 

Cc) and Cd) No, Sir. However a case 
bas COlDe to the Dotice of the GoverDmeDt 
where all or,_ilHation " .. Nee' ..... to 
reCu" tho S ... t, 

ItatemeDt 

St. Name of the Programme 
No. 

eo" it AX 

1. (a) Grants-in-aid up-to Rs. 5000/-

(b) Grants-in-aid upto Rs. 10,000/-

2. Mahila Mandals 

3, Hobday Camps 

4. Hostels for Working Women 

S. Condeased Courses of 
Educ,tioa for Adult 
Women and Vocational 
TTainiDI. 

6. Socio-economic Programme. 

7. Creches for the Children of 
Working &: Ailing Mothers. 

I. Voluntary Action Bureau/Family 
Counselling Centres. 

9. Training of Rural Women in 
Public Cooperation. 

10. Welfare Extension Projects (U). 

11. Intcgr_ted Pre-sc;hool 
Projacts. 

12. Supplementary NutritIon 
Programme. 

---------....... 
1984-85 1985-86 
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SHR.I RAJ KUMAR. RAI : Mr. Spea-
ller. lie,,, ...... i •• peat .. pe f. eorrup-
t .. ia ·thilt -I)epaJt.eot .... I 11- \Ie' at 
least tbe information of my owa ~&e of 
Uttar Pradesh where tbere Is corruption 
at every step and tbat is why tbe Govern-
Ittedt'" tr6t atble to _ tti'e'desired tesults. "Im' cbtfdrttft, yuudl .lid women ate not 
",t'_' pnfPer ~It~ts. t 1'Iallt t\) k'dow 
two or three thinls in connection wifh the 
reply of the hon. Minister. What is tbe 
criteriOa ·Jet 'b. ,te""e- or ~ants to 
voluntary organisations and when the 
Qo\IeI'Dllteot itself prori_. Jl"aJlts, then 
wIty sllo.1ei •• t ea aleuo, of tOe Go •• rn-
alCIK- do tbe a.ditial to fiud 00& if .. ere 
bas been any misuse of funds, Thirdly .•• 

SHRIMATI MARGAltET ALVA: 
Sir, thm ,. a eetrain prd~ecfure followed 
for release of grant to voluntary organi-
sations tbrotllJh t" Ceat".} Social Welfare 
Board. The first is tbat the organisation 
does DOt apply to tbe C.aue direc&ly, it 
applies &br6up tbe State SOCial Welfare 
Board. The project is then studied by tbe 
Board tbrough its Techn;ca) Committee 
and dIeD it ,teOltilnt!Bda to the Central 
leo.l __ .Uate Bo.rd·*bieb, on th-a re-
commendation of tbe _to Boards Obly, 
releases the Irant to a particular project. 

IRIlI ItAJ ltUMAR. ItAI: Mr. 
Speaker. Sir, wilen tbe Goyeram.ot alves 
the graat Uself. tben why does it.eM -get 
audited by Us own agencies rather tban 
by Chartered Accountants 1 

SHRIMATI MAlt.614IlET ALVA: 
Sir" "'~ bav.tlil SlMt SOCial Wtlfare 
BbardSt.aiA II'. ·.efl:h1I *s t1Se State 
Unit.·bf , ... ·CeattV BdeIia} WoIM'e Board 
' .... IMlef .. , t"Y(80-by·tbe adrie4t end 
til. 1Mt4adt •• .,y tile PrOject Oliters of 
,tlad ...... ao..tn8eIIt wlie v • .auoaat"d 
~tht_l""e :&ocial Woif .... oarda. We 
..... blWO· •• ,1NIl ." Wbiell .. ,ost 
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.rectly our pe",1e to tbe State to super-
vise er &0 iIIv.sliaato the project. 

SHaI RAJ KUMAR RAI : Mr. Spea· 
ker. Sir, tbe hOD. Minister bas stated in 
Parts (c) and (d) of her reply that only 
iflie case of cetcuptioD las coote to tbe 
notice of the Government and wbe#e Ins-
tructions were given to refuDd tbe grant. 
Sir. I want to know whlcb IS tbat organi-
sation and how mucb amount bas it bun-
gled and wby bas It been told to only 
refund tbe money aDd why has not any 
F.l.R. been Jodged against it so tbat 
punishment could be awarded accordlnl 
to rules. 

{E1Iglbh} 

SHRIMATI MARGARET ALVA: 
SIr, tbe oflan'sation which I have men-
tioned is the All India Women's Voluntary 
Services to wblcb tbe money recommended 
fot settlng up three projects in U . P • bad 
been sanctioned. The total amount relea-
sed in 1984 for eaCh one of tbe Ptoj6cts 
was Rs. 273,000. There were three pro-
jects for garment manufacture. 

SHRI RAJ KUMAR RAI : My ques" 
tion was whicb one was found guilty of 
Dot uuhaiDI the grant and wbat action 
was takerl 

SHRIMATI MARGARET ALVA: 
Sir, I have given the name of tbe oraaoj. 
sation which is the All India Women's 
Voluntaty Services Oraanisation. 

SHltI RAJ KUMAR. RAI: But why 
at al1 was the First Information Report 
not lodged against tbem ? 

MR.SPEAKER: That is all right. 

SlfRIMA TI PHULRENU GUf)A: 
Sir, I think, there is a system in the State 
SQcial Welfare Boards where there are 
Welfare Officers of the Central Social 
Welfare Board to investigate all tbe cases. 
I would like to know whether tbey have 
this system or what I~ the position now 1 
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SHRIMATI MARGARET ALVA: 
Sir, we do have Project Officers posted in 
various parts of the State, but tbe grants 
are released only on tbe recommendatioD 
of the State Social Welfare Board and Dot 
on individual officer's recommendation. 

MR. SPEAKER: Question Hour is 
over. 

WRITTEN ANSWERS TO 
QUESTIONS 

[English] 

Construction of Oy-overs at railway 
crossings 

·679. SHRI HUSSAIN DALWAI: 
Will the Minister of RAILWAYS be 
pleased to state : 

<a> whether a long-term programme 
of converting railway crossings into fly-
overs is under consideration of Govern-
ment in order to avoid frequency of acci-
dents at railway crossings; 

(b) the number of such railway cros· 
sings converted into fly-overs on hlgh-
frequency railway routes during the last 
three years; and 

(c) the target date fixed for doing 
away with all sucb railway crossings by 
providing alternate fly-overs Instead ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS(SHRI MAD-
HAVRAO SCINDIA) :(a) Such works are 
considered by tbe Railways for indusion 
in their annual works programme keepmg 
in view the priority accorded by the State 
Governments. 

(b) 33 road over/under bridges have 
been provided during tbe Jast three years. 

(c) Does not arise in view of reply to 
~art (a). 

APRIL 16. J187 40 

Rail"." derelD,ment "Dtk I. Tllr •• I'II. 
Dld,Ioa 

·681. SHRI K. KUNJAMBU: Will 
the Minister of RAILWAYS be pleased 
to state: 

(a) whether any major development 
work is being undertaken in the Trivan-
drum Division during the Seventh Plan; 
and 

(b) if so, the details thereof ., 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) Yes Sir 

(b) Approved 'New LInes' projects 
are: 

(i) Ernakulam-Alleppey 

(ii) AlJeppey-Kayaoku1am 

(iii) Trichur-Guruvayur. 

Central assistance for development of 
iolaod water transport in Kerals 

*682. SHRI K. MOHAN DAS : Will 
the Minister of SURFACE TRANSPORT 
be pleased to sJate : 

(a) the total amount of assistance 
given to Kerala by tbe Union Government 
for tbe development of inland water trans-
port during the Sixth Plan; and 

(b) the details of the work done so 
far? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SURFACE TANS. 
PORT (SHRI RAJESH PILOT): (a) and 
(b) The Central loan assistance for IWT 
scbemes is given to the State GoverDmen!S 
in tbe prescribed ratio on the approved cost 
estimates of the schemes submitted by tbe 
State Government and included in tbe 
Five-Year Plan. The C.ntral Assistanc, 
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Is relea.ed on the basis of progress of 
works 00 the schemes for which impJe-
mODtio, ageDcy is the State. The Central 
aSlistance released during Sixth Five-Year 
Plan period was Rs. 1 I. 04 lakhs on the 
OD-IOinl scheme of improvement of Neen-
dakara -Cheriyazheekal waterway which 
Is a part of a total amount of Rs. 56.30S 
lakhs released so far. The State Govern-
ment is the implementing agency. The 
works done so far include (i) earth wOik 
by dredg~nl (ii) side protection works 
with piles and slabs; and (iii) side protec-
tion works with rubble masonry and 
jetties. 

Quality control aod tests for Ayur,edic 
drugs aod medicioes 

*684. SHRI THA \fPAN THOMAS: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(8) whether Ayurvedic medicines and 
drugs are subject to any quality control 
and per-marketing testing; 

(b) if so, the details thereof; and 

(c) if not, 1be steps being taken to 
prescribe conditions to check manufacture 
and sale of spurious and sub-standard 
Ayurvedic medicines and drugs 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI SARO] 
KHAPARDEj: (a) and (b) Ayurvedic 
drugs fall witbin the purview of the Drugs 
& Cosmetic Act 194Q as amended from 
time to time. As per provisions of this 
Act and rules thereunder, all the raw 
materials used in the preparation of Ayur-
vedic druss are to be identified and tested 
for Icnuineness and these records main-

1. 

Recommeodatl0l,l 

1 

Some waterways should be declared 
as National waterways. (Ree. S 
under cbapter 15). 

tained. 

(c) The manufacture for sale or distri-
bution of any misbran~od. adulterated 
and spurious Ayurvedic drugs is punish-
ble under the Drugs and Cosmetic Act, 
1940. 

Recommendations of National TraDsport 
Policy Committee regarding Kerala'i 

Transport probleml 

*687. PROF. P.l. KURIEN : WiI: tho 
Minisier of SURFACE lRANSPORT be 
pJeased to state ; 

(a) whether Union Government pro-
pose to assist Kerala in implementing the 
main recommendations of the National 
Transport Policy Committee with regard 
to Kerala '8 transport problems; and 

(b) if so, tbe details of euch recom-
mendations and action propcsed ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF SURFACE TRANS-
POR T (SHRI RAJESH PILOT): (a) and 
(b) The recommendations of tbe Natio .. 
tional Transport Policy Committee (1980) 
related to a wide range of subjects in 
respect of the various modes of transport. 
These recommendations were general in 
nature and related to various policy issues 
in the transport sector. The committee did 
not go into details of the transport pro-
blems or requirements of the different 
States/Union Territories. However, the 
position regarding some of those recom .. 
mendations wbere related paragraphs 
made a reference to places and areas iD 
Kerala State is given below = 

Action 

2 

The committee suggested some of the 
waterways which may be declared as 
National Waterways. West Coast CaDal 
(QuiJon.Cochin Sector) is also meDtion04 
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as Ono of them. In this cOnnection a 
_bomo for uDdertakins Hydrographic 
survey OD West Coast Canal baa Dtidtl 
sanctioned on 16.6.86. The StAte Gott. 
have entrusted the work to !tail India 
TCcBnical & Economic Service Ltd~ 

(ItITES). 

2. Proper eontaiaer haadling facilities The NTPC report suggested development 

3. 

4. 

should be developed at the ports. of container bandHog faciJitie! at ctrt6tll 
(Ree. 7 UDder Cbapter 16). ports including Cochin. At Cocbin port, 

a scheme of container handling facilities 

TI10 inadequate rail and road trans-
port links have adversely affe~ted 

traffic handling capacity at some 
major Ports. These ports should be 
provided with adequate broad 
aauge rail and toad facilties. (Rec. 
11 under Chapter 16) 

Apart from tbe existing criteria, 
substamial roductu,os in travel time 
& distance may also be included for 
declaring Sta&e roads as National 
Hiahways. On tbis basis 37 misslns 
links and direct connections com-
prising a length of 13000 kms. have 
!1ee.ll identified for J)Osslt;fe addition 
to tbe National ltiabway Grid. 
(Ree. 5 uader Cldlpter ID) .. 

includiDg provi sion of 2 Transport Crall., 
has been sanctioned. Two forklift trucks 
and two transfer cranes have already been 
commissioned. The Civil Works under t_ 
scheme has also been practically com. 
pletod. 

The second phase 0:" the dev~lopment 
consisting of quay side gautry cranes 
strengthenin, of tbe quays and acquisition 
of supporting equipment has been posed 
to the Asian Development Bank for assls· 
tance. 

Narrow road bridges to Cochin were 
Cited by the committee as examples of 
inadequacy of road facilities. In tbls con-
nection, a scheme regarding the link road 

connecting Cochin by pass with Wellin8-
ton Island was sanctioned and work OD 

construction ot bridle bas started ou 
28.28S. 

Some references to tbis recommendatiOn 
have boen indicated in the report of the 
Committee. These include Cochin. 
Munnar-Madurai road and Bangaloro 
Mandya-Mysore-Gundulpet·K--edayur.Koz-
hikode as the additions to the N.H. sys-
tem. Due to paucity of funds, the Central 
Govt. have not fouod it poss1bJtf to dec. 
lare these roads al National H.lahways. 
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Development of Calcutta Port 

*688. SHRI A TISH CHANDRA 
SINH4. : Will the Minister of SURFACE 
TRANSPOR r be pleased to state: 

(J) wh.tber dt.IC to lack of proper 
iofrastucture at Calcutta Port the expor-
ters of Eastern India have been facIng 
various bottlenecks in their export trade 
wltUe Baldia Port has not either been very 
ulorel to tkem; 

(b) if SOt whether any plans for deve-
lepmeDt of Calcutta Port have been taken 
in hand for implementation during 1987-88; 
and 

(c) If so, the details thereof? 

THB MINISTER OF STATE OF THE 
MINISTRY OF SURFACB TRANS. 
POll r (SHRI RAJESH PILOT): <a) to 
(c) No Ie rio •• infrastructural deficJ.pe;es 
in Calcutta Port a1JectinS exporters of 
eas'ern India have been brouaht to tbe 
notice of the Government. The Baldia 
Docks Complex has been playing an in-
creasingly important role as an outlet for 
exports of the Region. 

For development of Calcutta DOICks 
the following important schemes are in-
cluded in the Annual Plan 1987-88. 

Acomprehensive scheme is under exe-
cution for the improvement of draught of 
tbe river HoOShly and this win benefit 
both the Calcutta Docks aDd Haldia 
Docks. 

No. PLAN SCHEMES 

1. Development of container facilities. 
2. Modernisation of Railway System in K.P. Dock. 

3. Modernisation of Railway System in N.S. Dock. 

4. Replacement of hydraulic engine in N.S. Dock. 

S. Rep)acement of 6 No. 3TE and 3 No. 10 TE mobiJe cranes. 

6. Replacement of RS Vessel 'Pathfinder'. 

7. Replacement of Dock Tug 'MaJati'. 

8. Replacement of river tug 'Stalwart'. 

9. Replacement of Duck tug 'Champa'. 

10. Container handling facilities. 

11. Replacement of Hi-fix chain. 
12. Construction of CISF Quarters. 

13. Train:ng Institute for Port & Dock Workers. 

DbavDagar Tarapur Rai 'way Ii ne 

*689. SHRI RANJIT SINGH 
GAeKWAD : WiJl the Minister of RAIL-
WAYS be pleased to state: 

<a) whether in view of the strategic 
iml'OI'taftco and oil findings in Cam bay 
realoD, Government had accepted the 
P'ol'OSal fo construct a new broad gauge 
line between Bhavnagar and Tarapur 

... (150 kilometres) about a decade ago; 

(b) if so, the details of the proposal 
including the estimated cost at that 
time; 

(c) whether Government now pro-
pose to undertake this project; and 

(d) if 80, the revised estimated COlt 
and the time by which it is to bo take. 
up? 
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THE MINISTER OF srATE 
OF THE MINISTRY OF RAIL-
WAYS (SHRI MADHAVRAO 
SCINDIA): <a) and (b) The Survey 
for this )jne was conducted in 1976-77. Its 
cost was then estimated as Rs 33.65 
crores. 

(c) No, Sir. 

(d) Does not arise. 

Proposal to amend seetioD 10 of Motor 
Veblcles Act 

·690. SHRI M. V. CHANDRASHE-
KARA MURTHY: 

SHRI H. G. RAMULU 

Will the Minister of SURFACE 
TRANSPOR T be pleased to state: 

(a) whether Government of Karna-
taka bas urged tbe Unjon Government 
for an amendment to Section 10 of the 
Motor Vehicles Act, 1939; 

(b) if so, the details of the proposal; 
and 

(c) the reaction of Union Govern .. 
ment thereto ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SURFACE TRANS-
PORT (SHRI RAJESH PILOT) : (a) 
and (b) Yes, Sir. The Government of 
Karnataka has suggested amendment to 
Sectiont 10 of the M. V. Act. 1939 to 
provide that driving licences of non-pro-
fessional driver~ be made valid for the 
nfe time of the holder. 

(c) The proposal of the Government 
of Karnataka aJongwitb suggestions of 
the other State Governments in tbis re-
gard, have been considered for tbe pro-
posed comprehensive amendment of the 
M. V. Act, 1939. 

{Translation} 

ReplaeemeDt of steam eDlluel b, dleael 
eaglaes 

·691. SHRI VIRDHI CHANDEB. 
JAIN: Will the Minister of RAILWAYS 
be pleased to state : 

<a> the number of trains betDg rUD 
by steam engines and their Zone·wise 
details; 

(b) the criteria atiopted for replacina 
steam engines by diesel engiDes and for 
giving priority; and 

(c) whether Railways propose to 
replace steam engines by diesel engines iD 
the trains running in desert areas of Bar-
mer and Jaisalmer di~tricts on NortherD 
Railway during 1987·88 on priority 
basis? 

THE MINISTER OF STATE OF 
THE MINISTRY OF RAILWAYS 
(SHRI MADHAVRAO SCINDIA): 
(a) Railways run 2565 steam hauled 
trains as per the following break .. up: 

Central IS8 

Eastern 266 

Northern 570 

North Eastern 438 

Northeast Frontier J35 
Southern 210 

South Central 244 

South Eastern 146 

Western 398 

(b) Steam eogines are replaced by 
diesel engines either when a steam sbed is 
closed or when the load of a train is 
augmented to carry more passeDlors, 
especially over 100& distances. 
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(c) Such matters are reviewed from 
time to time. Two pairs of passenger 
trains are beiDa hauled temporarily by 
diesel eng nes between J odbpur and 
Jaisalmer from 1.4.1987 due to acute 
scarcity of water in that area at. present. 

[English] 

OemanCi for an espress traio 00 Se cun-
derabad-Parll-Vaijn:lfb section 

*692. SHRf NARSING SURY A-
W ANSHI Will the Minister of RAIL-
WAYS be pleased to state : 

(a) whether there has been a demand 
for introduction of an express train on 
Secunderabad.Parli Vaijnath section of 
South Central Railway; and 

(b) if so, the action taken in this 
regard ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) (a) Yes, 

Sir. 

(b) Vikarabad-Parlivaijnath is a br~n~h 
line section where train speeds are hmlt-
cd and, therefore, an express train cannot 
be rUDe 

Kidney failure due to use of ex(eSSlve 
protero 

.693. SHRI KAMLA PRASAD 
SINGH: Will tbe Minister of HEALTH 
AND FAMILY WELFARE be p eased to 
state : 

(a) whether excessive consumption of 
proteins can Jead to kidney failure; 
and 

(b) if so, steps being taken to educate 
tbe masses through mass media about its 
proper consumption? 

THE MINISTER. OF STATE IN THE 
MINISTRY OF HEALTH & FAMILY 
WELFARE (KUMARI SAR01 KHA-
PARDE): (a) According to experts, 

excessive consumption of proteins dees 
Dot lead to kidney failure in normal 
healthy individuals. 

(b) Does not arise. 

Shifting of temples from river Tuogabba-
dra banks 

*694. SHRI KAMAL CHAU. 
DHR Y: Wi)J the Minister of HUMAN 
RESOURCE DEVf.LOPME~IT be pleas-
ed to state; 

(a) whether 23 temples 00 the banks 
of the river Tungabbadra have been 
shifted to a new location in Andhra 
Pradesh by the Archaeological Survey of 
India; 

!b) if so, the reasons therefor; 

(c) the total expenditure and time 
involved in the sh·fting and whether the 
desired results have been achieved; 

(d) whether earlier also some temples 
were shifted, if so, the details thereof; 
and 

(e) the details of any other such 
plan for future '1 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THE MINISTRY 
OF HUl\1AN RESOURCE DEVELOP. 
MENT (SHRIl\fA TI KRISHNA SAHI): 
(a) Yes, Sir. 

(b) But for the shifting, the temples 
would have been submerged by now in 
the reservoir of the SrisaiJam Hydel 
Project. 

(C) The total expenditure incurred 
OD tbis is Rs. 19.46 206/- over a period of 
six years and eight months. Desired 
results have been achieved. 

(b) Yes, Sir. The work of sbiftiog 
the Kudavelli Sangameswara Temple at 
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tbe confluenco of Krishna and Tun.abha-
dra rivers to a new location near AJam-
Itur town was started in April 1979 and is 
in progress. 

(0) There Is no regular plan for 
such salvage work. Such work wiJl be 
considered on the merits of the case, as 
and when any such Project is under-
taken and action appears to be called 
for. 

WagoD"'Manufacturing Units 

·695. SHRIMATI OBETA MU-
KHERJEE: 

SHRI RAM BHAGAT PAS-
WAN: 

Will the Minister of RAILWAYS be 
pleased to state : 

manufac-

scctor. soparately in the cOUDtry at proMat 
and tbo actual capacity utilisation durio. 
the years 1985·85 and 1986 .. 87; 

(b) the percentage of tbe order for 
railway wagons proposed to be liveo to 
the public sector units; and 

(c) the number of wagons proposed 
to be ordered for tbe current year, unit-
wise in both public and private sectors ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): <a) and (0) 
A statement is given below. 

(b) Of tbe wagons to be manufactur. 
ed by tbe Wagons Building industry, the 
sbare of the Public Sector units during 
1987 .. 88 Is 60% subject to adjustments 
based on actual performance during the 

(a> tbe unit-wise wagons 
turing capacity of public and 

year. 
private 

Statement 
(a) Wagon builder-w;se installed capacity, number of wagons manufactured 

during 1985-86 and 1986 .. 87 Is given below. 
(Figures in 4-Wheeler Units) 

Name of Firm Annua) No. of wagons 
capacity manufactured 

during 

1985·86 1986·87 

1. Bbarat Wagon & Engg. Co. Ltd. 1,000 455 762.5 
Muzaffarpur 

2. Bbarat Wagon & Engg. Co. Ltd., 1,500 490 945 
Mokameb. 

3. Braltbwaite & Co. Ltd. 3,000 1.277 5 1,547.5 
4. Burn Standard Co. Ltd •• Burnpur 3,911 1,687.5 1.927.5 
5. Burn Standard Co. Ltd., Howrab 4,750 1,942.5 1,635 
6. Jessop & Co. Ltd. 3,279 250 470 
7. Cimmco Ltd. 2.600 1,690 2,005 
8. Hindustan General Industries Ltd. 1,600 572.5 1,017.5 
9. Modern Iudustries Ltd. 2,000 772.S 1.060 

10. Texmaco Ltd. 4,800 2,690 3.922 
11. Gerald Engg Ltd. 45 
12. Ranway Workshoos 55J.S 708.5 

Orand Total 28,440 12,651 16,045.5 
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(c) Out of 19.000 4 wbeeler wagons 
pro.rammed for production in 1987-88" 
17,900 are planned for manufacture by 
the IDdustry and the balance by the 
Railway Workshops. Public and Private 
Sector Units have been allotted a total of 
10.740 aDd 7,1604 wheeler units respec-
tive y. 

The inter se distribution amoDg the 
Public and Private Sector U ni tl is under 
finaliaation. 

[Translatlo,,) 

LaDd erosion by Gomti aad Ghalhra 

*696. SHRI NIRMAL KHATTRI : 
Will tbe Minister of WATER RESOUR. 
CBS be pleased to state: 

Ca> whether it is proposed to conduct 
a survey and formulate any scheme to 
lave the villages situated along the banks 
of Gomti and Ghaghra rivers from erosion 
by these rivers; and 

(b) if so, by what time ? 

THE MINISTER OF WATER 
RESOURCES (SHRI B. SHANKARA· 
NAND): <a> and (b) At some places on 
th~se rivers, anti .. erosion s~hemes have 
becn prepared after survey, but there is 
no proposal to conduct survey all along 
the banks of Gomat! and Ghaghra 
rivers. 

(English] 

Vamladhara Irrigation Project Stage-II 

*691. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of W A T~R 
RESOURCES be pleased to state: 

Ca) the estimated cost of Inter .. State 
Vamsadhara Irrigation Project Stage-II; 

(b) the total acres of land tbat will be 
brou.ht under irrllatiOD after tbe 
execution of tbe above project; 

(c) the Dumber of villages in Orissa 
aDd Andbra Pradesh which are goin. to 
be submersed on execution of that 
project; and 

(d) the details or tbe advantages of 
tbat project ? 

THE MINISTER OF WATER. 
RESOURCES (SHRI B. SHANKARA. 
NAND): (a) to (d) Vamsadhara Project 
Stage II, estimated to cost Rs. 250.52 
crores, envisales annual irrigation benefit 
to an area of about 51 thousand hectares 
in Andhra Pradesh In addition, the 
project is expected to stabJise eXlstiDI 
irrigation in an area of about 8 thousand 
hectares under its Stage J. The details 
regarding the area to be irrigated in 
Orissa have not been identified According 
to the project report, about 21 vdlages 
arc likely to be affected due to submer. 
gence in Andhra Pradesh. 

Anti-terrorist Film 

6775. SHRI CHINT AMANI lENA! 
Will tbe Minister of HUMAN RESOU. 
aCE DEVELOPMENT be pleased to 
state: 

<a> whether an anti-terrorist film has 
been prepared; 

(b) if so, the name of the producet. 
director and the ac!ors; 

(c) whether the Central Board of Film 
Certification bas cleared tbe film; and 

(d) if not, the main reasons therefor 1 

THE MINISTER OF STATE IN TUB 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THE MINISTRY 
OF HUMAN RESOURCE DEVELOP. 
MENT (SHRIMATI KRISHNA SARI) : 
(a> and (b) No, Sir. However, a Hindt 
film titled cHUKUMAT' (3Smm), produced 
by Shri K. C. Sharma aDd directed by 
Sbri Anil Sharma, was presented by 
MIs. Shantketan Films for certification Od 
30 10.1986. Its ~alt iDcluded Dharmendra, 
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Rati Agnihotri, Prem Chopra, and 
Sadbashiv Amrapurkar. 

(c) and (d) The origlDal version of the 
film was refused cerufication on the 
recommendations of tbe Revising Com-
mittee as it contained pointJess and 
senseless scenes of vlorence and killings 
and depicted tbe Police, the JudIciary and 
tbe admiDlstratlon in poor hght. Its 
revised version, submitted by tbe Produ-
cer, was recommended for grant of an 
'A' Certificate ~ubject to 8 cuts. However, 
OD an appeal, the Film Certification 
Appellate Tribuna1 decided that the film 
should be gl\<en an 'A' Certificate wi,b 
some deletions. 

Recruitment of Nursery Trained Teachers 
in NDMe Schools 

6776. SHRI INDRAJIT GUPTA: 
Wi)) the Minister of HUMAN RESOU-
RCE DEVELOPMENT be pleased to 
state: 

(a) wbether the New Delhi Municipal 
Committee (NDMe) authorities had 
conducted intel'~iews recent Iy for the jobs 
of Nursery Trained Teachers for various 
N.D.M.C. run schools; 

(b) If so, when the interview was 
conducted; 

Cc) whether the Employment Exchange 
was asked to sponsor candidates registered 
with them for the posts; 

(d) whether any advertisement was 
given in the leading newspapers annnoun-
cing tbe vacancies; and 
~ 

(e) jf not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS O'f4 EDUCATION 
AND CULTURE IN THE MINISTRY 
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHI): 
(a) Yes, Sir. 

(b) Interviews were held on 12th, 13th 
and 14th January, 1987. 

(c) Yes, Sir. 

(d) NOt Sir. 

(e) As adequate number of applica. 
tions were sponsored by tbe Employment 
Excbange~ it was not considered necessary 
by New Delhi Municipal Committee to 
give advertisement in the newspapers. 

Agricultural land In Sindbadurg aDd 
Ratnagiri districts 

6777. PROF. MADHU DANDA_ 
VATE: Will the Minister of WATER 
RESOURCES be pleased to state: 

(a) what percentage of agricultural 
land in the Sindhudurg and Ratnagiri 
districts of tbe backward Konkao regioo 
of Maharashtra is dependent on small 
irrigation scbemes; and 

(b) what are the concrete steps taken 
to augment the irrigation facilities ? 

THE MINISTER OF WATER 
RESOURCES (SHRI B. SHANKARA-
NAND): (a) and (b) Minor Irrigation 
Schemes are planned, funded and imple-
mented by the State Governments from 
theIr Plan resources, and for them no 
clearance is necessary from the Centre. 
The Central Government provides assista-
nce through CentraJly Sponsored Schema 
for specific purposes to accelerate tbe 
Minor Irrigation Programme. Districtwise 
planning for minor irrigation development 
is not done at the Central level. 

Enforcement of SIT A 

6778. SHRI KRISHNA SINGH: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pJeased to state: 

(a) whether rules prescribing tbe 
qualifications, training and accountability 
of the cadre for enforcement of the 
Suppression of Immoral Traffic Act as 
recently amended in 1986 (retitled as 
Immoral Traffic (Prevention) Act, 1986) 
and of those persons boldin. positions ID 
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special Courts aod protection Homes 
under the Act, have since been framed; 

(b) if Dot, the reaSODS for delay in 
framiDS these rules; aDd 

(c) by wbat time tbo Rules/Regulations 
are expected l.to be made '1 

THE MINISTER OF STATE IN THE 
DEPARTMEN1S OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPM[,NT IN TnE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT lSHRIMATI MARGA-
RET ALVA): (a) to (c) T he Suppression 
of Immoral Traffic in Women and GJfls 
Act, 1956. as amended for tbe second 
time in 1986 has already come into force 
with effect from th:: 26th January, 1987. 
The existing rules and regulations framed 
by the State GO\ ernment and Union 
Territory Administrations will be amended 
if and when found necessary, in keeping 
with the amen 1ed Act. 

Safety of frescos and sculptures of 
Ajaota (aves 

6779. SHRI R. M. BHOYE: Will 
the Minister of liUN1AN RESOURCB 
DEVELOPMENT be pleased to state: 

(a) whether pa:ntings of Ajanta caves 
are included in the World Hentage list 
and are looked after by the Science 
Branch of Archaeological Survey of India 
headed by a DirectOl'; 

(b) the steps taken by the Science 
Branch to sav.! the paintings and amount 
spent annually on the maintenance of 
frescos. and sculptures of the caves; 

(c) whether nny report has been 
presented by the technical experts to 
Government OD the safety of the frescos 
and sculptures and time taken by them 
to prepare the report; 

(d) the details of the rel)ort and tbe 
reaction of Ooverl1ment thereto; 

(e) whetber tbe present Dumber of 

employees and facilities for the purpOSe 
are adequate: and 

(f) if not, the steps taken by Govern-
ment in this regard ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THE MINISTRY 
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHI): 
(a) Yes. Sir. 

(b) to Cd) The Science Branch has 
taken many steps tq_ protect these paIntings 
as a result of recommendations of \'arious 
Expert Committees since 1971 which met 
from time to time. 

The steps are as follow ; 

(1) Collection of meteorological data 
e g. RH, temperature. surface 
temperature aod mOIsture (in case 
of need). 

(2) Analysis for the determination 
of plaster moisture content at 
various points. 

(3) Periodical fumigation of caves 
to eradicate tbe insect acti\'ity. 

(4) Measuring the level of 111umina-
tion in lighted caves periodically. 

(5) Removal of chalkiness, shellac, 
soot and other accretion from 
the paintings by the use of both 
the chemical and physical absorp-
tion techniques. 

() Strengthening of loose and bulget 
plaster by consolidation. 

(') Edging, filletting and filling of 
the paintings· 

(8) Preparation of cross section for 
studying the technique. 

(9) Analysis and mjcro-analysb 01 
the pigmeDts, binding medium, 
straws, plasters etc. 
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(10) 

(11) 

(12) 

(13) 

(14) 

(15) 

Preparation of blocks with 
pigments and to measure the 
reflectance-curves-characteristics. 

Photographic do_umentation both 
in colour and black and white. 

Further research In the conserva-
tjon technique to improve upon 
tbe exiSting method of conserva-
tion and getting ideas about the 
source material. 

Future work would involve the 
determination whether the pig-
ments are suffering detenoration 
due to moisture or fading 
depending upon the probe to 
measure the wave length characte-
ristic of light reflected from the 
colour. 

Periodic dusting of the painting 
with synthetic fiber brusbes. 

Restrictions of entry of visitors, 
Amount spent annually during 
the last three years is as fol1ows:-

1983-84 

1984-85 

1985-86 

1986-87 

Rs. 90,000.00 

Rs. 86,590.00 

Rs. 64,000.00 

Rs. 85 ,OJO. 00 
(upto February, 
1987) 

(e) and (f) Adequate number of 
employees have been posted at Ajanta 
for the preservation and safety of the 
monuments; augmentation of existing 
'acdities IS under examination. 

India-Turkey Fliabts 

m~. SHRI RADHAKANTA 
DIGAL: Will the Minister of CIVIL 
A VIATION be pleased h) srate : 

(a) wbether Government bave intro-
duced air flilhts between Turkey and 
India; 

(b) if 80, from which date aDd the 
Dumber of nights which are beiDI operated 
per week at present between tho two 
countdes; and 

(c) the details thereof? 

THE MINISTER OF STATE OF 
THE MINISTRY OF CIVIL AVIATION 
(SHRI JAG DISH TYTLER) ~ (a) to (c) 
Effective 29th March, 1987, the Turkisb 
Airlines (Turk Hava Yollari) bas intro-
duced two services per week through 
India-one througb Delhi and the other 
through Bombay on the route Istanbul-
Delhi-SIngapore and back and Istanbul-
Bombay-Singapore and back by A-310 
aircraft These uniJateral operations or 
Turkish Airlines are subject to an air-
line-Jevel commercial agreement with 
Air India. 

Demand aud supply of anti-rabies 
vaccines 

6781. SHRI MULLAPPALLY 
RAMACHANDRAN: Will the Miaister 
of HEALTH ANI) FAMILY WELFARE 
be pleased to state : 

(a) the centres/institutes productinl 
anti-rabies vaccines in the country; 

(b) the total production and the total 
demand for these vaccines in tbe coun try 
during 1986.1987; 

(c) the number of deatbs reported 
State-wise, due to Don-avaiJability of these 
vaccines during 1986-87; and 

(d) whether Government Intend to 
expand the existing UOlts or to start new 
units producing anti·rabies vaccines durins 
the current year? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH AND 
FAMILY WELFARE (KUMARI SAR01 
KHAPARDE) : (8) The Jist or InstitutioDs 
producing anti-rabies vacci.ces in India is 
given in the statement below .. 

(b) Total production of anti-rabies 
vaccine in the ~ouDtr)' is about 40 
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million ml. which is adequate to meet 
the needs. 

(c) No estimate of tbe number of 
deatbs due to non-availability of tbese 
vaccines is avaiiabJe. 

being augmented. Tho Pasteur Institute-
of India, Coonoor has taken up produc-
tion of tllsue culture anti-rabies vaccines. 
The Government also propose to establish 
a new Unit employing new technologies 
for production of anU-rabies vaccines 
during the Seventh Five Year Plan. 

(d) Production in ~xisting units is 

Statement 

Institutes Producing Antirabies Vaccine 

I. Contral Research Institute, Kasauli. 

2. Haffkine Biopharmaceutical Corporation Ltd., Bombay. 

3. Pasteur Institute of India, Connoor (T N). 

4. Pasteur Institute, Shillcng. 

s. Public Heallh Institute, Trivandrum. 

6. Government Vaccine Institute, Numkum, Ranchi. 

7. Pasteur Institute, Calcutta. 

8. State Vaccine Institute, Patwadanagar (U.P.) 

9. Vaccine Institute, Bellaum. 

10. Vaccine Institute, Baroda. 

11. King Institute, Guindy, Madras. 

12. Institute of Preventive Medicine, Hyderabad. 

Ship acqUisition pJan of Shipping Cor-
pora lion of India 

6782. DR. V. VENKATESH : Will 
the Minister of SURFACE TRANSPORT 
be pleased to state: 

(a) whether the plan for acquiSition 
of new shIps bv the Shipping Corporation 
of India has been finalised for tbe current 
year or during the current plan ; 

(b) if so, whether the proposal in-
cludes buying of any small container sh;ps 
for the development of coastal shipping 
and 

Cc) if so, whether the details thereof 
and if Dot, the reasons therefor? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SURFACE TRANS-
PORT <SHRI RAJESH PILOT) : <a> 

The Government has not received so rar 
from SCI their plan for acquisition of 
new ships for the current year or during 
the current plan. 

(b) and (c) Do not arise. 

Proposal for digging a chaonel 10 the 
middle of BaJari Bar 

6783. SURI ANANDA PATHAK: 
Will the Minister of SURFACE TRANS-
PORT be pJeased to state : 

<a) whether proposals had been 
received in the past for digging a channel 
in the middle of the Balari Bar to divert 
the flow of water so that the entry of 
vessels to Calcutta Port is not affected; 

(b) if so. the reasons for not diwnl 
a channel there ; 

(c) whether there is any sucb pro-
posal now; and 
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(d) if not, the rea SODS thereof '1 

THB MINISTEll OF STATE OF 
THE MINISTRY OF SURFACE TRANS-
PORT (SHRI RAJESH PILOT): (a) to 
(d) Dredging of Balari Bar is a com· 
ponent of the scheme sanctioned by 
Government for improvement of draughts 
in the Hooghly Estuary. This component 
has not been undertaken as it has to be 
synchroni7ed \\-ith the stabilIsation of the 
channel by the correctIve river training 
works which ale in progress. 

Extension programme of H T.T. 
college, Imphal 

678". CH. RAM PRAKASH: Will 
the Minister of HUMAN RESOURCE 
DEVELOPME~T be pleased to state: 

(a) \\-hether a Memorandum regard-
ing extens:on prt'gramme of the H T. T. 
College, Imphal under Central'y spon-
sored scheme has been re"eiv.ed by 
Government; 

(b) if so, the main demands made 
therein; and 

(c) the action taken in the matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THE MINISrRY 
OF HUMAN RESO~RCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHI) : 
(8) No su.;h memorandum bas been recei-
ved by the DepartmelJt of Education of 
the Ministry of Human Resource Deve-
lopment. 

(b) and (c) Do not arise. 

Vayudoot service between Panagarb and 
As.nsol 

6785. SHRIMATI BIBHA GHOSH 
GOSW AMI : Will the Minister of CI V IL 
AVIATION be pleased to state: 

(a) whether there Is any proposal to 
operate Vayudoot service between 
Panagarh and AsansO]j Rnd 

(b) if 80, wilen end if eot, tb. reasons 
therefor '1 

THE MINISTER OF STATE OFTHB 
MINISTRY OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER): (a) No, 
Sir. 

(b) Constraints of aircraft capacity 
and paucity of otb~r resources do not per-
mit of IDclusion of these stations in the 
immediate expansion programme of 
Vayudoot. 

Iodia-South Korea Air link 

6786. SHRIMATI N.P. JHANSI 
LAKSHMI: Will the Minister of CIVIL 
AVIATION be pleased to state: 

(a) whether there is any proposal under 
consideration of Government to link 
India with South Korea by Air; and 

(b) if so~ the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER): (a) No, 
Sir. 

(b) Does not arise. 

Issue of replies to letters in Hindi 

6787. SHRI PARASRAM BHAR. 
DWAJ: Will the MInister of RAILWAYS 
be pleased to state : 

(a) the number of letters received in 
Hindi by his Ministry during tho last three 
years from each of the State; 

(b) out of tbem, how many were 
rephed In Hindi and how many In EnslIsbj 

(c) the reasons for giving repJy of tbese 
Hindi letters In Enllish; aDd 

(d) the steps beiDg taken to ensure 
that In future af! fetters received iD Hind. 
are replied AD HindI ooly '1 
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THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA): (a> State-
wise information regarding letters received 
in Hindi by tho Railway Ministry is not 
maintained. 

(b) ta (d) In view of reply to (a) 
above, the question does not arise. How. 
ever. it Is ensured that all letters received 
In Hindi from any quarter are replied in 
Hindi only, as rar aft possible. 

AblorptloD of sarplus staiF of 'gcDetic 
cODtrol of 1D0squltoes' project 

6788. SHRI C. JANGA REDDY: 
Will tho Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a)" whether a project,namely 'Gen~tic 
Control or Mosquitoes' of the Indian 
Council of Medical Research Project was 
in existence and if so, since when; 

(b) how many persons. were in the 
Project and in which categories; 

(c) tho date and the year when the 
Project was terminated; 

(d) whether the employees declarod 
surplus in the above Project were absorbed 
in the subordinate offices under the con-
trol of the Ministry of H ealtb and Family 
Welfare; and 

(e) the names of Offices where the 
above surplus employees were absorbed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ 
KHAPARDE) : (a) Yes, Sir. The Genetic 
Control of Mosquitoes unit was established 
in 1970. 

(b) There were 193 persons engaged in 
the Project. A Statement indicating the 
persons engaged categorywise is given 
below. 

(c) The Genetic Control of Mosquitoes 
Unit was closed in June, 1975. 

(d) and (e) Most of the employees were 
absorbed in two Centres of the Council, 
name1y, Malaria Research Centre. Delhi 
and Vector Control Research Centre, 
Pondicherry and some of the staff was 
given reemployment by the Mini~try. 

Statement 

Sl. No. of persons 
No. Name of Category employed 

1 2 3 

1. Sr. Scientists 6 
(Rs. 1300·1600) 

· 2. Scientists 7 
(Ils. 11 ()().. 1 6(0) 

3. Research Officers 19 
(Ils. 700.1300) 

4. Health Educator 
(Rs. 6S0-960) 

5. Field Supervisor 
(Its. 6SO-960) 

6. Technical Assistants 
(RI. 425-700) 
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7. Bioloaical Aides 

I. Surveyor 
.wI 

(Rs. 380-560) 

9. Social Workers 
(Rs. '30-~SO) 

10. Skilled Wotttr8 (Mdericl) 
(Its. 380-560) 

11. Skilled Workers (Clerica1) 
(Rs 330·560) 

t2. Tailor 
: (Rs: 260.950) 

13. Painter 
'"'(Rs. 5'j50) 

14. Fitter 
· "(Rs. 260-350) 

15. ~tdtEalT. ~si1st.'Dts 

(Rs. 260-4(0) 

1 • Drivers 
(Rs. 260-400) 

17. Labourers 
<Rs. 210-270) 

Total: 

Earal ... of IDdiaD AirliDes from V.yudoot 

6789. SHRI ANANTA PRASAD 
SETHI: Will the Minister of CIVIL 
AVIATION be pleased to state: 

<a) the amount of profit earned or 
loss incurred so far by the operation of 
Vayudoot lervices in different sector.; 

(b) tbe earninl of Indian Airlines from 
Vayudoot services under different heads; 

(c) tbe sector-wise break-up of paSlOD-

13 
1 

2 

J l 

, , 

21 

-------

lers . \V ho-1iav~ -S'(J~r -atiIhed -Va,._t 
service; and 

(d) tbe criteria adoptNtM'8c'diDI"he 
routes to be O~f by ·'Vay.doot 
service? 

THE MINISTER OF STATE OF THB 
MINISTRY OF ~a"IL -lVIA'I1bN 
(SBRI JAGDISB Ttft~lt) : .. ~) As per 
tb. practice obtaJeiIg iD· ~ Airlia. 
Sector-wise record "r .... iDp are· Dot 
maintained. It ii, tlaerefore. Dot pOIIible 



10 ladleate tbe »r06t.,10IHI 00 differeat 
aecton. 

(b) As per VAludoot tbe eanUnl. of 
Indian Airlln. from Vayudoot are as 
foUo .. :-

Particulan 

1. Hiro of aircraft 

2t Catarinl 

J. Traiaiq 

4. aODt 

Amount 

13, 16. 25. 621.00 

21. 41, 224.00 

39, 27, 019.00 

2, '8, 257.00 

13, 80, 24, 728.00 

(c) S.sctor-__ /route-wlse break-up or 
tbe passeDlers carried durin. the yearl 
19M-8', 1915-86 aiid 1916-81 i. liven in the 
Statement below .... 
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(d) The criteria adopted for airlinking 
DOW Itatioal by Vayudoot are as (ollowl :. 

(i) EcoDomi'ij v~J?l\~t.Y .of OP,ClBtionlj 

(ii) Geolraphical terrain; 

(iii) Tourism a,fJ,jn~~ PQ~eptial; 

(iv) Availability of. infr~p'ctural 
facilities; 

(v) Potential t~~ feocJ~ t~.tb~."rvices 
on major routes; 

(vi) Affinity of new .t!,~iql\ wjtb tb. 
base and other stations in the 
region; and 

(vii) Optimisation of aircraft ~apaclty 
utilization. 

8tate.eMt 
Sectc:tr-wlle/Route-wi.e Pas.eDlers Carried Duriog 1984-85 

Soctotllto.o Pa~.c;nBers ,carrie4 

1 2 

D.lhi·Ludblana 28081 

nelli-Debr.dun 23976 

Delbi.l'antD ... r 4597 

Bomb.)'-Kaadla 16419 

e.toatta-Coocb Bebat 5102 

Calcutta21am'bedput- 15329 

tldurkela·BbubaDeabwat 161;_ 

ldckn~.·~hradua 241 

Chabu ... 1'etd 1372 
betlll.CIlatacll.arb 4620 

belhl-kut. 1().S2i 

eJlabdiaar ..... ld 3336 

CaI .. tta-'.rn1al iGQi. 
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1 2 

Calcutta·(iuwlhati 128 
Calcutta-Silchar 888 

Guwahati·ShiJloDg 2052 

SbilloDg-Silchar 2295 

Guwahati-Silcbar 17306 

Calcutta· Rourke1a 1965 

Rourkela-Ranchi 1786 

Delhj-Raibarelli 104 

Delbi-L ucknow 23 

Raibarelli-Lucknow 22 

BombaY-Surat 309 

Bombay-Bhavnagar 50 

Bombay-Ahmedabad 57 

Surat-Bbavnagar 378 

Surat-Ahmedabad 40 

Dba vnagar-Ahmedabad 56 

Bombay-Aurangabad 155 
Dombay-Nanded 247 

Aurangabad-Nanded 180 
Bombay-Ratnagiri 707 
Surat-Bhavnagar 213 

- --- - -------- ---Sector-wisc/Route·wise Passengers Carried During 1985-86 

Sector/Route PasseDaers carried 

Kanpur·RaibareIli 81 
Shilling-Guwahati 1216 

Dibrugarb.Passighat 781 
Lilabari-Z i ro 984 

Surat-Dhamagar ,«»I 
~baDdilarb-ltulu JaU 
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1 2 

Jalpur.Kota 1475 

Delhi.Asra 134 

DeJbl·Hissar 69 

Baoptore-Mysore 1353 

Hyderabad-Warraogal 449 

Ouwahati-Silcbar 20412 

Aizwal-Silcbar 1166 

Rourkela-Ranchi 1520 

Lilahari-Dibrugarb 138 

AuraDlabad-Nanded 26~ 

Bombay-puDe 1218 

Delhi·Ludbiaoa 25237 

Delhi·DebraduD 27270 

Delhi-Cbaodigarh 15646 

Delhi-Paotoasar 5211 

DeJbi-Kaopur 2271 

Delhi-) a ipur 2359 

Delhi-Gwalior 359 

Owalior-GuDa ISO 

Jaipur-Jodbpur 90 

Jodhpur.Jaisaimer 138 

Jaipur·Bikaner 181 

Aara-Jaipur 182 

Hyderabad ... Coddapah 336 

Hyderabad-Tlrupati 2136 

Tirupati-BaDsa)ore 76lJ 

Hydcrabad.ltajahmundr7 2262 

ltajahmUDaty-Vizak 151 

B7d.rabacJ·Nand,d 229 
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. 
BaD,alore-Bellary 542 

Calcutta-8billoDI 16418-

Calcutta-Aizwal 1371 

Calcutta-Coach Bebar 8170 

Calcutta-Rourkel. 2112 

Calcutta-Jamsbedpur 16748 

Rourkela-BhubaDesbwar 1416 

Calcutta-Litabari 335 

Jamsbedpur-Patoa IS88 

Bombay-KaDdla 14190 

Bombay-Ratnagiri 5153 

Bombay-Surat 2184 

Bombay-Auraogabad 1922 

Pune-IDdore 2297 
Auranpbad-Nanded 2086 

Se.clor-wise/Route-wise PasHolen Carried DurioS 1986..81 

Sector/Route Passeo,.rs Carried 

1 2 

Calcutta.SIlilloo, 1961. 

CaJcuttaitGaubati 591·· 
Calcutta-lUcbar 2584 

ShiIJoDg.,(iauhatl 11M; 

Shillongeljlcbar 34M) 1 

Gauhati,sJJcbar ~J~. 
Calcutt~.ME9Ial ~ ... 
Aiza"I~~har 7J"" .. 
Caleat~h .. bat -. 
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Calcutta-Rourke1. 2871 

Rourkela-R.anchi i927 

Calcutta-Jamlhedpur 9396 

Rourkela-Bhubanolwar 1050 

Calcutta-Gaubatt '~6 

Gaubati-Lilabari -1«72 

Lflabari-Zlro 3360 

Ziro-Daparizo 320 

Calcutta.Gaubati 390 

Gaubati-Dibrugarh 66 

Dibrugarh-Passiab• t 687 

Passiabat-Alonl 75 

Calcutta-J amshedpur 7384 

Jamsbedpur-Patna SOO4 

Calcutta-lmphaJ 348 

Imphal·Dimapur 75 

Calcutta-Agartala 3528 

Alartala-Kamalpur 396 

lCamalpur-Kaiiashahar 204 

Calcutta-MaIda 360 

Malda-BaJuallat 132 

Calcutta-Bbubnesbwar 802 

Bombay-Kandla 22368 

Bombay-Daman 234 

Bombay.RatDaairi 6030 

Daman.Sarat 225 

Surat-BIInD_lar 80s' 

BombaJOl\ur&apbad -1243 
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1 2 

Aurangabad.Nanded 936 

Bombay· Pune 4446 

Puno-Indore 4594 

Aurangabad-Pune 3409 

Pune-Sholapur 624 

Bombay-Keshod 5429 

Bombay-Porbandar 5629 

Bombay-Indore 624 

Indore-Ahmedabad 432 

Pune-Goa S76 

Bombay-Surat 504 

Surat-Ahmedabad 340 

Hyderabad-Tirupati 3432 

Tirupati-BangaJore 2816 

Hyderabad-Rajamundary 2519 

Rajamundary-Vizag 454 

Vizal-J eypore 832 

Jeypore-Bhubneshwar S45 

Baoga]ore-BaJary 454 

Hyderabad-Waran.a] 432 

WarangaJ-Ramagundam 310 

Bangalore-Mysore 3220 

Hyderabad-Goa 297S 

Madras-Thanjavour 625 

Madras-Coimbatore 175 

Coimbatore-Cochin 91 

Cochin.Mangalore 92 

Madral·Vijaywada 370 

Vijayawada.Rajamuadary 179 



81 illfrll:~ ·~ns)p.r8 CBAi1'llA 26;.~(SAKA) Wrl" •• M8we,. 82 

1 2 

Colm_tore-Madurai 324 

Deillia-Ludhiana 23964 

Delhi-Debradun 25675 
I 

Delh!.Chandigarh 10468 

Chandiaarh.Kulu 8002 

Delbi.Pantnagar 5895 

Delbi-Kanpur 3900 

Kaopur.Raibacelli 624 

Delbl·Ja'pur 2808 

Jaipur-Kota 1716 

Delhi-DehraduD 4001 

Delbi.ChaDdiaarb )0314 

Delhi-Jodhpur 296 

Delhi-Jaisalmer 741 

Jaipur-Jodhpur 296 

Jaipur.Jailalmer 445 

Jodhpur .. Jaisalmer 445 

Delbi·Bikaner 341 

Delhi.Alra 210 

Gwalior·Guna 889 

Guna-Indore 501 

Guua-Bhopal 471 

Delhi·Hissar IS 

Delhi-Kaopur 354 

KaDpur-Lucknow lIS 

Lucknow-Oorakbpur 79 

Delhi-Allahabad 4450 

Chudiaarb-Amritsar 234 

Jaipur-Indore 55 
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1 

Indore-Ahmedabad 

Delhi-Agra 

Agra-Kanpur 

Kanpur-Varanasi 

Memoranda.. of uaderstaadlag between 
IA aad Atr Corporatioa Employees 

Union 

6790. SHRI AMAL DA TT A : Win 
the Minister of CIVIL AVIATION be 
p1eased to state : 

(a) whether the Indian Airlines signed 
a Memorandum of Understanding with 
Air Corporation Employees Union in 1986 
In respect of cabin crew; 

(b) if so, the details of the understan-
ding; 

(c) whether the understanding has 
been implemented; and 

(d) if not, the reasons thereof? 

THE MINISTER OF STATE OF 
THE MINISTRY OF CIVIL AVIATION 
(SHRI JAGDI~H TYTLER): (a) Yes, 
Sir. 

(b) Under the memorandum of under-
standing entered into by Indian Airlines 
with the Air Corporation Employees 
Union, the following monetary benefits 
were agreed to with effect from 1.10.1981. 

(a) 'Wage Increase 1981' ranging from 
Rs. 951- to Rs. 175j-. 

(b) Increase in Kit Maintenance 
Allowance by Rs. 60/·p.m. 

(c) Reimbursement of Telephone 
expenses @ Rs. SO/-p.m. 

(c) and (d) The understanding will 
be implemented after the Government 
approval. 88 required. is accorded. 

2 

lOS 

ISS 

167 

lOS 

Connecting more places by Vayudoot 
in West Bengal 

6791. SHRI PURNA CHANDRA 
MAl.IK : Win the Minister of CIVIL 
A VIA TI 0 ~ be pleased to state : 

(a> whether there is any proposal to 
connect some more places In West Bengal 
by Vayudoot; and 

(b) If so, the names of those places 1 

THE MINISTER OF STATE OF 
THE MINISTRY OF CIVIL AVIATION 
(SHRI JAG DISH TVTLER): (a) and 
(b) At present. Vayudoot has no proposal 
to airlink more stations in West Bengal. 

Electri c train special retura service bet-
ween St Thomas Mount Rai Iway 

Station and Beach Ra ilway Station Madras 

6792. SHRI C.K. KUPPUSWAMY: 
Will the Minister (if RAILWAYS be 
pleased to state : 

(a) whether the electric train special 
retuf'1 ~ervjce between St Thomas Mount 
Rail\.\<ay Station and Beach Railway 
Station at Madras has been cancelled; 

(b) if so, the reaSODS therefor, 

(C) whether there Is any proposal to 
resume the special return service; and 

(d) if so, by what time? 

THE MINISTER OF STATE Of 
THE MINISTRY OF RAILWAYS (SURI 
MADHAVRAO SCINDIA): (a) No, Sir. 
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(b) to (d) Timings of the two return 
services from St. Thomas Mount have only 
been modified on public request to suit 
the revised Central Government office 
timings. 

[TrQn~'IQtion] 

Railway o'ferbrldges io RaJeadra Nagar, 
Yarpur and Chitkotra 

6793. SHRI VIJOY KUMAR Y A-
DA V: Will the Minister of RAILWAYS 
be pleased to state : 

<a> whether it s a fact that three 
overbradges are beiQg constructed at 
Rajendra Nagar, Yarpur and Chitkotra 
for smooth movement of traffic there; 

(b) if so, the time by which these 
bridges were scheduled to be completed; 

(c) the reasons for delay in the cons-
truction thereof; and 

(d) the time by which these over· 
brldges are likely to be completed? 

THE MINISTER OF STATE OF 
THE MINISTRY OF RAILWAYS lSHRI 
MADHAVRAO SCINDIA): (a) Yes, 
Sir. 

(b) to (d) The Railway is construc-
ting the bridge oroper and the State Public 
Works Department the approaches of 
these road over br dges. The Railways' 
portion of the work is making steady 
progress. The comple'ion of the works 
in entirely depends 'pn completion of 
approaches by the Slate Government. 

[English] 

Survey of drought prone areas 

6794. SHRI AMARSINH RATH· 
A.WA: Will the Minister 'of WATER 
RESOURCES be pleased to ,state: 

(a) whetber Government arc aware 

that due to the drougbt in certain par's 
of tbe country the irrtaation problem of 
those areas has become very difficult; and 

(b) if so, what measures ale beina 
contemp·lated to solve the irrigation pro-
blem of those areas? 

THE MINISTER OF WATER RE-
SOURCES (SHRI B. SHANKARA-
NAND) : (a) and (b) Irrigation in areas 
affected by or prone to drought is always 
difficult. In selecting and clearinl new 
schemes, welghtage is gi ven to irrilatioo 
projects designed to benifit droulh t _ prone 
areas. Under the Drought Prone Areas 
Programme, ·expenditure on development 
and productive use of water resources of 
the area is equally shared by Centre and 
States. 

Conversioo of Abemdabad-Porbaodar t 

Porbandar-Junagarb and Juoagarh-
Rajtot RaU"., line 

6795. SHRI MOHANBHAI PATEL: 
Will the Minister of RAILWAYS be 
pleased to state : 

(a> whether the conversion of rail 
ttack from Ahmedabad to Porbaodar in 
Gujarat has been completed; 

(b) whether there is any proposal to 
extend it upto J unagarh; 

(c) if so, whether the survey has been 
conducted; 

(d) when the work is )ikely to com .. 
mence; and 

(e) if not, whether GovernmeUt pto. 
pose to convert tbe track of Porbandar.; 
Junagarh and Juoagarh-Rajkot durinl lh. 
Seventh Five Year Plan period 1 

THE MINISTEa OEi' STATE ofi 
THE MINISTRY OF RAILWAYS (SaRI 
MADHA VRAO SCINDIA): (a) Yel, 
Sir. 
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(b) 'ltd (e) Sutvey for cODveniOn of 
B,ajkot::'Jonagarb-Veraval MG Ime into 
BO bas· boelf tel:ently commenced. 

(d) and (e) ApPGval of Rajk:ot-Juna-
larh-Vet.val couvttSiOD will be cODsideled 
on completion of the survey depending 
on its financial implications and avaiiabUty 
of resources. 

Diy .... of AI wah.s to Caieutta frOID 
Dellli aDd' ROlllb8, 

6796. SHRI AJIT KUMAR SABA : 
Will tbe Minister of CIVIL AVIATION 
be pl.ated to state : 

(a> whether there is any proposal to 
divert ~o[fte Air India flight to Calcutta 
from Delhi and Bombay; 

(b) If so, the details thereof; and 

(c) if not, the reaSODS therefor? 

THE MINISTER OF STATE OF 
THE MINISTRY OF CIVIL AVIATION: 
(SHRI JAGDISH TYTLER) : (8) No 
Sir. 

(It) Does not arise. 

(c) The present services are consi-
dered adequate. 

KriahDa Valle, Authorlt, for 
Telaiu GaOlS Project 

6797. SHRI T. BALA GOUD : Wlli 
tbe Minister of WATER RESOURCES 
be pleased to state : 

<a) whether Union Government pro-
pMe to announce formation of Krishna 
Valley Authority to break the deadlock 
over the Telugu Ganaa Pro;ect; 

(b) - If so, the time by which the anno-
UDttmeDt in tb.s regard is likely to be 
made; 

(c) whetber tbe Chief Ministers of 
ADdhra Pradesh, Karnataka and Maha-

rashtra It •• e been eODiulted before illf 
formation; and 

(d) if so, tbe reaction of tho three 
Chief Ministers in this resard ? 

THE MINISTER OF WATER RE· 
SOURCES (SHRI B. SHANXAlUa .. 
NAND): (a) No, Sir. 

(b) to (d) Do not arise. 

HleuD Ti8D, Memorial, NalaDd. 

6798. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT 
be pleased to state : 

(a> whether the Hleun Tsans Memo-
rea1 at Nalanda in Blbar bas started 
fUDctioning; 

(b) if so. the activities and functions 
of the Memorial; 

(c) whether there is any coordination 
between the actIvities of this Memorial 
and those of the Nava Nalaoda Maha-
vihara located nearby; and 

(d) if not, whether any coordination 
would be established ? 

THE MINISTER OF STATE IN THB 
DEPARTMENTS OF EDUCATION 
AND CULTUR.E IN THE MINISTRY 
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHI): 
Ca) No, Sir. 

(b) The actfvities and functions aro 
yet to be determined. 

(c) and (d) The construction of the 
Bieun Tsang Memorial was completed in 
1984. In March 1985, the Government of 
Biha, agreed in priDlCiple to tbe merger-of 
HieuD Tsang Memorial with the Nav& 
Nalanda Yah.WIlara atld to tb. eatnlilh-
ment of aD autonomous organisation. 
However, in October 1986 the State 
Government indicated that a thiDldnl bad 
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develop:cd for the establishment of an 
opeD University at Na1anda 'Dcorporating 
tbe Nava Nalaoda MabaYibara into it. 
Subsequently a communication was recei-
ved from the State Government in Pebu-
rary, 1987 stating that the Centra) Govern-
ment should convert the Nava Nalanda 
Mahavihara into a Deemed-to-be-Univer-
lity. As the communication does not 
make any mention of Bieun Tsang Memo-
rial, the matter needs further consideration 
in consultation with Government 01 
Bihar. 

[TrQn~ .. ation} 

FalttraiD between Calcutta apd Ahemda-
bad via Katni-Bina section 

6799. SURI DAL CHA NDER 
JAIN: W-ill tbe Minister of RAILWAYS 
be pJeased to state : 

(a> whether more passenger trains can 
be run on Katni-Bina section; 

(b) if so, tbe time by whicb a fast 
train from Calcutta to Ahmedabad via 
Katni and Bina is proposed to be intro. 
duced; 

(c) if not, tbe reasons therefor: 

(d> whether there is any fast train on 
this section; and 

(e) if not .. the .teaSODS tberefor ? 

THE MINISTER OF STATE OF 
THB MINISTRY OF RAILWAYS (SHRI 
MABHA V&AO SCINDIA): (a) No, 
Sir. 

(b) .tid (c) Due to scarcity of re-
sources in the form of coaches aDd J oco .. 
mouves. iodequate line capacity and lack 
of adquate terminal faciht!es at Ahmeda-
bad and Howrab, the proposal is not 
feasiblo at pr .!Seot. 

(d) No. Sfr. 

(e) l(.atDi .. Bina is a branch Jine sec. 
tion. Fast trains are bel.Da run OD tbe 
east"west aQd north-south trunk routes. 

{English] 

Va,,afJDot " .. vices Iftr EMaia 

6800. SHRI T. BASHEBR : Will 
the Minister.f CIVIL A VIATI 0 N bo 
pleaud to state : 

(a) whether Government have siace 
taken any decision to start Vayudoot 
servico to some more cIties in Kera)a; 
and 

(b) if so, the cities to which tbis 
service is likely to be operated ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER): (a) and 
(b) Subject to developmont of aerodrome. 
avaHabtlity of aircraft capacity and ec0-
nomic viability of operations, Vayudoot 
has pJans to airlink Calicut during tbe 
current plan period. 

Scbeme to pro .. ide adefillate health care to 
slum dwellers in Deihl 

6801. 
Will the 
FAMILY 
state: 

SHltI BARIHAR SOltEN: 
Minister of HEALTH AND 
WELFARE be plWed to 

Ca) whetber Government have a pro-
posal to implement a scheme to provide 
adequate health care to the slum-dwellers 
in Del~i;.. aad 

(b) if so, when such a scheme i. 
goins to be implemented ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA· 
PAllDE): (a> and (b) Forty dispen-
~ aries are run by the Delhi AdmiDistra-
tion in tbe resettlement and J. J. Colonies 
to provide health 9are to. the alum dwel-
lers. 1;be Delhi Administrati on Is open_ 
loa four dispensaries/Health Ceutr" 
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every year in tbo localities inhabited by 
tbe people of the low socio-economic 
aroup. In addition, tbere is a proposal 
for establishing three one hundred bedded 
hospitals in the resettlement colonies of 
Mangolpur;. . Kbichripur and Jhangirpuri. 
The OPD services in ,be Mangolpuri 
Hospital have already started. A 500 
bedded hospital at Shabdara is under cons-
truction and OPD services tbere have 
staned. Under the urban Revamping 
Scheme, Family Welfare, MCH and 
Primary Health Care services are provi. 
ded to the predominant'y weaker sections 
of the society particularly those livIng in 
the slums. Under this scbeme DeIhl 
Administration bas sanctioned 15 urban 
health posts. Municipal Corporation 
bas operationalised 8 urban health posts. 
14 new urban healtb posts are likely to 
bo approved in 1987-83. 

Adult education in Karoataka 
6802. SHRI SRIKANTA DATTA 

NARASIMHARAJA WADIYAR: Will 
the Minister of HUMAN RESOURCE 
DEVBLOPMENT be pleased to 
state : 

(a) wbether Government have 
taken steps for the promotion of Adult 
Education in different States; 

(b) if so, the steps taken for spread 
of Adalt Education in Karnataka 10 the 
Seventb Plan so far; and 

(c) the achievements made In that 
State for tbe removal of illiteracy 1 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THE MINISTRY 
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMA TI KRISHNA SARI) : 
(a> Yes. Sir. 

(b) Tbe following steps have been 
taken for the spread of Adu)t Education 
in Karnataka during the first two years of 
the Seventh Plan :. 

(i) Under Rural FRoctional Lite-
racy Projects (RFLPs) 2S 
Projects were sanctioned. 
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(ii) 89 Voluntary Agoncies were 
approved projects of Basic 
Li teracy and Post-literacy. 

(iii) Grant-in-aid bas also been 
sanctioned to State Govern-
ment for providing administra-
tive support for tbe pro-
gramme. 

(iv) Two Shramlk Vidyapeeths and 
one State Resource Centre is 
abo fUDctioning in the State. 

(v) The University Grants Com-
mission sanctioned grant to 3 
universities in tbe State for 
undertaklDg Adult Education 
Centres. 

(vi) 7 f 63 students volunteers par-
ticipated in tbe Mass Pro .. 
grammp for Functional Lite. 
racy launched on 1.5.1986. 

(vii) Besides, the State Govern-
ment is also implementing an 
AKSHARA Sene Programme. 

(c) 823079 learners are stated to 
have been enrolled (upto December, 
1986) in tbe State. 

Deaths due to illegal abortion 

6803. SHRI C. SAMBU: Will the 
Minister of HEALTH AND FAMILY 
WELF ARE be pleased to state : 

(a) whether any a~sessment has 
been made about the incidence of deaths 
caused by illegal abortions iD tbe 
country; 

(b) if so, the details thereof; and 

(c) the action taken to control such 
iUegal abortions ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH AND 
FAMILY WELFARE (KUMARI SAR.OJ 
KHAPARDE): (a) and (b) 11IeS81 
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abortions take plaee secretly, hence DO 
official data is available OD tbis matter. 

Cc) Steps have been taken by way 
of increasing the faciJities and availa bility 
of trained manpower to attend to abortion 
services under the purview of the Medical 
Termination of Pregnancy Act, 197J as a 
healtb measure. Availability of facilities 
for such safe, bygienic and legal abortion 
services is being made known to the 
public. 

High aad low endemic district. identified 
for multi-drug treatmeDt 

6804. SHRI SYED SHAHABUD-
DIN: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased 
to state: 

(a) the names of 38 higb endemic and 
low endemic districts identified for multi-
drug treatment under the National Lep-
rosy Control Programme; 

(b) the names of the districts in which 
the treatment is currently availab'e and 
the names of centres where such tre'ltment 
is aV'aiJable in each district; and 

(c) whetber the State Governments 
concerned have extended due cooperation 
for tbis Programme, particularly in pro-
viding the necessary Infrastructure for the 
purpose? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEAl.TH AND 
FAMILY WELFARE (KUMARI SARO] 
KHAPARDE): (a) The requisite in-
formation is given in the statement-I 
below. 

(b) In addition to 17 districts where 
multi-drug treatment is currently availa-
ble funds have been released to 2S more 
districts during 1985.87 for undertaking 
multi.drug treatment. A Statement indi-
cating the districts wh.:re multi.drug treat-
ment is currently available and the 2S 
districts to whom the funds have been 
released in March 1987 are given in the 
statement.II below. 

In the districts takon up for multi. 
drug treatment. facilities are provided to 
the patients at pre-identjfied treatment 
points near to the houses of leprosy 
patients. 

(c) Yes. Sir. 

StatemeDt·1 

List of 38 higb and ]ow endemic districts 
ideratified for multi-drus treatment 

I. Hi~b endemic district. 

Andbra Pradesh 

I. East Godavari 

2. Waranga) 

3. Chitoor 

4. Cuddapah 

s. Krishan 

6. Nalgonda 

7. West Godavari 

Assam 

8. Karbi Anglong 

Bihar 

9. Sing~bhum 

Gujarat 

10. Valsad 

11. Dangs 

Kerala 

12. Alleppey 

Lakshadweep 

13. Laksbdweep 

Madhya Prad esh 

14. Ralgarh 
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MRa...wr. 

15. Cbantka Pur 

16. Nanded 

17. Gadcbiroli 

18. Osmanabad 

1~. Latur 

20. Yavatmal 

21. Sholapur 

Nagalaad 

22. Man 

OrfSft8 

23. MayurbhaDj 

Tamil Nado 

24. Dharm Pori 

25. Periyar 

26. Ramanatbapuram 

27. Madurai 

28. Anna 

29. P.M.R. 

Uttar Pradesh 

30. Barabankl 

31. Faizabad 

West Bengal 

32. Birbbum 

33. Bankura 

II. Low eadelD'c district. propoud for 
multi· drug treattaeat 

34. UdaiplH,. Raiasthan 

35. Solan, Himachal Pradesh 

36. Aizwal. Mlzoram 

37. R'Ohtak, H."aaa 

38. Weat Tripura, Tripura. 

St ..... e.t-II 

Names of tbe elistrict. wJsere· DlUlti-
drua' treatment activities u. alr ••• y In 

operatien 

1. Wardha, Naharaahtra 

2. Amaravati, -do-

3. Purolia, West BeDgel 

4. Srikakulam, Andbra Pradesh 

5. Vizianagaram, -do-

6. VishakhapaUanm .~o-

7. Ganjam, Orissa 

8. Puri, -do-

9. North ATeot Tamil Nadu 

10. Chingleput, -do-

11. Baroda, Gujarat 

12. Deogbar, Bihar 

13. Varanasi, Uttar Pradesh 

14. Debradun, -do-

15. Bellaum, Kamataka 

16. Dharwad, -do-

17. Laksbadweep 

Names of the districts to who. fa.d. 
have been relrased la Marcil 1987 
for undertaking M.D.T. actl'vttle. 

1. AlJeppy, Kerala 

2. WaraDgal, Andhra Pradesh 

3. _'4 Chittoor, Andhra P.radesh 

4. Cuddapah, Andhra P.radesb 

5. Vj.iayawad~ ICrJsbna, Andbra 
Pradesh 

6. Nalsonda, ADdhra Pradesh 
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7. 

8. 

9. 

10. 

II. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

mur1.J. w. Godavari, Andbra 
Pradesh 

Valsad, Gujarat 

DanIs, Gujarat 

CbaDdrapur. Maharasbtra 

Naoded, Maharashtra 

Shotapur, -do-

Olmanabad, -do-

Laturt -do-

Yavatmal, -do-

MOD, Nagaland 

Brode, Periyar, Tamil Nadu 

Gadcbiroli, Maharasbtra 

Sa1em, Tamil Nadu 

Dindigul, Anoa. Tamil Nadu 

Dbarmapuri, Tamil Nadu 

Periakulam, Madurai, Tamil 
!'adu 

Cuttack, Orissa 

Durl, Madhya Pradesh 

25. Rajnandlaon, Madhya Pradesh 

All otDleDt of Italls at Platforms 

6805. SHRI ANOOPCHAND 
SHAH: Will the Minister of RAILWAYS 
be pleased to state : 

(a) how many tea aDd refreshment 
aliI, fruits aDd vegetable staUs and book 
.talls were allotted prior to 31 December, 
1986 but not installed till 31 December. 
1986 on the platforms of suburban section 
01 Bombay on Western Railway; 

(b) tbe detail. of each such stall 
.Io .... witb its location; and 

. (0) what are tbe norms for install. 
atito. of a stall .reer its aootment? 

THB MINISTER OF STATE OP 
THB MINISTRY OF RAILWAYS 
(SHRI MADHAVRAO SCINDIA) : (a) 
and (b) There are 3 such cases. 

(i) 

(ii) 

(iii) 

000 tea stall was allotted at 
Goreaaon on platform No. -4 in 
December, 1982. But tbe party 
wanted a stall on platform No. 
1 and continued to repre_at. 
As be failed to coostruct tile 
stall, the allotment was 
canceIJed. 

One tea stall was allotted at 
GorogaoD OD platform No. I In 
March, 1984. On receipt of 
representation from anotber 
contractor. the case was enquired 
into by Vigilance Department, 
and the Jocation was changed to 
platform No. 4 on 31. 12. 86. 
As this party also failed to in-
stall tbe stall, allotment bas been 
cancelled. 

One tea stan was allotted in 
November, 1982 at Maland 
station on platform No.4. Tho 
party wanted the stan OD plat-
form No. 1 and continued to 
represent. As he failed to la-
stall the stall on platform No.4. 
allotment was cancelled. 

(c) Normally, tbe contractors are 
required to submit a rougb plan shoWin8 
the site they want for tbe stall on tbe 
platform for which al10tment orders ba~ 
been issued. Thereafter, the plan IS 
approved by the Railway. and then the 
approved plan is given to contractor 
for constructing the stall at the selected 
site. 

AsslstaDce to Tamil ~ada to co.trot 
Fililrla 

6806. SHRI P.R.S. VBNKATBSAN : 
Will the Minister of HBALTH AND 
FAMILY WELFARE be pleased to 
state : 

(a) wbethor tbe incidence of Pllaria 
in Tamil Nadu bas iDcreased ; 
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(b) if so, the details thereof duriag 
tbe last three years; and 

(c) the assistance giveD to tbe State 
Goveroment to control tbe disease? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SARO] 
KHAPARDE) : (a) and (b) According to 
tbe iDformation received from the State 
Government of Tamil Nadu, the number 
of Microfilaria carriers and disease per-
IOns during the last three years is as 
under : 

Year No. of No. of diseased 
Microfilaria persons 
carriers 

1984 15047 
1985 12820 
1986 (Prov.) 7272 

3710 
3482 
2166 

te) Under the National Fi'aria Cont-
rol Programme, requisite quantities of 
larvicides like Fenthion, Temephos 
Parisgreen, Pyrethrum Extt, etc. are being 
4RJppUed to the Stat· Government on 
JO : SO cost sharirg 1 asis between the 
Centre and State Govt for undertaklns 
spray operation in affected areas. 

Puae-Nqpur Air Loit 

6807. SHRI V.N. GADGJL : Will 
the Minister of CIVIL AVIATION be 
pleased to state : 

(a) wbether there is a demand for 
an air-link between Pune aDd Nagpur ; 

(b) when will such flight be intro-
duced ; and 

Cc) whether it will be operated by 
I.dlan Airlines or Vayudoot? 

THE MINISTER OF ST ATE OF 
THE MJNISTRY OF CIVIL AVIA-
ATION (SHRI lAGDISH TYTLER): 
<a> No, Sir. 

(b) and Cc) presently lodjaa Airlines 
has no plan to introduce such flil.bt. 

Tbeft of rare Idols froID Kha)arah., aad 
otber temples'" ad eroalld At ..... 

6888. SHRI BAJU BAN ItlyAtf : 
SHRI AMAL DATTA: 
SHRI ANANDA PATHAK.: : 

Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be plea led 
to state: 

(a) whether some rare idols from 
Khajuraho and other temples located in 
aad around Maboba were reported to bave 
been stolen; 

(b) wbethel' these therts have been 
investig~ted; if 10, the outcome tbel'tof; 

(c) whether any collusion of dliciall 
in these thefts bas been established; if 10, 
the details thereof and the action' taken; 
and 

(d) the steps taken to recover these 
idols and also not to allow recurrCII'Ce of 
such thefts? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THE MINISTRY 
OF HUMAN RESOURCE DEVELOP. 
MENT (SHRIMATI KRISHNA SAHI): 
<a> No, Sir. 

(b) aDd (C) Do IIOt arise. 

(d) Question of recovery of the idoll 
does DOt arise. However, the Goverlament 
of India bas taken ·tbe f'oJlowinS steps for 
preve, tiOD of thefts and smullliDI or 
antiquities out or the country : 

1 . PostiDI of Armed 0,.,. fD 
fifteen centrally protected monum. 
~Dt. aad mUHUID. aclmj.bleated 
by the ArcbaeoletPoal S..... -of 
IDdia, in addition to stren.theD-
_. of walob and ward elfaDle-

, meat at otllor .oaumcD"'''' 
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2. Construction of twenty five 
lCuJpture-sbec:fa at importaat sites 
to bouse loose sculptures and 
their documentation. 

3. ~tablfsbmeftt of archaeological 
lit. museums. 

4. Promulgation of the Antiquities 
and Art Treasures Act, 1972 to 
relwale the export trade in 
aotfqwties and art treasoles; to 
prOVide for the pre'Wention of 
ImuRllns and fraudulent dealiDI 
in aD&lquklesj to prOVide for the 
compulsory acqUISition of antiqut-
ties and art treasures for pfeserv-
ation at public places. 

5. Creation in 1974 of a Central 
Investigating Unit (Antiques) in 
tlte CeDtral 8ereau of Investiga-
tion located at Delhi to Investig-
ate cases concerning tbeft of 
antjq uitics. 

6. Maintenance or a computerised 
Data Bank of cases of theft and 
recoveries of certain important 
cu.tural properties (sculptures, 
idol. aDd paintings) containill. 
information about crimes, cnmin-
als and cultucal property in tbe 
C.B.I. 

1. Coordination between tbe Ceotral 
Bu,eau ot Investigation, Interpol, 
tbe Archaeological Survey of 
IocJia, State Police, Custom~ aDd 
checlcposts for prompt reporting 
of crimes, criminals, tbefrs 
coecerniDI cultural property and 
smusclta, of objects. 

(Tr."(lIID1I) 

•• ,ehase. for railwa, wagon repair 
worksbo p, Rai pllr 

6809. SURI DILEEP SINGH 
iHuaJA: Will the Minister of RAIL-
•• U be Rleascd to state : 

< .. wbetHr the purchase of eSHDtiaJ 
...... lot ... 1l1Mwa, w ... _ R.epaar 

Workshop In Raipur city is being made 
from the small scale industrial uni •• 
situated in Madhya Pradesh, instead of 
makin8 centralised purchase by the 
Headquarters of South Eastern Railway 
at Garden Reach, Calcutta; 

(b) whetber Government have taken 
up any prosramme to set up essential 
ancillary industries for this purpose; aDd 

(c) if Dot, the reasonl thelefor ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : <a> No, Sir, 
except for Jocal purchases of small value 
procurable from the local market. 

(b) No, Sir. 

(c) It bas not been consideJ.".d- feaJible 
to do so. 

Expeaditure 08 COAlstrDctioD of Y_tIa 
hos.el. 

6810. SHRI SUBHASH Y ADAV : 
SHRI DHARAM PAL SINGH 
MALIK: 

Will the Mil ister of HUMA N 
RESOURCE DEVELOPMENT be. pleased 
to state: 

(a) tho financial imphcations in regard 
to proposed construction of Youth 
hostels a~ different places; and 

(b) how the expenditure is proposed 
to be met? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT IN THB 
MIl'ISTRY OF HUMAN RESOURCB 
DEVELOPMENT (SHRIMATI MARGA. 
RET AL VA): (a) A provision of Rs • 
20.00 crores bas been made in tbe Seventh 
Plan for tbe construction and workinl of 
01 Youth Hostels . 
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(b) As per the guidelines, tbe Central 
Governmeat bears the cost of construction. 
of Youth Hostels whereas the State 
Governments are required to provide 
two acres of developed land free of cost 
with cODnection of water" electricity. 
approach road and staft" quarters. 

C.'tura' Pact "jlh Trioidad aad Tobago 

6811. SHRI PRATAPRAO B. 
BHOSALE: 
SHRIMATI MADHUREE 
SINGH: 

Will tbe Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether it is a fact that first 
cultural pact has been signed between 
India and Trinindad and Tobago; 

(b) if so, tbe details tbereof; aDd 

(c) bow this pact will improve the 
bilateral relations between the two 
countries '1 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION 
AND CUL1URE IN THE MINISTRY 
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHI): 
(a> Yes, Sir. 

(b) and (c) The Agreement signed on 
13th March, 1987 envisages promoting and 
developing in every possible manDer the 
relations and understanding between tbe 
two countries in the fields of art and 
culture, archaeology t education including 
academic activity in the fields of science 
tecbnology, social welfare, medical researcb 
and public health, mass med;a, sports and 
.. mes through the exchange of artistic 
troups, exhibitions, specialists, teachers, 
Intelle.:tuals9 grant of scholarships, 
exchange of books and other information, 
excbange and collaboration in the field of 
preis, radio, broadcasting, television and 
cinematography etc. 

Tbe Agreement whicb shall come into 
force after ratification a]lo provides for 

drawing-up and implementation of Pro-
grammes of specific excbanles ID th ... 
fields. 

Effeet of ADII Do,,1')' Aet 

6812. DR. C. P. ~THAKUR : Will the 
Minister of HUMAN RESOURCB 
DEVELOPMENT be pleased to refer to 
the reply given to U nstarred Question No. 
1637 OD 6 March, 1986 regardina effect of 
Anti Dowry Act and state : 

(a) whether tbe Dowry ProbibitioD 
Act, 1961 despite being amended twice bal 
not yielded tbe desired results; 

(b) if so, whether it is proposed to 
amend the law fucther; 

(c) if so, the broad proposals in thit 
regard; and 

(d) what other measures to check the 
dowry practice and its evils are cODtempla" 
ted? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
A~D SPORTS AND WOMEN AND 
CHILD DEVELOPMENT IN THE 
MINISTR Y OF HUMAN RESOURCE 
DEVELOPMENT (SHRIMATI MARGA-
RET ALVA): (a> to (d) The Dowry 
Prohibition Act, 1961, whicb was amended 
for t he ~ econd time in 1986. has' come 
into force only recently tbat is with effect 
from the 19th November. 1986. As sueh 
it is too early to voucbsafe whether the 
amended Act bas yielded tb. desired 
results or not. The ameodments made ia 
1986 have made the provisions of the Act 
more effective by widening tbeir scop. 
and making them more striolent. CODlOq-
ueDt!al amendmeDts have beea made iD 
the criminal laws in keepiol with tbese 
amendments. Mass media campa ips 
against social evils bave also bCe'n stepped 
up. The Minister of State for W omeD 
and Child Development bas addreised a 
letter to all the Cbief Ministers of tJa8 
States/UTs requesting them to baft tbe 
Jaw and order machinery leared up 
in ord ~r to effectively carry out the 
amended laWi. For this purpose, -tr ...... 
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aDd orientation of police officers is 
.. lOotl.1. The Chief Ministers have 
accordingly been requested to give serious 
tbouabt to this suggestion so that the 
police machinery is in step with the new 
laws. It is hoped that all these measures 
would help to check the dowry practice 
and its evil consequences. 

I •• tallatloo of metal detector. at Taj 
Mahal 

6813. SHaI V. S. KRISHNA IYER : 
Will the Minister of HUMAN RESOU. 
RCE DEVELOPMENT be pleased to 
Itate : 

<a) wbether metal detectol s are being 
used at all the inlets of Taj Mahal at 
A,ra; 

(b) if not, whether there is any propo-
.. I to jnstal the same; and 

(c) the steps Government proposo to 
take after lostanation of metal detector to 
avoid aD1 inconvenience to the tourists ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION 
AND . CULTURE IN THE MINISTRY 
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHI): 
(a) No, Sir. 

(b) Yes, Sir. 

(c) To avoid any Inconvenience to the 
visitors, separate entry and exit points 
.hall be provided. 

(T'tllUlalionj 

Exe.vaUoa. of aacleat site. 

6814. SHRI PRATAP BHANU 
SHARMA: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to atate : 

(a) wbetber excavation work bas been 
adertaten at tbose ancient sites in tbe 
country wbich symbolise 15-20 thousand 
, .. n old primitive civilization; 

(b) if so, the detads thereof; and 

(c) the action being taken by Govern-
ment for preservation of tbese ancient 
sites? 

THE MINISTER. OF STATE IN THB 
DEPARTMENTS OF EDl1CATION 
AND CULTURE IN THE MINISTRY 
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHI): 
(a) and (b) As it is not possible to 
date a prehistoric site in absolute terms 
without positive corroborative evidence, 
nothing can be said with exactitude 
whether a site containing Stone Age 
Cultures, excavated by the ArcbaeoJog!cal 
Survey of India, during the season 1986-87, 
actually falls between the specific date 
bracket of 15-20 thousand years from the 
present. 

(c) Archaeologjca! sites or national 
importance are protected by the Archa-
eological Survey of India for preservation. 

[English] 

Central assistance to control Kala Azar 
In Bibar 

6815. DR. O. S. RAJHANS : 

SHRIMATI PRABHA WATI 
GUPTA: 

Will the Minister or Health and Family 
Welfare be pleased to state the details of 
the assistance Union Government have 
given or propose to give to Bihar Govern-
ment to control the incidence of Kala-
Azar? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SARO] KHAPA-
RDE) : Tho Central Government is 
providing the foJlowiug assjstance to the 
Government of Bihar for control of Kala 
Azar :-

1. DDT for insecticidal spray in 
affected area under National 
Malaria Eradication Prosramm. 
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2. Technical assistance and suidaDee 
from tbo Directorate National 
Malaria Eradication Programme 
aDd National IDstituto or 
Communicable Diseales. 

3. Material of health education. 

4. Supply of Pentamidine Isothion-
ate, an imported drug for 
refractory cases to antimonials. 

I Transllllion} 

DiversioD of Delbi-Howrab 'ast tralDs via 
Gaya-Kiu. 

6816. SHRI KUNWAR RAM: Will 
tbe Minister of RA IL WAYS be pleased to 
state: 

(a) the action taken so rar on the 
demand for diverting any of the fast 
trains running between Delhi aDd Howrah 
via Gaya-Kiul; and 

(b) the time by which a fast train is 
proposed to be diverted on this route "1 

THE MINISTER OF STATE OF 
THE MINISTR.Y OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA): (a) The 
suggestion is not feasible as it involves 
change or traction from electric to diesel. 
longer route and other operational 
difiiculties. 

(b) Tbere is no proposal at present. 

[Engii&h} 

MI •• I.R 0 fa Panama. I.. flag velie. 
aloaawJda IlHIiaD ere" 

68J7. SHRIMATI BASAVARAJES-
WAal : Will tbe Minister of SURFACE 
TR.ANSPORT be pJeased to atate : 

<a) whether Government's attention 
bal been drawn towards the news-item 
captioaed -16 Indian crew, ship missing 
fer 10 years' appeari .. iD Indian Express 
dM&d 23 Marob, 1987. 

(b) if so. whether the Bombayaaent 
who recruited 16 J Ddian Cr •• ()D a Pa ... 
manian ftag vessel himsel' disappeued 
after the recruitment aad tlMr. baa "-
no trace of eitber the allip 01 tM .... 
abroad since tbea; 

(c) if so, whether any enquiry baa 
been conducted in this regard; and 

(d) if so. the outcome thereof and tbe 
action taken aaainst tbose found res.-
ponsible ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SURFACE 
TRA~SPORT (SHRI RAJESH PILOT) : 
(a) Yes. The vessel rerered to in the 
news-item appeared in Indian Express, 
dated 23.3.1987 was M.V. 'ARABA' 00 
wh ch 15 Indians and J Sri Lankan wer. 
employed as Officers/Crew members. The 
vessel sailed from All Hamariya Port 
(Dubai) OD 27th August, 1978 and was 
due to arrive in Karachi (Pakistan) on 
4/5th September J978. The vessel dtd Dot 
reach Karachi. The inquiries made by 
MIs. Lloyds Intelligence to trace tbe veueJ 
'ARABA' proved futile. Ultimately tbe 
vessel was declared missing on 22.1 J .1978 
by Lloyds Intel1igence Departmeat. 

(b) M/s. Lllyas Shipping Pvt. Ltd •• 
Bombay were the agents, who recruited 
the crew in June/July, 1978. There is DO-
thing on the record to show that the agents 
disappeared after the recruitment. There 
has however been no trace either of the 
ship or the men on board siace tileD. 

(c) and (d) As tbe vessel was reps-
tered at Panama and officer~/crew were 
not employed either through tbe SeamoD'. 
EmploymeDt office or Shipping Master, 
Bombay, no )e •• 1 action could be takeo 
against tbe agents under the provisions or 
Merchant Shipping Act, 1958. 

More coacbes to Andhra Pra'Hh 
Espre •• 

6818. SHRI V. TULS.RAM: Will 
tbe Minister of R.AILWAYS be pi_net 
to atate ~ 
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(a) wbether tbere is any proposal to 
increase the Dumber of coaches in Andbra 
Pradesh Express between Delhi/New Delhi 
'aod Secunderabad; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF 
THB MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (8) No, Sir. 
The t"ain is already running with 21 coa-
cbes. 

(b) Does not arise. 

hn .. _ I. qeot. of ber!". iD 33,34 trains 
fro~ Katnl 

6819. SHRI AJAY MUSHRAN: Win 
the Minister of RAILWAYS pleased to 
state: 

(a> ~hether there is any proposal for 
increasing tbe Quota of berths in 33 D'I 
34 UP from Katnl to Bhopal; and 

(b) jf so, the number of berths to be 
i.creased in A.C. 2. Tier and I Class in 
]3 DN /34 UP from Katni to Bhopal? 

THE MINISTER OF STATE OF 
THE MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) Yes, 
Sir. 

(b) It is proposed to provide addi· 
tional quota of 2 First Class berths at 
Katni in 34 UP Bilaspur-Indore Express 
from 1.7.1987. No AC. 2-Tier coach is 
running on this train at present. 

Affiliation to schooh by C.B.S E. 

6820. CH. RAHII\I KHAN: Will 
the MJDiater of HUMAN RESOURCE 
DEVELOPMENT be pJoelsed to state: 

(a) wbether the Central Board of 
Secondary Education has granted affih-
ation to all sucb schools which are recog-
Dised under tbe Delbi Education Act, 
1'913; 

(b) if Dot, the reaSODS therefor; and 

(c) in tbe cases in which affiliation of 
tbe scbools recognised under Delbi Edu-
cation Act, 1973 bas been refused by tbe 
Central Board of Secondar), EducatioD, 
who will conduct the examinatloD of tho 
students studying in such schools aDd 
w bat shaJl be the fate of those students ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THE MINI-
STRY OF HUMAN RESOURCE 
DEVELOPMENT (SHRIMATI KRI-
SHNA SAHI): (a) and (b) No. Sir. 
Affiliation is granted after specified re-
quirements are fulfilled. 

(c) The students become eligible to 
appear as regular candIdates in the Board 
Examinatjons only after the school in 
which they study bas been affiliated to tbe 
Ceotral Board of Secondary Education. 
However, in exceptional cases the Board 
considers request from the Directorate of 
Education as a special case with such 
conditions as tbe Board may deem neces-
sary in specific cases. 

Health sarve)' of tribes In Bibar 

6821. SHRIMATI MADHUREB 
SINGH: Will the Mimster of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

(a) whether a health survey of the 
tr;bes in Bibar bad been undertaken; and 

(b) if so, the details thereof and action 
taken in this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI SAROJ 
KHAPARDE): (a) and (b) A limited 
feasIbility study utled "Health Surveys in 
rural areas" in Kusumtola and Guritanr, 
Tribal villages in Chandwa Primary Healtb 
Centre (PRC) and Kataiya-a Don·tribal 
village in HariharganJ PHC, was under-
taken in 1983 by the Field Survey Unit. 
Patna. Tbe sample survey was a very 
limited one and cannot be taleen as a re-
presentative sample. However, accordin, 
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to tho analysis of the data, the health 
Itatus of the population In the two tribal 
villages is better tban that in the DOD-
tribal village covered by tbe survey. 

Property in GeasiD. plaDt to cure caacer 

6822. SHRIMATI D.K. BHANDARI: 
Will tbe Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(8) wbether Government are aware 
of property available in Gensing Plant to 
cure cancer; 

(b) if so, tbe details thereof; 

(c) tbe places where this plant is 
srowing in the country; 

(d) what steps Government propose 
to take to encourage the plantation of 
tbis tree in dIfferent States and Union 
Territories during the Seventh Five Year 
Plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMI_ 
1 Y WELFARE <KUMARI SAROJ 
KHAPARDE): (a) and (b) The plant 
Darned Ginsing is available mainly in 
China and Korea. It is credited witb a 
number of therapeutic properties most of 
which are yet to be evaluated and proved 
scientifically. The main interest in the 
plant is its rejunevatiog property by whicb 
It is claimed to prolong the life and pre-
vent aging. 

(c) and (d) The Central Council for 
Resellfch in Ayurveda & Siddha has 
reported tbat this plant does not occur 
in Iudla • 

EspaalioD plan of Mormug8o Port 

6823. SHRI SHANTARAM NAIK : 
Will the Minister of SURFACE TRANS-
POR T be pleased to state : 

<a> whetber tbere is any proposal to 
undert&ke expansIon work at Mormusao 
Port; and 

(b) If 10, tbo detaill of tbe eSPaDllOD 
plan? 

THE MINISTER OF STATB OF 
THE MINISTRY OF SUR.FACE 
TRANSPORT <SHRI RAJESH PILOT): 
<a> Yes, Sir. 

(b) During tbe Seventh Five-Year 
Plan it Is proposed to construct and addi-
tional general carlO berth aDd aD addi-
tional barge berth with iron ore uDloadinl 
facilities at tbe Mormugao Port. 

TralD derallmeat. 

6824. SHRI AJOY BISWAS: Will 
the Minister of RAILWAYS be pleased 
to state: 

(a) the total number of cases of traiD 
derailments reported since January, 1986; 
aod 

(b) the main causes for these derail-
ments? 

THE MINISTER OF STATE OF 
THE MINISTRY OF RAILWAYS <SHRI 
MADHA VRAO SCINDIA): <a> 643 
train derailments were reported during tbe 
tbe 15 months period from January 1986 
to March 1987. 

(b) The major causes are failure 
on the part of railway staff and otber 
persons, faIlure of railway equipment. 
sabotage and incidental causes like obs-
truction on track by falling of boulders/ 
trees etc. 

Value of ticket on POltpoDeme.t of 
fJouraey 

6825. DR. P. VALLAL PERUMAN: 
Will tbe Minister of RAILWAYS be 
pleased to state : 

<a) whether it is a lact tbat in order 
to avoid SO percent cut in the value 01 
the tickets due to cancellation of tbe 
journey, tbe railway journey il pOltponed 
and tbe whole value of tbe ticket II reali-
sed; and 
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(b) whether Government would consi· 
der plugtnl tbis loopbole so tbat the 
recurrinl toss to tbe Railways is avoided? 

THB MINISTER OF STATE OF 
THB MINISTRY OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA) : (a) No, Sir. 

(b) There i. DO Joss to the Railways 
in cases where the ticket is surrendered 
for cancellation after the jurney had been 
postponed and reservatjon confirmed for 
a subsquent date. In sucb cases, the can-
cellation charges are levied twice. 

Implementation of Integrated Child 
DevelopmeDt Services Programme 

6826. SHRI K. RAMAMUR THY : 
Will the Minister of HUMAN RESOUR-
CE DEVELOPMENT be pleased to 
atate : 

(a> whether lack of accommodation 
for supervisors of anganwadi workers and 
juaciequate supply of weaning/ therap=utic 
lood to the very youDg aDd mal-nourished 
children are corning in the way of suc-
"ufuel implementioD of Integrated 
Child Development Services programme; 
and 

(b) if 10, the steps taken b)' Govern-
meat to solve tbe problems? 

THE MINISTER OF STATE IN THE 
DEPART MENTS OF YOUTH AFFAI-
RS AND SPOR.TS AND WOMEN AND 
CHILD DEVELOPMENT IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (SHRIMATI MAR-
GARBT ALVA) : (a) and (b) The super-
visors of anganwadi workers are usually 
womeD. They have to visit anganwadi 
ceDtrea in villages and are expected to 
Ifay In their circle beadquarters. In cases 
wbere tbere is absence of secure accom-
modation in tbeir circles, tbey have to 
stay at the Project Headquarters. In sucb 
cases proper super'fisioD is hampered. A 
proposal to construct residenti~l. accom-
modation for supervisors wltbln their 
circles ia unf.ler consideration. 

la some Stat ea/UTs weaDilJalt~er-
apa.udc IaIOd for lupplementary nutritloo 

to very YOUDa children (infants & 
toddlers) and severly maJnourished chil-
dren is Dot avaiJable at reasonable rates. 
A propo~al is beJng considered to assist 
tbe States for JDstalJation of plants for 
production of weaning/therapeutic foods. 

[Translation) 

Disrupt' on of Flights at Leh Air port 

6827. SHRI HARISH RAWAT: 
Will the Minister of CIVIL AVIATIO~ 
be pleased to state: 

(a) whether Government are aware 
that during the last three months passen-
gers intendIng to travel by Indian Airlines 
had to wait at Leh Airport many a time 
for days together; and 

(b) if so, the number of times it so 
happened and tbe steps being taken by 
the Indian Airtines to check the recurrence 
of such loc.dents ? 

THE MiNISTER OF STATE OF 
THE MINISTRY OF CIVIL AVIATION 
(SHRI J AGDISH TYTLER) : Ca> and 
(b) During the period January-March, 
1987, out of a total of 64 flights operatiog 
on the Sectors Srinagar-Leb-Srinagar and 
Delhi-Chandigarh-Len-Cbandigarh Delhi, 
17 flights bad to be cancelJed~ due to bad 
weather. In order to ensure that the 
passengers did not have to wait for loog 
to travel from/to Leb, during this period 
IndIan Airi!nes operated a number of 
additional flights, at the earliest possible. 

(English] 

Development or railway statioB at 
ErDskulam junetioD 

6828. SHal V.S. VJJAYARAGH· 
AV A.N: Will the Minister of llAIL-
WAYS be pleased to state : 

(a) whether there is any proposaJ to 
develop tbe raiiwa! station at Erna-
kuJam junction in KeraJa; and 

(b) if so, the details thereof 7 
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THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : <al and 
(b) It is proposed to provide .dditiona! 
traffic facilities at Ernak ulam junction as 
part of the construction of new Broad 
Gauge line between Ernakulam and 
AUepey. The proposal includes yard 
remodelling at Ernatutam aloDgwitb pro-
vision of a high level passenger platform, 
extension of existing foot-over-bridge. 

PlaDes with Air ladi. 

6829. SHRI N. DENNIS: Will the 
Minister of CIVIL AVIATION be pleased 
to state: 

<al the Dumber of planes with Air 
India as OD date; 

(b) the number out of them in use 
and the number in sick list; and 

Ccl the methods adopted to dispose of 
unusable planes '? 

THE MINISTER OF STATE OF THB 
MINISTRY OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER): (a> to (c) 
Air India·s Deet consists of :-

Boeing 747-200 Nine aircraft 

Airbus A300B4 Three aircraft 

Airbus A310-3oo Six: aircraft 

In addition to the above, there are three 
701 .. 320 aircraft which have been phased 
out and are awaiting disposal. 

The active fleet of 13 aircaft are in use. 
However, one Boeing 747-200 aDd one 

Airbus A 310-300 aircraft out of tbe above 
18 aircraft are underloinl routine main-
tenance checks. After these cbecks are 
completed, they will be put iuto ule again. 
The three Boein. 707-320 aircraft will be 
disposed of on the basis 01 aJoba. 
tenders. 

Soviet oll'er to deyelop laser r.,s for e,e 
treatment 

6830. SHRI PRAKASH V. PATIL: 
Will the Minister of HEALTH AND 
FAMIL Y WELFARE be pleased to state: 

(a> whether it is a iact that the Soviet 
Union has agreed to assist India to develop 
laser rays for better eye treatment; 

(b) if so, whether tbis'" system is 
already in use in our country and if so, 
the names of the centres where this 
treatment is available; 

(c) if not, the centres which are wen 
equipped to have tbis new systC'm; aod 

(d) whether the offer has been 
accepted '1 

THE MINISTER OF STATE 1N THE 
MINISTRY OF HEALTH AND FAMILY 
WELF ARE (KUMARI SAROJ KHAP· 
ARDE) : (a) No, Sir. 

(b) and (c) Lasers (Arion, Krypton, 
Yag) are already in use in India for tb. 
treatrr~nt of various eye diseases. A list 
or the Institutions havJD& facilities for 
lasers treatment in India is livea in tbe 
Statement below. 

(d) Does not arise. 

Slatemeat 

The institutions where laser facilities are available in the country. 

SI. No. Institution 

1 2 

1. Dr. Rajendra Prasad Centre for Ophtbalmic Sciences 
AIIMS 

State 

3 

New Deihl 
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1 2 

2- Dr. R.AM Manohar Lobia Hospital 

3. Sucbita KripJani Hospital 

4. M_ulao_ Azad Medical Collelo 

5. Moban Eye Institute 

6, S.D. Eye Institute, Hyderabad 

·7. SbaDkar Netralaya, Madras 

8. Govt. Hospital, MaDipal 

,. ResioDal Institute of Opbth. Aliaarb 

10. Sltapur Bye Hospit~l, Sltapur 

11. K.M.G. Medical col1eae, Lucknow 

12. Medical ColJe,e, Rohtak 

13. Santokb Ba Durlab Ii Hospital, I aipur 

14. Dr. ADil Sbarma9 Clinic, Jaipur 

15. R.N.T. Medical College, Udaipur 

16. R.I. of Ophthalmology. Abmedatad 

17. Retioa Foundatioo, Ahmedabad 

IS. Jaslot Hospital, Bombay 

19. L. T.M. Medical College, Sion 

-20. Christian Medical College, VeIl ore 

Trala accldeat at Budai near Bhopal 

6131. SHRI K. RAMACHANDRot\ 
RBDDY : Will the Minister of RAILWAYS 
be pJealed to state : 

(a) wbether there was a train accident 
at Budoi Dear Bbopal on 2 January, 1987; 

(b) if 10, tbe number of persons 
killed aod lojured as a result thereof; 

(e) whether there was extensive 
damlae to tbe derailed eOline and tbe 
track; 

(d) if 10, tbe estimated loss as a result 
tbereof; 

(e) wbetber any enquiry bas beeD 
QeDdoetecl; and 

3 

New Delhi 

New Delbi 

New De1bi 

New Delhi Pvt. 

Andhra Pradesh 

Tamil Nadu 

Karoataka 

U.p. 

U.P. 

U.p. 

Haryana 

Rajasthan Pvt. 

Rajasthao Pvt. 

Rajasthan 

Gujrat 

Gujrat Pvt. 

Maharashtra 

Maharashtra 

Tamil Nadu 

(f) if so, the outcome thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) Yes, 
Sir. 

(b) There was no life or injury to aoy 
perSOD. 

(c) and (d) The estimated loss OD 
account of damage to the engine, other 
roning stock and the track is about 
Rs. 90,000/-

(e) Yes. Sir. 

(f) Tbe accident occurred due to 
tamporiDI witb tbe track. 
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l.prOyeDlent of roads leadiDI to Airports 
lened by V.yudoot 

6832. SHRI D. P. JADEJA: Will the 
Minister of CIVIL AVIATION be pleased 
to state: 

<a, whether the approach roads to 
airports used by Vayudoot are in remote 
and isolated places; 

(b) whether different station manage~s 
or Vayudoot have been directed!o pursue 
with local authorities to improve the roads 
leading to airports served by Vayudoot; 
and 

(c) what other infrastructural facilities 
are being improved by Vayudoot all over 
the country ~ 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATIO"l 
(SHRI JAGDISH TYTLER) : (a) Most of 
the aerodromes through which Vayudoot 
operates are in remote and isolated pldces. 
The approach roads at these airports are 
maintained by the State Go\ernment con-
cerned. 

(b) No, Sir. 

(c) Improvements in the infrastructural 
facilities is a continuing process and IS 
undertaken in a phased manner, in keep. 
iDa with the resources avaHab1e. 

Srlsaildm Lela Bank Canal Project 

6833. SHRI C. MADHA V REDDI : 
SHRI M. SUBBA REDDY: 

Will the Minister or WATER RESO-
UllCES be pJeased to state : 

(8) whether SrisaiJam Left Bank ~aDal 
Project is awaiting clearance and If so, 
detans thereof indicating the present posi-
tion; 

(b) whether de1ays are resulting in 
continued drought conditions in Nalgonda 
diatrict of Andbra Pradesh; and 

(c) if so, the remedial measur• bellll 
contemplated In tbi. resard 7 

THE MINISTER OF WATER 
RESOURCES (SHRI B. SHANKARA-
NAND) : (a) Clarifications reaardlnl 
SrisaiIam Left Bank Canal Project by lift 
irrigation from the fore-shore of Nqar-
junasagar have been received from Andhra 
Pradfsh Government rec.atly in Match, 
1987. 

(b) and Cc) Do not arise. 

Visakhapataa .. railw.,ltatlon 

6834. SHRI BHATTAM SRIRAMA 
MUR TY Win tho Minister of 
RAILW A YS be pleasen to state : 

(8) wbethtr Government have con-
sidered the question of change of name of 
Wa tair R.S. as Visakbapatnam R.S. as 
recommended by the State Government 
on 16th May, 1985; 

(b) if so, the present position; 

(c) whether it is a ract that Visakba-
patnam Railway Station which was defuDCt 
in 1960 is sought to be revived by Govern-
ment; and 

(d) if so, the reasons for not doJo. 
so? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHR.I 
MADHAVRAO SCINDIA) : (a) and (b) 
The name of \VaItair Railway Station has 
been changed to Visakbapatnam from 
2.4.1987. 

(c) Visakhapatnam Towo Railway 
Station was closed in 1961 and a goods 
shed is operating there since then. There 
Is no proposal to reopen Vilakba"alnam 
Town Railway Station for palaenSOlI. 

(d) Does Dot arise. 
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..... CIa.lr Ie BHbaDipur Ual,er.ity, 
OrIn. 

6835. SHRI SOMNA TH RA TH : Will 
tbe Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whether the Berhampur University, 
Ori... has proposed scheme to the 
University Grants Commission for setting 
up a Chair to undertake research on 
Bbaoj literature; 

(b) if so, the decision taken in the 
matter; and 

(c) whether the proposed scheme will 
include research and translation of the 
works of Poet Upend:-a Bhanja and also 
publication of his unpublished works ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISIRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI KRISHNA SA HI) : (8) The 
Berhampur University bas proposed tbe 
establishment of a centre of Regiona! 
Studies for research into BhanJa hterature. 
during tbe Seventh Plao. 

(b) The Committee which examined 
lhe Seventb Plan proposals of the Uni-
versity suggested that the proposal for a 
Regional Studies Centre could be consid. 
ered under the Commission' programme of 
SpeCial Assistance to Selectc:d Depart-
ments or Departmental Research Support. 
ActiOD bas been initiated to process 
the proposal under tbe Special Assistance 
Proaramme. 

(c) According to the proposal sub-
mitted by the University, the proposed 
Cootre will aim at, among others, location. 
collection aDd presentation of palm-leaf 
manuscripts of medieval literary era in 
aeaeral. and of Upendra Bbanja in parti-
mar; iranscription, copying, editing and 
pubUsbiol iD print of the reJevant docu-
-.uts and manuscripts: and undertaking 
NleUCb OD UpeDdra BbaDja. 
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S,rea. of leprOl)' 

6836 SHRI BRAJA MOHAN 
MOHANTY: Will the Minister of 
HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether in some parts of tbe 
country and particularly in the State of 
Orissa, leprosy is on increase and efforts 
made to check its spread have been found 
inadequate; 

(a) whether leprosy is transmitted to 
ether parts of the country from places of 
pilgrimage like Puri; 

(c) if so, the steps taken by Govern-
ment to counteract such transmission of 
the disease; 

(d) wh;ther steps taken by tbe Union 
and State Government of Orissa to 
rehabiJitate the people recovered from 
leprosy are adequate; and 

(e) jf not, the further measures beiDg 
taken for rehabilitation of such persons? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROl KHAPA-
RDE) : (a) No, Sir. 

(b) No, Sir. 

(C) Does not arise. 

(d) and (e) Assistance is being provi-
ded by the MiDlstry of welfare for develop-
ing services for the disabled for Rehabili-
tIOD, physical, psychological, social and 
economic under the 'Scheme of Assistance 
to Organisations for the Disabled Persons'. 
However, so far as cured Leprosy patients 
are concerned, there is a scheme under 
the National Leprosy Eradication Pro-
gramme for the estabhshment of Leprosy 
Rehabllitation Promotion Units to provide 
rehabilitation facilities. The Government 
is giving financial assistance to the ex-
tent of Rs. 41.33 lakhs per unit for tbe 
recurrinl and non-recurrina expenditure, 
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Two LRPUs, one at Purl and one a, 
Aulatpur have beon sanctioned for Orissa 
to takt> care of the rehabilitation problems 
of the cured Leprosy patients. 

CODtaiaer service of Rail"ay. 

6837. SHRI VIJAY N. PATIL: Will 
the Minister of RAILW A YS be pleased to 
state : 

(a> whether there has been a steady 
decline in the domestic container service 
of tbe Railways during 1985·86 and 
1986-87; 

(b) if SOt the proportion ate decline in 
comparison to 1981-82, 1983.84 and 
1984-85; 

(c) the reasons for decline in the con· 
tainer service; and 

(d) the steps Government contemplate 
to improve performance in the container 
service of the Railways ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : <a> N0 7 Sir. 
The loading during 1986-87 was the highest 
during the last six years. 

(b) The loading in 1986-87 was higher 
than during these 3 years. The loading 
in 1985·86 was marginally less tban that 
during 1981-82 and 1984·85 by 3.9% and 
1.1% respectively. 

Cc) Due to road competition. 

(d) Some of the steps taken to further 
improve the performance in respect of 
domestic containers are intensive market-
ing drives, per sonaJised service to the 
customers, close monitoring of transit 
time of containers. etc. 

Bhadraehalam-Kovvur rail Jlne 

6838. SHRI V. SOBHANADREBS-
W ARA RA 0 : . WiJJ the Minister of 
RAILWAYS be pleased to state: 

(a) whether a survey was conducted 
by Danda Karanya Railway (DBK) ;or a 
railway hne from Bbadracbalam to Kavvur 
durinl 1966; 

(b) whether the South Central Railway 
has updated this report and submitted to 
Railway Board; 

(c) if so, tbe salient recommendations 
in tbe report; aDd 

(d) the steps taken 10 this rel_rd 7 

THE MINISTER OF STATE OF 
THE MINISTRY OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA): (a) Yes. 
Sir. 

(b) The survey was updated in 1971. 

(c) In 1~7J, this 149 Km. JODg line 
was estimated to cost Rs. 10.39 crore and 
was assessed to be financially unremune-
rathe. 

(d) Construction or this line bas not 
been approved. 

University for Sports 

6839. SHRI V. KRISHNA RAO: 
Will the Minister 0:" HUMAN RE-
SOURCE DEVELOPMENT be pleased 
to state: 

(a) wbether there is a need to start 
University ror Sports; 

(b) if so, whether Government pro-
pose to start Sports' University; and 

(C) jf so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THE MINISTRY 
OF HUMAN RESOURCE DEVELOP. 
MENT (SHRIMATI KRISHNA SAHI): 
(a) and (b) Government are of the view 
that al1 Universities, coJlcaes aDd other 
educational institutions can contribute 
si.oiBe_otly ta the promotioD of aporta In 
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the country. The Central Government 
bas no proposal under its consideration 
for establishment of a University exc1u. 
sively for Sports. 

(c) Does not arise. 

De,elopment of Tamil as a classieal 
laDRuase 

6840. SHRI KADAMBUR JANAR. 
THANAN : Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be plea. 
sed to refer to the reply given to Starred 
Question No. 315 on 19 March, 1987 
regardina a scheme to develop the Sans-
krit and other classical languages and 
state : 

(8) the details of other classical lan-
auages apart from Sanskrit; 

(b) whether Tamil bas been included 
in the other classical languages: and 

(c) if not, tbe reasons tberefor ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION & 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI KRISHNA SAHI): (a) 
The Ministry's programme for develop-
ment or Sanskrit and other classical lan-
guages include Pali, Prakrit. Arabic and 
Persian. 

(b) and (c) Certain languages are 
regarded as classical languages as a 
matter of consensus, such as Sanskrit, 
Greek. Latin, old Tamil, ele. The classi-
cal status of a language is. however. Dot 
sometbing to be conferred by the Govern-
ment. 

A.C. 2-Tier sleeper coaches 00 metre. 
gaDgemaii ex press trai os 

6841. SHRI CHIRANJI LAL 
SHARMA: win the Minister of RAIL· 
WAYS be pleased to state : 

<a> whether tbere is any provision of 
A.C. 2-Tier sleeper coaches fn important 

trains on Metre-Gauge section, sucb as 
Tinsukia Mail and Kamrup Express bet. 
ween Guwabati and Tinsukia, Ashram 
Express between Ahmedabad and Delhi , 
and all E'I[press Metre Gauge trains run-
ning between Ajmer and Secunderabad; 
and 

(b) if Dot, the steps taken or proposed 
to be taken for early introduction of A.C. 
2· Tier sleeper coaches in those trains ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA) : (a) Yes, Sir. 

(b) Production of Metre-gauge A.C. 
2-Tier Sleeper coacbes is underway and 
as soon as these coaches are received, 
tbey will be introduced on some of the 
important trains. 

Jobs for uoe mployed doctors 

6842. SHRI H.B. PATIL: Will tbe 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state : 

(a) whether Government have made 
any assessment regarding the number of 
jobJess doctors at present in the country; 

(b) the target fixed by Government 
during the Sixth Five Year Plan (or pro-
viding jobs to the jobless doctors; 

(c) to what extent Government have 
achieved the targets; 

(d) whether in view of the large num-
ber of jobless doctors, they are aHewed 
to go to some other countries; and 

(e) if so, tbe details in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMAR} SAROJ KHAPA. 
RDE): <a> The number of me-dieal gra-
duates and postgraduates who were OD tbe 
live registers of :Employment Exchanges 
as OD the 30th June, 1986 is 25613. 
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(b) No target was fixed by Govern-
ment durinl the 6th Plan for providing 
jobs to the joblesss doctors. According 
to 6th Plan document, in view of the in-
crease in unemployment of medical gra-
duates and also the imbalance in the ratio 
of doctors to para-medical workers, the 
policy of Government was not to increase 
the Dumber of medical colleges or intake 
capacities. 

(c) Does not arise. 

(d) and (e) Migration of medical 
manpower is a complex phenomena resul-
ting from a variety of factors and it is Dot 
a fact that they are allowed to go out of 
the country. Instead a number of steps 
have been taken to discourage tbe migra-
tion of medical manpower to foreign 
countries as mentioned below : 

(i) Restrictions have been placed on 
medical graduates going abroad 
for higher education and training 
where such facilities exist in the 
country. Doctors belonging to 
scarce categories are not spon. 
sored for employment abroad. 

(ii) Advance increments are granted 
to specially qualified candidates 
on the recommendations of Union 
and State Public Service Com-
missions. 

(ii) Improvements in service condi. 
tions 0' doctors particuJarJy tbose 
serving in rural areas are being 
brought about by the State and 
Union Territory Governments 
etc. The nationalised banks also 
offer Joans to unc-mp!oycd doctors 
to establish clinics/Dursing homes 
in rural areas. 

U .G.C. Gr •• ts to l"e180.,e adalt IWterae, 
6843. SHRI LAKSHMAN MALLICK: 

Will tbe Minister of HUMAN ItB· 
SOURCE DEVELOPMENT be pleased 
to state: 

(a) the details of the scheme aDel the 
amount granted by tbe University Qrant. 
Commission to eradicate adult illiteracy in 
the country during the Sixth Five Year 
period; 

(b) the details of tbe Universities and 
Colleges in which the programme has been 
launched; and 

(c) tbe detans regarding the amount 
granted in favour of Universities aDd 
Colleges in Orissa State and tbe prosress 
thereof? 

THE MINISTER OF STATB IN THE 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THE MINISTRY 
OF HUMAN RESOURCE DEVELOP· 
MENT (SHRIMATI KRISHNA SARI): 
<a> The Scheme formulated by the UGC 
seeks to involve teachers and students 
from Universities and Colleges in the 
organisation of adult education centres. 
During the Sixth Plan, the Commission 
provided a total assistance of Rs. 5.45 
crores to Universities and Collegos for 
implementation of this programme. 

(b) The programme was undertaken 
by 82 Universities, and 2131 CoJlcgcs. A 
Statewise Jist of the Universities, and tbe 
number of Co1Jeges affiliated to them, 
which participated in tbe programme is 
given in the Statement below. 

(c) A total grant of Rs. 20.53 lakhs 
was paid to the three Universities and 
127 Colleges in Orissa wbieh participated 
in tbe progrBmme iD tbe Sixth Plan aDd 
establ:sbed 1383 Adult Education Ccatres. 



tJ9 

StatemeDt 

Statewiae list of Universities, and tbe number of conoJes affiliated to them, 
wbich participated in the Adult Education Programme funded by thc 

UGC durius the Sixth Five Year Plan 

s. No. StatefU Diversity No. of Collcges 
involved involved 

1 2 

1. Aadbra Pradesb 

1. Andhra 

2. OsmanJa 

3. Sri Ventakeswara 

4. ~j lCriSbandeverya 

5. Na.arjuna 

2. A .... A Nortb E •• tern Hill State I 
6. G_bati 

7. N.E.H.U. 

3. BilaH 

8. Bilaar 

9. L.N. MJthiJa 

10. Patna 

11. aaDCbi 

12. MaSadh 

13. BlIqalpur 

4. Gal·rat 

14. Gujuat 

IS. M~S. Univenity, Baroda 

3 

42 

63 

31 

12 

148 

SO 

2t 

---
71 

---

98 

15 

8 

39 

21 

36 

---
216 

---

23 

130 
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1 2 

16. Sardar Patel UDlvenit)' 

17. Saurashtra 

18. South Gujarat 

19. Gujarat Vidyapitb 

5. Har,a. 
20. ICurukshetra 

21. Maharshi DayaDand 

6. HI.achal Pradeah 

22. Himacbal Pradesh 

7. Jam •• A E.I bmlr 
23. Jammu 

24. Kashmir 

P. Kamatab 

25. Kamataka 

26. My.ore 

27. BaDlalore 

,. Kera •• 
28. Calicut 
29. Jeeral. 

APllIL 16. 198' ..w.,..., .. ,. 
3 

(; 

28 

13 

4 

--
74 

---
30 

10 

40 

---
--_ 

12 

9 

21 

50 

25 

44 

---
119 

33 
35 

61 --

· 112 
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10. M.d.,. Pr_della 

30. A.P. SIDP 

31. Blaopal 

12. Devi AhUya Indor. 

33. llaDi Dorla.ati. J.balpur 

M. Jlwaji 

J5. a.vi Shankar 

36. Dr. Hari Sioah Gaur 

37. Vi tram 

38. Ioder Ieala SaDaeet 

11. M_barasbtra 
39. Hombay 
40. N_IPur 

41. Poona 
42. S.N.D.T. Women's 

43. Shivaji 

44. Amravatl 

45. Maratbwada 

12. Orl_ 

46. Sambalpur 

47. Uttal 
48· Bcrhampur 

13. Ual- Territor), a..aellprla 
.,. Panjab 

3 

57 
IS 
21 

34 

20 
21 
16 
U 
3 

---
31 
43 
64 

2 
96 

37 

53 

332 

36 

10 

11 

---
127 

34 ---
34 --

1~4 
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1 2 3 

14. RaJ.ltbaD 
SO. Rajasthan 53 
51. M.L. 8ukhadia , 
52. B.I.T.S. 

.62 
---

IS. Tamil Nadu 

53. Madras 10 
54. Madurai. Kamraj 101 

55. Gandhi Gram Rural Instt. 

56. Bbarithlyar 3 

57. Tamil 

S8. Bharthidarsan 

---
114 ---

16. Uttar Pradelb 
59. Agra 27 
60. Avadh 24 
61. B.H.U. 4 
62. Gorakhpur 67 
63. Garbwal l' 
64. Gurukul Kangri 

65. Dayalba,b Educational Inltt. 

66. Aligarh 

Q. Roorkee 

68. Kanpur 23 
69. Meerut 29 

70. Bundelkhand 8 

71. RoheJkhand 100 

72. Kashi Vidyapith -
73. Lucknow 19 

--
320 --
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1 2 

17. PoaJab 

74. Guru Nanak Dev 
7S. PUDjabi 

11. West BeQlal 
76. Burdwan 

77. Visva Bharati 

78. North Benlal 

79. Jadavpur 

1'. UDloD Territory Delhi 

80. Delhi 

81. lamia Minia 

12. J.N. University 

3 

10 

13 

23 

24 

5 

29 

20 

20 

Grand total 2131 

Total No. of States involved: 17 

Total No. of Union Territories 
involved 2 
Total No. of Universities in-
voJved 82 

Stall' of Cliuical Veriftcatioa Research 
Valt of Homoeopatby, G haziabad 

fil44. SURI N. SOUNDARARAJAN: 
WID tbe Minister of HEALTH AND 
PAMILY WELFARE be pleased to state: 

(a) tbo details of the approved staff. 
i .. pett.rn of tho Cltnical Verification 
a_reb Unit of Homoeopathy, Ghazia. 
bid aad the 'treDlth of staff with desi· 

goations, In position at present; and 

(b) the reasons for providing more 
staff ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND 
FAMILY WELFARE (KUMARI SAROJ 
KHAPARDE) : <a) and (b) The appro-
ved staffing pattern of Clinical Verifi. 
cation Unit at Gbaziabad Is as under :-
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1. Resoarch Officer <H) -1 

2. Assistant Research Officer (H) -1 

3. Pharmacist -1 
4. Massenger-cum.Night Watchman -1 

The actual staff strensth working in the Unit is as follows :-

1. Research Officer (H) -1 

2. Research Officer (Path.) -1 
3. Asstt Research Officer (H) -1 

4. Laboratory Technician -1 
S. Pharmacy Asstt. (Against the post of Pharmacist) -1 
6. OD.A. -1 

7. Laboratory Attendant -1 

8. Messenger-cum-Nlght Watchman -1 

The fo])owing posts are in excess of the sanctioned strength :-

1. Researcb Officer (Bio·Chemistry) -1 

2. Lab. Technician 

3. Laboratory Attendant 

4. General Duty Assistant 

The post of R eseareh Officer (Bio-
Chemistry) was onginalJy existIng" in tbe 
Hqrs. Office or the Council and was 
transferred to Clinical Verification Unit. 
The post of L':lboratory Technician. 
Laborartory Attendant and General 
Duty Assistant were diverted from the 
sanctioned strength of staff in the Drug 
Proving Research UOlt. The Drug 
Proving Researcb Unit alongwitb tbe 
posts or Research Officer (H) and Assist-
ant Research Officer (H) were shifted to 
Homoeopathic Pharmacopoeia Labora. 
tory, Ghazlclbad. 

The Drug Standardisation UnIt 
already functioning in H.P.L. provides 
necessary clencal support to the Orug 
Proving Research Unit while Laboratory 
work of the Drug Proving Research unlt 
is being done at the CIiDJcal Verifica'ion 
Unit. The diversion of staff from the 
DruS Provins Research Unit to ~lJnical 

Verification Unit was to cope with the 
increased work-Joad of the Clinical 
Verification Unit, Ghaziabad. 

-1 

-1 

-1 

States opting out of Navodaya 
Vidalay. Scheme 

6845. PROF. RAMKRISHNA 
MORE: Will tbe MinIster of HUMAN 
RESOURCE DEVELOPMENT be plea .. 
sed to state : 

<8> whether certain States in the 
country have opted out of the Centra) 
Scheme for Navodaya Vidyalayas; 

(b) if so" the reasons thereror; and 

(c) the steps contemplated by Govern-
ment if any, in the matter 1 

THE MINISTER OF STATE IN 
THE DEPARTMENTS OF EDUCATION 
AND CULTURE IN THE MINISTRY 
OF HUMAN RESOURCE DEVELOP. 
MENT (SHRIMATI KRISNHA SAHI) : 
(a) to Cc) Altbougb no State bas opted out 
of the Scheme for settinl up of Navoda,a 
Vadyalayas, State GovernmeDts of Assam, 
Tamil Nadu and West BeDsal bave Doe 
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made any proposals so far regarding 
location of Navodaya Vidyalayas in their 
States. The Government of West Bengal 
bas conveyed that they will take a final 
decision in this regard after discussion 
with representatives of the Central 
Government. The Governments of Assam 
and Tamil Nadu have expressed reser-
vation regarding the medium of instruc-
tion in the Navodaya Vidyalayas. The 
Government or' Tamil Nadu has also 
conveyed a difference of opinion regard-
Ing migration of children from one region 
to another. 

Ioseetic;des testing laboratories 

6846. SHRI Y ASHW ANTRA 0 
GADAKH PATIL : Will the Minister 
of HEALTH AND FAMILY WELFARE 
be pleased to state: 

<a> whether insecticides testing labor-
atories under the National Malaria 
Bradication Programme have been set up 
in aU the States; and 

(b) if so, the detalls thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH AND 
FAMILY ""ELFARE (KUMARI SARO] 
KHAPARDE) : (a> and (b) The Govern-
ment of India has sanctioned InsectIcides 
Testing Laboratolles;n 9 States of 
wbich Uttar Pradesh, Madhya Pradesh, 

Haryana, Mabarashtra and Gujarat have 
already sanctioned establishment of these 
laboratories and have taken steps to 
recruit trained staff to run tbese labor-
atories. The Governments of Punjab, 
Orissa, Rajasthan and Karnataka havo 
been requested to exp~dite the establish-
ment of the Insecticides Testing Labor-
atories. 

Working women's hostel, In 
Tamil Nadu 

6847. SHRI A. C. SHANMUGAM : 
WiJl the Minister of HUM AN RE-
SOURCE DEVELOPMENT be pleased 
to state: 

(a) the number of working women's 
hostels in Tamil Nadu: and 

(b) the details of their locat ion ? 

THE MINISTER OF STATE IN 
THE DEPARTMENTS OF YOUTH 
AFFAIRS AND SPORTS AND WOMEN 
AND CHILD DEVELOPMENT IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMEl'\T (SHRIMATI MAR-
GARET ALVA): (a) and (b) 48 Wor-
king Women's Hostels have been sanction-
ed at the following place:; in Tamil 
Nadu: 

S. No. LocatIon of Hostels No. of Hostels 

1. Coimbatore 6 

2. Dharmapuri 1 

3. Kanehipuram 2 

4. Madras 17 

s. Madurai S 

6. Nagareoil 1 

7. Salem 4 

8. Sivakasi 1 

9. Terunel\'eJi 2 

10. TiruchirapalJi 7 

11. Veil ore 2 
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Fre e ro .. p.im.,JI.ary rall".y passes for 
MIs A. H. Wheeler aDd Co. 

6848. DR. KRUPASINDHU BHOI : 
Will the Minister of RAIL\\'AYS be 
pleased to state the details of free comp-
limentary railway passes Issued to M Is. 
A. H. Wheeler and Company including 
their number, class and the validity and 
area covered alongwith the number of 
travellers allowed in case of each pass '1 

THE MINISTER OF STATE OF 
THE MINISTRY OF RAILWAYS (SHRI 
MAJ>HA VRAO SCINDIA) ~ No comp-
limentary passes have been issued to MIs. 
A. H. Wheeler and Co. However, as per 
agreement. they have been issued 29 1st 
Class and 29 Second Class card passes 
valid on specified routes. Only one 
person cao travel on any card pass at a 
time. 

Pending does of Cancer Institute 
Adysr, Madra, 

6849. SHRI M. MAHALINGAM: 
Will tbe Minister of HEALTH AND 
FAMILY '''El.FARE be pleased to 
state : 

(a) whether it is a fact that the 
CGHS Madras Unit is to pay rupees two 
lacs to Ca~cer Institute Ad}ar, Madras. 
(owards the treatment given to CG HS 
beneficiaries and if so, since when. 

(b) whether it is also a fact that the 
Institute is refusing treatment to Central 
Government employees who are benefici-
aries t)f COHS, Madras; and 

(c) the steps Government propose 
to take to clear the dues of the Institute 
so that the CG HS beneficiaries could also 
avail themselves of the treatment at the 
lnstJtute ? 

THE MINISTER OF STATE IN 
THE MINISTR V OF HEALTH AND 
FAMILY WELFARE (KUMARI SARO) 
KHA PARDE) : (a) No. The bills of the 
Institute have been cleared as per schedule 
of cbarges approved by tbe Government. 
The institute is however claiming arrears 

OD the bad. of an unllat-eral r .... ioa 01 
tbe schedule 01 cha,.,es which Ita Dot 
been approved by the Government. 

(b) Yes. 

(c) The Cancer Institute, Madr .. ia 
being requested to entertain COBS ...... 
ficfaries. 

PolycliDJC for Gover.ment employee. 
II viag Jo Jaaakurl, New Delbi 

6850. SURI NARESH CHANDRA 
eHA TUR VEDI: Will tbe MiDi.ter of 
HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether there is any proposal to 
open a polyclinic or a mini hospital in 
Janakpuri area in New Delhi to cater to 
the requirements of Contral GoverDJBent 
employees and their families IiviDI iD tbat 
area; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAP .. 
ARDE) : (a) and (b) There Is a proposal 
to establish a Polycinic in 'C' Block 
Janak puri, New Delhi. A plot of land for 
this purpose has been acquired and 
Administrative Approval and ExpeDditure 
sanction for the construction of the said 
polyclinic has also been issued. 

Recruitmeot 01 pilots by IDdfao AlrJloel 

6851. SHRI K. PRADHANI: Will 
tbe Minister of CIVIL AVIATION be 
pleased to state: 

(a) the number of pilots recruited by 
tbe Indian Airlines and Air India durin. 
1985·8~ and 1986·87; 

(b) how many out of tbem were ex-
servicemen; and 

(c) the concessions, if lOY liven to 
tbe ex.servicemen who wish to joiD as 
pilots ~ 
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THE MINISTER OF STATE OF 
THE MINISTRY OF CIVIL AVIATION 
(SHRI JAG DISH TYTLER): (a) In 
IndiaD Airlines tbe intake of pilots is 
done tbrough Trainee Pilot Scheme. The 
number of Trainee pilots recruited during 
1985.86 ard 1986·87 are 25 and 34 res-
pectively. 

In Air India the main source of rec-
ruitment of Pilots is from I A.F. Air 
India recruited 65 pilots during 1985 and 
1986. DUring 1987 till date 2 pi lots 
have been recruited and 15 selected pIlots 
will be joining in April/May, 1987. 

(b) While no ex .. serviceman is rec-
ruited in Indiao Airlines, Air India has, 
however, recruited 10 prematurely retired 
pilots of I.A.F. 

(c) No concessions are being exten-
ded to ex-servicemen in the cadre of 
pilots. 

ImplemeDtation or Elementary Education 
in Orissa 

6852. SHRI ANADI CHARAN DAS : 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to to state: 

(a) whether Government are imple-
menting/restructing the Elementary System 
of Education to adequately provide non-
formal education for drop-outs, girls and 
working children with much mort priority 
in areas inhabited by Scheduled Castes/ 
Scbeduled Tribes; 

(b) if so, how. effectively the pro-
,ramme is being implemented/proposed to 
be Implemented in Orissa, with details of 
number of persons in each category who 
availed the opportunity in the last two 
years; and 

Cc) what specific plaos are afoot to 
implement the programme in Jajpur Sub-
Division (Cuttack district) which has the 
Jargest 'population of Scheduled Castesl 
Scheduled Tribes and minority community 
and economically weaker sections of 
Bocie ty '1 

THE MINISTER OF STATE IN THB 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THE MINISTR.Y 
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHHA SAHI): 
(a) A programme of non·formal education 
as an alternative support system to the 
school system for providing educational 
facility at elementary scbool le,el is beinl 
implemented since the VI Plan. The 
National Policy on Education 1986 envisa-
ges restructuring and strengthening of tbis 
programme for school drop outs, for 
children from habitations without school, 
working children and girls who can not 
attend whole day schools. 

(b) The Central government bas assis-
ted the government of Orissa for opening 
67,000 Co-educational Non-formal educa-
tion centres with about 1,75,000 enrolment 
and 5 0 Non-formal education centres 
exclusively for girls with about 14,000 
enrolment. 

(c) The Central Government does not 
decide Io;ation of Non-formal Eduration 
centres District or sub-division wise. 
Within the assistance given to a state for 
opening and running a specified number 
of non·forolal education Centres, the state 
government decides the allocation for a 
particu'ar district/sub.division and location 
of sp~cific Centres 

P.O H. of electric locos and EMU. at 
Kbaragpur 

6853_ SHRI NARAYAN CHOUBEY : 
Will the MiDlster of RAILWAYS be plea-
sed to state : 

(b) the number of raHway work.hops 
where the POH of electric locos is dODe 
and the names thereof; 

(b) whether POH of electri~ locos is 
done under the charge of electrical engine-
ers or mechanical engineers; 

(c) in which year the POH of electric 
locos and EM U coaches started in tho 
railway workshops at Kharagpur (South 
Etlstern Railway); 
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(d) the initial targets or POH of both 
items with present targets thereof; 

(e) the number of both electric locos 
and EMU coaches of which POH was 
done; 

(f) if the targets were not achieved, 
the reasons therefor; and 

(I) wh~ther it is a fact that posting of 
suitable staff and officers for this job has 
been delayed; if so, tbe reasons for the 
same '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA1: (a) Six 
workshops-Parel (DC electric locomotives), 
Bhusaval. Kancbrapara. Cbarbagh, 
Perambur and Kharagpur. 

(b) For eJectric loco POH both 
Electrical and Mechanica] Engineers are 
required to work in close coordination 
under the overall control of tbe Workshop 
Incharge. 

(c) POH of eJectrlc locos and EMU 
coaches was started in Kbaragpur work .. 
shop in 1984. 

(d) Th s work of POH was taken up 
as a new activity ~nd hence. in the initial 
stages, DO targets \\ ere fixed. 

The workshop is to achieve a targetted 
POH capacity of 4 electric Jocos and 9 
EMU coaches per month on March 1990 
on completion of the Workshop Moderni-
sation Project, Phase II. 

(e) POH of EMU coaches and electric 
Jocos has been done as t-elc\\ ;_ 

Period EMU EJectrlc 
Coacbes Locos 

Jan' 84 to ) Work started 
March' 84 24 ~ in Sept. ·84. 
1984-85 51 J 
J985.86 60 3 
1986·87 64 9 
(Upto Feb. '87) 

(f) Does Dot arise. 

(g) No, Sir aod does not arise. 

• SurvelJlant'e Workers 

6854. SHRI C. JANGA REDDY: 
Will the MiLister of HEAL TH AND 
F AMIL Y WELFARE be pleased to state : 

(a) whether tbe nature of job of 
Surveil1a nce Workers is similar to parame-
dical staff giving medicines to the patients 
of malaria/fever; 

(b) whetber these Surveillance Workers 
visit from door to door and attend fever/ 
malaria patients and are supposed to see 
the reaction/symptoms after giving tht' 
doses of medicine to the patients from 
time to time; and 

(c) whether these Surveillance Workers 
are given different types of insecticides/ 
larvicides which is very poisonous? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ 
KHAPARDE) : (a) and (b) Yes. The 
nature of job of Surveillance Workers 
includes giving of aoti-maJarial drugs to 
fever cases as expected from other para-
medical workers. 

The Surveillance Workers are supposed 
to conduct house to house visits in their 
area ,'very fortnight to cnf]u re about fever 
cast: "lnd gtv..; t'l\!~Umpll\e ueament with 
Chloroquine. They are also required to 
enquire about adverse reactions. 

Cc) No. 

Europeans deported for bavlnl AIDS 

6855. PROF. NIRMALA KUMARI 
SHAKT A W AT: Will the Minister of 
HEALTH AND FAMILY WELFARB be 
pleased to state: 

<a> whether GoverOnlent have recently 
deported Europeans having AIDS; 

(b) if so, the number of sucb perSODS; 
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(c) tbe country to which tbey belonged; 
and 

(d) whether Government intend to 
continue to check the Europeans AIDS 
patients in the country ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ 
ICHAPARDE) : (a) to (c) Yes. One Swiss 
national havins AIDS has been deported 
10 far. 

Cd) Yes. Government intend to con-
tinue health check ir.cluding that for AIDS 
for all foreign students studying in Indian 
Universities. 

{TranslatIon} 

Espaalion of railway lines in North 
Eastern Region 

6856. SHRI PRAKASH CHANDRA: 
SHRISUBHASH YADAV: 

SHRI DHARAM PAL SINGH 
MALIK: 

Will the Minister of RAILWAYS be 
pJeased to state : 

(a) whether there i~ any proposal under 
consideration of Government for the ex-
pansion of railway lines in North Eastern 
Relion of the country; 

(b) if so, tbe names of t he Stales which 
will be covered under this programme in 
the North Eastern Region; and 

(c) the financial impJica f i0ns in regard 
tbereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) Yes, Sir. 

(b) Arunachal Pradesh. Assam, 
Manlpur, Mizoram, Nagaland aod 
Tripura. 

(c) Approximately Rs. 350 crores for 
on-loiDI projects. 

[English] 
Central and State level drug control 

organisation. 

6857. DR. A. KALANIDHJ : Will tbe 
Minister of HEALH A ND FAMILY 
WELFARE be pleased to state: 

(a) the steps taken to strengthen the 
Central and State level drug control 
organisations in view of rapid afowtb of 
druB industry; and 

(b) the steps faken to properly equip 
the Central Drug Laboratory. Calcutta 
and the Central Indian Pharmacopoeia 
Laboratory, Ghaziabad, whiCh are fune-
tionin~ as appeUate laboratories under tbe 
Drugs and Cosmetic Act '1 

THE MINISTER OF STATE IN TH~ 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SARO) 
KHAPARDE): (a) In view of tbe rapid 
arowth of the drug industry, the following 
targets have been fixed during the VII 
Plan for strengthening the Central Drul 
Standard Control Organisation :_ 

(i) to expand the existing Port Offices 
and to open port office at the 
Indira Gandhi Ioternationa) 
Airport. New Delhi; 

(ii) to expand the existlDg Zonal 
Offices and to create four addition-
al sub-zonal offices; 

(iii) to augment Drugs Standard Cell 
for preparation of Indian Pharma-
copoeia and National Formulary 
of India; and 

(iv) to monitor adverse drug reactions 
alongwith an expansion of New 
Drug Cell. 

In pursuance of the meeting of the 
State Health MInisters held on 22nd 
Feoruary, 1986, the Centra) Government 
has advIsed the State Governments to 
suitably augment and strengthen the exist-
ing Drug Control Administration on tbo 
followin, lines :-
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(1) A fult-time qualified Drugs Con-

trol1er assisted by adequate 
number of Drug Inspectors and 
Supervisory staff to carry out 
periodic inspection of manu-
facture and sale establishments 
and draw samples which are 
subjected to test. 

(2) An intelllgence-cum-lega) machi-
nery to deal with the problems of 
Spurious drugs-

(3) A ploperJy equipped and adequa-
tely manned festing laboratory 
capa ole of testing all categories of 
drugs. 

(4) A S",reening Commlllee for ex-
awining the formulation applied 
for manufacture from the angle 
of therapeutic rationale and 
safety. 

(b) 7th Plan targets are set for increa-
sing the testing capacity of Central Drugs 
Laboratory, Calcutta .rom 4500 sampJes to 
7500 samp!ec:/ar.num The te:,tlng cap3city 
of Central Indlalt PtarmacopoeJa labora-
tory, Gbazlabad is also tarseted for an 
increase from 1500 samples to 5000 
samples/annum. To a~llje\'e this objec-
tive tbe propo~a:s for strengthening and 
expansion of the tw.) laboratories have 
been included ID tbe V11 Plan. 

(T,anslatioll! 

Pa1meolS to artists parti cipated in ApDa 
Utla" 

6858. SHRI SHANTI DHARIWAL: 
Will tbe Minister or HUMAN RE~OURCE 
DEVELOPMEl'. T be pleased to state: 

(8) whether it is a fact that payments 
have not been made to a number of artists 
who participated in the 'Apna-
Utsav' organised io Delhi in November 
1986 1alt year; 

(b) jf so, whether Government propose 
to ensure tbat final payments are made to 
tbose artists; 

cc) if so, by what time, and .t.wise 
details in respect of such artists; and 

Cd) if it is Dot proposed to do so, the 
reasons therefor; 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI KRISHNA SAHI) : (a) to 
(d) The information is being collected ... 
will be laid OD the Table of the House. 

! EI1glis h) 

Namrs of airports written iD Den aagrt 

6859 SHRI CHANDRA KISHORE 
PATHAK: \\'jll tbe Minister of CIVIL 
A VIATJ ON be pleased to state: 

(a) the number of airports in tbe 
counlry where the Dame is wriUen iD 
Devanagri script aod the number of air-
ports \\ here It IS not written in Devanagri; 
aod 

(b) by when the names in the remain-
ing airports will be written in Devanagri '1 

THE MiNISTER OF STATE OF lHE 
MINISTR Y OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER) : (a) and (b) 
The name is written in Devnagrl Script at 
4 international airports and 68 Dational 
aicpocH /cniJ air terminals. There are 40 
airports/dvil air termina s, where the Dame 
is not WI itlen in Devanagri Script. Out 
of tbese 40 aIrports/civil air terminah, 17 
are in-operatl\ e and at 8 places approp-
nate terminal buildmgs are Dot avaiJable. 

The National Airports Autbority i. 
taking action to display tbe name~ or tbe 
remaining airports/civil air terminals in 
Dcvanagari Script by tbe 31st of July, 1987. 

[1rans/ation] 

Maintenance of Archives ID RaJ •• baD 

6860. SHRI KALI PRASAD 
PANDEY: WiJI the Minister of HUMAN 
RESOURCE DBVELOPMENT be pleased 
to state: 
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(8) whether arrangements have heen 
made for proper maintenance and protec-
tion of archives in Rajasthan Archives 
(Archives Museum) 01 national level; 

(b) if so. tbe details thereof; and 

(c) whether Government will provide 
adequate funds during the next financial 
,oar for this purpose? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MI~ISTRY OF 
HUMAN RESOURCE DEVFLOPMENT 
(SHRIMATI KRISHNA SAHI)' (a) ani 
(b) The Rajasthan State Archj\'e~ is 
financed and controlJed by the State 
Government. As intimated by that 
Government, effective steps are beiDg 
taken for proper upkeep of Arch:ves in 
Rajasthan. The State Archives have been 
purcbasing material from the National 
AT.hives of India and there is a regular 
supp1y with adequate stock Adequate 
funds are provided by them every year for 
preservation, repair and rehabil:tation of 
old documents. Whenever technIcal in· 
formation or assistan .... e IS required it is 
readily provided t-y the 'J'ationaJ Archives 
of India. 

Under the r.!c.:!ntly mtroduced sche~e 
of finanCIal assistance to the Archival 
Repositories of State GovernmentsjlJnioD 
Territories ~o promote archival act Ivities, 
maintenance and scientific preservation of 
public records. a grant of Rs. 3,3: ,COO/-
was sanctioned by the National Archh es 
of India on the recommondation of their 
Grants Committee to the Rajasthan State 
Archives during 1986-81 • 

(c) Yes. Sir, as per the prescribed 
procedure, under the above mentioned 
scheme, Implemented by the National 
Archives of India. 

A ••••• ment 01 employment oriented 
education 

6861. SHRI D. L. BAITHA : Will the 
MIDister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the employment oriented 
education/tralDing is being imparted to the 
young boys and girls since last several 
years; 

(b) whether any study has been made 
as to the effect of such trainina/education 
in achievJDg the objective IH.e tbe 
percentage Ot Success, the dJlnculties in the 
\\ay of gelling employment or settlDg up 
some lnou~try etc. by tbe trained persons; 

(C) if so, the details of the study 
made; 

(d) whether Government would con-
sid~r the desirability of constituf!Dg a 
monHormg cell to guide and implement 
the ~cheme for employment of tbe trained 
bo) s and girls in various fields suited to 
theIr training etc; and 

(e) the details of the steps taken in 
the matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION 
Al'D CUL TVRE IN THE Mlt\r;TRY 
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA Sl.HI) : 
(a) Vocational courses for ~choo) 

studen ts are presently being offered in 11 
States and 5 Union TerlJtories. Besi.des, 
vocauona) traIning is also being Imparted 
to school leavers at 8 -t. and 10+ levels 
through the ITIs under the Mini~try of 
Labour. 

(b) and (c) The Nationa) Council for 
Educational Research and Training 
(NCERT) conducted a study of the post-
secondary vocational courses in 4 States 
dUring 1979.82. The study revraJed that 
the average percentag\! of students 
successfully passing vocational courses is 
quite high. Some of the vocational courses 
where they were relevant to local needs, 
have proved qu:te successful from the 
point of view of employment opportunities. 
The percentage of gainfully employed 
vocational graduates varied in different 
states. Also students going in for wage-
employment outnumbered tbe sei(·em-
ployed ones. 

While no special study has beon 
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conducted in respect of the ITI program-
mes, a sample survey is presently being 
conducted by the Directorate General of 
Employment and Training, Ministry of 
Labour, to ascertain the employment 
status of apprentices who have completed 
on-the-job training in industrial enter-
prises. 

(d) and (e) The Government are 
constdering the introduction of a Centrally-
sponsored scheme of assistance to Stalesl 
UTs for impJemt'ntation of vocational 
education at the bigher-secondary stage~ 

which will inlet a '1.17 provlde for cdu~atio· 
nal counselling/vocational guidance ser-
vices at the instlt utional and higher 
levels. The National Council for Vocatio-
nal Training (MIDi try of Labour is also 
considering a prop0sal to create a post 
of Placement OfficI!r in the States/UTs to 
monitor the em ,loyment of trained 
personnel under different schemes. 

Persons sufferio 6 from major menta) 
disorders 

6862. SHRI JAG -\NN'<\TH PATf-
NAIK: Will the ~tlnister of HEALTH 
AND FA\1ILY WELFARE be pleased to 
state: 

(a) whether Government have conduc-
ted any survey regarding the number of 
people in the country who suffer from 
major mental disorders needing active 
psychiatric treatment; 

(b) if so, tbe number thereof (ma)e-
female), State-wise. and 

(c) tbe steps Government have taken 
in thi:, regal d. 

THE MINISTER OF STATE IN THE 
MINISTR Y OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPA-
ROE): (a) and (b) The Indian Council 
of Medical Research and some of the 
agencies have concucted survey about 
the prevelance of Mental Disorders in the 
country. According to most of tbe surveys, 
at least 10 to 20 per thousand of the 
population are affected by serious menta) 
disorders at any point of time. Some of 

the well planned epidemioloafcal studies 
in India indicate that the number of new 
cases of severe mental disorders added 
each year (incidence) can be between 3 
and 5 per 1000 population. No State-wise 
figures are available. 

(c) The outline of a National Mental 
Health Programme has recently been 
approved by the Government. The 
programme 10 its e~seDce aims at promo-
ting community mental health services at 
primary health care levd through health 
educatIon and tralDing of perIpheral )evel 
health workers. The intention is to have 
an Inlegrated programme alongwith olher 
health programmes. 

Aid to English medium school. in rural 
and tribal areas 

6863. SHRI UTT AM RATHOD : Will 
the MlOister of HUMAM RESOURCE 
DEVELOPMENT be pleased to state: 

(a) wb~tber it is a fact that tbe 
technical subjects in most of the Univer-
Sities in India are taught in English. 

(b) If so, whether Government propose 
to help the rural and tribal area students 
to come up to the level of the urban area 
students in tbe techni",.tl subjects; and 

(c) whether Government propose to 
provide any special aid to English medium 
schools ID tbe rural and tribal areas for 
the purpose ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THE MINISTRY 
OF HUMAN RESOl'RCE DEVELOP-
MENT (SHR1MATI KRISHNA SAHI): 
(a) Yes Sir. 

lb) and (c) With a view to improving 
the performance of the ~tudents belongiD, 
to Scheduled Castes and Tribes in 
languages, SCience and Mathematics, tbere 
are schemes of preparatory 'raining, 
remedial teaching and special coacblD8 at 
the University level. Special coachin. 
arraDgements have also beeD provided to 
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enable SC/ST students to come up to the 
level of other candidates for admission 
to IITs and Regional Engineering Colleges. 
In addition. special preparatory course is 
offered to SC/ST candidates who fail in 
Joint Entrance Examination to Indian 
Institutes of Technology. At the end of 
tbe course, they are admitted to B. Tech. 
on tbe basis of a qualifying test. 

National Institute of Sports at Nagpur 

6864. SHRI UTTAMRAO PATIL: 
Will the Minister of HUMAN RESOU-
RCE DEVELOPME~T be pleased to 
state : 

(a) whether Government have any 
propoli;al under com:ideration to establish 
an Institute of Sports at Nagpur on the 
lines of the ~atlonal Institute of Sports, 
Patiala; 

(b) if so, the details th~reof; and 

(c) jf not, the reaSOhS therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTfI AFFAIRS 
AND SPORTS A~D v..'Ol\lFN AND 
CHILD DEVELOPMENT IN THE 
MINISTRY OF Hl'MAN RESOURCE 
DEVELOPMENT (SHRT~fATJ MARGA-
RET ALVA) : (a) No Sir. 

(b) Does not arise. 

(c) On tbe request of State Govern-
ment of Maharashtra and 10 consultation 
with the Society for the National J nsti-
tutes of Ph'/slca! Education & Sports 
(SNIPES), . Government bas already 
decided to set up a traming centre of the 
National Institute of Sports at Auranga-
bad. It is not prop05ed to set up more 
than one such centre In a State. 

N~w railway stations 

6865. SHRI E. AYYAPU REDDY: 
Will the MlOister of RAILWAYS be 
pleased to state : 

<a> the Dumber of new railway stations 

established and made operational in the 
year 1986; and 

(b) the number of industrial units 
given railway linkage in the same year? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) 55. 

(b) 33. 

Alleged touting business at State Transport 
Authority, Delhi in securing driving 

licences 

6866. SHRI MOHD. MAHFOOZ 
ALI KHAN: 

SHRI MADAN PANDEY: 

Will the MlDist~r of SURFACE 
TRANSPORT be pleased to stale: 

(a) ~hether Government are aware of 
the flourishing touting business at the 
State Transport Authoraty, Delhi in 
securing licences to the untnnned and 
inexperienced ~ersons for driving passenger 
vehIcles; 

(b) if so, the steps taken by Govern-
ment to identIfy fhe operators of tho 
racket including the level of offi:ial 
cODDh'ance to check the procU! emen t of 
driving licences by illegal means; 

(c) whether recently a gang indu'ging 
in issue of fake licences and registration 
letter has been detected an j 

(d) if so, the details thereof? 

THE MINISTER OF ST ATE OF 
THE MINISTRY OF SURFACE TRA~S
PORT (SHRI R AlESH PILOT): (a) 
Delhi Administration have inth~ated tbat 
although certain unauthorised persons 
are reported to be operating outside the 
premIses of Motor LicenslDg Branch, the 
issuance of driving licences to the 
prospectIve applicant by this Branch is 
done only on successfully passin8 the test 
of driving competence. 
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(b) Directorate of Transport, Delhi 
Administration with the assistance of. 
local police and Muni~ipal Corporation 
have removed squatters from outside the 
premises of Motor Licensing Branches. 
Instructions have also been issued to tbe 
concern~d staff not to entertain any 
unauthorised person in the office complex_ 
Strict action is taken against the violation. 

For the con venience of public, infor-
mation relating to procedures of different 
jobs being done by the DIrectorate is 
given through public address system. 

(c) and (d) Yes Sir. A gang reported y 
selling forged driving licences for heavy 
vehicles and false registration papers bas 
been un· earthed A few arrests ha\e been 
made. 

Proposal to set up Ayurveda Drug COD-

tr~Jling Autharity 

6867. PROF. K.V. THOMAS: Will 
the f\..1:nister of HEALTH AND FAMILY 
\VELFARE be p~eased to state: 

(a) whether Government propose to 
const.tufe an Ayurv\!da Drug ControJling 
Authonty; 

(b) what steps have been taken to 
preserve ra!'e species of Ayurvedic herbs; 
and 

(c) whether Ayurvedic preparation of 
medicines will be exer ?ted from Medicinal 
and Toild rreparatlon Act? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALl H A~D FAF\1ILY 
WELl-ARE (KUf\.IARI SAROJ KHAPA-
RDE): (a) The AyurvedJc drugs are 
covered under the Drugs & Cosmetic Act, 
1940 as amended from time to time. There 
are Drug C0ntro'Jers for Ayurvedic drugs 
in most of the States & Union Territories. 

(b) Medicinal Plant gardens have 
been established by the State Governments 
and aho under the Cefltral Council ror 
Research in Ayurveda & Siddha for 

various purposes including pretervMion 
of rare spectes of Ayurvedic berbs. 

(c) There is DO such proposal. 

Proposals for be IIUb care I. r ural .~ 

6868. SHRI MURLIDHAR MANE : 
SHRI CHINT AMANI JENA : 

Win the Mlnist r of HEALTH AND 
F A MIL Y WEl FA RE be pJeased to state: 

(a) what proposals Government bave 
in regard to health care in rural parts of 
the country; 

(b) what financial allocations have 
been made for the purpose during 1986-87; 
and 

(c) the number of healtb centres 
opened by Government in rural areas of 
l\rlaharashtra and cectrcs proposed to bo 
opened in 1987-88 ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF HEALTH AND FAMILY 
\VELFARE (KUMARI SARO] KHAPA. 
ROE): (a) In order to provide compr",. 
hens"'e preventive and promotive healtb 
care fac i litie5 in rural parts of the country 
by 200') A D .• it is proposed: 

(i) To establish a Sub-Centre with-
one Male and onc Female Health 
Worker for every 5OCO rural 
population (3000 in tribal and 
billy areas). 

(ii) To estabhsh a Primary Health 
Centre (or every 30.000 rural 
population (20,000 in tribal and 
hilly areas). 

(iii) To establish a Community Health 
Centre for every ODe lakb rural 
population to provide facili.ties iD 
4 basic speelaUtiea (Medicine, 
Surgery, Paediatrics and Gyoae· 
cology & Obstetrics) aDd X-Ray 
and clintoaJ laboratory facilities. 
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(iv) A trained Healtb Guide and a 
trained Dai for every village/lOOO 
population. 

(b) Planning Commission had ap-
proved an outlay of Rs. 49,423.75 lakhs 
uader Healtb Sector for States and Union 
Territories for the year 1986.87, out of 
whicb R.s. 17,800.30 lakhs were allocated 
uader Minimum Needs Programme i.e. for 
.... bli.bment of Primary Health Centres 
ami Community Health Centres. 

(c) The number of Health Centres 
opened upto December, 1986 and proposed 
to be opened during 1987·88 in Maharash-
tra is as follows : 

Community 
Health 
Centres 

Primary 
Health 
Centres 

Sob-Centres 

No. opened 
upto Dece· 
mber, 1986. 

147 

1343 

7711 

No. likely to 
be opened 
during 1987-
88 

No targets 
fixed as full 
achievement 
has been 
made already 

60 

1200 

'&()ne rupee book reyol.tioo" by NCERT 

6869. SHRI MUKUL WASNIK: 
Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased 
to state: 

(a) whether it is a fact that the Natio-
nal Council of Educational Research and 
Traioinl (NCERT) is launching a "one 
rupee book revolution" in the country 
to race the crises of a rall in the reading 
habit of the people; and 

(b') if 10, tbe details of tbe scheme? 

THE MINISTER OF STATE IN THE 
DIIP'.a.TMENTS OF EDUCATION 
AND CULTURE IN THE MINISTRY 
_ BOYAN RBSOURCE DEVELOP-
"'BNT (SHRlMATI KRISHNA SAHI): 

(a) Yes, Sir. The series is titled 'Lotus 
Books~. 

(b) The series aims at introducina 
young readers to the world of knowledge 
by making available to thent paperbacks 
priced at one rupee each on history, 
science. culture and on issues of contem-
porary India and the world. NCERT will 
brIng out th(" English and Hindi edition of 
these books, while cop)rigbt permission 
wi11 be given to the States to translate 
thec;e books into regional languages. The 
first paperback 'the Historic Trial of 
Mahatma Gandhi' has been released OD 
30., .1987. 

[Translation] 

Laud erosion by Gbagra 

6870. SHRT SANTOSH KUMAR 
SI~G~: W'11 the Minister of WATER 
RESOURCES be pleased to state: 

(a) whether it is a fact that thoDsand. 
of acres of fertile land is washed away 
every year in Azamgarh district of Uttar 
Pradesh due to erosion by the Ghaghra 
river as a result of' which thousands of 
farm~rs are ruined every year; and 

(b) if so the action bcmg taken by 
Government to replace the existing 
Kuchcha dam by a pucca one In order to 
protect the farmers from loss of life and 
property? 

THE MINISTER OF WATER RE-
SOURCES (SHRI B. SHA 'KARA-
NAND): (a) Some areas in Azamgarh 
come under submergence and erosion 
along the banks of river Ghagh:a. In 
October-November 1985 the river Ghaghra 
eroded its right bank and came very close 
to the m:.uglOa! b1lnd. 

(b) Government of Uttar Pradesh ex-
ecuted flood protection works before the 
1986 flood season and this significantly 
improved the river flow. Government of 
Uttar Pradesh has reported that a close 
watch is being kept and any additional 
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safety works, if required, would be under-
taken. 

Appro,.) of Bhensatorl, Budhaa aDd Mad'-
Kheri Projects 

6871. SHRI MAHENDRA SINGH: 
Will tbe Minister of WATER RESOUR· 
CES be pleased to state: 

<a> since when Bhensatori irrigation 
scheme in Guna district in Budbna and 
Madikhera irrigation Schemes in Shivpuri 
dfstrict in Madhya Pradesh are pending 
with Central Government; and 

(b) the details of these scbemes and 
the reasons for delay in approving 
these schemes by the Centre and the time 
by which these schemes are likely to be 
approved? 

THE MINISTER OF WATER RE-
SOURCES (SHRI B. SHANKARA-
NAND): (II) and (b) The project reports 
of Bbensatori and Madikhera Irrigation 
Schemes have not been received from tbe 
Government of Madhya Pradesh. The 
Budhana Nana Scheme envisaging annual 
irrigation to about 2350 hectares at an 
estimated cost of about Rs. 2 crore§ was 
approved in J980. 

[English] 

Inadequate facilities for treatment of 
Kidney, beart, cancer and otber 

ailmenlS 

6872. SHRIMATI PATEL RAMA-
BEN RAMJIBHAI MA V ANI: wan tbe 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(8) whether there are inadequate faci-
hties to treat Kidney, Heart, Cancer and 
other serious ailments; 

(b) .hat is the gap between tbe faci-
lities available and facilities required for 
tbe above diseases; aDd 

(c) what actioD is plaDDed lor briDgiDI 
this gap? 

THE MINISTER. OF STATE IN THB 
MINISTRY OF HEALTH AND FAMILY 
WELFARE \KUMARI SAROJ KHAPA-
ROE) : (a) No, Sir. 

(b) and (c) No statistics are available 
in tbis respect. However efforts are always 
made to provide adequa le facilitiel for 
treatment of all major ailments. 

Women'. participation In deel.ioD 
making proeelses 

6873. DR. B. L. SHAILBSH: win 
the Minister of r HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

Ca) whetber Government have since 
studied the recommendations made at tbe 
World Conference of the United Nations 
decade for women held at Nairobi two 
years ago; 

(b) if so, the outcom~ thereof; and 

(c) the manner in which Government 
propose to involve women's participation 
in decisioD-making and Dolicy makjng pro-
cesses at National State and local levels? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DFVELOPMENT IN THE 
Ml":TSTRY OF HUMAN RESOURCE 
01 \ ELOPMEl\. T (SHRIMATI MAR-
GARET ALVA) (a) and (b) 
Yes, Sir. The Department or 

Women &. Child Development bas taken 
up the matter with tbe different Ministriesl 
Departments concerDed with tbe impl •• 
mentation of these recomendations. 

(c) The Government bave issued 
instructions (or inclusion of suitable 
women in Indian Dele.atlons for repre-
sentation abroad, and in aU importaDt 
Committees, Commissions or Dele.atioDs 
appojnted to examiDe Socio. Economic 
problems. Tbe GovernmeDt allo lavoJves 
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womena/Women's Voluntary Orllanisa-
don./Mahila Mandala in decision and 
pobcy making process. The Department 
of Rural Development have urged tho 
State Governments to take meaningful 
mea.ures to enlure greater participat;on 
of women by substantially increasing tbe 
represcntatloD of women in tbe panchayati 
raj bodiel and also take measures to 
ensure that decisions relating to manage-
ment and administration of welfare 
and devolopment prosrammes for 
womeD and cbildren are taken by orga. 
Di.atioDI of women liko mabila mandals 
or lub-commirtees 01 gram pancbayals. 

1.I .. e .1 letter. to States 10 Hindi 

6874. SHRI R.M. BHOYE : Will tbe 
Minister of RAILWAYS be pleased to 
Itate : 

<a) tbe number of letters sent by his 
Ministry during tbe last three years to 
each of the States and out of them how 
many were sent in English on1y and how 
maDY in Hindi; 

(b) tbe reasons for sending the letters 
oDly in English; 

(c) whether as per the policy aU such 
letters should have been sent in Hindi; 

(d) if 10. the steps taken to ensur e 
tbat all such letters are sent in Hindi only; 
and 

(e) whether adequate machinery ~xists 
in his Ministry for translation work ? 

THE MINISTER OF STATE OF 
THB MINISTRY OP RAILWAYS (SHRI 
MADHA VRAO SCINDIA): (a) State-
wise information regarding letters issued 
by the Ministry of Railways is not main-
tained However, during tbe last three 
years a total of 22.876 original letters have 
been sent to tbe State Governments of 'A' 
and 'B' reaions (i.e. the State of Uttar 
Pradesb. Bihar, Madbya Pradesh, Rajas-
thaD, Haryana, Himachal Pradesh, the 
Union Territory of Delhi and tbe States of 
Mahar.abtra. Gujarat and Punjab aDd til' 

Union Territories of Chandigarh and tbo 
ADdaman &. Nicobar. Out of these 13.859 
letters were issued in Hindi and 9017 
lotters were issued in English. 

(b) All the emp:oyees/officers do not 
possess adequate knowledge of Hindi. 

(c) Yes, Sir. 

(d) Some of tbe more important mea-
l'.lres taken in this regard are as follows : 

(i) Hindi Workshops are organised 
to train the employees in Hindi 
noting and drafting. 

(ii) Cash awards/incentives' are given 
to the staff doing more and more 
work in Hindi. 

(iii) Check points have been establi-
shed in Roneo/Despatch sectIons. 

(e) Yes, Sir for the present quantum 
of work. 

[Translation} 

Hardshi p. laced by Immiarant.l at N agpar 
Airport 

6875. SHRI VILAS MUTTEMWAR: 
WilJ tbe Minister of CIVIL AVIATION 
be pleased to state: 

(a) whether Government have received 
and complaint reaarding hardships faced 
by immigrants at Nagpur Airport, if so, 
when and tbe details tbereof; 

(b) the action tak.en in this resard; 

(cl whether any proposal for expaD-
ding tbe airport building is under consi-
deration; and 

(d) if not, the reasons fherefor ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF CIVIL AVIATION 
(SHRI JAG DISH TYTLER): <a> No, 
iir. 
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(b) Docs Dot arisc. 

(c) Yes, Sir. 

(d) Does not ar;se. 

Direct traiD servi('~ from Chandrap.r 
to Bombay 

6876. SHRI VILAS MUTTEMWAR: 
Will the Minister of RAILWAYS be ple-
ased to state : 

(a) whether Government propose to 
introduce a direct raj) service between 
Cbaodrapur and Bombay or ma~e any 
other alternative arrangement; and 

(b) if so, by what time and if not, 
the reasons therefor ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) ~o, Sir. 
The intending passengers can take COD-
venient connecting tralDs at Wardha or 
Bbusawal. 

(b) Owing to scarcity of resources 
introduction of a new train is not feasible 
at present. 

[Engli~h] 

Reconstruction and wideDiDg of N.H. 
~o. 1 pauing through U.P. 

6877. LR. B.L. SHAILESH : WJlJ 
the Minister of ~URFACE TRAN~PORT 
be pleased to state : 

(a) whether the World Bank has 
aareed to part-finance tbe recon~tructjon 

of lome of the National HIghways; 

(b) if so, whether any funds have 
been earmarked for the reconstruction 
and widenmg of National Highway No. 1 
passing throu8h Uttar Pradesh; 

(c) if so, the particulars of the stretch 
proposed to be covered presently and the 
amount earmarked thereof; and 

(d) the alene, tbrouala wbicla the 
work thereon wW be esccuted clurj.. .... 
current year ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI RAJESH PILOT): 
(a) Yes, Sir. 

(b) to (d) National Highway No. t 
does not pass through Uttar Prade.la. 
Under tbe 1st World Bank aid packal~ 
for H igbways. the work of construction 
of a 30 km. long bye pass outside Varanasl. 
Ramnagar-Mughal Sarai including Bridge 
across River Ganga on National Higbway 
No.2 in U.P. has been included aDd saD-
ctioned at Rs 49.92 crores. Contracts 
for Bridge and Road works are yet to be 
awarded. 

Manufacturing of wagODS 

6878. DR. B.L. SHAILESH : WiN 
the M!nister of RAILWAYS be ple.oct 
to state: 

(a) the difference between tbe cost 
of construction of the various types of 
wagons by the pubJic and private sector 
units; and 

(b) whether the Railways would 
undertake to supply any raw materia) for 
the manufacture of these waaons to 
either of the two manufacturers; il so, 
which? 

THE MINISTER OF STATE OF 
THE MINISTRY OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA) : Ca> IOGA, 
extra in the overhead charges are aJlowed 
to pubhc sector units over the COlt 10 
private sector units in accordance witll tlte 
report of the Bureau of IndustJ'iaI Coats 
& Prices. 

(b) Yes, Sir. Steel only, for botlt 
private aDd public sector units. 

Views of Americaa .cieatilt o. AIDS 
dlle.le 

6879. DR. B.L. SHAILESH : WW 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to Itat. : 
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Ca, whether an American Scientist 
Inn expressed the view that the spread of 
AIDS In USA is the result of developing 
new bioJolicaJ weapons; 

(b) whether he has also cautionrd 
that lodia may also face a danger from 
this disease; and 

(c) if so, Government's reaction 
tbereto ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH AND 
FAMILY WELFARE (KUMARI SAR()J 
KHAPARDE) (a) to (c) The claim that 
AIDS is tbe result of experiments to 
develop biological warfare weapons has 
been examined by the Indian Council of 
Medical Research and tbe available 
evidence witb them, suggest that the 
virus might have developed as a conse· 
quence of mutation of pre·existing virus 
occurina naturally. 

The Government do not, however, 
iDteDd to take tbe threat posed by AIDS 
infection lightly. A series of step~ 
are being taken to contain the spread of 
AIDS in the country. 

ladlaD I Dstitute of Ad,aatE'd Study, 
Shimla 

6880. SHRI MULLAPPALLY RAMA· 
CHANDRAN : Will the Mjnister of 
HUMAN RESOURCE DEVELOPMENT 
be plea." to state : 

<a> the total amount spent by 
Government during 1985 and 1986 for the 
maiutenance and up keep of the Indian 
IDltituto of Advaaced Study at Shimla; 

(b) whether, during the last three 
)'ears, tbe staff student str~nglh in th~ 
Inldtute bas been satisfactory; and 

(c) if oot, the reaction of Govern-
ment thereto ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THE MINISTRY 

OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHI): 
(a) Grants amounting to R!. 64. 35, 287.00 
and Rs. 82, 12,OOO-<)() were released to tbe 
Institute of Advanced Study for meeting 
its maintenance and development expen-
diture during 1985-86 and .1986-87 respe-
ctively. 

(b) The Indian Institue of Advanced 
Study was established as a residential 
institu·e to provide facilities for senior 
scholars to pursue advanced research in 
humanities social & natura1 sciences ard 
allied fields. The Institute's academic 
activities wh!ch bad been at standstill 
since ,978·79 were revived towards the 
end of 19'\4 Since then the Dumber of 
scholars awarded fellowship and the staff 
emploved for the maintenance and acade-
mic functioning of the Institute has been 
generally satisfactory. 

(c) Does Dot arise. 

Coa structioD of o,erbridges aad 
level crossings 

6881. SHRI SRIBALLAV PAN 1-
GRAHl: Will the Minister of RAIL· 
WA YS be pleased to state: 

(a) whether there are public demands 
for construction of overbridges at Samba]-
pur & Sambalpur Road Stations and 
for setting up of level crossings at Sripura 
and Dhutra on South Eastern Railway; 

(b) whether there is a demand for 
extensioon for railway over-bridge at 
Jharsuguda Junction and Garpos Station; 
and 

(c) if so, the steps taken by Govern-
meot In this regard ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) Yes 
Sir. 

(b) There is a demand for extension 
of foot over bridge at Garpos Statlon 
only. 
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(c) Regarding 'at the proposals In 
respect of road overhridges and the level 
crossing at ~ripura are being examined 
jointly by the State Government and the 
Railway. No proposal for level crossing 
at Dhutra has been sponsored by the 
State Government. Regarding 'b' the 
proposed extention for the use of general 
public can be under taken by the Rail-
ways~ if the proposal isspon~ored by 'he 
State Govt. with an undertaking to 
bear its cost. 

ReDo,'atioD and modernisatioa of 
SamtJalpur, Samba1pur Road, 

Rail"ay Station 

6882. SHRI SRI BALLA V PANI. 
GRAHl: WIll the MJnlster of RAIL-
WAYS be pleased to state = 

(a) whether there is any demand from 
different quarters (or renovation and 
nodernisat on of SambaJpur, Sambalpur 
Road. Jbarsuguda, Brajrajnagar, BeJpahar 
and Talcher Stations in South Eastern 
Railway; and 

(b) if so, the steps taken in tbis 
regard ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA) : (a> Out of 
the station mentioned. there have been 
demands for modernisation (,f Sambalpur. 
Sambalpur Road and Jbarsuguda Railway 
Stations. 

(b) The fol1owing steps have be~n 
taken for modercisation of Sambalpur 
Road and J harsuguda Railway Stations:-

(i) SalDbalpur Station 

Sambalpur was improved in 1985-86 
with provision of two retiring rooms and 
new booking office and tbe stalion buildIng 
was also given a face-lift. 

(iI) Sambalpur Road Statioo 

Improvement to cjr~ulatiDg area and 
Itation buildinl at SambaJpur Road 

Station could not be taken up due to 
space cODstraint. Efforts are being made 
to acqujre additional land in consultation 
with city improvement tl ust and Local 
Civil Author.ties. 

(iii) JbarsDguda StatioD 

At Jharsuguda Station, provision of a 
sew booking office, Parcel Office and 
upper class Waiting HaH has been san-
ctioned and the work is in progress. 

Aid to voluDtary organisation 

6883. CH. RAM PRAKASH : Will 
the Minister of HEALTH AND FA \rilLY 
WELFARE be pleased to state: 

(a) the detai Is of schemes which are 
being implemented during the current plan 
for giving assistance to voluntary orlanis-
ations In tbe sphere of family welfare and 
primary health care sel vice; 

(b) the extent of assistance provided 
to the vountary organisations during the 
first two years of the Seventh Plan; 

(c) the nun:ber of voluntary organis-
at ions given such assistance and tbe 
achievement made; and 

(d) whether any modification in the 
existing rules and procedures regarding 
grant of financial assistance to the \'O'UO-
tary organisations is being considered by 
Government ? 

THE MINISTER OF STATE IN 
THE MINISTRY HEALTH AND 
FAMILY WELFARE (KUMARI SAROJ 
KHAPARDE) <a> Tb= details of various 
schemes which ate b.!ing implemented in 
tbis Ministry during the current plan for 
giving assistance to voluntary organis-
ations in tbe sphere of fami'y welfare aDd 
primary health care is gIVen in the state-
ment below. 

(b) and (c) The informatioD is beinJ 
collected 

(d) No, Sir. 
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Statement 

A •• IstaD ce to volnntary organisatioDs 
for ram;)y welfare and primary bealtb 

care services 

1. All India Hospitals Post Partu':D 
Programme at the 8ub-district level 

The Government of India has envis-
aled tbe extension of the programme to 
1500 sub-divisional level hospitals a1l over 
the country during: the 7th Five Year Plan. 
The objectives of the scheme is to utilise 
existing resources for improvement of the 
health status of mother and children of 
the rural areas in the country. The 
follow;ng services will be available under 
the scheme :-

(Ji) Ante-natal care. 

(b) Midwifery services with priority 
given to high risk cases in the township 
area or at PHC and sub-centre level. 

(c) Post· natal care. 

(d) Immunization prograrrmr. 

(e) Nutritional clinics. 

(f ) SteriHsanon services 

(g) MTP, etc. 

Assistance is provJdi:d for staff, buil-
ding. operation theatre and equlpments 
under tbis scheme. 

2. S",heme for urbao famil y welfare 
centres 

Urban Family \VeJfare centres pro-
vide Fam:ly Welfare Services including 
Maternal and Child Health Care in the 
urban areas. These are categorised into 
3 types accordin~ to the coverage of 
population as given below :-

Type I 10,000 to 25,(100 population 

Type II 25,00f' to 50,000 population 

Typo III above 50,000 population 

Grants·in-aid for setting up Urban 
Family Welfare Centres are sanctioned 
by the concerned State Government as 
per the approved pattern including exp-
enditure on staff, contingencies, equ:p-
ment and furniture. This scheme is 
presently being considered for such 
towns which have a population of more 
than 2 lakhs due to financial constraints. 
The re-organisation of Urban Family 
Welfare Centres' in the towns which have 
a population of less than 2 lakhs would be 
taken up subsequently. 

3. Sterilhation beds scheme 

This scheme has been introduced in 
order to provide beds to the acceptors 
of st~rjJisation in hospitals run by vO'un-
tary organisations. The hospitals run by 
voluntary organisations are eI·gible for 
maintenance grant per sterilisation bed 
for undertaking tubectomy operations @ 
3,000 per bed per annum subject to the 
minimum achievement of 60 tubectomies 
per hed per annum. 

4. Opinion leaders' camps for family 
welfare 

The main objective of this scheme is 
to enlist aCTive support and cooperation 
of local opinion leaders lor motivational 
efforts made to promote small famBy 
norm. Selected leaders in batches of 30·40 
participants are given one-day orientation 
training on various aspects of health and 
family welfare. These lead~rs include 
formal as yell as IDformal leaders of the 
communities. who after orientation, wilJ 
be centres of support to the famIly welfare 
programme in the country. An expendi-
ture of Rs 7.50 per participant subject 
to a ceiling of Rs. 300! for 40 or more 
participants is available under the 
scheme. 

s. Revamping scheme for prima. y 
heatb care and family weI fare in 
urban areas 

Grant-in-aid under one scheme is 
released for providin~ additIonal inputs 
or new inputs for setting up of health 
posts in slum areas, population e~ucati?DI 
motivation, health care IDcJudlng 
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matemity and child care, immunisation, 
curative and supportive services. These 
centres will act as mediators aDd refel' the 
cases to nearest hospitals for clinical aDd 
specialised services. 

,. Scheme for espuil.eatal iuoyative 
proje~t 

Financial assi$tance caD be provided 
under the scbeme for projects Dot conform-
ins to any particular pattern but which 
are viable and aim to provde motivation, 
communication, educational activities 
aod services or are innovative in nature. 
Essential components of the scheme 
include a base-line survey and an end of 
the project survey to e,"aluate tho impact 
or scheme. Financial asssistance will be 
provided for such surveys as also for such 
components as training, motivational 
acti vities, services for family planning, 
maternal and child care. Assistance for 
supply for ramily planning equipments lik.e 
laparoscopes, IUD.. or81 pills. condoms, 
could also be provided in cash and kind. 
The project should preferably serve rural 
areas, urban slums takit"g into consider-
ation the facilities already avaiJable 

7. Training in laparoscopic sterili-
sation and supply of laparoscopes. 

Under this programme members of the 
Indian Medical A~socjation who have got 
either post-graduate diploma/degree in 
Obstetrics and Gynaecology or master of 
surgery will be entitled for laparoscopic 
training provided they a ~t for training 
in a team consisting of himself. operation 
theatre nurse and OT technician. Members 
of Indian Medical Association are also 
liven financial assistance for the projects 
of laparascopes aod subsidy is limited to 
50% of the cost of laparoc;copes. subject 
to ceiling of Rs 20,OOO/-in each case. 

8. Mob aod immunisation performance 
linked model for .,.htauce to 
TolaetarJ' 01'l ... 18alloll8 I Durban 
areas 

This model is applicable to population 
of 2S,000 for uo-served aDd under-served 
W'baa areas and particularly slums and 
Wbu Crinlcs in towna/cities for population 

of less than 2 Iakba. AssistaDce under 
this scheme is available for maternal aDd 
chiJd care, immunisation aud family 
plaDnjol aervices. 

9. Nirodb social lDarketiog programme 
-com lD1Iol tJ base d dl.trlhotioa 
s,stem .r cOIItraeepti,. tllrougb 
voluDtary orgaotsatioal 

Voluntary organisations can alao 
involve themselves in the distributioa of 
Nirodh marketilll aud promotina the DIe 
of this contraceptive through their base 
of mass contract all over the coWltrJ 
particularly in the rural areas. There II 
a price differential between the rOlall 
price and the wholesale price at which 
the voluntary organisations will be 
supplied the contraceptives pack by the 
leading companies Involved in social 
marketing of the Nirodb. Tbls would 
give sufficient financia I incentive to the 
voluntary organisations to meet their cost 
of distribution and sale of nirodb 

10. Sp.cla) health l~heBle for "nal 
areas 

Grants are given to voluntary organis-
ations for setting up oew hospitals in 
rural areas and the share of Central 
Government, State Governments and 
voluntary organisations in respect of 
meeting the expenditure under the scheme 
is in the ratio of 40~{,: 400;0: 20%: for 
construction and equipment, and 50%: 
35% : J 5% in respect of construction of 
units. The maximum limit of grant under 
the scheme is Rs. 6 lakhs for construction 
work and Rs. 2 Jakhs for projects aad 
equipment, 

11. Private voluotary orpa ••• tIOD. 
for bealth scheme 

Under tbis scheme financial .asistaDce 
is liven to voluntary organisations for 
proJects which are entiled to .xpaud ad 
improve ba.Jc health aoCt special pl!ftC'll-
dve health. family planning and aUld'ion 
servi ces for tbe poor. The emp .... i. 
under this scheme is 00 out-reach .ervices 
and progralDlllet whicb are commuDity 
oriented and high risk for rami lies and 
individual.. This scheme is under finan-
cial assistance from USAID a. ,. tbe 
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pattern of assistance I.e. 75% of the cost 
of tbe project is to met by USAID and 
2S % of the cost will have to be raised by 
the voluntary organisations. 

12. ANM tralnlDg course for female 
health worker. 

Under tbis scheme voluntary organis-
ations who fulfil all conditions laid down 
by the State Nursing Council can avail 
assistaace for running scbools for female 
bealth workers. Voluntary organisations 
are liveD grant-in-aid if the concerned 
Itate I, Dot able to train the reqUired 
Dumber of A NMs with the existing 
training schools. Financial assistance is 
available under this scheme for constru-
ction of training schools, hospitals, 
equipments, books, furniture and vehicle. 

13. Scheme for improvement of medical 
services 

Under this Scheme a sum of Rs. 2 
lakhs per Institution per year is given for 
expansion of existing hospitaJ building and 
purchase or equipments. 

Comparison betweeD different type of 
eDglDee regardiDg trame capacit~ 

6884. SHRI PARASRAM BHAR· 
DWAJ : Will the Minister of RAILWAYS 
be pleased to state : 

(a) the quantity of coal used. its cost 
and traffic; carried by steam engines during 
the last three years; 

(b) the quantity of HSD oil used, its 
cost and traffic carried by the dJesel 
engines during the same perIod; 

(c) the quantity of KWH units used . ' Its cost and traffic carried by electric 
engines dUring the same period; and 

(d) the comparative cost of operation 
of a steam, diesel and e1ectric engine 
under similar circumstances ? 

THE MINISTER OF STATE OF 
THE MINISIRY OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA): <a> to (d) 
A statement is given below. 
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Co •• aalt, bealtb eeDtrel 

aI6. _, CRUll' AMANI ;lBNA: 
... IIle Mi .... of HEALTH A~D 
PAMILY w.s"PA.IU! be pl,a .. " to 
,*,e: 

~a) tbe number of CommuDity Health 
$;'1I1r,. so (ar e.stabli&hed in the country 
and the number of .ucb centres established 
in Od •• a; 

(b) tbo details of medical facilities 
beinl proykled fa 4bele Centres; 

(c) what is the Government's pohcy 
in relani to OpeoiDI of a communky 
Health Centro; aDd 

(d) wbetber there is any programme 
pf tbe Goveromept t\) est.bJish more such 
~~. duri", the Seventh Plan peIlod 
and If so. tbeir nwuber and the Dumber 'PI ,uch centres likel'y to be established in 
Orisla? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SARO] KHAPA· 
\]tOE) : (a) Accordiag to available 
information, out of f02 Community 
Health Ceatres estabHsbed in the country 
upto December. 1986, 53 Community 
Health Centres have been established in 
Orissa. 

(b) A Community H eal'a Centre 
provides treat mont in baw: spe.cialities 
viz. Surlery, Medicine, Paediatrics and 
o bstetrjcs & GynaecoJoIY alo.ngwitb 
preventive and prOIDDUve health care. 

~ It is proposed to provide one 
Commenity Healtb Centl'e/Upgradcd PHC 
for eVlr, Gae lath rural population by 
2000 A.D. 

(4.) A lAct of ~hlB additional 
1906 Community Health Centres haa been 
&xed for the country during Seventb Plan 
period, 92 such Centres are to be ._*.d ita 0deIa. 

WideoiDI 0' Cuttack 8ilubaDes"ar sectioD 
.f Natloaal W.b" .. , ND. 5. 

6886. SURI CHINT AMANI lENA : 
Willlhe MInister of SURFACE TRANS-
POR T be pleased to state : 

(4) the amount earmarked for lour. 
laning of Cuttack-Bhubaneswar sectioD of 
National Highway No. 5 10 the Seventh 
Plan; 

(b) the total length of road in this 
section, length already widened and total 
lcaath proposed to be wic1eDod; 

(c) whether any time limit bas been 
fixod for the completion of the work; and 

(d) if so, the details thereof? 

THE MINISTER OF STATB OP 
THE MINISTRY OF SURFACE 
TRA ,SPORT (SHRI RAJESH PILOT): 
(a) and (b) The total length of tbis 
section is 31.65 kms. and works of 4 
laning in 2 reaches for an aggregate length 
of 2.8 km are in progress. During Seventh 
Plan, a provision of Rs. 540 lakbs has 
been made for 4 laoing of 9 km. of ~is 
section. 

(C) No, Sir. 

(d) Question does not arise. 

Strength of Cabin Crew iD l.-dia Airlh.es 
Flights 

6887. SHRf AMAL DATTA: WiD 
the Minister of CIVIL AVIATION be 
pleased .to state : 

(a) whether Government have prescri-
bed some rules for tbe minimum cabin 
crew for flights operated by Indian 
Airlines; 

(b) if so, the details thereof; 

(e) whetber tbe norma) strqth 01 the 
Cabin crew is not maintained io -¥fral 
~ases; 
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(d) if so, the circum~taocea under 
wblch Dormal streolth of the crew is Dot 
maintained; and 

Ce) the number of times tbe Bights 
were operared in 1986 with normal cabin 
crew and tbe minimum cabin cr",w 1 

THE MINISTER OF STATE OF 
THE MINISTRY OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER) : (a) and (b) 

Rule 38-B of the Aircraft Rulea, 1937 
provides tbat every public :traIl.port 
aircraft CtlrryiDI passeDler. and re8iltered 
In India, sball bave on board, the 
following minimum number of cabin 
attendants, for tbe purpose or performiDI 
sucb duties as may be assigned, in the 
interest of tbe safety of the pa~seDlera. 
by the operator or tbe Pilot.in.Command 
of the aircraft, namely :-

<a) for aircraft baving a seating capacity of 
not less tban JO and not more than SO passengers 

One attendant 

(b) for aircraft baving a seating capacity 
of more than 50 and not more than 99 passen-

Two attendant. 

aers 

(c) for aircraft baving a seating capacity 
of more than 99 passengers 

Two attendants plus 
one attendant for each 
unit (or part of Unit) 
of SO passengers above 
a seatiog capacity or 99 
passeogers. 

(c) and (d) Due to traosport failure, 
last minute sick reporting by the cablD 
crew and full use of tbe airport standby, 
sometimes tbe normal strength IS not 
maintained However, mlDlmum number 
of cabin crew as required under Aircraft 
Rules IS put on board for operations of 
fliabts. 

(e) No such data is maintained by 
IDdian Airlines. 

Development of ports in Gujarat 

6888. SHRI MOHANBHAI PATEL: 
Will tbe Minister of SURFACE TRANS-
PORT be pleased 10 state: 

(a> The names of the Ports in Gujarat 
toast whi~b have been developed for far; 
aDd 

(b) the names or those potts which 
are likely to be developed durin, 1987·88 
aad the amouDt earmarked for tbe 
p1II'posc ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SURFACB 
TRANSPORT (SHRI RAJESH PILOT): 
(a) Among the Port. in GUJarat, tbe 
Central Governmenl is rospoBsible lor 
tbe development of the major port of 
Kandla only. 

(b) There is no prOVISion in tbe 7th 
Five Year Plan for development of any 
otber Port as a major port by tbe Gentral 
Government. 

AcquilitiOD of laDd for Napl-TaI"ara 
r.'.".yliDe 

6889. PROF. NARAIN CHAND 
PARASHAR: WiJJ tho MiDi'&ol of 
RAILWAY S be pleued to l&at. : 

(a) tbe latest position reaardinl tb. 
acquisition of land (or tbe cODstru~'iOD of 
NaDgal-Talwara railwa, liD. in Him,a~bal 
Pradesh; 

(b) the overall pro,rell J'eprIIiq tb. 
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construction of the section of this line 
from Ral Mehatpur to Una; 

(c) whether land would be acquired 
apto AMB during the financial year 1987-
88 so as . to minimise the delay in the 
process aDd expedite the construction of 
tbe line upto AMB. where the foundation 
stone was laid by the then Ra:tway 
Minister on 22 December. ) 974 and upto 
which the financial estimate has been 
18nctioned; and 

(d) if so, the steps taken in this 
relard? 

. THE MINISTER OF STATE OF 
THE MINISTRY OF RAILWAYS 
<SHRI MADHAVRAO SCINDIAI: <a) 
Lan'il upto Km 14.35 bas been acquired. 
Notifi :atioD under Section IV & VI of 
the Land Acquisition Act has been issued 
for acquiring land from Km 14.35 to Km. 
17.32. 

(b) Formation and M nor bridges 
upto Km. 11.40 have been completed. 

(C) and (d) Demarcation of land 
beyond Una towards Amb Andaura is in 
progress. 

ReplaeemeDt or uo.ervieeable wago.1 
aDd bogies I 

6890. SURI V. TULSIRAM Will 
the Minister of RAIL WAYS be pleased to 
state : 

(a> the total number ot wagnds (four 
wheeler. six wheeler and eight wheeler, 
open and cJosed) declared unserviceable 
OD all tbe zones on the Indian Railways 
during the last three years, 7.one-wise; 

(b) the number of bogies <all types) 
declared unserviceable durinl the last 
three years, zone-wise; 

(c) the number of wagoDs and bogies 
replaced on the South Central Railway 
as on 31 January, 1987; and 

(d) the reasons for short replacement, 
and the time by which complete replace-
ment is likely to be made? 

THE MINISTER OF STATE OF 
THE MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) The 
total number of wagons declared unservice· 
ab~e on the various zones of Indian 
Railways during the la~t three years are as 
under: 
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CC) Tbe number of wasons and coaches 
allotted to South Central Railway during 
1986·87 on al1 accounts was: 

(i) Wagon in terms of four-
wheeler units 2869 

(ii) Coaches in vehicular 
units 70 

(d) There is a shortage of an cates .. 
ories of Metre Gauge and Broad Gauge 
coaches, except First class , Second class, 
General and Second class tourist cars. 
To meet this shortags. the annual produ-
tion capaciiy of ICF/Madras is being 
increased from 850 in 1986·87 to 1,000 
coaches by 1988-89. In addition, another 
Rail Coach Factory is being set up at 
Kapurtha'a with an ultimate capacity of 
1,000 coaches per ycar. With these 
increa~ed capacities and optimal utilisation 
of BE\{L &: Jessop coach manufacturing 
facilities. subject to availability of (unds .. 
tbe replacement requirements will be made 
lood during the Eighth Plan. 

[Trans/olio,,] 

Th~ft of antique. from Bibar 

6891. SHRIMA TI MADHUREE 
SINGH: Will tbe Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

<a) the number of priceless antiques 
stolen during the last two years from 
Bihar which is famous for ancient art 
objects Jnd rare idols; and 

(b) the steps being taken to recover 
and protect them ? 

THE MINISTER OP STATE IN THE 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THE MINISTRY 
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA lSAHI) : 
Ca) The number of priceless antiques 
stolen during the Jast two years from 
Bibar 'nil'. 

(b) Questio&l of recovery does not 

arise. The Government of India haa 
taken the followinl steps for protection 
and prevention of tbefts and smu,aIiD, of 
antiquities out of the country: 

1. Posting of Armed Guards In 
fifteen centrally protected monu-
ments and museums administrated 
by the Archaeological Survey 
of India, in addition to streDI-
thening of watch and ward 
arrangement in other monuments' 
sites. 

2. Construction of twenty five 
sculpture sheds at important 
sites to house loose sculptures 
and their documentation. 

3. Establishment of archaeolo8ical 
site museums. 

4. Promulgation of the Antiquities 
and Art Trea~ures Act, 1972 to 
regulate the export trade in 
antiquities and art treasures; to 
provide for the prevention of 
smuggling and fraudulent dealing 
in antiquities; to provide for the 
compulsory acquisition of anti-
quities and art treasures for 
preservation at public places. 

s. Creation in 1974 of a Central 
Investigating Unit (Antiques) in 
tbe Centra) Bureau of Investil-
ation located at Delhi to investi-
gate cases concernin8 theft of 
antiquities. 

6. Maintenance of a computerised 
data bank of cases of theft aDd 
recoverinlZ of certaiD important 
cultural properties (sculptures, 
idols and paintings) cODtaining 
information about crimes, crimi-
nals and cultural property in the 
C.B.I. 

7. Coordination between the Cent-
ral Bureau of Investisation, 
Interpol. tho Archaeololical 
Survey of India, State Police, 
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Customs and checkposts for 
prompt reporting of crimes, 
criminals, thefts concerning 
cultural property and smugglinl 
of objects. 

Faad. for dralaage lebeme of Bibar 

6892. SHRIMATI MADHUREB 
SINGH: Will the Minister of WATER 
RESOURCES be pleased to state : 

(a) whetber Government propose to 
allocate more funds for tbe Bihar State 
to enable it to expedite the execution of 
the drainage programme of the flood 
protection system in order to recei ve 
maximum beDefits from the Sone, Gandak 
and Kosi projects; and 

(b) if 50, the details tbereof ? 

, THE MINISTER OF WATER 
RBSOURCES (SHRI B. SHANKARA-
NAND): (a) and (b) Funds for the 
drainage programme and flood protection 
works are provided by the State Govern-
ment in their Plan. Central assistance, 
on matching basis, is avaiJable for constru. 
ction of field drains in areas covered by 
the Command Area Development Pro-
gramme. 

Commtttee to assess quality of Ayorvedic 
drags 

6~. SHRITHAMPAN THOMAS: 
Will tb. Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
atate : 

(a> whether Government have appoin-
ted a Committee to assess the quality of 
dnJas manufactured by the Ayurvedic 
drul compaDle's; 

(b) if so, tbe details tbereof; and 

(c) tlac names of the Ayurvedic drugs 

which have been tested and found not 
fit for use by patients? 

THE MINISTER OF STATE IN THB 
MINISTRY OF HEALTH AND FAMI. 
LY WELFARE (KUMARI SAROJ 
KHAPARDE): (a) and (b) There i. no 
Committee to assess the quality of drugs 
manufactured by the Ayurvedic Drug 
Companies. Physical Laboratory in 
Indian Medicines bas been established in 
Ghaziabad to provide facilities for testing 
the quality of drugs of Indian System of 
Medicine. An Ayurvedlc Pharmacopiea 
Committee in the Ministry of Health and 
Family Welfare has been constituted to 
Jay down standards for single drugs and 
compound formulations. Till now, this 
Committee bas laid down standards for 
80 single herbs. 

(c No such reports have been received 
by this Ministry from State Drug Licenc-
ing Authorities. 

Steps to crub female foeticide 

6894. SHRI G. S. BASA V ARAJU : 
SHRI H. N. NANJE GOWDA: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state : 

<a> whether Union Government 
propose to appoint a committee to 
examine and suggest steps to curb female 
foeticide; and 

(b) if so, the details thereof including 
its composition and terms of reference? 

THE MINISTER OF STATE IN THB 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMAKI SAROJ 
KHAPARDE): (a) and (b) A Small 
Committee to conSider the entire question 
of Aminiocentesis and sex-determination 
has been constituted. Tho composition 
and terms of reference of the Committes 
are given in tbe statement below. 
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Stalemeat 

The cOlDpositloD of Committee 

1. Shri D. T. Joseph, Health Secretary, Maharasbtra 

2. Sh. P. S. Kaicker, Consultant .. 
Minjstry of Law & Justice, New Delhi. 

3. Mrs. K. Hingoranl, Advocate, 

4. 

s. 

6. 

7. 

40. Lawyers Chambers, Supreme Court, 
New Delhi. 

Dr. C. S. Dawn, Secretary General, 
National AssociatioD for Voluntary 
Association ror Sterilisation in India, 
Calcutta 

Shri R. P. Ravindra, Women Activists, 
C. U. Shah College & Pharmacy, Bombay 

Dr. Badri N. Saxena, Sr. Dy. Director General 
I.C.M.R, Ansari Nagar. New Delhi 

She V. K. Arora, Chief Media, 
Ministry of Health & Family Welfare, New Delhi 

8. Dr. D. D. Arora, Dy. Commissioner, 
Ministry of Health & Family Welfare, Dew Delhi 

The terms of reference of the Committee shall be : 

(i) To go into the details of a comprehensive legislation. 

Chairman 

Member 

Member 

Member 

Member 

Member 

Member 

Member 
Secretary 
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(ii) To suggest in-built mechanism for an infrastructure for ensuring proper 
implementation of proposed legislation. 

(iii) To propose the measure for generating public opinion alainst these 
tests ei ther in the legislation itselr or otherwise. 

Vayudoot service betweea Raichur aDd 
nangalore 

(b) if so, the reasons for delay and 
by what time Government are likely to 
take the decision ? 

6895. SHRI G. S. BASAVARAJU : 
SHRIMATI BASAVARAJES-
WARI : 

Will the Minister or CIVIL A VIA· 
TION be p1eased to state: 

<a> whether the State Government of 
Karnataka had requested U Dion Govern-
ment for starting a Vayudoot service 
between RaJchur and Bangalore; and 

THE MINISTER OF STATB OF 
THE MINISTRY OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER): (a> Y., 
Sir. 

(b) Constraints or aircraft capacity 
and the absence of operational airfield 
arc the reasons for which aD alrlink to 
Raichur could not be provided 10 far. 
Subject to development of iDfrastructure, 
avalJabUjty of aircraft capacity aDd 
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economic viability of operations, Vayudoot 
bas plans to atrlink Raichur during the 
current financial year. 

T_claiDI of South IDdlaD IsngaBges uDder 
three laDpale formula 

6896. PROF. P. J. KURIEN: Will 
tbe Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the names of States in the Nortb 
where a Soutb Indian laDguage is being 
teulbt as a part of the three-language 
formulai 

(b) whether Government have persua-
ded tbe other States to teach a lanluage 
from the South under this scheme; and 

(c) if so, what facUities have been 
created in those States for this purpose ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THE MINISTRY 
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHI): 
Ca) According to the InrormatioD furn:shed 
by the State Governments, in Haryana a 
student is aUo\\ed to offer one of the 
four lanluales, namely Telulu. Sanskrit, 
Urdu and Punjabi as a third language. 
In Himacbal Pradesh, one of the langua-
80S, namely Urdu, Tamil, Teluau, Malaya-
lam and Bengali can be offered as third 
lanauage. In Rajasthan, a student can 
offer one of the laoguages out of Sanskrit, 
Urdu, Punjabi, Sindhi, Gujarati, Malaya-
lam, Kannada, TeJugu and Tamil as the 
tbird JaDluage. In Chandigarh, Tamil is 
taulht In some schools located in colonies 
Inhabited by Tamil populaticn. )n Delhi, 
tbe Central Board of Secondary Education 
bas prescribed learning of two languages 
for X Board examination whicb can be 
out of a list of 26 major languages drawn 
up by tbe Board, for example Hindi, 
Bnllish, Assamese, Bengali, Qujarati, 
Kannada, Marathi, Malayalam, Manipuri, 
Oriya, Tamil, Telugu, Urdu etc. 

(b) The NatJona) Policy on Educatjon, 
1'86 hal rliterated the nNd for .1fe:tive 

implementation of the Three Language 
Formula as enunciated in the National 
Policy on Education, 1968. It stipulatoa 
tbat at secondary stage, a Modern Indian 
Language, preferably one of the southern 
languages, apart from HlDdi and Enaiish 
in lhe Hindi spealung States and of re-
gional language alongwith Hindi and 
English in the non-Hindi speaking States 
should be taught, The Central Govern-
ment has all aloog recommended this 
policy to States/UTs and bas been uralog 
them from time to time to take effective 
steps for expeditIous and faitbful imple-
mentation of the formula. 

(c) It is for the State Governments te 
make necessary arrangements in this 
regard. The Central Government provides 
facilities to the States/UTs for trainins 
of teachers in Hiodi and other languages. 
The Central Institute o( Indian Languages, 
Mysore, provides training for school 
teache!"s in various region a) languages 
through its Regional Language Centres. 
This Ministry also operates a scheme of 
financial assistance to non-Hindi speaking 
States for appointment of Hindi teachers 
and a scheme of financial assistance for 
establishment of Hindi Teacher 
Training Colleges in States/UTs. 

Request of Karaataka for Ceatral 
Assistance to purchase hospital 

equlpmeats 

6897. SHRI M.V. CHANDRASE-
KHARA MURTHY: 
SHRI H.G. RAMULU: 

\\7iH tbe Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the Government of 
Karnataka has urged tbe Union Go\"ero-
ment to sanction Rs. 30 lakhs for tho 
purchase of sophisticated and modern 
equipments for use in the hospitals in the 
State; 

(b) if so, the details thereof; and 

(c) the reacation 01 Union Gvemmcot 
thereto? 
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THE MINISTER OF STATE IN THB 
MINISTRY OF HEAL1H AND 
FAMILY WELFARE (KUMARI SARO} 
KHAPARDE) : (8) and (b) Yes. Govern-
ment of Karnataka had requested for 
finaDcial assistance worth Rs. 30lakhs for 
parchasing sophisticated diagnostic 
equipment. 

(c) The Government of Karnataka 
have been informed that at present, thero 
is no scheme under which sucb assistaDc e 
could be provided to tbem. 

[Translation} 

Dall, nDDtDI of 505/596 Delhi Ahmeda-
bad Superfast Express 

6898. SHRI VIRDHI CHANDER 
JAIN: Will the Minister of Railwa),s 
be pleased to refer to the reply given to 
Unstarred Question No. 753 OD 28 July, 
1983 regarding running of Superfast Train 
between Ahmedabad and Delhi and 
state : 

(a) tbe reasons for not acceding so 
far to tbe persistent demand of the public 
to run 505/506 Delhj-Ahmedabad Superfast 
Express dally ; and 

(b) the time by which this train is 
proposed to be run daily ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) Reasons 
liven jn answer to part <a> and (b) of 
Question No. 753 on 28 July, 1983 still 
hold sood. 

(b) Does Dot arise. 

{English} 
Aid by ladla. eo.adl of S.dal Sd._,. 

Research to centre ..... Jal&J*-_ 
6899. SHRI VIRDHI CHANDER 

JAIN: Will the Mioister of H·UMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

<a) the details of the funds liveD to 
various centres and institutions b)' tho 
Indian Council of Social Science Research 
during the years 1984-1986; 

(b) tbe detail, of achievemea.ta or,ucb 
centres durin. the last three yoarl; 

(c) whether the achievements of the 
centres established in Rajasthan il upto 
the mark; aDd 

(d) ifnot, the remedial measures beIDa 
taken by the Council In the matter ? 

THE MINISTER OF STATE IN THB 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THE MINISTRY 
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMA TI KRISHNA SAW): 
(a) Details or funds provided by tile 
Indian Council of Social SCIe&lCC R.eaoarcll 
during the period 1983-84 to 1985-86 to 
the various research institutes elc. uader 
its scheme for arant-in-aid to loeleties 
and institutes doing research jn the fiehl 
of social sciences are liveD j,Q tbe St.,,,. 
ment-I below. 

(b) The informatioa is liv .. ita ,_ 
statement-II below. 

(c) According to the Indian COUDeil 
of Social Science Researcb the perform-
ance of the I nstitute of Developmeat 
Studies, Jaipur in Rajasthan hal"-
satisfactory. 

(d) Does not arise. 
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Reservation or Jbarsuguda In Geelanlall 
Espress 

6900. SHRI SRI BALLA V PANI-
GRAHl: Will the Minister of RAILWAYS 
be plcased to state : 

<a> whetber it has been brought to 
tbe Dotice of Government that tickets for 
Howrab in tbe Geetanja1i Express are 
not booked at Jbarsuguda although such 
tickets are booked at Ramtek; 

(b) if so, the steps being taken in this 
regard; 

(c) whether there is any demand for 
reservation of berths in the Geetanjali 
Express at_Jharsuguda; and 

(d) if so, the reaction of Government 
thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) Yes, 
Sir. 

(b) It bas been decided to permit 
issue of tickets from Jharsuguda to 
Howrab by Gitanjali Express. 

(c) and (d) Instructions have already 
been issued to allot a quota of two berths 
to Jbarsuguda by 60 Up Geetanjali Express 
from 1 5.1987. Allotment of quota to 
tbis station by 59 Do. Geet8njaJi Express 
is not considered necessary as tbe journey 
to Howrah is during day time only. 

Demaod for separate Bogie from Didar in 
Hyderabad-Baogalore Express 

6901. SHRI NARSING SURYA-
W ANSHI: Will tbe Minister of 
R.AILWAYS be pleased to state: 

(a) wbether in spite of a quota of 26 
bertbs earmarked for Bidar, Karnataka 
in Hyderabad.Banga)orc Express there is 
eonstant demand from the commuters of 
Bidar for 3 separate bogie from there; 

(b) if so, whether Government pro-
pose to provide a separate boaie from 
Bidar to Bangalore to be connected with 
Hyderabad-BangaJore Express at Vikara-
bad Junction; and 

(c) If not, tbe reasons therefor? 

THE MINISTER OF STATE OF 
THE MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) Yes, 
Sir. 

(b) and (c) No, Sir, as convenient day 
time connection between 85/86 Hyderabad-
Bangalore Express and 348/347 Passenger 
is available at Vikarabad in both direc. 
tions 

Navodaya Vjdyalaya at Bidar (Karnataka) 

6902. SHRI NARSTNG SURYA-
WA NSHI : Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be plea. 
sed to state : 

(a) whether tbe Karnataka Govern-
ment has offered land to establish 
Navodaya Vidyalaya at Bidar, Karnataka; 

(b) if so, whether Union Government 
propose to start a Navodaya Vidyalaya 
there from the academic year 1987-88; 

(c) jf not. the reasons tberefor ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THE MINISTRY 
OF PlTMAN RESOURCE DEVELOP-
ME', r (SHRIMATI KRISHNA SAHI): 
(a) Yes, Sir. 

(b) and (c) The proposal to start 
Navodaya Vidyalaya tn District Bidar 
from academic year 1987·88 is under 
examination of the Navodaya Vldyalaya 
Samiti. 

{Translation] 

Scbeme for water traas port in Ghqbra 
river 

6903. SHRI NIRMAL KHATRI : 
Will tbe Minister of SURFACE TRANS-
PORT be pleased to state: 
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(a> whether any scheme is being 
formulated to explore the possibiJity of 
water transport in Ghaghra river (Saryu); 
aDd 

(b) if Dot, the reasons therefor '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANS-
PORT (SHRI RAJESH PILOT) : (a) and 
(b) Inland water transport is primarily 
the concern of the State Governments. 
However, in the Central Sector an outlay 
of Rs. 1.00 crore has been made for 
carry 109 out hydrographic surveys and 
feaslbil1ty studies of the feeder 
routes of rIver Ganga including 
tbe flver Ghagbra wIth a vIew to expJore 
possibility of fiver transport. A scheme 
for undertaklDg hydrographic survo:y on 
the feeder routes of the fiver Ganga, 
including the fiver Gbaghra has been 
formulated by the Government of Uttar 
Pradesh as a Centrally Sponsored Scheme 
which is being processed. 

Sl. No. Name 

1 2 

A. Slate. 

1. ADobra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Gujarat 

6. HaryaDa 

7. Himachal Pradesh 

8. Jammu & Kashmir 

9. ICarnataka 

10. Ker_la 

11. Madbya Pradesb 

[English] 

AllocaUon for flood control and irri~a. 
tioD in 1987·88 

6904. SHRIMATI JAYANTI 
P A TNAIK : Will the Minister of WATER 
RESOURCES be pleased to state: 

(a) tbe amount earmarked in 1987·88 
towards flood control and irrigatIon; and 

(b) the details of allocations made to 
different States for the purpose '1 

THE MINISTER OF WATER Aa. 
SOURCES (SHRI B. SHANKARA-
NAND) : (a) and (b) The proposed out-
lays on flood control and irngation as 
finalIsed by the Planning Commission for 

• 1987-88 is as follows: 

(Rs. in lakhs) 

Flood Control Irrigation 

3 4 

600 27412 

50 531 

700 6098 

2800 39200 

190 30260 

1300 13291 

75 1344 

460 2624 

81 16539 

350 6050 

100 36266 



21S fY ,.II'e" Allswer s APRIL.16, 198' Written .4 __ ,,, 2i6 

1 2 3 4 

12. Mabarashtra IS 44104 

13. Maniput 140 1769 

14. Meghalaya 2S 210 

IS. Mizoram 10 120 

16. Nagaland 2S1 

17. Orissa 400 18538 

18. Punjab (Outla~ s are yet to be finalised) 

19. Rajasthan 

20. TamilDadu 

21. Sikkim 

22. Tripura 

23. Uttar Pradesh 

24. West Bengal 

B. UDioD Territories 
1. Andaman & Nicobar Islands 

2. Chandigarb 

3. Dadr. & Nagar Haveli 

4. Delhi 

5. Goa, D.aman & Diu 

6. Laksbadweep 

7. Pondicherry 

c. Central Se ctor 

Cbe.lcal cleaoiog of major archaeologi-
cal mooumeot. 

6905. SHRIMATI JAYANTI PAT. 
NAIK: Win the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

<a) whether Government have under-
taken a programme for chemical cleaning 
of tbe major arcbaeological monuments in 
tbe country; 

(b) If 10, in which archaeoloaical 

200 13032 

249 6440 

30 20S 

180 900 

3230 41231 

2500 7097 

42 

26 

0.50 42 

900 100 

23 1490 

20 

57.10 160.08 

3545 5655 -----
monuments such chemical cleanlna has 
been completed; Bnd 

(c) the details of tbe major archaeo-
logical monuments in the country included 
for chemical cJeaninl ? 

THE MINISTER OF STATB IN THE 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THE MINISTRY 
OF HUMAN RESOURCE DEVELOP· 
MENT (SHRIMATI KRISHNA SAHI): 
(a) Yes, Sir. 
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(b) and (c) The monuments where 
chemical preaervation has been completed 
durina the year 1986·87 end which are in-

eJuded during the current financial year 
1987-88 are shown in the Statement, I aDd 
II aiven below. 

SI.No. Locality 

1. Tadpatri 

2. Sibsaaar 

3. Nalanda 

4. Nizamuddin 

s. Nizamuddin 

6. DeIhl 

7. Champaner 

8. Narnaul 

9. Tabo 

10. Chiekmangalur 

11. Bheraghat 

12. Ajanta 

13. Ellora 

14. Raygad 

IS. Kanheri 

16. AUraDaabad 

StatemeDt-I 

Name of Monument/Site 

ADdhra Pradesh State 

ChintaJa Raya Swamy Temple 

ASlam State 

Devi Dol 

Bibar State 

Temple No.3 

Delhi AdmlDlstratloD UDioD Territory 

GuJarat State 

HaryaDa State 

Himaebal Pradesh 

Humayun's Tomb 

Tomb of Isakhan 

Delhi Fort or Lal Qila 

Shaher.ke-Masjld 

Shah Ibrahim's Tomb. 

ChilkoDB and DomJon, Oumphas 
of Buddhist Monastrfes. 

Karanetaka State 

Vidya Sankel Temple 

~adhya Pradesh State 

Temple of Chousatb YOlin. 

Maharasbtra State 

Caves No. 17 

Ellora Cave No. 32 

Jagdeshwar Temple 10 Raygad Fort. 

Buddhist Caves. 

Bibi-Ka-Maqbara. 
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17. Puri 

18. Puri 

19. Puri 

20. Gandbaradbi 

21. Chittor.arb 

22. ThaDjavur' 

23. Agra 

24. Agra 

25. Allahabad 

26. Sarnath 

27. Vishnupur 

S. No. Locality 

Anahr. Prac1esla State 

1. Tadpatri 

2. MukbaJiD,am 

3. Warangal 

4. Hyderabad 

s. Sompalle 

Alsam State 

6. Gouri Sagar 

7. Gauri Sa.ar 

8. Oauri Sagar 

9. J.,-8alar 

It. paIL 1 '. .'" 

or'.a State 

RaJ.ltllBa St.te 

Laxmi Temple 

Narsimba Temple 

Lord JalanDath Temple 

Temples of Nila Madhva and 
Sidbeswara 

Kalka Mata Temple 

Tamil N.d. State 

Dribadeswara Temple 

Uttar Pra .... Scale 

Cenotoph of Taj _ MabaJ 

Itimad.ud~Daula'. Tomb 

PalDtings of Khusru Bagh 

Damekh Stupa Mool Gandh Kuti 

Welt 8eDIai State 

Statement·11 

Sbyam Rai Temple. 

Name of Monument/Site 

Rameswaraswami temple 

MukbaUDgesvara temple aDd other 
temples 

Warangal fort and gateways 

Charminar 

Chennakeswara Swami temple 

Dishnudol 

Devidol 

Sivadol 

BllhDudol 



10. Jay·Sagar 

11. Jay-Salar 

12. Jay.Sa.ar 

13. Jay·Salar 

14. Jay·Salar 

Blbar State 

15. Sasaram 

Delbl AdmlalltratloD 

16. Nizamuddin 

17. Delbi 

18. DeIhl 

Goa Da .... aad 01. (V .... T.ritor,) 

19. Daman 

20. Diu 

21. Goa 

GaJ.rat State 

22. Champaner 

23. Dwarka 

24. Modhera 

25. Patan 

26. Slihor 

Bar)'aaa State 

27. NarDaul 

HI .. c". Prade." Slate 

28. Bharmaur 

29. Chamba 

30a Sujanpur 

Dovidol 

Ohanashyam'. house 

Golakabar or Magazin 

KharODllhar of the Ahom KiDas 

Sivadol 

Tomb of Sher Shah 

Humayun's Tomb 

Lal Q;Ja 

Sikander LodJ Tomb 

Churches, fort and other mon-
uments 

Fort 

Churches 

Shaher Masjid 

Dwarkadish Group of temples 

Sun temple 

R.ani Vav 

Darbargadh 

Shah Quli Khan's Tomb 

Laxmi Devi temple 

Shri Hari Rai temple 

Narbadeshwar templo includiDI 
the paintings therein as well as 
subsidiary shrines within the com-
pound wall. 
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1 2 3 

31. Tabo Buddhist monasteries 

32. Manall Hidumbadevi temple 
Jammu and Kashmir 

33. Randirsinghpur Martand temple 

34. Srinagar Pandrethan temple 

35. Srlnagar Pathar Masjid 

36. Sri nagar Sankaracbary temple 

Karaaataka State 

37. Bfjapur Asar Mahal 

38. Amrutapura Amritesvara temple 

39. Dharwar Lakkundi Group of Monuments 

40. Banavasi Madhukeshwara temple 

41. Keladi Ramesbwara temple 

42. Sliransapatna Daria Daulat Bagb 

43. Bangalore Tippu Suhan's Palace 

Madbya Pradesb State 

44. Bagb Buddhist Caves 1 to 7 

45. Khajurabo Sculptures and temples 

45. Bheraghat Chousat Y ogini temple 

41. Gwalior Sas Bahu temple 
Maharashtra State 

41. Ajanta Caves 

49. Trimbak Trimbakeswar temple 

SO. Ellora EnOla Caves 

51. Aruangabad Bibj·Ka.Maqbara 

52. Sinnar Gondeshvar Mahadev Temple 

5a • Bhaja Cave Temples 

. :Nagal.aa 
54. Dimapur Dlmapur Ruins 

Orll .. State 

ti. Bhubaneswar Parsurameswar temple, Lord Li4· 
a.raj temple with its minor tem-
pIca. 
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56. BhubDcswar 

57. Puri 

58. Raghunatbpur 

59. Konark 

RaJa8thaD State 
60. Bharatpur 

61. Chittorsarh 

62. Jaisalmer 

63. Ranthambhor 

64. Udaipur 

6S. Bhangadh 

66. Dces 

Tamil Nadu State 

67. Bil Kanchipuram 

68. Tbanjavur 

69. G.K.C. Puram 

Uttar Pradesh State 

70. Agra 

11. Agra 

72. Allababad 

73. Fatebpur Sikri 

74. Peelai Qunth 

7S. Ghazlpur 

76. Jhanai 

77. Dwatbat 

78. Luckoow 

We.t BeDgai 

19. Vishoupur 

10. Mursbidabacl 

.BAITRA 24. 1909 (SA.Lf) Written .4l18we'6 226 

3 

M ukteswar temples 

Lord Iagannath temple 

Daksha Prajapati temple 

SUD temple 

Dcel Bhavans 

Fort of Cbittor 

Fort including ancient temples 

Fort 

Sas Dahu temple 

Someshwar temple 

Dbawans 

Iravatanesvara and other temples 

Brihadeswara temple 

Brihadiswara temple 

Taj Mahal 

Itimad-ud-Daula's tomb 

Kbushru Dagh 

Fatehpur Sikri group of mODU-

ments 

Jageswar temple 

Lord Cornwallis tomb 

Rani Jhansi fort complex 

Group of temples 

Imambara of Asa fud-Daula 

llasamancha 

:Hazar Duari Palace and Imam-
bara. 
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Medical facilities for CeDtral Governmeat 
employees at B.a.alore io St. Martha's 

aDd St. John9s dospltals 

6906. SHRI V.S. KRISHNA IYER : 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to atate : 

Ca) whether it is a fact that the Central 
Government employees who are benefici-
aries of CG HS Scheme at Bangalore City 
are not permitted to take treatment in 
St. Martha9 s and St. John·s Hospitals; 

(b) whether it is also a fact that 
Government have permitted the Central 
Government employees of other cities to 
take treatment in some selected private 
Hospitals under the CG HS Scheme; and 

(c) if so, whether Government pro-
poses to petmit Central Government em-
ployec:s to take treatment under CG HS in 
St. Martha's and St. John's Hospitals, 
Bangalore 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPA-
RDE): <a) and (b) Yes. 

(c) The conditions stipulated by St. 
Martha's & St. John's Hospitals for recog-
nition under CG HS are Dot acceptable by 
the Government. 

Trade racket in kidneys 

6907. SHRI V.S. KRISHNA IYER : 
Will tbe Minister of HEALTH AND 
FAMILY WELFARE be pleased to state : 

<a> whether Union Government have 
enquired into the reports about a trade 
racket in respect of human kidneys; 

(b) if SO, the results thereot; and 

(c) the steps taken or pro,osed to 
~urb this aort of trade In human orlans ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPA-
RDB): Ca> to (c) Government is aware 
of the reports about alleged traffickin8 in 
human kidneys in certain parts of the 
country. The reJevant legal and ethical 
issues related to organ transplants are 
being examined in consultation with ex-
perts after which it would be possible for 
the Government to crystallise its approach. 

Syathetic track at tbe National Iastllate 
or Sports, Bangalore 

6908. SHRI V.S. KRISHNA IVER : 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether Government have taken 
a decision on tbe need to provide a syn- . 
tbetic track at the National Institute of 
Sports, BangaJore; 

(b) if so, the total amount to be 
spent; 

(c) whether lend has been provided 
by the State Government; aDd 

(d) the time by which the central grant 
would be released for the purpose and tbe 
track would be completed ? 

THE MINISTER OF STATE IN THB 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (SHRIMATI MARGAR. 
ET ALVA) : (a> Yes, Sir. 

(b) About Rs. 80.90Iakhs. 

(c) Not yet, Sir. 

(d) The laying of the synthetic track 
win be funded from the budget of Netaji 
Subhas National Institute of Sports, whicb 
is already available. The track will be 
completed within a few months of tbe start 
of work. 



229 W"tt~" Answer, CHAITRA 26. 1909 (8.dU) Wrlttell ~",wet', 2,0 

New IDbleds for srbool cblldren under new 
ed.catio. polic, 

6909. SHRI V. S. KRISHNA IYER: 
SHRI LAKSHMAN MAL· 
LIK: 

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased 
to state: 

<a) whether Government propose to 
introduce any new subjects like Commer-
cial education, Space education, etc. for 
the school children from the next acade· 
mic year in pursuance of the national 
education policy; and 

(b) if so, the details in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THE MINISTRY 
OF HUMAN RESO!JRCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHI) : 
(a) No, Sir. Additional new subjects are 
oot proposed to be added in the first ten 
years of schooling. 

(b) Do("s not arise. 

{Tram/al ion] 

MaiDte aaace of bistorical places in 
Madhya Pradesh 

6910. SHRI PRATAP BHANU 
SHARMA: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT 
be pleased to state : 

(a> the number of ancient and his-
torical worthseeing places In Madhya 
Praoesh which are Jooked after by Arch-
aeological Survey of Indiaj 

(b) the details thereof; 

(c) tbe annual amount spent on 
maintenance of these historical places 
and on salaries of the employees; and 

(d) whether any joInt scheme of 
ArchaeoJoBical and Tourism departments 

has been formulated for development of 
the~e places ? 

THE MINISTER OF STATE IN THB 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THE MINISTRY 
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHI): 
(a) and (b) Out of 318 Centra])y protec-
ted arcbaeological monuments/sites in 
M adbya Pradesh which are being looked 
after by the Archaeological Survey of 
India, Sanchi, Kbajuraho and Mandu 
are most outstanding centres of historical 
and tourist interest. 

At San:hi there are remains of ancieot 
Buddist establishments with Stu pas. 
monasteries and temples datable from 
circa 3rd Century B. C. to early medieval 
period. 

Groups of temples at Kbajuraho com-
prise Brahmanical and Jain Shrines of 
Chandela period with conspicuous struc-
tura] features. 

Mandu with its palaces, mosques and 
other buildings is mainly known as the 
medieval capital of Sultans of Malwa and 
illustrates regional style of Indo- Islamic 
architecture. 

(c) The expenditure incurred on the 
maintenance of mon uments at Sancbi, 
Kbajuraho and Mandu during the last 
three years is given below:-

1984.85 1985-86 1986.87 
(Upto December. 

1986) 

(Rs. in lakhs) 

Sanchl 037 

Khajurabo 3.06 

Mandu 0.54 

0.55 

3.30 

1.47 

0.38 

2.53 

1.23 

The salaries of the staff are Dot 
booked monument-wise. 

(d) No, Sir. 
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(English) 

DevelopmeDt of "ater transport tbrough 
Ganga-Caaver, CaDal 

6911. SHRI PRATAP BHANU 
SHARMA: Will the Minister of 
SURFACE TRANSPORT be pleased to 
state : 

(a) whether any scheme for develop-
meDt of water transport through Ganga-
Cauvery Canal is under consideration of 
the Union Government; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANS-
PORT (SHRI RAJESH PI~OT): (a> No, 
Sir. 

(b) Does not arise. 

UtllisatloD perceDtage of Air India aDd 
IDdiaD AlrllDes plaDes 

6912. SHRI C. JANGA REDDY : 
DR. A. K. PATEL: 

WiJl the Minister of CIVIL AVIATION 
be pleased to state : 

<a) the utilisation of older Airbus de-
ployed on Gulf routes by Air-India; 

(b) the utilisation level Airbus of 
Indian Airlines; 

(c) the utilisation percentage of the 
newely acquired Airbus-310; and 

(d) how their respective utilisation 
percentages compare with each other ? 

THB MINISTER OF STATE OF 
THE MINISTRY OF CIVIL AVIATION 
(SHRI JAG DISH TYTLER): <a> and 
(b) During the year 1986 the utilisation of 
Airbus A.300 B 4 aircraft of Air India 
was 8.54 hours per aircraft per day and 
that of th" Alrbus-300 aircraft of Iodian 
Airlines was 8.01 bourse 

(c) The utllisatioo of Airbus A 310-
300 aircraft fleet of Air India durin. the 
period April to December, 1986 was 6.81 
hours per day per aircratt. Air India 
have acquired six Airbus A3tO·300 air-
craft, which have been inducted into the 
fleet in a phased manner. 

Cd) Airbus A31()'300 aircraft were 
inducted into tbe fleet recently and utili. 
sation of this aircraft was araduaJly built 
up. The project utilisation be.inniDI 
April, 1987 is, approximately 8.3 bours 
per day per aircraft which compares well 
with the utilisation 01 Airbus A-300B4 
aircraft. 

ladJaa AirliDel Fleet 

6913. SHRIMATI N. P. JHANSI 
LAKSHMI : Will the Minister of CIVIL 
AVIATION be pleasod to Itate : 

<a) the present fleet compositioD of 
Indian Airlines; and 

(b) whether the present fleet is suffi-
cient to meet tbe srowing domestic air 
transport requirements ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER) : (a) The 
present fleet of Indian Airlines is as 
under :. 

Aircraft 
type 

A-300 

B-737 

F-27 

HS-748 

Number of 
Aircrart 

11 (iocludes on. 
on lease) 

27 (includes two 
on lease) 

3 (Does not inc-
lude two on leue 
to Coast Guards) , 

(b) The present fleet is Dot adequate 
to meet tbe srowing domestic air-traoa-
port requirements. 
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Jagadhr. Paoata RaU"., Llae 

6914. PROF. NARAIN CHAND 
PARASHAR: Will the ~1:inister of 
RAILW A YS be pleased to state : 

(a) whether Government propose to 
take up the construction of Jagadhari-
Paonta railways cline in Haryana and 
Himachal Pradesh, the final 10cation sur-
vey for which has since been completed; 

(b) if so, the likely date by which 
the work would be taken up and also the 
target date by which it would be comp-
leted; and 

(C) if not: the likely date by which a 
decision for taking up the construction 
wor~ would be taken up by Government 
and the reasons for delay ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF RAILWAYS 
(SHRI MADHAVRAO SCINDIA): 
(a) to (c) There is no proposal under 
considerat;on for taking up construction 
of Jagadbari-Paonta Sahib-Rajban Dew 
Railway Line Project as the Survey com-
pleted In March. 1986 revealed that the 
project is not financially viable. 

SettiDg up of Transport Nagars aloag 
National Highways 

6915. P~~OF. NARAIN CHAND 
PARASHAR: Will the Minister of 
SURFACE TRANSPORT be pJeased to 
state : 

(a) whether Government have made 
any provision for setting up Transport 
Nagars along the National Highways for 
setting up complexes lor repairs, fuell:ng 
etc. of goods and passengers vehicles and 
lodging and boarding facilities for drivers, 
conductors etc., in the Seventh Plan; 

(b) if so, the brief outUne of the 
programme in this regard in the plan; 
and 

(c) if not. wbether such Nagars 

would be set up durin. the Pia a 
period? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SURFACE TRANS-
PORT (SHRI RAJESH PILOT) : (8) 
to (c) The idea of setting up Transport 
Nagars at major cities to ease congestion 
in such cities was discussed by Transport 
Development Council in one of its meet. 
lngs and commended to the State Govern-
ments. The State Governments wero 
requested to make available land to tbe 
transporters on nominal prices or on lonl 
lease at reasonable rates. The Trans-
port Nagars are to be set up by tbe State 
Governments. 

There are two other schemes to pro-
vide truck parking complexes and passen-
ger oriented wayside amenities at suitable 
locations along all National HIghways. 
These schemes are also to be implement-
ed by State Governments. However, 
Central Government extends financial 
assIstance to cover a part of the cost of 
these schemes Two truck parking comp-
lexes ha vr: already been set up in Haryana 
and Punjab. Two proposals for such 
complexes in Andhra Pradesh have also 
been sanct oned. These complexes pro-
vide facihties for parking, repairs, fue ling, 
etc. SImilarly the schemes of passenger 
oriented wayside amenltleS, form the 
part of phase-wise development. Two 
schemes, one at V irpur in Gujarat and 
another at ~1aner In Maharashtra have 
befn approved. The provision for such 
amenities has been included in tbe 7th 
Plan as part of provision for 'Miscell-
aneous Items' relating to development or 
national Highways. 

Dislocation of traffic due to level eros sial 
io Siliguri 

6916. SHRI ANANDA PATHAK: Will 
the Minister of RAILWAYS be pleased 
to state: 

(8) whether Government arc aware 
of the continued difficulties and in-conve-
niences experienced by the people of 
North Bengal in general and Siliguri in 
the district of DarjeeJlDI In particular 
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due to the obstacle caused by frequent 
dislocation of traffic near the Sillauri 
Town Station because of tbe level crosi. 
iDS; and 

(b) if so, whether Government pro. 
pose to divert the rail Jine from RaDga-
pani? 

THE MINISTER OF STATE OF 
mE MINISTRY OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA): (8) and (b) 
To solve the traffic problems, State 
Government aDd the Railways are jointly 
examining a number of proposals, includ-
ing that of diversion of the railway lines, 
with reference to their technical feasibi-
lity and apportionment of cost. 

Foot over-bridge on Kacbpura Railway 
CrossiDg (Jabalpnr) 

6917. SHRI AJAY MUSHRAN: 
Will the Minister of RAILWAYS be 
pleased to state: 

<a) whether Government are consider-
ing a proposal of Madhya Pradesh 
Government to construct a foot over-
bridge on Kachpura R.ailway crossing 
(Jabalpur); 

(b) if so. when the sanction by 
Government would be accorded and the 
construction work commence; and 

(c) the funds to be provided for the 
entire project ? 

THE MINISTR OF STATE OF THE 
MINISTRY OF RAILWAYS (SHR! 
MADHAVRAO SCINDIA): <a> and (b) 
Construction of a Road Over Bridge in 
replacement of existing level crossJDg No. 
316·A near Kachpura Yard bas been pro-
posed in the Railways' Budget of 1987.88. 
After finallsation of the plans, estimate 
and other technical details jointly witb the 
State Government, the work of road over 
bridge will be taken up for execution. 

(c) The estimated cost of construc-
tion of tbe road over bridge is Rs. I.SO 

crores to"be Illared equaD, by the Rail. 
way and tbe State Government. 

Alt*rhment of 3·t1er roaco to G*t.· 
Ea"erl express es-JabaJpar 

6918. SHal AlA Y MUSH RAN 
Will the Minister of RAIL WAYS be 
pleaaed to state: 

<a) whether there is any proposal to 
attach 3-tier II Class coach to Gaoga. 
Itaveri Express ex-Jabal pur to Trivandrum 
tWice a week; 

(b) if so. the time by which it is likely 
to be provided; and 

(c) if not, tbe reasons therefor '1 

THE MINISTFR. OF STATE OF 
THE MINISTRY OF RAILWAYS 
(SHRI MADHAVRAO SCINDIA): (a) 
No, Sir. 

(b) and (c) As the train is runnicg 
w!th the maximum permissible load, it is 
not possible to attach another coach to 
that train. 

Bagdogra-Ddhi Flights 

6920. SHRtMATI D. K. BHA~DARI: 
Will the Minister of CIVIL AVIATION 
be pleased to state: 

(a) whether tw~ daily flights number 
487 and 489 of Indian Airlines were 
operating betYteen Bagdogra and Delhi 
and vice-versa ; 

(b) whether one of these flights bas 
since been discontinued; 

(c) If so, tbe reasons tbereof; 

(d) whether Government are contem-
plating to restore the cancelled Oight; 

(e) if so. the time by which it will be 
reltored; and 

(f) If Dot, the reasons therefor ? 
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THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER): (a) Yos, 
Sir. 

(b) and (c) In order to meet the 
passeng~r demand between Delhi and 
Ouwahati and also with a view to prov;-
dins late evenIng service on Delhi. 
Guwabati sector, effective 1st November, 
1986, Indian Airlll~es bas revised the 
timings of flight 1 C-487/488 which is now 
operaung In the late evenlna hours. 

(d) and (e) Tbere is no such proposal. 

(f) with the introduction of non-stop 
service (IC-487/488) between Delhi and 
Guwahati, seats for Gauhati on IC-419 { 
490 bave been made available to Bagdogra 
passengers. The capacity provIded between 
Delhi and Bagdogra adequalety meets 
tbe present traffic d~mands. 

Increase in respiratory diseases 

6921. SHRIMATI D. K. BHANDARI: 
Will the Minister of HEALTH AND 
FAMILY \VELFARE be pleased to state: 

(a) whether respiratory diseases are 
on the increase in the country during 1982 
to 1986 in urban and rural areas; 

(b) if so, the causes thereof; 

(c) the number of persons suffering 
with respiratory diseases in each State and 
Union Territory: and 

(d) the steps Government propose to 
take to prevent further spread of there 
diseases in urban as wel1 as rural areas 
..,f the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPA-
RDE): (a> to (c) No survey regarding 
tbe incidence of respiratory diseases in 
tbe country has been carried out so far. 
The limited data available do not indicate 
any definite trend of tbe occurenco of 
tboso diseases. 

(d) Preventive activities of DOn-
communicable diseases are beiDg interwo-
~en around the PrImary Health Care 
facilities and innovative Health Education 
through the mass media. Control of 
Respiratory diseases is a part of this 
generaJ strategy. 

Sports Complexes iD Goa, DamaD aDd 
Diu 

. 6922. SHRI SHANTARAM NAIl(: 
Will the Minister of HUMAN RESOU-
RCE DEVELOPMENT be pleased to 
state : 

(a) the Dumber of Sports Complexes 
under construction in the Union Territor), 
of Goa, Daman and Diu; 

(b) the places where these are bei.t1g 
constructed and details with respect to 
the facilities each of these complexes arc 
going to provide to the sportsmen; 

(c) whether works with respect to 
any of the complexes have stopped/slowed 
down on account of the paucity of funds; 
aDd 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMET IN THE MINIS-
TRY OF HUMAN RESOURCE 
DEVELOPMENT (SHRIMATI MARGA-
RET ALVA): (a) to (d) Two sports 
comp1exes, one at Peddem Mapusa (Goa) 
and another at DIu were sanctioned for 
construction iIi the Union Territory on 
proposals received from it. Financial 
assistance amounting to Rs. 10 lakhs was 
sanctioned for the construction of these 
complexes and the first instalment of Rs. 
3.95 lakhs released. The sports complexes 
will have the usual out-door and indoor 
sports facilities such as playfieJds,. swimm-
ing pools, indoor balls. etc. With a view 
to expediting the projects, the Union 
Territory bas been requested to utilize 
the grants already made available and to 
furnish utilisation certificates and prosreSl 
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reports so that tbe question of release of 
further grants could be considered. 

Anganwadis in Goa. Daman and Diu 

6923. SHRI SHANTARAM NAIK: 
Will the Minister of HUMAN RESOU-
RCE DEVELOPMENT be pleased to 
state: 

Ca> the number of Anganwadis, their 
locations and number of workers and 
helpers involved to run them in the 
Union Territory of Goa, Daman and Diu 
with their duties and scales of pay; 

(b) whether these workers and helpers 
are demanding the pay scales of primary 
teachers and peons respectively; and 

(c) if so) the reaction of Government 
thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAlkS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT lSHRIMATI MARGA-
RET ALVA) : (a) to (c) 1 he information 
is being collected from the Governnlent 
of Goa, Daman & Diu and will be laid 
OD the Table of the House. 

Doodbsagar falls of Goa 

6924. SHRI SHANT ARAM NAIK: 
\\iU tbe Minister of WATER RESOUR-
RCES be pleased to state : 

(a) whe.her the Doodhsagar Water-
falls in the Union Territory of Goa, 
Daman and D!u are likely to dry up; 

(b) if so, the reasons for the same; 

(c) whether Union Government have 
received complaints from the authorities 
iD the Union Territory that the Karnataka 
Government proposes to obstruct 
tbe water of Doodhsagar river in that 
ltat.; and 

(d) if 60, the steps Government 
1'ropose to take in this regard? 

THE MINISTER OF WATER RE-
SOURCES (SHRI B. SHANKARA-
NAND): <a> to (d) The Union Territory 
Administration of Goa, Daman and Diu 
have sent representations asainst the 
schemes formulated by the Karnataka 
Power Corporation envisaging diversion 
of Dudhsagar Waters through Katla and 
Palna Diversion Schemes. The Corpora-
tion has been advised to get the inter-
State aspects resolved for the techno-
economic appraisal of the schemes. 

[Translation) 

Free Railway Passes for Freedom 
Fighters 

6925. SHRI VIJOY KUMAR 
YADA V: Will tbe Minister of RAIL-
WAYS be pleased to state : 

(a) the zone-wise number of freedom 
fighters who are availing of rail card 
facility upto the end of March, 1987: 

(b) whether it is a fact that a request 
bas been made to him to extend the 
period by one year; and 

(c) if so, the reasons of Govornment 
thereto? 

THE MINISTER OF STATE OF 
THE MISISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) The 
Dumber of card passes issued to the 
freedom fighters Railway zone-wise is giVI.D 
below :-

Name of Zonal 
Railway 

Number of Card 
Passes issued. 

------------------
Central 
Eastern 
Northern 
North Eastern 
Northeast Frontier 
Southern 
South Ccntral 
South Eastern 
Westcro 

1871 
2523 
5985 
2188 
0198 
1842 
1960 
0767 
110S 
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(b) Yes. Sir. 

(c) It is regretted that due to far 
reaching implications, it is not possible 
to extend the period of validity of tho 
card pas~es beyond one year from the 
date of issue. 

Need to educate people 00 beart aod 
otber di.easel 

6926. DR. V. VENKATESH: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether Government's attention 
has been dra~ n to the Press Reports 
regarding the need to educate people on 
heart and other serious diseases; 

(b) if so, whether steps have been 
taken or are being taken by the Govern-
ment in this regard; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPA-
ROE) : (a) Yes. 

(b) and (c) The Indian Council of 
MedIcal Research bas initiated two 
community based programmes on control 
of Iheumatic fever and rheumatic heart 
disease. Under these programmes, health 
education material. like posters, pamph-
Jets and video films to teach people about 
the probleme, causes, measures for 
treatment and prevention ha,'e been 
developed. 

(d) Does not arise. 

ADtl.tobaeco coaluDlptioD legislafloD 

6927. DR. V. VENKATESH: Will 
the Minister of HEALTH AND FAMILY 
WELF ARB be pleased to state : 

(a> whether Union Government are 
considering a detailed and-tobacco 
consumption legislatioDj 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMI. 
LY WELFARE (KUMARI SARO] 
KHAPARDE): (a) Yes. Sir. 

(b) The proposed measures include: 

(i) For making statutory warning 
more effective In the mind of 
consumers, use of other teUing 
slogans in addition to present 
warning aDd usin, a universaUy 
known danger signal like 
'Crossed-bones and a Scull,. 

(ii) Printing of statutory warning in 
two languages viz., English and 
Hindi or tbe regional language 
etc. 

(c) Does not arise. 

Proposal to set ap Yoga Ualverslt, 

6928. DR. V. VENKATESH: Will 
the Minister or HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether Government are conside-
ring to set up a Yoga University to 
conduct research on the scientific and 
spiritual aspects of Y ogai 

(b) if so, the details thereof; and 

(c) If Dot, the reasons therefor? 

THB MINISTER OF STATE IN THB 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THE MINISTRY 
OF HUMAN RESOURCE DEVELOP· 
MENT (SHRIMA TI KRISHNA SARI): 
<a> No, Sir, 
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(b) and (c) The question does not 
arise. 

[Translation} 

Rail-cum-Road Keser,ation facility at 
PlthoraS8rb, Bapslawar aDd Dbarebala 

(lJ.P.) 

6929. SHRI HARISH RAWAT : Will 
the Minister of RAILWAYS be pleased 
to state: 

<a) whether rail-cum-road reservation 
centre in Pithoragarh (Uttar Pradesh) has 
started fUnctioning; 

(b) if so, since when; 

(c) whether Government propose to 
provide this facility in Bagesbwar (Almora 
district> and Dharchula (Pithoragarh 
district) also in Uttar Pradesh; and 

(d) if not. the reasons therefor? 

THE MINISTER OF STATE OF 
THE MINISTRY OF RAILWAYS 
(SHRI MADHAVRAO SCINDIA) : <a) 
and (b) Yes, Sir. Rail-cum road passenger 
booking has started at Pithoragarh from 
1-3-1987. 

(c) No, Sir. 

(d) The proposal for providing rail .. 
cum-road passCDger booking at Baseshwar 
and Dharchula were examined but not 
found financially justified due to inadequ. 
ate traffic pctentia1. 

[Engli,h] 

Public address .,stem to aODouncing tbe 
arr'yal of traiol 

6930. SURJ V. S. VIJAYARAG· 
BAVAN: Will the Minister of RAIL· 
WAYS be pleased to state: 

(a> whether there is aoy proposal to 
introduce the pubJic address system at 

important stations to announce tbe arrival 
of tbe trains etc. in case of loog distance 
trains as in tbe case of Rajdbani Express; 
and 

(b) if so, the details thereor? 

THE MINISTER OF STATE OF 
THE MINISTRY OF RAILWAYS (SHRI 
MAJ?HA VRAO SCINDIA): (a) and (b) 
Public Address System is avaiJable at all 
importaot stations to announce the 
arrival aDd departure of trafns. Public 
Address System is provided in the 
Rajdhani Express Trains to inform tbe 
passengers about approacbing a stoppiDi 
station in advance for the convenienco of 
the passengers. This Can only be extended 
to comp]etely vestibuled air-conditioned 
trains. 

Sub-staodard drugs foand io DeUai 
Hospitals 

6931. SHRI RAM BHAGAT PAS-
WAN: WiI! the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state : 

(8) the names of Central Government 
Hospitals in Delhi where sub-standard 
drugs have Been detected during the last 
two years; 

(b) the details of the firms manufactu-
ring such drugs and tbe action taken 
against them; and 

(c) the remedial steps taken by 
Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPA-
RDE): <a> According to the available 
Information, such instances wero detected 
only in SafdarjuDg Hospital. 

(b) Mis Gratus Pharma, New Delhi. 
bad supplied the drugs found to be sub-
standard by the Drug Controller, DeIhl 
Administration. Action taken against tbe 
firm-is beinl ascertained. 
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(c) The hospital has stopped obtain-
ina any medicine from the firm. 

[Tranllation} 

Lo •• to Railway. due to not taking up tbe 
work.on ~onyer.loD or Darbhanga-Samas-
Hpur Railways Line and Railway Bridge 

over Ganga 

(i932 SHRI RAM BHAGAT PAS-
WAN: Will the Minister of RAILWAYS 
be pleased to state : 

(a) the amount being spent by 
Government every year on trans-shipment 
of goods in the absence of direct line of 
broad gauge trains due to Darbhanga-
Samastipur being a metre gauge hne; 

(b) the amount paId by the Rai:ways 
for loading the goods again in the metre 
gauge trains and for unloading them 
therefrom and as compensation for damage 
to private goods daily and annua1Jy; and 

(c) whether the amount spent on (a) 
and (b) above may be saved by having 
broad guage Darbhanga-Samastipur rail-
way-line and raih\ ay bridge over Ganga 
river? 

THE MINISTER OF STATE OF 
THE MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) to (c) 
The information to the extent availabJe IS 
being collected Ilnd will be laid on the 
Table of the Sabhd. 

(English] 

Resumption of H)derabad-Guddapah Air 
Senice 

6933. SHRI K. RAMACHANDRA 
REDDY: Will the MinIster of CIVIL 
A VIA TI 0 N be pleased to state : 

(a) whether Hyderabad-Ouddapha air 
service is IikeJy to be resumed; 

(b) whether tbe Airstrio at Guddapah 
Is being repaired; and 

(c) if so, the amount so far -spent and 
tbe amount further required? 

THE MINISTER OF STATE OF THB 
MINISTRY OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER): (a) Yes, 
Sir. 

(b) and Cc) The work relating to 
resurfacing of runway at Guddapah is 
lIkely to be completed during the current 
financial year. For this, a provision of 
Rs. 40 lakhs exists in the draft 7th F1ve 
Year Plan. 

Plan lor preyeatloD of deafDess 

6934. SHRI SUBHASH Y ADAV : 
SHRI DHARAM PAL SINGH 
MALIK: 
SHRI PRAKASH CHANDRA: 
SHRI K. PRADHANI : 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether All India Institut~ of 
Medical SClecces has recently formu ated 
any plan for prevention of cleafness in 
Northern States of the country; 

(b) tbe broad outlines of the plan; 

(c) the number of persons lIkely to be 
benefited; 

(d) the funds allocated for the pur-
pose; and 

(e) wbett-er Government also propose 
to launch such a plan in other parts of the 
country and if so, the details thereof? 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI SAROJ KHA-
PARDE) : (a) to (d) No, Sir However, 
the Department of ENT of the A 1I India 
Institute of Medical Sciences bas b.eeD 
sanctioned a project by the Department 
of Sci ence and Technology for conduct ins 
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• trial for prevention of deaf nels in rural 
areas coverinl a population of 1,30,000. 
The project iDvolves checking tbe number 
of cases of hearing Impairment in rural 
areas and institution of preventive mea-
sures such as public education, teachers 
education, teachers education, drugs for 
prevention, surgical correction, hearing 
aids for rehabilitation etc. and funds to 
extent of Rs. 13 lakhs have been provided 
for the purpose. 

(e) There is no such plan at present. 

Deihl boond Rajdhanl Express aecldent 
near Allahabad 

6935. SHRI SUBASH YADAV : 

SURI DHARAM PAL SINGH 
MALIK: 

SHRI PRAKASH CHANDRA: 

Win the Minister of RAILW A YS be 
pleased to state: 

<a> whether Delhi-bound Rajdhani 
Express met with an accident near Allaha-
bad on 21 March, 1987; 

(b) if so. the estimated loss of life and 
property as a result tbereof; 

(c) whetber any inquiry has since been 
conducted into tbe causes of the accident; 
and 

(d) JI so, the outcome tbereof ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): <8> Yes, 
Sir. 

(b) There was DO Jo •• of life. Cost of 
clemale to railway property has been esu-
mated at RI. S. 79 luhs. 

(c) and (d) Enquiry by the Com-
missioner of R.ailway Safety. Northern 
Circle. LuckDOW. is in proar.s. 

Workl ... 01 V.,.doot 

6936. SHRI T. BALA GOUD: Wi]) 
the Minister of CIVIL AVIATION be 
pleased to Slate : 

(a> the steps beiDI takeD to eDsure 
punctuality and a work ethics in Vayu-
doo,; 

(b) whether the Chairman of the 
Vayudoot has visited each aDd every 
station iD the country; 

(c) what special steps are beiog taken 
to ensure that overheads are kept to a 
minimum In Vayudoot. 

(d) whether other precautionary mea-
SUff'S have been taken to see that over-
staffing is not done in Vayudootj and 

(e) whether tbere Is a possibility of 
reducing expenditure and thereby fares In 
Vayudoot? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION(SHllI 
JAGDISH TYTLER): (a) Vayudoot 
constantly endeavours to ensure 'on-time' 
operations of its services. Due however, 
to bad weather and tecbnical reaSODS 
aome delays or cancellations do occur. It 
js expected that with the proposed aug-
mentation of air crafl capacity the 'on-
time' performance 01 Vayudoot will 
Improve (urther. 

(b) No, Sir. However, the General 
Manager of Vayudoot has vlsued most of 
the stations. 

(C) Vayudoot is exercisJna utmost 
economy in its expenditure and its over-
heads are already modest. 

(d) Yes. Sir. 

(e) There Is littlo ICOpO ror reducipS 
tbe lar.s in V.yu4oot. 
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Film! produced durtag 1985 aDd 1986 

6937. SHRI T. BALA GOUD: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

<a> the Dumber of films which have 
been certified for commercial screening 
during the year 1985 and 1986 language-
wise in the country; 

(b) the numb§r 01 films for adults and 
others; and 

(C) the number of films not certified 

for screeniDI so far; and 

(d) the reasons thereof? 

THB MINISTER OF STATS'IN TfIE 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THB MINI-
STR Y OF HUMAN RBSOUIlCE 
DEVELOPMENT (SHRIMATI KRI-
SHNA SAHI): (a) and (b) A statement 
is given below. 

(c) and (d) The information I. belDl 
collected and will be placed on the taJ>lc of 
tbe House as early as pOllibl •• 

StatemeDt 

No. of film. certified for Exchibition during 1985 and 1986. 

Year 
--------------...-~._-_..------

S. N. Languaae 1985 

U UA 

Indian Feature 
Films 

1. Maratbi 13 2 
2. Hindi 107 30 
3. Gujarati 22 
4. Nepali 4 
s. Bhojpuri 6 
6. Haryaovi 10 
7. Rajasthani 3 
8. Punjabi 7 1 
9, Maithili 1 

10. Urdu 2 

11. Nimadi 1 
12. Bengali 25 2 

13. Oriya 17 

14. Assamese 9 4 

IS. Dimasa 1 
16. English 1 

17. Tamil t8 24 
18. Telulu 98 18 

19. KaDoada S2 4 

A Total 

1 16 
41 187 

22 
4 
6 

10 
3 
8 
1 
2 
1 

1 28 
17 
10 
1 
1 

98 190 
52 198 
13 69 

U 

11 
81 
11 

14 
7 

6 

1 

39 
16 
10 

74 

113 
48 

UA 

3 
36 
2 

21 

2S 
7 

3 

1 

6 
J 
1 

A 

3 
42 

59 
54 .. 

2 

2 

Total 

17 
159 
13 

19 
1 

7 

I 

47 
17 
11 

154 
192 

5' 
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20. Malayalam ·77 12 48 

21. KonkeDI t 

22. Sindhi 

23. Avadi 

24. Garbwali 

25. Bode 

26. Manipuri 

27. Iearbi 

525 103 284 

Foreign Fcature Films 

73 17 38 

New subject. for school (blidreD uDder 
New Education Policy 

6938. SHRI T. BALA GOUD: win 
tbe Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether Government propose to 
reduce the number of text books in order 
to cnsure tbat there is DO additional 
burden on children with the introduction 
of new subjects pursuant to the New Edu-
cation "Policy; and 

(b) if so, tbe plan chalked out in this 
reaard'l 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THE MINISTRY 
OF HUMAN RESOURCE DEVELOP· 
MENT (SHRIMATI KRISHNA SAHI): 
(a> and (b) There is no proposal to 
reduce the number of textbooks to be 
introduced by the "CERT in schools 
under National Policy of Education·1986. 
However, efforts are being made by the 
NCERT to ensure that there IS greater 
stress on the simplification of tbe language 
used in textbooks and the complex Ideas 
and difficult concepts are avoided so tbat 
tbe feeling of curriculum load is allayed. 

CeDtre for "omen Studiella Berhampar 
UDiversit,. Orissa 

6939. SHRI SOMNATH RATH : Will 
the Minister of HUMAN RESOURCE 
DEVBLOPMENT be pleased to state: 

137 67 17 46 130 
1 

1 1 
1 1 

1 t 

2 2 
1 1 

1 1 

912 505 123 212 840 

, 
128 70 35 60 165 

• (a> whether the Berhampur University, 
Orissa has submitted to his Ministry a 
proposal regarding the establishment of a 
centre for women stud,es; 

(b) if so, the steps taken in this 
regard; and 

(c) the financial implication of this 
proposal 'I 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION 
AND CULTURE TN THE MINISTRY 
OF HUMAN RESOURCE DEVLOP-
MENT (SHRIMATI KRISHNA SAHI) : 
(a) No, Sir. Proposals for establishment 
of Centres for Women's Studies have been 
invited by tbe UGC from Univer~ities and 
colleges. The Commisf)iOD has not so 
far received any proposal from the 
l1c·hampur Cniversity. 

(b) and (c) Do not arise. 

Passeogera strauded due to caDceliatioa of 
Ladakb II il.ht 

6940. PROF. MADHU DANDA. 
VATE: Will the Minister of CIVIL 
A VIA TI ON be pleased to state : 

(a) whether it is a fact that the 
.tranded passengers at the Delhi Airport 
baving confirmed tickets for Ladakh had 
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remained uncleared for days together 
since March, 1987; 

(b) if so, reasons thereof; and 

(c) the steps taken by the Indian 
Airlines to clear the stranded passengers ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF CIVIL AVIATION 
(SHRI JAGDISH TYl LER) : <a> No; 
Sir. 

(b) and (c) Do rot arise. 

Development of National Highways in Orissa 

6941. SHRi CHINTAMENI JENA : 
SHRI LAKSHMAN MALLICK: 

Wi}) the MiDister of SURFACE 
TRANSPOR T be pleased to state: 

(a) whether COlon Government have 
approved certain plans for the develop-
ment of National H ghways in Orissa for 
tbe Seventh Five Year Plan; 

(b) if so, the details thereof and the 
total length of road to be developed uDder 
the plans and the amount earmarked lor 
the purpose; 

(c) the details of works which have 
been undertaken; and 

(d) the achievement made so tar ? 

THE MINISTER OF STATB OF 
THE MINISTRY OF SURFACB 
TRANSPORT (SHRI RAJESH PILOT): 
(a) and (b) Yes, Sir. There is a total 
provision of Rs. 101.21 crores for sanction 
of road and bridle works on National 
HIghways during Seventh Five Year Plan. 
The total I ength of road to be developed 
is 900 kms. A copy of tbe details is lIven 
in statement-I beJow. 

{c) and (d) statement II jndieatin. the 
road and bridge worle s sanctioned during 
the first two years of Seventh Five Year 
Plan In Orissa and progress of each work 
made so far is given below. 

Statement-I 

Schemewise Abstract of Road and Bridge Works Included In The Seventh 
Five Year Plan (1985-90) 

S. No. Scheme 

1 2 

A. Normal Plan Works 

I Construction of missing links 

II Improvement to Jow grade sections 

III WidcDln& to two lanes (without 
Strenglhenmg). 

IV Widening and strengthening single 
lane to two lanes. 

V Strengthening 

Stretches. 

weak tW()4laD' 

<a> 1st stage strengtheniDg. 
(b) 2nd stale strenathenina. 

Length in 
Km./No. 

3 

39 Km. 

126 Km. 

348 Km. 

2~7 Km. 

Estimated 
cost 
(Rs. in Jakhs) 

4 

187.00 

884.00 

2801.00 

1316.00 -
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1 2 3 4 
VI RecoDstruction/wideninl of weak LS J20.00 

and Darrow culverts. 
VII Providlnl byepasses around con· 3 Nos. 145.00 sested towns. 

VIII Approaches to Minor brldaes LS 240.00 
IX Widening to four lanes 9Km. 540.00 
X Miscellaneous items LS 538.00 

XI Bridge works 41 Nos. 1305.00 
B. Afterial Routel : 

I StrengtheniDl of weak two lane 141 1830,00 
stretches 

II Bridae works 9 Nos. 215.00 

-----
Total: 10121.00 
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o."".p.eat 0 1 I.Jand .at.rwl,. I. 
MabaN.htra 

6942. SHRI PRATAPRAO B. BHO-
SALB: Win the Minister of SUR-
FACE TRANSPORT be plealed to 
atate : 

<a) whether any plan for develop-
meDt of Inland waterway. in Maharasbtra 
has been prepared; and 

(b) if so, the details thereof? 

THB MINISTER OF STATE OF 
THE MINISTRY OF SURFACE TRAN-
SPOilT (SHRI RAJESH PILOT): (a) 
and (b) The Government of Maharashtra 
have intimated tbat the foflowing scbemes 
have been included in the State-Plan for 
impleme'ntatioD during the 7th Five-Year 
PJao: 

(i) Development of TII.ne-Ulhas 
Dbaramatar-Basseia Creek water-
way-Rs. 75.00 lakbs; 

(il) Traffic around Bombay-Rs. 
5.00 lakhs; 

(iii) Alongside facilities including 
JUDlle jetties with cross lerry 
boats-Rs. 30 00 lakhs. 

liv) Passenler amenities at Creek 
Ports-Rs. 10.00 Jakhs. 

Celebraa.tloD of World Health Day 

6943. SHRI PRATAP RAO B. 
BHOSALE: Will the MJaJster 01 
HEALTH AND FAMILY WELFARB 
be pleased to state : 

<8> wbether the World Health Day 
wa. observed on 7 April, 1987; 

(b) if so, what was its motto; 

(c) tbe programmes prepared I. 
each State and Union Territory to mark 
tbis da,; and 

(d) by wblcb time the prOll'amm .. 
will be takeD up lor ImplementadQD' 

THE MINISTBR OP STATB IN THIS 
MINISTRY OP HEALTH AND FAMiLY 
WBLFARB (KUMARI SARO] IC.!lAPA-
RDE): (a) Yea, Sir. 

(b) ImmuDizatloD-A cbanc. '" 
every cbild. 

(c) aDd (d) AU tbe ltate/UaiOll 
TerritarJea were tequested &0 o,pDi. 
suitable information/educa_'onal uti 
publicity programme throulh diirereat 
med.a to educate people on vario". a .. 
peets or Immunization and Child Healtll 
to mark tbia occasioD. 

S tllelDe. 01 Va,Ddoot lor develop.e ••• f 
to.rl •• 

6944 Ui .. 1 MU1.LAPPALLY RA-
NACHANDRAN: Will the MiDister of 
CIVIL AVIATION b. pl .. d tc» 
state: 

(a) whether the settina up of th, 
Vayudoot services hal as its main object 
the promotioQ of traDsport faciliUe. 01 
the promotion of tourism or both; 

(b) the details or tbe utent of ia.. 
voJvement or the Vayudoot services ifl 
specific prolrammes' projects for touri ... 
develoPPlent; and 

(c) tbe propo,ed scheme. lor touril" 
de\ elopment to be Implemented by Va,. 
doot darins 1987-88 ? 

THE MINISTER OF STA'IfB OF 
THE MINISTRY OF CIVIL 4VII\TION 
(SHRI JAGDISH "YTLE~: (a) Apa. 
from tIM maiD in.ntion.f coapectJ., 
ioaccelJi ble areas 01 tbe N9ltb-fJalte,.. 
region. tbe otber realODi for wtricll 
Vayudoot wal iDcolporate4... to 81ff-
link pl,cel which bael DO alt.Dativ, 
mean. 01 communication bill were .impor,.. 
tant Irqm tbe comlQ,rcial a.d tourJ~ 
point 01 view. 
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(b) Apart 'rom ajrUDkil1. maDY .te-
tiODI 01 tourl.t interelt, V.yudoot has 
illtroduced holiday pacta.e tourr, C)~eta
tive duriDI tourist seasoD, in collaboratioD 
wltb various State ToU'l'ifm Corporatiobs 
aDd prhrafe ""ctM. V.yUdMt Bta; also 
introduced Himalayan fliabts. 

(c) Apart frolll C()Dtfdufdl wifll SO Die 
of tbe existiDI packalo loUts, doriA. 
1987-88 Vayudoot bas plana to introduce 
lOme more packalo tours. 

OYerla •• Ua. of rallw., eo.clle. 

6945 .SHRI MULLAPPALL Y RAMA-
CHANDRAN : Wall tbe Minister of 
RAILWAYS be pleasod '0 •• fe : 

(a> 1. Passe... CoacIaiDi V.ilicl •• 
(PCVs) and Other Coachina 
Vebicles (OCVs) eM Mail/Exprels 
rakos. 

2. Pallenler Coacbinl Vehicles 
(PCV s) on other than Mail/Ex· 
press rakel. 

3. Othlr eo.china Vehiclea 
(OCVa) 08 other tbaD Mail I Ex-
presl rake •• 

4. Air conditioned coaches, 
other tban coaches used on 
ftaljdba'Gi I!xpr" ••• 
5. aejdBt_ C&aelles 

<a) at .bat perioGacaJ intervals It.aiI-
way coaches are broulht in for over-
haulina: 

(b) which are tbe centres at which 
overbaulinl of railway coaches is beiDII 
done; 

(c) whether all such centrel an 
equipped for fitting cushions in coach .. 
whicb are brought in for overhaulloa; 
and 

(d) the number of coacbes Iike1, to 
be fitted with cusbion. dUriDI 1~87-88? 

THE MINISTBR OF STATB OF THB 
MINISTRY OF RAILWAYS (SHlU 
MADHA VRAO SCINDIA) : 

Periodical Overhaul (POH) at aD 
interval of 12 months. 

POH at aft int"rval of 18 months. 

POB at an interval of 24 months. 

After rODnin. 2.5 Lath Km. or 18 
months whicbever is earlier. 

After running 4 lakh ICm. or 18 montbs 
whichever is ealier. 

(It) Ovetllaulkla of B. G. ct M. G. railway coaches is done in the Railway 
Workuops iDdicatecf bolo. : 

CeDt .... Railwa, 

SM ...... Ratawa, 

Northern a.iJwa, 

Matunga (B. G.) 
Jbanai (B. G.) 

Kanchrapara (B. G.) 
LiJUab (D. G.) 

Alambagh (B. G.) 
Jaladhrl (B. G.) 
Jodbpur (M. G.) 

BitaDor (M. G.) 



North Ealtern Railway 

Northeast Frontier Railway. 

Southern Railway 

Soutb Central R.ailway 

South Eastern Railway 

Western Railway 

Gorakbpur (D. O. & M. G.) 
Izatoagar (M. G.) 

Dibrugarh (M. G.) 
New BonpigaoD (B. G. It M. G.) 

Perambur (B. G.) 
Golden Rock (M. G.) 
MYlore (M. G.) 

LaUaguda (B. G.) 
Hub)i (M. G.) 
Tirupat' (B. G.) 
(under cODstruction) 

Kharagpur (B.G.) 
Mancheswar (B. G.) 
(under construction) 

Pare) (B. G.) 
Ajmer (M. G. 
Morvi (M. G ) 
Gondal (M. G.> 
Dhavnagar (M. G.) 
Platapnagar (B. G.) 

(c) Yes, Sir but in view of the workload involved only certain major work-
shops have been identified for doing this work on a proarammed basis. 

Cd) 537 II Class 3 tier sleeper coaches have been proarammed to be pr\. vided 
with cushions by the end of 1987-88. 

SpeedlDI D P of IDperfast traiDs 

6946. CH. RAM PRAKASH: Will 
the Minister of RAILWAYS be pleased to 
ltat. : 

(a) whether there is any propsal to 
increase the speed of superfast traiDa to 
l~ kilometres per hour; 

(b) If 10, the details thereof; 

(c) whether Railways ha ve tracks 
.blch can stand the speed at 140 kilo-
tnetres per hout; and 

(d) if not, when tllese at~ likely to 
bt tep)a~d 1 

THE MINISTER OF STATE OF THB 
MINISTRY OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA): <a) to (d) 
The proposal to introduce a few trains 
with speed of 140 kmpb including the 
potential of track structuro il still under 
examination at present. 

Vie of Irai. rake. 

6947. CH. RAM PR.AKASH: Will 
the Minister of RAILWAYS be pleased to 
.tate : 

(a) whether a number of trail rakes 
temain Idle for many hours at several 
places in the country; 
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(b) whether any assessment bas been 
made in this regard, if so. the findings 
thereof, zone.wise; and 

(CJ the action Government propose 
to take for the maximum utilization of 
tbese rakes 1 

THE MINISTER OF STATE OF 
THE MINISTRY OF R A\ILWA YS (SHRI 
MADRA VRAO SCJNDIA) : (a) and (b) 
At the end of each journey, passenger 
rakes require attention for scheduled main-
tenance, cleaning, watering and any repairs 
etc. on all the Zona) Railways. Some-
times they also wait because passenger 
trains have to start from originating points 
late in the evening at timings conveDlent 
to the travelling public. 

(c) In a Dumber of cases, different 
rakes have been integrated to minimise 
terminal detentions and to en sure better 
utilisation of the rolling stock. 

Tbird bridge 00 Krishna rive r near 
Vijayawada 

6948. SHRI V. SOBHANADREES-
WARA RAO: wIn the Minister of 
RAILW A YS be pleased to state: 

(a) the estimated cost of construction 
of third bridge on Krishna ri ver near 
Vijayawada; and 

(b) the reasons for the delay in com-
pletion on the tbird bridge and the time 
by which it would be completed '/ 

THE MINISTER OF STATE OF 
THE MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) Rs. 10 57 
croros approximately. 

(b) Special quaUty steel requir~d for 
the manufacture of girders Jor the Bridge 
had to bo imported. The "or k is likely 
to be completed during the year 1988. 

Proposal to run H. Nlzamuddio-BaDgai()re 
express bi.weekly 

6949. SHRI V. KRISHNA RAO: 
WIIJ the Minister of RAILWAYS be 
pleased to state : 

(a) whether there is any proposal to 
run H. Nizamuddin-Bangalore express 
bi.weekly; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA (a) No, Sir. 

(b) and (c) Due to shortage 
of coaches and locomotives, the 
proposal is not practicable at 
present. However, 927/928, a new biweekly 
superfa~t service bas been introduced bet-
ween Bangalore and New Delhi from April, 
1987. 

Sat~ amangala-Chamarajanagar railway 
lioe 

6950. SHRI V. KRISHNA RA 0 : 
Will the N'inister of RAILW A YS be 
pleased to state : 

<a) whether survey has been conducted 
for constructton of Satyamangala-Chama-
rajanagar railway line; 

(b) if so, by which time it s going to 
be completed; 

(c) the estimated cost of construction; 
and 

(d) the details thereof 1 

THE MI NISTER OF STATE OF THB 
MINISTRY OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA): (a) to (d) 
Survey for New B.G. Line between 
Chamarajanagar, Satyamangalam and 
Coimbatore was completed in 1986. Length 
of this alignment via Satyamaosalam is 
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183 Kms. aDd its cost estimated at Rs. 
169.45 crores. Tbe COlt of cODversion of 
Mysore-Chamarajanagar M.G. hne into 
B.G. (61 kms.) was estimated at Rs 18.70 
crotes. 

Suspension of employee. by Air India 

6951. SHRI SHANTARAM NAIK: 
Will the Minister of CIVIL AVIATION 
be pleased to state : 

(al the number of employees suspen-
ded by Air Iodia in tbe yoar i986-87; 

(b) the reasons for tbeir suspension; 

(c) the number of employees whose 
services were terminated during the said 
period; and 

(d) tbe .dumber of employees relDli" 
tated ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
JAODISH TYTLER (a> and (b) 
During tbe period 1.4.86 to 31.3.87, 158 
employees were suspended. This figure 
includes those employees who were sus-
pended pending enquiry and also those 
on whom suspension was impoled as 
punishment. The reasons for suspension 
were acts of misconduct, theft, absenteeism 
and involvement in Customs cases etc. 

(c) and (d) The services of (our 
employees were terminated and none of 
tbem have been reinstated. 

[Translation) 

Birth centenary 01 Biha rICe. ari 

6952. SHRI KUNW AR RAM : Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

<a) detail. of the prOll'amme prepared 
by tbe UnioD Government i. conuection 
with the birth centenary of Bibar K.l8ri 
Dr. Shri KrisbDa Singh; aDd 

(b) tbe role to be pla,ed by various 
NiDtttrtes therein ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHR.IMATI KRISHNA SAHI): <a) aDd 
(b) There Is no prosramme in te'pOet of 
Dr. Shri Kri.bna Singh. However, the 
birth centenary of Bibar Kesari Dr. SlJri 
Krishna Sinha is proposed to be celebrated 
at a national level. The programme. 
drawn up in the first meeting of tbe 
NatjonaJ Committee includes releasd or 
commemorative stamp, instalJaltioD 01 lire 
size statue in Patoa, publication or an 
authentic biography and popular sHott 
biography, meeting of old freedom Bgbters 
and organising memorial Jectures at PatlSa 
and New Delhi. The programmes will be 
implemented througb the Ministries COD-
cerned. 

World Bank alsistance for tube"ell. 
in Ribar 

6953. SHRI KUNW AR R.AM: 
Will tbe Minister of WATER RESOUa· 
CES be pleased to state : 

(a) the number of tubewens to be 
instal1ed in Bihar with the assistance of 
the World Bank; 

(b) the Dumber of pbase5 in which 
these tubewells wilJ be installed; 

(c) the amount sanctioned by the 
World Bank therefor; 

(d) the amount, OUt of it, given so 
far; and 

(e) wheth~r the amount so recieved 
is being utilised properly as per the agree· 
ment or whether inordinate deJay is beiDI 
caus~d in impJemontinl tbe sobeme to 
instal tube wells ? 

THE MINISTER OF WATBR aESO .. 
URCBS (SHRI B. SHANKARANAND): 
(a) and (b) The Wor:d Bank assisted 
project envisageS construction of 509 new 
tubewells, modetaisatiOll of 1000 ~lstin8 
tubewells.ad rebabi,itation of 3712 dN· 
tiDg tubew.Us ov.r a period of 71ert. 
(rom 1986-87. 
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00 The World Bank bas provided a 
a oredit 01 US $ 68 million for tbis pro-
jeot. 

(4) aod (e) The .grcemcnt for assis-
.. Ace was sigDed in JaDUary 1987, and 
credit Is expected to become e:ffectivo 
shortly, after which the reimbursement of 
expenditure will belln. The Government 
of Bibar bas reported an expenditure of 
about Rs. 7 crores during 1986-87. 

(English] 

,,,WiJl. of Bangalore· BhubaBelkwar 
81gbt 

69,s4. SHRIMATI JA Y ANTI 
PATNAIK: Will tbe Minister of CIVIL 
AVIATION be pleased to state: 

Ca> whether the connecting flights from 
Bangalore to Bbubaneshwar via Hyderabad 
have beeD disturbed in tb~ recent resche-
duling of flights and ODe bas to stay at 
Hyderabad for a night ; 

(b) jf so the r~asons thereof; and 

(c) when the earlier schedules are pro-
posed to be restored to avoid inconvenie. 
nce to the travelling public? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER): (a> Yes. 
Sir. 

(b) Prior to 8th September, 1986 
It dian Airlines were operating a B-737 
service on sector Cakutta-Bhubaneshwar-
Hyderabad and return on 4 days a week 
basis. The same aircraft used fo operate 
on Hyderabad-Bangalore-Hyderabad sec-
tor before operating tbe return tliaht. 
Effective 8th September. 1986 the Hydera-
bed-Bangalore.Hyderabad B·737 service 
was r"Placed by Airbus aircraft. 

(c) Although there is no proposal for 
restoration of the earlier schedule, Indian 
Airlines are considering providing ODO 
Way connection to Bbubneshwar-Bangalore 
passeDlers at Hyderabad while drawJpg 
up tbeir sumJqer spbOdplo, 1987. 

Steps to reduce eongestloB at IDdlra 
GaudhllDterDatioDal Airport 

6955. SHRIMATI JAYANTI PAT-
NAIK: Will tbe Minister of CIVIL AVI-
ATION be pleased to state : 

(8) whether there is 8 need to reduce 
congestion at Indira Gandhi International 
Airport; and 

(b> if so, the details of steps taken/ 
proposed to reduce congestion at the above 
airport? 

THE MINISTER OF STATE OF THB 
MINISTRY OF CIVIL AVIATION (SHRI 
JAGDISH TYTLER): (8) At present, 
there is no problem of congestion at the 
IndIra Gandhi International Airport. 

(b) .Does not arise in vIew of <a> 
above. 

Government managed libraries and 
informatio D centres in Delhi 

6956. SHRI RADHAKANTA DIGAL: 
Will the Minister of HUMAN RESOU-
RCE ~t DEVELOPMENT be pleased to 
state: 

(a) the number of Government mana-
ged libraries and information centres in 
Delhi; 

(b) whether Government propose to 
close down some of tbose information 
centres and libraries; and 

(C' if so, tbe detai1s thereof aDd tbe 
reasons therefor ? 

THE MINISTER OF STATE IN THB 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THE MINISTRY 
OF HUMAN RESOURCE DEVELOP. 
MENT (SHRIMATI KRISHNA SA-HI): 
<a> to (c) The information is being collec-
tcd and will be laid on the Table of the 
Lot Sabha. 
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Railw.y bridles In Andhra Pradesb 

69~7. SHRT V. TULSIRAM: Will 
tho Minister of RAILWAYS be pleased to 
state: 

(a) the total number of railway 
bridges in Andhra Pradesh which are 
more than one hundred and filty years 
old; 

(b) the number of such bridges which 
require complete reconstruction or major 
repairs; and 

(c) whether a high powered committee 
has been set up for the purpose~ if so, 
tbe composition, functions etc. of the 
Committee? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAIL\VAYS (SHRI 
MADHAVRAO SCINDIA): (a) There 
is DO raHway bridge mor> than 150 years 
old in Andhra Pradesh. 

(b) and (c) Do Dot arise. 

Availability of wagons in Sootb-Central 
Railway 

6958 SHRI V. TULSIRAM: Will 
the Mlnhter of RAILWAYS be pleased to 
state : 

(a) the positIon of wagons obtained 
during the Sixth Plan period agamst the 
target and number of wagons available 
with the South Central RaIlway by the 
end of 1985; 

(b) whether the wagons pOSition on 
the South Central Railway is deteCJorating; 
if so, the details thereof; 

(c) the number of defective wagons 
OD South Central Railway confined to 
repair workshops, repaired for use and 
completeJy declared unserviceable at the 
end of 1985; and 

(d) the steps beiDg taken by Govern-
ment to achieve the target of soods 

wagons and traffic during the Seventh 
Plan in the South Central Railway ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) to (d) 
A statement is given below. 

Statement 

A vaiJabHity of wagons on South 
Central Railway. 

(a) Target and procurement of wagoD. 
(in terms of 4.wheelers) during the Sixth 
Plan (1980·85) and the position of wagons 
avaiJable on Soutb Central Railway OD 
31.3.86 was as under :-

1. Target for procurement 
77,824 For all 

2. Actual procurement 
73,927 5 Railways. 

3. No. of wagons availablo on South 
Central Railway OD 31.3.86 (BG 
& MG) 48,239 

(b) No, Sir and does not arise. 

(c) 1. Daily average Dumber of wagons 
under or awaiting Workshop Repairs 
during December, 1985 was as under: 

In 
Workshops 

Stabled awaltiDI 
Workshop 
Repair 

---- ---_.__---------
B.O. 
MO. 

512 

177 

162 

174 

2. T utal number of wagons (in terms 
of 4-wheclers) repaired by 
Workshops OD S.C. Railway 
during 1985 was as under: 

B.O. 9042 

M.G. 4029 



2'7 CHAITRA 26, 1909 (S~[A) Written I4n.we"~ 291 

3. Total number or wagons (in terms 
. Of 4-wbeelers) condemncd on S.C. 

B.O. 
M.G. 

Railway during 1985 : 

632.5 
506.0 

(d) It is propo~ed to procure about 
96,000 wagons (in terms of 4-wbeelcrs) 
during tbe VII Plan (1985.90) for Indian 
Railways. These wagons aro being/will 
be allotted to various Zonal Railways 
keeping in view the POH ~apacity avail-
able In the Zonal Railway Workshops, 
tbe replacement needs and the average 
traffic bolding, of the individual Railway. 

New rallw.y Ii. es In ADdbra Pradesh 

6959. SHRI V. TULSIRAM = WiJl 
tb. Minister of RAILWAYS be plea~ed 
to refer to the reply given to Un starred 
Question No 1552 on 13 November, 198~ 
regarding construction of raHway lines in 
Andbra Pradesh and state: 

(a) the time by which nece~sary work 
will be taken up in hand for laying new 
railway lines for the areas where the 
survey work has completed; 

(b) the time by which ~urvey is 
expected to be completed in respect of 
tbe areas where it was not yet been 
completed; 

(c) tbe time by which Motumari-
Jallayapet (Broad Gauge) railway line is 
expected to be completed; and 

(d) the time by which necessary funds 
wilJ be made available for taking up the 
work OD (i) Adilabad Pimpalkutti (Broad 
Gause), (ii) Telapur-Patan;heru (Broad 
Gauge) and (iii) Rayadurg-Chitradurg 
(Metre Gauge) for tbeir completion '1 

THE MINISTER OF STATE OF 
THE MINISTRY OF RAILWAYS (SHRI 
MADHA VRA 0 SCINDIA) : <a) Constru-
cUon of Dew line bc:tween Adilabad and 
Pimpalkutti has be:n takea up. Tllere is 
DP proposal to take up other Dew lines 
for which surveys ba vo been eomplcte4. 

(b) These are expected to be comple-
ted by 1988 • 

(c) Motumari-Jaggayapet Town bat 
been opened for goods traffic OD 30th 
March '87. Balance section from Jaglay.-
pet Town to Jagg~yapet is expected to b. 
commissioned during the current year. 

(d) Funds are being provided for these 
works according to overall availabUity of 
resources for New LInes. 

Iscador-sn anthroposophlea) drul or 
Homoeopatbic drug 

6960. SHRI N. SOUNDARARAJAN: 
Will the Mmister of HEALTH AND 
FAMILY WELFARE be pleased to reler 
to the reply glven to Unstarred Question 
No. 4740 on 22 August, 1985 regardinl 
Iscador therapy a Homoeopathic remedy 
for Cancer and state : 

(a) whether Iscador is an anthroposophi .. 
cal drug or a Homoeopathic drug and 
what are other cons!ituents of Iscador 
apart from whole plant extract of Viscum 
album; 

(b) whether homoeopathic preparation 
of Viscum album is also prepared from 
tbe whole plant extract and mixed with 
some other metals as is the case with 
Iscador; 

(c) Yo hetber homoeopathic preparation 
of Viscum album is also used in tb. 
form of infections as Iscador is used; 
and 

(d) whether the existing Drugs and 
Cosmetics Act recognises homoeopatbic 
drugs in injectable form ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAP. 
ARDE) : (8) Iscador is an anthroposophl-
cal proprietory drug. This Ministry bas 
DO in'"ormation on its constituents. 
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(b) Homoeopathic Rreparatlon of 
VilCDm album is prepared frGlll JeaNc& 
ad berries of the plant and is differeDt 
from tbe anthroposophical preparatloD 
... b is used in tbe pur.e form and 8J.O 
iD: combination With ccnain metals to 
eDlaaaGe ita curati'Ye activity io .pectlc 
, ... our sit •• 

(c) and (d) No, Sir. 

aet ......... ace to Statel for ual.enell ••• 
tioa of elelD .... Y etJucaUOII 

6961. SHllI SRIKANTA DATrIA 
NARASIMHARAJA W ADIY AR: Will 
the Minister of HUMAN RESOURCE 
DBVELOPMENT be pleased to state : 

(a) whether GovernmeDt have laid 
emphasis on universalisation of elementary 
education to increase enrolment and 
reduction of dropouts in schools; and 

(b) if so, tbe details of the centra) 
awtance given to different States for 
the expansion of secondary schools and 
to undertake related programme (or the 
aDiversa)isatioD of elementary education? 

... 
THE MINISTER OF STATE IN THE 

DEPARTMENTS OF EDUCATION AND 
CULTUKE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(IBItIMA TI KRISH·NA SABI) : <a) Yes, 
Sir.. 

(b) The Nationa' P01iey OD Education 
m6 states ttlat, "It shall be ensured tbat 
aU children who altain the age of about 
11" years (classes 1-V) by 1990 will haYe 
bad fite years of schoolinl, or its equiva-
leDt through non·fonnaJ stream. Likewise, 
b,. 199' all children will be provided frce 
and compulsory education upto 14 years 
of age". Central assistance has heeD 
provided to nine educationalJy backward 
States lor non-formal education and for 
appoJntmeat of lad, teacher.. The VIII 
F'JDam:c COJIlIDiAiOD has also recommen-
ded. fiIlaDeial aSlistaDee to soma &latel. 
for cODstruction of cIao rooms aDd. 
ap'p'~intD1.Dt& of additIonal teacher.. Tbia 
a .. istance is beiDI administered b, tt. 
FlnaDco MiDistry. At preseDt, there i. DO 

.0"" ... ·.111 .. c:.atnI .... D.. I, 
Ii ... tOJs...=-...... arof MCoada,", 
.cbooll. 

V.,.doot Se"len ... "ar •• tata.. 

6962. SHRI SRIICANTA DATTA 
NARASIMBARAJA. WADIY AItJ : Will 
the Miaialer 01 CIWL AViADO .... 
ploaud ta .t .... : 

(a> tHe cftlel ad tOWOI in lCarDataka.. 
wilich bave tieeD ptcwicled with V.yudoat 
service so fir; 

(b) whetber GovernmeDt bave a 
propoaal to ........... V.,udoot. IWrice 
to some more places iD the State 01 
Karnataka iD 19B7-81; aad 

(oJ if 10, tho detaili tlferecn 1 

THE MJNISDIl OP Si"A3'S. 011 
THE MINISTRY OF CIVIL AVIATION 
(SHRI JAGDISB TYTLER): Ca) Vayu-
doot bas 10 far atrlinked tbe follbwiq 
statioD'S iD the State of ICamataka :-

1. BaDlalore 
3. Manlalor~. 

2. BeUary 
4. MyslN'e 

(b) l1li. CC') Subject to- naaiabifltJ of' 
aircraft capacity, development or iam. 
trueture and economic vlabiUty of 
op_atioa., V~oot bal plana to 
alrlillk Ratclaur dUn.... tb. cur..... p"" 
period. 

Los ••• to Rail".,. 

6963. SR1l1 HARtlfAIl SOREN: 
Will the Minister or RAILWAYS be 
pleased'to state : 

Ca> wIemer ll'ail.a,s ha .. ·ben IGIfD., 
huae amount 01 money by way of 
coacessioDal page,....' tnItIC. low. 
f_t: ' .. ' ...... 1111 co~lt_ _'t b)l 
opastl •• uucGJllGlDfe 1i •• J 

(b) if'so, .iDce wben and tlie deBili. 
or Ibe lOU luftrecf tty die Rallwa,. 08 
acoDat or tlte .11oft nalOlll durf.... ... 
lUI dlr ... ,..n;- aDc1' 



.... ft,.,. tf;mh,.. 
· ft, 'lb&-tMt.H. ciI .... tep •. taken to ~~beck 

1WitI ......... " 

THE MINISTBR OF STATE OF THB 
-IIINISTIl Y OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): <a> and (b) 
Y.I, Sir. Tbe Railways bave been 
iDcurrilUl 10lses OD tbese for many ~e.rs. 
The eltimatea lossel suffered by Indian 
'lliliwaYI OD account of PalseDler and 
oftlor CoachiQJ Services, lower freisht 
for •• ential commodities, and due to 
operation of uneconomic linel, duriD, tbe 

... t three yean are shown in 1btt:statemeDt 
amm below. 

(c) Cross-subsidy is Inherent 'wlttlio 
the fare and freigbt structure df India 
Railways, which are not only' a commer-
eial concern 'but also a pulJlic _lIty 
organisation. Steps taken to miaiaUle 
luch losses include periodical revision of 
passeQ'ger and freight rates, ma'uwilatioD 
of traffic, reduction in op.ratiQl expeDdi-
ture of uneconomic lines, closing certaia 
uneconomic lines which are adequatel), 
lerved by road transport etc. 

StatemeDt 

LOllel to R.ailways 

I. Pass_er aDd 
other CoacbtaI 
Se"ices 

2. Lower Freilbt 
for elsential 
commodities 

3. OpelCtiq 
Uneconomic Branch 
LilMa (covered 
partlJ in item 
1 & partly in 
2 above) 

1983·14 

141.75 

60.10 

.,..... ... e&pMn ltetweea W .. ' .... Orla. 
aDd ShubaaeArar 

aM. SHRI HAltIHA&. ·SDRBN: 
WJU aM ·Muter of Jit.-A1LW A YS be 
pt_d to .... te: 

(.) 'Whetber tJw.e" :any l'ftIPGsaI to 
.. , .... uoe M __ adi ~ oaanectilla 
W.terD Ort... with tbe State Capital 
• bubanolwar; 

·tIJ).iho. tile details thM'eof: sad 

(0) tf Dot, tbe reelOal tllertf'er , 

(111 crores or R.upees) 

1984-85 1985-86 

&95.34 956.62 

173.60 183.28 

67.40 78.00 

THE MINISTER OF STATE OF 
THB MINISTRY OF RAILWAYS (SHRI 
MADRA VRAO SCINDIA): Ca> No. 
Sir. 

(b) and (c) In view of available .-ni-
eel and scarcity of resources, the propOsal 
is Dot feasible at preClent • 

fAA I order. for' elear.Dee from aidl .. 
for 10ad'DI of _d. 

6965. SRRI YASRW ANTRAO 
GADAKH PATIL: Will the MIBister ... 
CIVIL AVIATION be pleued to state, 
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<a> whether the International A'rports 
Authority of India bas issued aD cIder 
mat iDS it obligatory on exporlers to get 
a carting order from t he concerned airlines 
before Joading of goods; 

(b) if so, the details thereof and the 
reasons therefor; 

" (c) whether tbe order bas affected 
exports of aarment cODsignments; and 

(d) if so, the details thereof and 
measures proposed to be taken in this 
reaard ? 

THE MINISTER OF ST A TE OF 
THE MINISTRY OF CIVIL AVIAT10N 
(SHRI JAGDISH TYTLER): (a) and (b) 
Exporters are required by IAAI to obtain 
a Carting Order from tbe concerned anhne 
while tendering export goods at the Cargo 
Terminal at 1.0 I. Airport. This system 
has been devised to re£ulate the intake 
of export cargo into the Cargo Terminal 
and to ensure their upliftment by the 
~oDcerned airline within a reasonab1e time 
after acceptance. Although sometime 
limits were prescribed for shipment in the 
earlier orders issued in March, 1987. these 
have subsequently been witharawn to 
enable the exporters to mee~ their shlp-
mont schedules. 

(c) No, Sir. 

(d) Does not arise in view of (c) 
above. 

[Translation) 

Safet, of goods In Railways 

691;6. SHRt DAL CHANDER JAIN: 
Will tbe Minister of RAIL WAYS be plea. 
Md to stated : 

Ca) tbe amount paid by Railways during 
tbe financial year 1986·87 in claims on 
account 01 goods lost and damaged in 
transit. separately; 

(b) the amount received by Railways 
from disposal of unclaimed ,oods; 

(c) whetber some one has been held 
responsible for loss and d~aae to .ood., 
if so, the action taken against them. if 
not, the reasons therefor and the 
measures taken to ensure that such things 
do not recur in future; and . 

(d) the quantity and nature ot loads 
declared unusable by the Railways, with 
reasons therefor; how these goods were 
dispo~ed of, if these were auctioned whe-
ther reasonable prices were secured 1 

THE MINISTER OF STATE OF THE 
M1NISTRY OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA) : (a) and (b) 
Such statistics for the financial year 
1986-87 are not yet available. However, 
the slatistics for 1985·86 are given below : 

~Rs. in Crores) 

(i) Amount of compensa- 19.97 
tion paId for loss of 
goods including non-
delivery, pilferage and 
leakage, and after 
adjusting the amount 
recovered. 

(H) Amount of compensa· 6." 
tion paid for damage 
to goods. 

(iii) Amount received from 
disposal of unclaim~d 
and unconnected 
goods. 

2.59 

(C) Yes. Sir. During 1935.86, 767 
employees were punished. Constant efforts 
are being made for prevention of claims. 

(d) Whenever there is partial damase, 
the consignment is delivered to the con-
signee on assessment of tbe damaae. 
In case of total damage to any consiln-
ment. rendering the same unusable, tbe 
question of disposal b) auction mormaJl)' 
does Dot arise. 
Coostruction of alr.trip at Db.aa (Sa,.r) 

6967. SHRI DAL CHANDER JAIN: 
WiJJ the Minister of CIVIL AVIATION 
be plea,ed to atat. , 
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Cal whether Government of Madhya 
Pradesh bal levelled the land for construc-
tion of airstrip at Dbana (Sagar) on the 
directives liven by tbe Civil AViation 
Ministry and if so, tbe time by wbich it 
will be linked by air service and also time 
by which Vayudoot or regular air service 
will be introduced there; and 

(b) whether demand for this air service 
is being made for a !ong time ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER) : (a) As per 
available information, the Gove rnment of 
Madhya Pradesh bas repaired airstrip at 
SaBar under the Technical advice of the 
National Airports Authority. The work 
relating to tbe construction of a semi-
permanent terminal shed and security 
feacing is not yet complete. Vayudoot 
wHI be willing to examine the feasibility 
of its operations to Sagar keeping in view 
tbe availability of infrastructure, aircraft 
capacity and the economic vIabilIty of 
operations. 

(b) Yes, Sir. 

CODltructioD of railway iines in Haryana 

6968. CH. RAM PRAKASH: Will 
the M 'nister of RAIL W A Y·S be pleased 
to state the target for construction of 
railway lines in HaryaDa during 1987·88 '1 

THE MIl\ISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): There is no 
Dew railway line under construction in 
Hayaaa during 1987-88. 

VamaDapuram Irrigation Project 

6969. SHRI T. BASHEER : Will the 
Minist~r of WATER RESOURCES be 
pleased te state : 

(a) tbe present position of Vamana-
PUram IrriaatioD Project in Kerala; 

(b) tbe reasons for the dela, in 
iaplemealiDi tbe projec:t. 

(c) when the project is expected to bo 
completed; and 

(d) wha t steps Government have 
taken for early completion of this pro-
ject ? 

THE MINISTER OF WATER 
RESOURCES (SHRI B. SHANKARA-
NAND) : (a) to Cd) The deiay in the pro-
ject work is due to non-release of forest 
lands. The project is expected to be 
completed in the VIII Plan. 

Recognition of Trichur Medical CoDea. 

6970. SHRI T. BASHEER: Will the 
Minister of HEALTH AND FAMILY 
WELF ARE be pleased to state : 

(a) whether the Medical Council of 
of India has recognIsed Trichur Medical 
College In Kerala; 

(b) if not, the reasons thereof; and 

(c) whether the Council proposes to 
recognise Tnchur Medical Collego? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND 
FAMILY WELFARE (KUMARI SARO] 
KHAPARDE) : <a> No, Sir. 

(b) and (c) The Medical Council of 
India has reported that the inspection of 
the Medical College, Trichur, Kerala for 
the purpose of recognition of that College 
was postponed earlier on the request of 
tbe concerned authorities. However now 
tbat the request has been received. the 
Council is arranging for an inspectIon of 
the Col ege soon. The Council win make 
its recommendations on the basis of tho 
inspection report. 

AliocatioD (or development to Ayarved'e 
system of medicine 

6971. SHRI T. BASHEER: Will tho 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

<a> whether adequate atteDtion bas 
been given for Ayurvedic system of 
medicine In our hea!th polic),; 



(b) if not, the reasOlaS" tberefor; 

(c) the amount allotted for tbe 
development of Ayurvedic system of 
medicine in the Seventh Five Year Plan; 
and 

(d) how much oot of that ha. been 
spent so far ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMA-RI SAROJ 
KHAPARDE): (8) .and (b) Yes, Sir. 
Relevant portion from Nattonal Healtb 
PoUcy relating to tbe Indian Systems of 
Medicine Is as under : ·'The country bas 
a Jarae ,stock of laealth manpowor com-
prising of private practitioners in varioul 
systems, for example, Ayurveda, Unani, 
Siddha, Homoeopathy, Yoga, Naturo-
pathy etc. This resource has not 80 far 
been adequately utilised. The practi-
tioners of these various systems enjoy bigb 
local aeceptance and respect and con-
sequently exert considerable influence on 
bealth belie£4s and practices. It is, tbere-
fore. necessary to intitate oflanised 
measures to enable each of tbese various 
systems of medicine and bealtb care to 
develop in accordance 'With its genious. 
Simultaneously 9 planned efforts should be 
made to dovetail the functiOlliu of tbe 
practitioners of tbese various systems and 
.iDtegrate their services, at tbe .appropriate 
levels, within specified areas of roapoui. 
bility and fUDctionina, in tbe over .. n 
"aUb care delivery system, especially 10 
reaard to the preventive, promotive &ad 
public health objectives. Well considered 
.teps would also require to be launched to 
move towards a meaninaful phased inte-
gration of the indigenous aDd the modern 
sYltem." 

(c) and (d) The aUoca~lon or funds 
for Indian Systems of Medicine are made 
on Scbellle/Pr ...... lDIDe basis which in 
.ome caees include more tban oDe .ystem. 
The estimated aUocation lor Ayurveda in 
the Seventh Five Year Plan and the 
expenditure incurred on it duriog tb. 
last two ,ears of the plan period is as 
pder :-

(I) Estimated a!Joealion '2050;00 
for Ayurveda in lbe 
Seventh 'Plan. 

(ii) Estimated expenditure 
durinl 

1985-86 

1986-87 

Total 

RtiZ..22 

418.27 

ae ... lo,...t of V.li Rai .... y iladi .... 
Trl ... d, ... 

6972. SHRI T. BASHEBR: Will:t. 
MtGister of R:AlhW A YS be plea'" 'to 
state : 

(a) whether Government are aware 
that the Veli Railway Station in'Tirvall-
drum is in bad sbape; 

(b) whether Government have received 
any complaints regardiol the condition of 
this station; 

(c) whether tbere is any proposal to 
develop that -station; -ami 

(d) if so, the details therrof 1 

THE MINISTER OP STAT£! OF 
THE MINISTRY OF RAILWAYS (SHRI 
MAUHA VRAO SCINDIA) ~ (a) and (b) 
No, Sir. Veti is a halt Itation between 
Kochve\i and Kazhakuttam IttltieDs and 
ia maintained in a satisfactory conditiOD. 

(c) No, Sir. 

,d) Does .aot arile. 

Graduates In UaRal S,stem, Coli e._ wl.e 

6973. Satl SYED,IHAItABUIlDIN: 
Will the Minister of HEALTH AND 
"FA.ILY WELFAllE 'be "te .... to'rerer 
to tbe roply IivoD to UG...... Q.eftioD 



No .... 4320 aD 26 March, 1987 regarding 
pr.opel.l· to promote Unani System. of 
medicines and state; 

Ca> the number of graduates in Unani 
System, college-wise durinl tbe last tbree 
years, year-wise; 

(b) the number of post-graduates in tbe 
Unaoi System, year-wise and college-wise 
durinl tbo last 3 years; 

(c) tbe tolM expenditure on education 
and research during the Jast three years, 
year-wise; and 

(d) the average a nnual expenditure 
00, a RegionM Research Institute, aD a 

31e 

Clinical Reaearch Unit, on a Drug Stan-
dardisation Research Unit, on a Research 
Scheme on Screening of Contraceptive 
Ageuts, incurred by Government durin. 
tbe last one year for wbich comp1ete In-
formation is available '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPA-
RDE): <a> and (b) The information 
avaiJabie witb this Ministry is given in 
Statements I & II below. 

(c) the total estimated exponditure on 
education and research incurred. by tho 
Ministry of Health & Family Welfare 
durin. tbe- last tblee year is as under : 

1914·85 1985·86 1986-87 

Rs. 121.59 lakhs Rs. 12S.85 lakhs Rs. 295.00 Iakhs. 

(d) As intimated by the Director, CCRUM, the a¥erage annual expenditure 00 
various schemes is as under :-

1. 

2. 

3. 

1. Regional Research Institute 

2. Clinical Research Unit 

3. Drug Standardisation Re~earch Unit 

4. Research Scheme on screening of 
Contraceptive Agents 

Statemeat-I 

- Rs. 5.03 lakhs. 

-Rs. 1.60 lakhs. 

-Ra. 1.35 lakhs. 

- Rs. 0.98Iakhs. 

Number of graduates passed out from Unani collese. in India 

Name of the Collcge Number of students graduated 
-------------

1984 1985 1986 

1 2 3 4 

Aadhr. Pradesh 

Govt. Nizamia Tibbi College, CbarmiDar, Hydera-
bad 14 28 23 

Dr. Abdul Huq Unaoi MedicM Collop & Hos-
pital, &ur.nool 15 23 16 

Bihar 
Govt. Tibbla Colleae, Patoa 24 
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1 

Karnataka 
4. Govt. Unani Medical College, Bans.lore 

~ Madhya Pradesli 
S. Saifia Hamidia Unani Tibbia College, Bur-

hanpur. 

Maharashtra 

6. Anjuman Kbarirul Islam's Tibbia College & Hos-
pital, Bombay 

7. Mobamedia Tibbia College, Malegaon, Distt. 
Nastk 

8. Unaoi Medical College &. Hospital.. Pune 

Rajastban 
9. Rajputaoa Unaoi Tibbia College, Jaipur 

10. Rajasthan Tibbia College, Jaipur 

1 t. Jubediya Un ani College, Jodhpur. 

Tamil Nadu 
12. Govt College of Indian System of Medicine, 

(U nani), Madras. 

Uttar Pradesh 

13. TakmH-uT -Tib-College, Lucknow 

14. Unani Medical College, Allahabad 

15. Ajmal Khan Tlbbia College, AJigarh 

*16. Unani College lamia Tibbia Darul-Uloom, Deo. 
band, Sharanpur. 

Delhi 

··17. Ayurved & Unani Tibbia College 

18. Hamdard Tibbia College, New Delhi. 

2 

9 

22 

29 

@ 

@ 

11 

@ 

37 

9 

49 

26 

17 

19 

281 

3 

13 

1 

42 

@ 

@ 

312 

4 

3 

16 

3 

1 No ~x.m. 
held. 

26 -do-

26 -do-

:£ 

36 No Exam. 
held. 

29 

47 

17 

33 

17 

339 

21 

41 

23 

26 
15 

215 

Note: -@ = The first batch of BUMS Dot yet due for final examinatioo. 
£ = The first batcb of students appeared for fiDal examination in 

December, 1986 and result awaited. 
- = Nil jnrorm!.tioD. 

• - Diploma (Fazil ut Tibb.) 
•• == PilUre! are provisional. 
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. Statemeat·II 

Numbe-r of post graduates passed out from UnaD; colleges in India 

s. No. Name of the College No. of post-graduates passed out 

1981-82 1982 .. 83 1983 84 

1. ADdbra Pradesh 

I. Nizamla Tibbia CoUege. Hyderabad 6 Nil Nil 

2. Utta .. Pradesh 
2. A.IC. Tibbia Collego, Aligarh. 

Irrigation poteotial created in Bibar 

6974. SURI SYED SHAHABUDDIN: 
Will the Minister of WATER RESOUR-
CES be pJeased to state : 

<8> the irrigation potentia) generated 
by major and medium irrigation projects 
In Bibar up to the Fifth Five Year Plan 
period and the potential estimated to be 
generated by the projects approved for 
Sixth and Seventh Plan DOW under cons-
truction; 

(b) the precentage of cultivable land 
in Bihar under irrigation as on 1 Apr.l, 
1985 and 1 April, 1987; and 

(c) whether the irrigation sy~tems a~e 
being maintained in order to reahse theIr 
fuJI estimated irrigation poteD~ia) ? 

THE MINISTER OF WATER RE-
SOURCES (SURI B' SHANKAR-\-
NAND): <a) Tbe irrigation p~tentjal 
created from major and medium irrigation 
projects upto the end of Fifth Plan in 
Bihar was about 2.3 million ha. The ulti-
mate irrtgation potential of ongoing major 
and medium projects which have spilled 
over from the Sixth Plan and tbe new 
projects of VII Plan is about 1.44 million 
ba. 

10 10 6 

Total: 16 10 6 

(b) This information is not available. 

(c) The State Governments who are 
owners of the Irrigation projects are ex-
pected to maintain the projects accordias 
to prescribed norms. 

Rural sports centres and sp orts taleDt 
scbolarship scheme 

6975. SHRI SYED SHAHABUDDIN: 
Will tbe MInister of HUMAN RESOUR-
CE DEVELOPMENT be plcased to state: 

(a) the number of rural sports centrea 
in existence as on 1 April, 1987" State-
wise: 

(t) the area in terms of Gram Pan. 
cbayats and population covered by each 
rural sports centres; 

(c) the total number of rural sports 
centres envisaged in o:-der to cover tho 
entire rural population of the country: 
and 

(d) the breakup of scholars uDd4r the 
Sports Talent Scholarship scheme awarded 
scholarships until 31 Marcb~ 1981. 



THE MINISTER OF STATB INTHB 
DBPARTMBNTS OF YOUTH ABJfAIB.S 
AND SPORTS AND WOMAN AND 
.cHILD D&VBLO~MBNT IN TAB 
MJNlSDlY OF HUMAN RBSOURCB 
DBVELOPMENT (SHRIMATI MAR-
GARET ALVA) : (a> to (d) Tbe Central 
OOYel'lUDeDt released finaDcial assiItaDCe 
duri ... 1986.87 in respect or 2959 Rural 
Sports Centres a. stated below : 

State 

1 

Andbra "Pradesb 

Racyana 

Himachal Pradesh 

Jammu &. Kashmir 

".l'DIltUa 

Yaharalhtra 
OriSla 

Punjab 

Rajasthan 

No. or Rural 
Sports Centres 

2 

170 

300 

152 

14 

200 

78 
269 

722 

238 

341 

.. ''' ... 1 ...... 

1 2 

Uttar Prad.b 3'1 

Goa. DMtaa .. Diu 18 
ADdamao & Nicobar Illndl 46 

Total: 2H9 

The ,U1tuditure .GD .Raral Sportl 
Centrel, wblch are set up in rural areal 
where pay-arouods au .available, il 
Ihared between tbe Central and State 
Gowmmeatl on 50 : 50 bafI. TIlere II no 
limit let 10 tbe number 01 luch Rural 
Sports Centrel tbat can be propOied b, 
the State Governments for fiDaDcial uIII-
tance with a view to providIng Iport. flcI-
litiel to &Iae ru... popuJatiGL TheM 
centres are expected to provide limple 
,ports facili .... to U. aeiabbouQood iD 
wMcll they He .situated od. DO apecific 
area or popWptioD which tbey _auld 
aerve is prescribed. 

\1I"le .-.. af wons -=hoJlnbips 
.... t m .... t _ aWe." tile Slate ClDv ... -
me.' 8n_ their ow. .haDeI.ale 80t 1Naw.w.. .... olanlt ... aJO awarded under 
tbe £at.al SdNmo of IpGd& Talent 
Seardt Schalasbiea to I&ade.ts .be acel 
in sports. Tbe scholarships awarded duriJII 
tbe year 1986-87 under tbe abov~ Icheme 
aEe liveD below .tate-wiso : 

Sebolar8.dps .".nted d.rllll-1N6-17 

SI. No. State/U.T. IchailNipI 
.. ... d. 

1. Andhra PlMoah 179 

2. Arunacbal Pradesh 18 

3. Assam 1170 

4. aMr 81 

5. OUJarat 146 

6. Hary.aDa 223 

7. Himachal Pradea.b 126 

I. JatDDlu 4 Kashmir .,3 
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1 2. 

9. lCarnataka 

10. Kerala 

11. MMlaradllra 

12. MadlaN.' ..... 
11. MaDfpur 

14. Melhalaya 

I •. r.z. ... 
16. Orissa 

fT. PunjAb 

II~ N ... lalld 

I'. kajasthan 

20. TamilDadu 
21. Tripura 

22. Uttar Pradesb 

23. West BeDlal 
24. ADdamu A NtcHar 

25. Cb8ndilarb 
26. Delbi 
27. Ooa. Daman & Diu 
21. PODdichery 

29. Sikkim 

p .... Abmedabad Air Uak 

6976. SHltl V.N. GAOOIL: WiD 
the Minilter of CIVIL A VIATION be 
pleased to state : 

(a) whether tbere II a demand ror an 
air-link between PUD. and Abm.d8Ibad; 

("l wheD will lucb mabt be'Dtro-
.uc:ed. and 

(c) _bother tbe link will l?e operated 
b, IlIcUaa Aid ... or Va,UIioot ? 

THE MINISTtIlt- OF S1'A11! OP 
THB MINlSTllY OF CIVIL AVtlAl"lON 
(lUl JAODISB TYT.LBR.): (&) Yea. 
.." 

3 

161 

151 

M6 

184 

167 
24 

52 

69 

242 
03 

172 
211 

123 
182 
264 
21 

113 
99 
74 
S4 

03 

Total: 3698 

(b) and (c) Indian Airlines will con-
sider introducing air-link between PUDe 
aDd Ahmedabad, on a limited frequeacy 
basis, in tbeir summer schedule 1987. 

UGC pldel'ae. reprdlag autoDO.0II1 
colleln 

6977. SHRI SYBD SHAHABUD. 
DIN: Will the Minister or HUMAN 
RESOURCB DEVELOPMENT be plea-
ed to stato : 

_ Ca) the text or the guidelines senti by 
tbe U Diversity Grants Commissiea to 
universities aDd State Governments ro-
lardina tbe scheme of al1tonomoUl 
celloae,; 
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(b) the names of the State Govern-
ments and universities which have respon-
ded positively so far to the scbeme; and 

(c) the number and names of col1eges. 
under consideration for the grant ot 
autonomous status as on 1 April, J 987 '1 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THE MINISTRY 
OF HUMAN RESOURCE DEVELOP· 
MENT (SHRIMATI KRISHNA SAHI) : 
(a> Copies of the revised guidelines on 
the scheme of autonomous colleges cir-
culated by UGC to State Governments 
and Unhersities in January 1987 have 
been placed in the Parliament Library 

for reference and perusal of Hon 'ble 
Members. 

(b) The scheme of autonomous 
coHeges bas been in operatio,n since the 
Fourth Five Year Plan. Some colJeges bad 
been granted autonomous . status in 
Andbra Pradesh, Bihar, Gujarat. Madhya 
Pradesh and TamiJ Nadu. 

(c) After the revised guidolines had 
been circu'ated. the UGC bas received 
copies of proposals for conferment of 
auton0mous sta IUS on 17 coJlege. These 
proposals are sti!l to be reeo mmended 
by th~ concerned State Gov ernmeats. 
Tbe names of the colleges proposed are: 

------_.-_-----------_ .... _---------
S. No. 

1. 

2. 

4. 

:-. 
6. 

7. 

ts. 

9. 
9. 

10. 

11. 

12. 

13. 

Colleges 

Fergusson College, Pune 

Samastipur ColJege, Samastipur 

DA V (PG) ColJege. Debradun 

Agra College, Agra 

Ewiwing Christian College, Allababad 

Christ Church College, Kanpur 

A. V. C. College. Mayiladuthurai 

A. V. V. M. Sri Pushpam College. 

Poondi Thanjavur 

Hindu CoIlege, Sonepat 

J. M. C. Girls Degree College, Mandla 

Erode Alts College, Erode' 

Sri Padmavati Women's Collel~, Tirupatt 

Ayya Nadar Janki AmmaJ College, Siva. 
kashi 

Mount Carmel CoJJege, BaDgalote 

St. Joseph's Colleae" \BaDplore 

S. D. ColJege, Barnala 
St. Jose·Ph'. CCltIege for Women, Wa1taj~. ~ 
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CO.fer.ion of Kaogra valley aod Jawala-
mukhi road railway LiD e 

6978. PROF. NARAIN CHA~D 
PARASHAR: Will the MlnJstcr of 
RAILWAYS be pleased to state. 

(a) whether any request has been 
received by the Railway Board fur the 
conversion of a section of Kangra Vall,_,y 
Railway line upto Jwatamukhl Road to 
broad gauge so as to make It serve the 
hinter-land in Himachal Pradesh and ai" 0 
to provide a direct hne for tbe benefit of 
the pilgrims of JwalamuKhl; IS propo~ed 

to be conducted soon for this purpose; 
and 

(b) if not, the reasons therefor and 
the likely date by which a declslon would 
be taken? 

THE MINISTER OF STATE OF 
THE MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (~) Yes Sir. 
A request had been received for gauge 
converSJon of entire Pathankot·Jogil'der-
nasar NG line into BG. 

(b) Due to hilly terraIn, financial 
coostra nts and lIght traffic on lne secuon 
the gauge conversIon has not been consI-
dered. 

More ships for shipping services in 
Aodamao and 1'Icooar lshi.lds 

6979. SHRI KA~ILA PRASAD 
SINGH: Wil the MiOlster of SURFACE 
TRANSPORT be pleased to state: 

(a) whether the present numO~r of 
ships operatmg between the l\lamlaud 
and tbe Andaman and Nicobar ISlands .is 
far too Inadequate aod there IS need to 
increase 10 the number 0: shIps to jerry 
tbe pCJpJe and the tounsts to J~ldnds; 

(b) whether there are a so inade-
quate means of ferrYlog peopie between 
Islands themseJ\'es; and 

(c) if so, the steps propos ,d to be 
takeD to provide more ships '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(~HRl RAJ bSH PILOT) : (a) to (c) 
Keeping in view the requirement, a 
decislOn has been taken by the Govt. to 
charter cne vesseJ for operation on 
mamlafld·Andaman shipping service 
and this vessel is expected to 
commence Its opera nons in May' 87. 
Besides, procurement of 4 passenger-cum-
cargo ve3sels for operation on this service 
IS at an advanced stage of conslderat!on. 
For Inkr Island services in A& "" islands, 
Govt. na~ S~DctJoned acquisition of vari-
l U~ t~ re;) of \<e~se,s at a total estImated 
C0st of Rs. 44.76 crores. 

Widening of Nati ooal Highway betweea 
Vijayawada and Guntor 

6980. SHRI C. SAMBU: Will tbe 
1-1mistcr of SURFACE TRA '[SPORT be 
pleased to state: 

(a) whether there is any proposal to 
'\Viden the Nationa1 Highway between 
Vijaywada and Guntur; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE OF 
1 Hl:. Ml,Nl::,fRY OF SURFACE 
1 RA~SPUl{l t::'HRI RAJESH PILOT): 
tci) and {b) Yes, SIr. In the Seventh 
1-, ve Year Plan lnere IS provision for 
\\ Iddomg to four lanes Vljayawada--
l.J untur-Ungole 5ectlon at a cost of 
ks. bv.uU crOles. The work. will be 
te:a.J....en up dependln:. upon inter-se pnorlty 
\.)1 ""'fAvUS pruJ\!cts and avallabduy of 
r~sour~es. 

OpeDlDg 0& new bran.:hes of Delhi 
Public Library 

6981. SHRI KAMLA PRASAD 
SINGH: \\'111 the Minister of HUMAN 
RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether Delhi Public Library has 
been offered plots of land as donations 
rot settins up libraries at R. K. Puram. 
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JaDakpurl, Rajouri Gardea, l'etpargaoj 
etc. ; 

(b) if so, the details thereof and tbe 
time by which these bulldiDlS aro Ilke)y 
to be constructed; 

(c) whether the books to be acquired 
by these new librarjes will cater to the 
needs of all types of readers; and 

(d) if 10, the details thereof? 

THE MINISTElt OF STATE IN THB 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THE MINISTRY 
OF HUMAN RESOURCE DEVELOP. 
MENT (SHRIMATI KRISHNA SAHI): 
(a> and (b) No, Sir. The Delhi Public 
Library has purchased plots for settinl 
up libraries at R. K. Puram, Jaaakpuri, 
Rajouri GardeD aod Pat PM'gaDj , as per 
details given below :-

(i) R. K. Puram (aroa 1186.625 sq. 
yds) at a cost of Rs. 86,908.00. 

(ii) Janak puri area 667.75 sq. 

(iii) 

(iv) 

meters) at a cost of Rs. 84,753 10 

Rajouri Garden (area 1.47 acres) 
at a cost of Rs. 2,13,444.00. 

Patparganj 
meters) at 
33,800.oe. 

(area 4040 sq. 
a oost of Ra. 

There are.1 yet DO plans to const-
rl9('t buildiDIS at tM&e plots. 

(c) and (d) The Library will acquire 
books on all subjects for its new branches 
to be set u~ at tbe above-mentioned 
places and will provide llbrary service to 
all types of readers which include child .. 
rea aDClIIDDeral pabJic of aU qea. 

O"p.,lt, •• pay of terbalela.. aDd 
phaf.aelli. 

6982. SHRI M. MAHALINGAM: 
Will tho Minister of HEALTH AND 
FAMILY WELFAR..£ be pleaRd to 
,tate : 

(a, wbether it Is a fm thd TectiD1-
ciani in dispensaries of COBS, Madras 
were c!rawinl Rs. SO/- more than the 
Pbarmaoista; aud 

(b) whether thel. technicians ar. 
lottinl Jesser pay than the Pharmacists 
now. if so, whether Government 'Propose 
to remove tbi. anomaly? 

THE MINISTER OF STATE IN 
THE MINISTR Y OF HEALTH AND 
FAMILY WELFARE (KUMAR.I S:ARW 
KHAPARDE): (a) and (b) Tho pre-
revised scale of Tecimician & Pharmacist 
was Rs. 380-560 & Rs. 330-560 respecti-
vely. However, the IVtb Central Pay 
Commission has recommcnded a revised 
Icale at" pay of Rs. 1320·2040 for TechDi. 
cians & Rs. 1350-2200 for Pb8I'maoifts 
workins In tbe CGHS. 

Pathology Labs and work load _ 
teehaicians 

6983. SHRI M. MAHALINGA'M : 
Will tbe MiDister of HEALTH AND 
FAMILY WELFAR·B be pleaced to 
state: 

(a) the number of Pathology Labor. 
atories functioning under CGHS Scbeme 
in Madras city and how many benefici· 
aries includinl the pensioners are hoi .. 
b~Defitted; 

(b) whether it is a fact that techni-
cians are over loaded with work aDd tbey 
are unable to cope up the work with the 
present staff strength; and 

(c) whether Goveroment propose to 
conduct any study altollt the wort load 
aDd staff streattb e!c. of technicians? 

THE MINISTER. OF STATE IN THB 
MINISTRY Ot: HEALTH AND FAMILY 
WBLPARE (ItUMAttI SAROJ ltHAPA· 
kDE) : (a) Number of Pathology 

Laboratory fUDction. 
bqJ uDder oaRS 
Madra. -0. 
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(b) Yes. 

~r of benefici. 
ari. ineludq Pea-
lionere -1,55.344 

(C) S~ps- to slrenathen and modernise 
tM.. cl.iatiol Laboratory are in progress. 

Proposal to .rala a cadre of 
laospital maaagers 

6984. SHRI PRAKASH V. PATIL: 
Wilt tbe Minister of HEALTH AND 
FAMILY WBLFARE be pleased to 
state: 

(a> tbe step being taken to bring 
about 8 better system or hospital mana,e-
meot in the country; 

(b) ",hether a cadre of hospital 
managers wlJI be trained, specially for 
mamaliog hospitals; and 

(c) whether It is a fact that some 
Government hbspitals will be taken up as 
pilot projects to bring about bettor service 
aDd better management ? 

'PHB MINISTER OF STATE IN THE 
MINISTtRY OF HEALTH AND FAMILY 
WBLFARE (KUMARI SAROJ KHAPA-
R.DE): (8) to (c) There is 00 proposal 
at present to create a cadre of hospital 
manqers. However steps are taken 
from time to time to encourage the 
hospital management at various levels to 
imllrow their level of functioning through 
training. orientation courses etc. and 
through better supervision. 

(7ra1lsltltion) 

ReDewal aad expansion of Gaya-Kla) 
ra nway line 

6985. SHRI KUNWAR RAM: 
Will the Minister of RAILWAYS be 
pleased to state : 

(a> tbo steps taken to make Gaya-
kiuJ rail track suitable for runnins fast 
express trai ... ; 

(b) the time by which work in this 
regard will be compJeted; and 

(c) I' 110 steps have been taken, whe-
ther Government propo,e to take Iteps 
for renewal and expansion of the said 
railway track ? 

THE MINISTER OF STATB OF 
THE MINISTRY OF RAILWAYS 
(SHRI MADHA VRAO SCINDIA): <a) 
No, Sir. 

(b) Does Dot ariso. 

(c) There are no proposals at present 
as this is a branch line. 

[English] 

Assistaace 10 Angola for development 
of maritime transport, roads aDd ports 

6986. SRI KANTA DATTA NAR-
ASIMHARAJA W ADIY AR: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

<a> whether Angola has sought India's 
assjstance In the development of Its mari-
time transport, roads and ports; and 

(b) if so, the details of the assistance 
proposed to be given to Angola for tbo 
at ove pu rpose ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI RAJESH PILOT): 
<a> and (b) While there is no specific re-
quest for assistance flom the Government 
of AOOlla, an agreement to strengthen 
bilateral rolations and harmonious co-
operation in tho field of maritime trans-
port which will contribute in deveJop-
ment of commercial exchange between tbe 
two countries, has been proposed OD the 
principles of equality aDd mutual benefit. 
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PasseDger amealtlesat Chirala-Bapatta and 
Guotur railway statjoos 10 (".P.) 

6987. SHRI C. SAMBU! Will the 
Minister of RAILWAYS be pleast!d to 
state : 

(a) whether there is any rroposal to 
provide adequate passenger amenities at 
Chirala, Bapatta and Guntur Railway 
stations in Andbra Pradesh; 

(b) if so, the derails thereof; and 

(c> if not, the reasons therefor 7 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA) : (a) to (c) 
The following oassf'nger amenity \\ orks 
are under consideration at Chirala and 
Guntur Railway Stations : 

(i) Chirala 

Raising and extension of platform to 
accommodate 18 bogies. 

(Ii) Guutur 

A new station building is propoc:ed to 
be constructed sb")rtly. 

There is no proposal for Bapatta 
Station at present as the e"{isting facllhles 
are adequate. 

Cocb n Airport 

6988. SHRI K. MOH~NDAS: \Vi)) 
tbe Minister of CIVIL AVIATION be 
pleased to state : 

(a> whetber there is any fresh propo-
sal to deve'op tbe Cochin Airport; aod 

(b) if so. the details thereof? 

THE MINISTER OF STATE OF 
THE MINISTRY OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER) : <a> and (b) 
The work. of extension and modIfication 

of terminal building for. providing visitors 
gallery and restaurantfat civil enclave at 
Cochin is in progress. Navigational aida 
viz., Very Higb Frequency Omoi Range 
(VOR) Qnd Non-Directional Beacon 
(ND B) have already been provided, 
There is also a proposal to provide a car 
park and better approach road durinl the 
current Plan period. 

Grievances redressa I macb' nerf 

6989. SHRI K. RAMAMURTHY: 
Will the Minister of RAILWAYS b, 
pleased to state: 

(a) the steps taken to set up a pUblic 
grievances redressal machinery in tb, 
Railways to Jook into complaints of the 
travening public; and 

(b) the measures adopted to evolve 
a new work culture and work ethic on the 
Railways as suggested by the Prime 
Minister? 

THE MINISTER OF STATE OF 
THE MINISTRY OF RAILWAYS (SHRI 
MADHA VRAO SCI'DIA): (a) The 
public gri~vance redressal machinery on 
tbe Raihvays provides for 8 three tier set 
up at Dlvi~jonaJ, Zonal and Railway 
Board leve1. Prov!s'on of comp1aint 
books/boxes and grievance booths, on-the· 
spot redressal of public grievances where-
ver feasible, redressal of grievances require 
ing investigations within specified time, 
Hm;ts and close monitoring of the gr,ev·' 
ance dIsposal arc some other steps taken; 

(b) Amongst the measures taken for 
evolving a ne\l work culture on tbe 
Railways are. 

(i) introduction of a system of ire 
centlv.s and ~ punishments for 
good and bad worlC. 

(ii) introduction dt periodical refres· 
her and management courses in 
order to update knowledge 01 
latest developmeDts. 
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(fiif tcodiPD~saHoD of various 
.,.ems · including project moni. 
torinl: pubHc arievance redressal 
and passenger reservations to 
iDJ1'fov. re.pollIe time. 

(iv) improved industrial relations by 
invo]vina workers in manale. 
mente 

(v) provision of bottor work enviroD-
merit/culture in certain new 
areas · like Metro Railway in 
Catcutta and laboratoClel of 
RDSO as forerunner of new 
method of working traditional 
areas. 

[Trtl",'atio"j 

CODstructioD of airstrips in U.P. 

6990. SHRI HARISH RAWAT : 
Will tbe MiDister of CIVIL A VIA TI 0 N 
be pleased to state-· 

(8) tbe ·names of tbe places in Uttar 
Pradesb where ail strips are proposed to 
be constructed durin8 the current financial 
yeat; 

(b) wbether action to acquire land 
for constructing airstrips at all tbese 
pl.cel bas been completed; and 

(c) if not, the steps proposed to be 
takeh by Government to complete this 
work expeditiously '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION 
(SHill JAG DISH TYTLER) : Ca> 
NatiODaI Airports Authority has DO pro-
poea', at present, to construct any airstrip 
AD • Uttar Pradesh. 

(b) aael (c) Do Dot arise. 

/IJII,/,.",} 
MII ..... _ee- gr ... t. to university & eel.... ..ellera for participation In 

I ..... D ••• I eoofereaees aad seminars 
6991. BlHlf VIRDHI CHANDER 

JAIN: Will the Minister of HUMAN 
RBleu.CB DEVELOPMENT bo pJea-
lid to atato : 

(a> the procedures and norms whlcb 
are observed in evaluating tbe suitabilit1 
of the paper as· well as judging tbe acade-
mic bonafides of the candidates for giviD,,-
them grants b)' University Grants Com-
mission for participation in International 
Conferences and Seminars; and 

(b) the details regarding travel and 
maintenance grants released by the Com-
miSSIon for the year 1986 in social sciences 
and also the qualifications of the teachers 
and tbe titJe of papers presented by tbeID 
at various conferences? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THE MINISTRY 
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SHAI): 
(a) Travel grants for participation iD 
international conferences and seminars 
are sanctioned to University teachers by 
tbe Universities themselves from tbe 
unassigned grants placed at their disposal 
by tbe UGC. It is only in respect of College 
teachers tha t such grants are sanctioned 
directly by the UGC. College teachers wbo 
apply for these grants have to submit 
their papers \\hich they propose to pre. 
sent at international conferences/seminars 
to tbe CommJsslon. These are then re-
ferred to experts for eva]uatlon in terma 
of quality as weI) as suitability for 
presentation. On the basis of 
the vIews expressed by experts the 
Commission decides on tbe 
acceptance or otherWIse of tbe proposal. 
As for the academic bonafides of tbe 
applicants, no separate norms have been 
laid down except thilt they should be 
teachers in Colleges which are eligible for 
assistance from tbe UGC. 

(b) The details of the travel and maiD-
tenance grants sanctioned during 1986 in 
SOCial sciences are being compiled and will 
be placed on the Table of the House. 

Financial assi~taDee to minor research 
projects in social scieoces 

6992. SHRI VIRDHI CHANDER. 
JAIN: Will the MInister of HUMAN 
RESOURCE DEVELOPMENT be pleasod 
te state: 
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(a) wbether the Uaiversity Grants 
Cpmmisaion lives financial assistance each 
y~ar for minor research projects in social 
~iencOl; 

(b) if so, tbe details of conditions of 
eligibility for applying for sucb projects 
and the procedure and norms followed in 
selection of candida tes applying for tbe 
."istance; and 

(c) the fuJ] details regarding the recent 
IaDction (January, 1987) of minor projects 
in social sciences, candidate .. wise statin, 
their academic qualification and research 
output and of those whose proposals were 
rejected alonlwith the reasons thereof '1 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THE MINISTRY 
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHI): 
(a> Yes, Sir. 

(b) Under the scheme of financial 
assistance for minor research projects the 
UGC sanctions grants r-anging between 
Rs. 500/- and Rs. 15,000/- to a teacher 
who wishes to undertake a minor research 
project or an investigation. Only per-
manent teachers working in a University, 
college or an institutions recognised under 
Section 2(f). and decJared tit under Section 
12B of the UGC Ac!, are eligible for tbis 
arant. The apQIi..:ations received under 
the scheme are Tef~rred to experts in the 
concerned subjects and on their recom .. 
mendations, the propo~als are either 
approved or rejected. The experts also 
recommend the quantum of grants to be 
approved for each project. The projects 
are expected to be completed normally 
withia two years. 

(c) Tbe information is being compiJed 
and will be laid on tbe Table of tb. 
House. 

Sale of surplus aircrafts by I.A. 

6993. SHRI C. MADHA V REDDI: 
SHKI HARISH RAWAT: 

Will the Minister of CIVIL A VIA-
TION be pleasod to stato : 

(a) whether Indian Airlin. ia to lea ... 
out 19 pIanos aDd if 10, details thereof 
aad reasons for tbil docisioD; 

(b) wbetber tbe surplua p' aD •• will be 
liven to Vayudoot alonlwitb repairiDI 
facilities and inefficient plancs sold out by 
Ilobal tenders; and 

(c) if 10, the details tbereof; 

THE MINtSTER OF STATB OF 
THE MINISTRY OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER): (a) No. 
Sir. 

(b) No, Sir. 

<c) Does not arile. 

RecommeDdations 01 Suaitl Kamar 
Chatterjee Commll.lon 08 Sanskrit 

6994. DR. A.X. PATEL: Wi}) tile 
Miniter of HUMAN RESOUR.CE 
DEVELOPMENT be pleased to state: . 

<a> what action has been taken pur-
suant to the recommendations containedl 
in the report of the Suniti Kumar Chat-
terjee Commission OD dovelopmcDt of 
Sanskrit; 

(b) whether any luidelines have beeD 
issued to the Stare GovernmeDts; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THJ: 
DEPARTMENTS OF EDUCATION 
AND CULTURB IN THE MINISTRY 
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHI): 
(a) to (c) In pursuance of the recom-
mendations made b, tbe Sanskrit Com-
mislion under the chairmaDlhip of Dr. 
Sunhi Kumar Chatterjee for deYelopment 
of Sanskrit education, tbe Govwa .. nt 
of India appointed a S.Dr.kdt Boarcl in 
1959 on tbe advice of whicb tbe Miniatry 
of Human Ileaource DeveloPmeat. bal 
formulated maay schemel lor develop-
JIl,nt. prD".,.tiDD •• d populM'llatl. 01 



~n~krit education in tbe country. A hst 
of tbo schemes which are dealt witb by 
'the SaDskrit Division of tbis Ministry at 
'present I. given in the Statement below. 
This Ministry bad also advised all the 
-S,ate Governments/Union Territories and 
'Universities to employ, traditional Sans-
'krit Icbolars in Universities, colleges, 
'laiab/laiaber secondary Icbools and the 
lteachers so employed sbould be treated on 
Par witb otber teachers pO.lesslng equiva-
lent qualification of aeneral education 
lot-Up. 

StatelDeot 

tilt.' leiaelDe. dealt with by SaDSkrit 
DI,llloD of Mialltr,. of HumaD Relo.rce 

Developmeat 

1. Grabt. to tbe Rashtriya Sanskrit 
Sabstban, an autonomous body 
I.t up by tbis Ministry. 

2. Grant-in-aid to Voluntary Sans-
krit Oraanisations engalcd in the 
propaaation and development of 
Sanskrit. 

.3. Production of Sanskrit Literature 
includinl purchase and publica-
tiOD of Sanskrit Books. 

4. Establishment of Adarsh Sanskrit 
Pathshalas. 

:5. Award of Scholarships :-

(i) Scholarships 'or Post-Matric 
Studies in Sanskrit. 

(ii) National Scholarships for 
studeDts pursuing Shastri 
aod Acbarya Courses. 

(iD) R.esearch Scholarsbips to 
the products of traditional 
Pathsbalas. 

6. Holdlng of AIl .. lndia Sanskrit 
Elocution Contests. 

7. Boldin, of Vedic CODy.otiob. 

, 
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8. Grant-in-aid to Voluntary Bodi .. 
and Research Institutes for pub-
lication of Rare Sanskrit 
Manuscripts. 

9. Preservation of the Tradition of 
Vedic Recitation. 

10. Grant of financial asslstaace t. 
Sanskrit Pandits in indi,.at 
circumstances. 

11. Grant. to State Government. for 
Moderni!ation of Sanillrit 
PathsbaJas and Provision of 
facilities for teaching of San.ltrit 
in Secondary Schooll. 

12. Award of Scholarships to tb. 
Students st'.1dying Sanskrit in 
Secondary Schools. Gtantl to 
State Government for Im.,I.-
mentation or scbemes for pto-
motion of Sanskrit. 

13. Utilisation of services of eminent 
Sanskrit scholars in Adarsb 
Pathshala and other voluntary 
organisations in order to preserve 
the indeptb study of Shastras • 

14. Award of Certificate of Honour 
by the President to eminent 
Sanskrit Scholars. 

15. Grant of financial assistance to 
registered Academic Orlanisa· 
tions to counduct special orionta-
tion courses to tbe products 01 
traditional Sanskrit Pathshalas/ 
Institut:ons. 

Geneti c probe to detect malaria 

6995. SHRI H.B. PATIL: Will tbo 
Minister of HEALTH AND FAMILY 
WELF ARE be pleased 10 state : 

<a> whether Government'. attentioD 
has been drawn to the news item caption-
ed "Malaria diagnosis made easy" 
appearina in the 'Patriot' dated 13 January 
1987; 
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(b) if so, whether Blotcchnologists at 
Banaalore have developed a Benetic probe 
to detect malaria using a drop of blood; 
a~d 

(c) the details reJarding its test in tbe 
laboratories and the steps taken by 
Government to make the test kit available 
in tbe market ~ 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ 
KHAPARDE): (8) Yes, Sir. The 
Government is aware about the news item 
whicb appeared in the Patriot on 13th 
January, 1987 regarding development of 
genetic probe to detect malaria using a drop 
of blood. 

(b) and (c) According to the informa-
tion received, laboratory level testing is 
still in progress for ensuring, inter alia 
suitability to Indian conditions. The con-
cerned sCientist has cJalID(.d that it IS a 
radio-active probe and that efforts are 
under way in the laboratory to make the 
probe non-radio-active. After success IS 
achieved in testing blood samples cOIJected 
under field condItions, proper sensitivity 
of the probe wouJd also have to be 
ensured. These studies will take time 
before a kit-form is developed to SUit the 
IDdian conditions. Thereafter, an Indep-
eDdent evaluation will have to be earned 
out before tbe ·test kltt can be allowed 
by tbe Government In India to be 
marketed. 

Committee to mODitor implemeatatioD of I." 08 immoral traffic in "OlD eo aDd girls 

6996. SHRI O.S. BASA V ARAJU : 
SHRI H.N. NANJE GOWDA: 
SHRIMATI BASAVA.RAJES· 
WARl: 

Will the Minister of HUMAN 
ILESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether a two-day Workshop oft 
Ibe recently amended Act of 1986 on 

(b) if 10. what are the ather .IJIIPI. 
tions made at the _WowboPi 

Cc) whether Government bay •. OO8sl. 
dered tbe sUlLlestions; aod 

(d) if so, to what extent Gov(e~~'Dt 
have aarced to implement tbem ~ 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT IN .'PHB 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (SHRIMATI MARG-
ARET ALVA): (a> Yes, Sir. 

(b) A statemen t is liven below. 

(c) and (d) The alI!eDded Act ba. 
come into force only as recently as the 
26th January, 1987 and it has to be 
monitored for a reasonable period to 
assess whether its provisions are effective 
in curblDg immoral traffic. AI and wben 
8 review of the amended Act i. 
undertaken, some of the luuestioDs, if 
feaSible and relevant, made in tbe work. 
shop may be considered. , 

StatemeDt 

Committee to mouitor ImplemeDlatioD 01 
law 00 Immoral Tramc JD womeD .Dd 

. alrli. 

RECOMMENDATIONS 

1. Tbe law should be ameDded to 
provide for adequate pUDisbmeDt 
to the customer. who is tbe real 
offeDder fn tbe FJesb . Trade aDd 
is responlibJe lor creatinl tbe 
demand. 

2. The evJdeQCo of. J~Djpr 11 •• 1 
officer .of tbe r~ice wbo b .. 
raided a brothel and arc.ated 
peraqoa OD "h.,.>,~!~ yould be 
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treated as prima-facie proof. 
raisio, a presumption which 
• hould place an onus on the 
accused to rebut. The presump-
tion provided in offences 
related to Railway theft, foreign 
exchange violations and corrup. 
tion and other fisca1 offences 
sbould be adopted under the 
Act and the Indian Evidence Act 
should be suitably amended. 

3. Cases under the Act should be 
tried from day-to-day tin finalised 
~d no Wlthess should be forced 
to attond more than once. Six 
months should be the outside 
limit for deci&ion by the trIal 
courts. 

4. Wbere accused are represented 
by counsel, no adjournment 
should be granted' on account 
of absence of the accused. 

s. The Act makes prOVIsIon for 
cancellation of licence of a hotel 
where Immoral Traffic takes 
place. Usually sueh offences 
are a1so committed in other 
lic~nsed and un_Jicensced places 
like restuaranb, nightclubs, 
massage-parlours, so·cal!ed health 
clubs etc. The cancellation of 
these licenses and attachment 
aod eviction from the premises 
abould be a mandatory provision 
in tbe law. 

6, Nl cases of acquitta's under the 
Act should be thoroughly probed 
apd wbere ne.cessary appeals 
sbould be filed. If the acquIttals 
are a result of failures in proper 
prosecution. Severe action 
Ibould be taken aaainst the erring 
officiall. 

7. Tbe Act provides for setting up 
of Advisory Committees but 
IOPstly lbese Committees are . . \ . 
.~~~r Dot set-up or are not 
rpDc:~io~iDi. Tb"c: Committees 

should be set-up or activated as 
the case may be' • 

8. It. is felt that Prostitutes facinl 
trials often cbange tbeir pJace 
of practice as well as their name. 
Therefore, all offenders under 
the Act should be compel led by 
Law to give their pbotograpbs 
finger-prinls and aJl the partieu: 
lacs which may be conSidered 
necessary for tboir apprebensioll 
and adequate punlabment in 
repetetive offences. 

9. Shelter-Homes should be establi-
sbed in every District which 
should be easily accesslb1e to 
women in distre~s at aoy time of 
the day or night. Such shelter-
homes, however, should be man-
aged by trained persons of in-
tegrity, preferably ladies to 
ensure that uDdesltable people 
do not infiltrate to seduce or 
kidnap genuine persons receiving 
sbelter. 

10. The management of these in-
stitutions should preferably be 
entrusted to reputed and credi-
table Voluntary Organisations 
and should be under CODstant 
guidance and check at suicable 
levels by district authorities. 

11. Minimum standards for the run-
ning of such institutions should 
be laid down and strictly enforc-
ed. A periodic evaluation of 
services otrered by the Institu-
tions, both uDder Voluntary and 
Government control should be 
conducted for removal of defects 
and for stream lining and impro. 
viOl their working. 

12. Tbe women liven shelter in these 
sbelter-homes should be carefully 
examined for communicabl. 
diseases and reporting histories 
of atrocities committed on them 
and with a view to determino 
a~tion for their fut ute wcU·beina. 



13. All such women should be either 
given training and education or 
should be otherwise gainfully 
employed so that no institution 
becomes a sheer restinl place for 
lazy-bones. 

14. The women should be discharged 
from Shelter-Homes after decision 
by the Managing OrBanisations 
which will take Into considera-
tion any follow-up programme 
where found desirable. 

IS. Effective rehabilitation pro-
grammes should be chalked out, 
both, for corrective institutions 
and shelter homes established 
under the Act. 

16. The Children of Prostitutes being 
a high1y vulnerable group should 
be provided education, preferably 
in Boarding Schools. There is 
no need for separate institutions 
for such children as it Might give 
them a stigma. To motivate the 
implementing agnncies like the 
Po!ice and the Judicary to adopt 
a proper and healthy attitude, 
orientatIon courses should be 
provided foe them to make them 
aware of their duties and respon-
sibilities in the wider context. 

17. There is need for arousing public 
interest in tbe subject. There-
fore. educational programmes 
should be broaclcast tbrough tbe 
radio and T. V. and other publi .. 
city media to make tbe people 
aware of the need for, coopera-
tion with other implementing 
authorities. 

18. The large sca1e acquittals under 
the Immoral Traffic Prevention 
Act are genera)]y due to tbe 
extreme delree of proor beyond 
a reasonable doubt demanded 
from tbe Prosecution which in 
the nature of things under tbe 
Act is extremely difficult to est.-
liah. Tb4 Workshop, tberefore 
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recommends wider UI. of presu-
mptions under wbi~h prima-facie 
case should be es'abli,hed OD the 
mere evidence of the special 
Police Officer and bis eqUivalent, 
the InvestiaatiD8 Officer. The 
burden to prove 'Not guilty9 

should be shifted to the defendant 
as in the case of economic and 
other offences. 

Doctors rally agaialt low pa, I cal •• 

6997. SHRI G. S. BASA VARAJU : 
SHRI H. N. NANJE GOWDA: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a> whether it is a fact tbat the Central 
Health Service and otber Services Doctor., 
Associations held a rally on March 30. 
1987 to protest against the low pay 
scales. 

(b) whether Government had lived 
earlier any assurance to meet tbe demands 
of doctors for tho revision of tbeir scales 
of pay; 

(c) If 10, whether such assurance has 
been fulfilled; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE ~KUMARI SAROJ KHAPA· 
ROE): (a) GovernDlent is not aware of 
any rally having been held OD March 30, 
1987 by eHS and otber Services Doctors' 
Associations. 

(b) No Sir. 

(c) and (d) Do not arile. 

CODfereDce OD blood traDalulto. 

6998. SHRIMA TI D. K. BHANDARI: 
Will the Minister of HEALTH AND 
FAMILY WELFARE b. plealed to .tat, ; 
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ca> whetber Medical Experts have 
OpiDed tbat to prevent AIDS in the 
~,lIAtry screening of blood donations 
ftom professionall and other high-risk 
,roups is necessary; 

(b) if so, the details of luch an 
opinion; 

(c) what action Government propose 
to take on those suggestions; 

(d) the suggestions made by Medical 
Esperts at the 13th National Conference 
of Indian Society of Blood Transfusion 
beld from 6 to 8 March, 1987; and 

(e) the reaction of Government 
tbereon ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ 
KHAPARDE): (a) and (b) Tbe 
Inter-country consultation on prevention 
and control of AIDS held at W.H.O. 
South East Asia Regional Organisation 
OD 15th and 16th July, 1986 has recommed-
ded : 

(i) Routine screening of professional 
and frequent blood donors. 

(ii) Random sampling of blood 
samples lor AIDS anti.body. 

RITES 

(iii) Debarring of high-risk group 
from donating blood. 

(c) Jnstructions have been issued 
asklog tbe blood banks to screen pro-
fessional blood donors for AIDS anti-
body. W.H.O. bas recommended tbat 
blood fc;r transfusion should be tested 
for AIDS when the risk of transferring 
the virus is significant and when tho 
benefit of such testing outweigh other 
important factors In providing blood. 

(d) and (e) The Government is aware 
of the 13th :"' ational Conference of Indian 
Society of Blood Transfusion held on 6 to 
8th March, 1987 but the recommendations 
are not yet available. 

Profitability of Public Sectors of RaDwa,. 

6999. SHRI BHATTAM SRIRAMA 
MURTY: Will the Minister of RAIL-
WAYS be pJeased to state the profitability 
of the Public Sectors of the Railways 
other than the Railway Finance Corpora-
tion, annuaHy during tbe last three 
years? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHA VRAO SCINDJA): The table 
below indicates profitability achieved by 
Rail India Technical & Economic Services 
Limited (RITES) & Indian Railway 
Construction Company Limited (IRCON) 
during the last three years: 

(Figures in crores of Rs.) 

IRCON 
---------------

1983.84 1984-85 1985-86 1983-84 1984.85 1985-86 

Profit 
. bel'ore 

Tax. 

Profit 
after 
Tu. 

5.49 

4.S4 

5.60 5.90 

4.10 4.39 

IS 44 20.55 21.87 

12.7S 18.17 18.77 
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A.d6 ... noelbnt of arrltal an. l1epartute of 
- Bights In regloaallaDguages at airports 

7000. SHRI lCADAMBUR M. R. 
JANARTHANAN: Will tbe Minister 01 
CIVIL AVIATION be pleased to state: 

(a) whetMI' there is any proposal 
uader consideration for introducin8 the 
practice of ma kiDg the announcement in 
resiona) langoages at various airports 
about tbe time of departure and arrival 
of flights a! also the starting and destina-
tin poims of such flights; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL AVIATION 
(SHRI JAGDlSH TYTLER): (a> At 
present ground announcements, wherever 
made by Indian Airlines, are done in 
regional language also in addition to 
Hindi and Enghsh. At the international 
airports of Calcutta and Madras, the 
announcements are made in Bangia and 
Tamil respectively alongwith Hindi and 
EDglish. 

Withdrawal of proteet researcb In Iseador 
tberapy 

7001. SHRI N. SOUNDARARAJAN: 
Will the Mloister of HEALTH AND 
FAMILY WELFARE be pleased to refer 
to the reply given to Unstarred Question 
No. 4742 on 22 August, 1985 regarding 
reintroduction of research in Iscador 
therapy for Cancer without prior approval 
anct state: 

(a) the arounds OD which the Scientific 
Advisory Committee of the Central 
Council for Research in H omoeopathy 
recommended the witbdrawal of tbe 
project research in Iseador therapy in 
1982-83; and 

(b) the date on which the aforesaid 
Committee met and approved the 
reintroduction 01 r_eareb 10 Iscador 
'bcrap1 ? 

THE MfNtSTER. OF S1'AT!! 1M t8B 
MINISTRY OF HEALTH AND PAM~Y 
WELFARE (KUMARI SAItOJ KHAPA. 
ROE): (a> The Scientific Adviiory 
Committee at its 14th meetina hell 08 
27.1.83 recommended as follows: 

"The Chairman wanted to tuo. 
the opinion of tbo member. 
regardina Homoeopathic cODl'bin. 
ations and patents put up by 
some Homo~opathic Pharmacie •• 
tbe members felt tbat diti iD 
general is against the pridefptea 
and pbilosophy of Homoeopath,. 
Dr. B. N. Chakraborty deili«t 
that Iscador be allO included ia 
this category." 

(b) The 17th meeting 01 the Scientific 
Advisory Committee held OD 9.8.1984 
recommended that research work OD 
Malignant diseases shOUld be carried out 
at tbe Clinical Research Unit in Bombay 
with Iscador. 

Tour by Director, CeDtra) eoa.cD for 
Research 10 Homoeopatby 

7002. SHRI N. SOUNDARARAJAN: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased state: 

<a) the number of days the Director 
or Central Council for Research in 
Hornoeopatby remained on tour In India 
and abroad during the years 1984-85, 
1995-86 and 1986-87 and names 01 the 
places be visited and the purpose of .. cb 
viSit; aDd 

(b) tbe amount spent OD theae tour. 
on account of TraveJlina Allowance aDd 
Dearness Allowance, year-wise 'I 

THE MINISTER OF STATB IN 
THE MINISTRY OF HEALTH AND 
FAMILY WELFARE (KUMARI SA*<lJ 
KHAPAllDB): <a) and (b) The iDfotma-
tion is beiDI col1ected and tbe lam. will 
be placed OD tho Table of tbe Bo"': 
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Re ... rela at .8.loDal Researeb lastltute 
., HOlDoeoratby, New Delhi 

liOD of both Iscador aDd bomoeopathic 
medicines; and 

7003. SHR.I N. SOUNDAR.ARAJAN: 
WUI tbe Minister of HEALTH AND 
FAMILY WELFAR.E be pleased to state: 

(d) tbe type of cancer from "bleb 
tbe patients were suft'eriol'l 

THE MINISTEll OF STATE IN 
THE MINISTR.Y OF HEALTH AND 
FAMILY WELFARE ~UMARI 
SAROJ KHAPARDE) : (a) Yes, ~ir. 

(a) whether research in malignant 
diseases is belDg carried out at the Reglo-
oal Researcb Institute of Homoeopathy, 
New Delbi; 

(b) if so, on what date this kind of 
research was assilned to the Institute by 
tbe Central Council for Research in 
Homoeopathy; 

(c) the Dumber of cases or malignant 
diseases treated at this Institute in May 
aDd JUDe, 1985 with Iscador and combina-

Total No. or Dew ease.: 2 

s. No. Type of Cancer with location 

1. Cancer of Bladder 

2. Squamous Cell Carcinoma 3rd 
srade left Tonsils with secondaries 
in Cheat 

Total No. of old eases: 7 
1. Bronchogenic Carcinoma 3rd grade 

Lungs 

2. Itracranial CaDcer 
3. Prostate Cancer 

4. Transitional PapiJlary Carcinoma 
Ira:ie 2nd & lrd Urinary bladder 

'. Infiltratiog Duct Carcinoma-Rt. 
breast with secondaries of Axillary 
Lympb nodes 

6. Malignant Lymphoma-Cervlcall & 
Axillary Lympb aodes 

7. Squamous Cell Carcinoma of 
Laxynx. 

(b) to (d) Th" C. C. R.. H. have 
reported that research OD maTipaut 
diseases was assigned to Regional R.e-
search Institute for Homoeopathy, Now 
Delhi on 13.9.1984. 

During the months of May and June, 
1985, two cases of malignant diseases 
were registered at the Regional Research 
Institute (H) New Delhi and seven old 
cases were followed Up. Details of th_ 
cases treated with Iseador iocludiD. 
Homoeopathic medicines and the types of 
Cancer with locations are as follows: 

Treatment provided 

Iscador pI us homoeopathic 
Lycopodium 30 and Bri8eroD 
plus supportive therapy. 

Iscador plus homoeopathic 
medicines phosphorus 30 plus 
supportive therapy. 

Iscador plus homoeopatilic 
medicines Ars. Alb. 30, 
Carboveg 30. 

Iseador 

Only Homoeopathic Medicine 
M:rc. Sol. 30. 

Iseador plus homoeopatbic 
Medicines Nit. acid 30 plus 
supportive thera py. 
Iscador and homoeopathic 
medicines Nat. Carbo 30 Conium 
30 and Apls Mel. 30 
Iscador. 

Homoeopathic medicines Phs. 
Ph. 11 th in 50 MiI'es mel. 
potency and Iris 30. Ruta 30 
Lachesis 30. 
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Eradication of malaria

7004. SHRI NITYANANDA MTSRA
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether is it a fact that recurrence
of malaria in the country after its near
eradication shows that process of
recurrence started fr orn faive jo s, which
survived and thc disease spread from
east to west;

(b) whether any proper aerial survey
has been made to asses s the reasons for
such a phenomena which may help to
find a solution for complete eradication
of the disease and sornethng to do with
ecology; and

(c) if so, whether any steps have been
taken in this regard?

THE MINISTER OF ST A TE IN THE
MINISTRY OF HEAL 1 HAND
FAMILY WELFARE (KUMARI SAROJ
KHAPARDE): (a) No.

(b) No aerial survey has been made
so far under National M alar. a Er adi.. ation
Programme.

(c) Does not arise.

Misrepresentation of Gods in Films

7005. SHRT CJ-lTRANJI LAL
SHARMA : Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state:

(a) whether his attention has been
drawn towards the recent trend of produ-
cers, directors and exhibitors to misrepre-
sent Gods in their films;

(b) if so, the action taken thereon;
and

(c) whether the Central Board of
Pilm Certification has been given any
guidelines in this regard and if so, the
details thereof?

fFrillen AnSKeTI 348

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF I!UMAN RESOURCE DEVELOP-
MENT (SHRIMA TI KRISHNA SA HI) :
(a) and (b) Yes, Sir. In the recent past
some complaints were received by tbe
Central Board of Film Certification
regarding Misrepresentation of Gods in
two Hir.di films, titled 'SUHAGAN' and
'INSAF KI AWAZ'. The Board has
reviewed the film 'Suhagan' in terms of
Rule 32 of Cinematograph Certification
Rules, 1983. The' Board has been asked
to also review the other film under the
same Rules.

(c) Yes, Sir. According to the
Censorship Guidelines issued to the
Central Board of Film Certification, in
exercise of powers conferred by sub.
section (2) of Section 5B of the Cinemat-
t ograph Act. 1G52 (37 of 1952), the Board
has been directed that in sanctioning of
films for public exhibition, it shall,
int cr alia, ensure that visuals or words
contemptuous of racial, religious or other
groups are not presented.

Re const iturlun of Advisory panel on Hindl

7006. SHRI SHANTARAM NAIK:
Will the Minister of HUMAN RESOU-
RCE DEVELOPME~T be pleased to
state:

(a) whether the Advisory panel on
Hindi has recently been re-constituted;

(1,) t he nature and the <cope of panel;
ami

(c) whether the panel has been
advised to take up any new task which
was not assigned to it before, in respect
of Hrndi language?

THE MINISTER OF STATE IN THE
DEPA1ZTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOp·
MENT (SHRIMATI KRJSHNA SAHI):
(a) Yes, Sir. The Hindi Shiksha Samiti
which IS an advisory beds at the national
level bas been reconstituted through a



(b) and (C) The main function of the 
.... 9i\'~ 'am~ " to a~y~ tbe 
Government of India on '\1" .... ~( P~~y 
pertainlq 'Q the R{opaaation and 
development of Hindi in the country. 

Tbe Samiti il tlDPowered to tat, up 
for cODSlderatioD aoy talk wbicb may be 
relevant to the development of the Hindt 
laDI ... 

12.00 hra. 

BRaI $B~Nr~R~ ~~IJ (f.~najbi)~ 
lit. , • .,erf!J3 Nr. t4,c1bu p:an~,!!te ~fls 
_40' "I}tAJD,pt lll,t )19 "ill 091 a'lqw 
tbo Budgot '9 11, pr~,ellted ;p lb_ Hp'u~. 

MR. S'iAIC~.: I wj11loqt iD~O it. 

SHRI SHANTARAM NAIl{: It is 
dotolatory to tbe wbole House and tbe 
Parliament. How can be lay that the a_,et will not be allowed to be pre-
lOoted 1... (Interruptions). 

Mil. SPBAKER : I will look Into it ..• 
( In,erruptlolU) 

PROF. P.l. KURIEN (Idukki): Sir, 
a 4iseUilioD sb.uJd be aUowed on tbe 
t.(O{l' 'tape iDcident ...... (InterrMJltton,): 

.MIl. .sPEAKER.: WJly are you un-
Deeesaarily loinl on when I ha ve Dot 
Hthoriled you ~ .Mr. Xurien,l.have Dot "'owed you ••.•.• ·1.rer,UJldouJ 

SHill M. RAGHUMA REDDY 
(Mallood.) .': ~ir, ... thero is a beavy 
deploymeot of forces by Chinese at Indo 
'"CIafDa -border •.•• :. (l"in,~p'lo"..) r. 

M.a. SP_EAIQi¥.: I 40 ~9t ~ow. 
You aiv~ Ql~ notice. l will fi~4 out. 

SIQlI R.N. NAN1B Oo.WDA : 
(Ha.lan) : I have given two notices. Tbe 
firat il under Rule 193. 

~,. Sf EAKER. : I \!iU \99k .,t9 IJ· 

SH~ H.N. N~~ ~P"'J;?+': 
Another lmport~nt notice Prof. Dandavat. 
ia a senior parJiameDtadan. Against bim 
I have liven breach of privilege notice 011 
tbroe counts. ...! ...... t" 

Ma. SPE~"Blt: I will tOClt Intd it. 

SHRI H.N. NANJE GOWDA: Sis 
Ipeech of 17th November, 1981 .. ~ ••• 

MR. SPEAkER : Pitst, I have to lee. 
f Interrupllon3) 

MR. SPEAKER: Then I will live my 
decision. Let me proceed first. 

(Interruptions , 

MR. SPEAKER: I will look into it. 

SHRI H.N. NANJB GOWDA: I will 
take only two minutes. 

{Translation} 

MR. SPEAKER: Do Dot do like that. 
Why are you doing so when I have agreed 
to .•....••• 

MR. SPEAKER: Mr. Gowda. I bave 
sai.d. I ~il1look ioto it. Let me I.~~ into 
ti. Lot me process it. . 

SHaI v. SOBHANADREBS]Y(\~ 
aAO (Vijayawada) : I have given notice 
of breach of privilege against the Minllter 
of State for Finance Sbri Brahma Dult 
for misleadinl the House. 

Mil. SPBAKB.R: I will lOe to Jt. 
Have YOll aiven it to !DO 1 
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SHRI V. SOBHA:NADREESWARA 
RAO ; Yes, I bave giveD Dotice. 

MR. SPEAKER : I will see to it. 
(/nterluptiolls) 

SHRI V. SOBHANADREESWARA 
kAO : Yesterday he told Rajya Sabba 
tbat tbe Enforcement Directorate autbo-
rised Fairfax, wbereas he told tbis House 
tbat it did not authorise Fairfax. 

(Interrupt ions) 

[Translation] 

-SHRI V. TULSIRAM (Nagarkurnool): 
Mr. Speaker, Sir, China has deployed its 
troops along the Indo-China border and 
it can attack India at any moment. The 
hone Minister should make a statement 
in this regard. I have also given notice. 

MR. SPEAKER: I will go through it. 
1 consider an the notices given to me. 

(Interruptions) 

MR. SPEAKER: Why are you stan-
dina, please sit down. 

( InterruptIons) 

[English} 

SHRI H.N. NANJE GOWDA : Just 
to convilice you. On 17th November, 
1983 •••••• 

MR. SPEAKER : I win see to it. I 
will process it. 

(lnterrup lions) 

MR.. SPEAKER : Mr. Gowda, what 
II it? I alwaYI explain to you and Itill 
you try to do the same thinl. Please sit 
dowD. 

(/n'~"'uptio1ts) 

MR.SPEAKER. : What I do is, you 
have given me and I am going throu.h it. 
I "II take due proce.s. I "ill pass it 
'broalb due ptoceal. 

SHRI B.N. NANJE GODWA : Piette' 
live me a copy. 

( Interrupt ItI"') 

MR. SPEAKER : Then I will let you 
know my ruHnp 

, r"ter,uplio".} 

MR. SPEAKER: I canDot lay at thf. 
stage. I am considering it. 

( lnler,uptions) 

MR.SPEAKER : I will lee to it. 
f Interruptions) 

SHRI R.N. NANJE GOWDA; 
Notice under Rule 193-are you allowiDI ? 

(Int ,ruptions) 

SHRI H.N. NANJE GOWDA: Excuse 
me. One submission. On 6th we lave DO-
tice. They aave notice yesterday. You have 
a]Jowed. We gave it earlier under Rule 1'3. 
What is the fate of that notice 'I 

SHRI BHAGWAT JHA AZAD 
(BhagaJpur): What about our notice 
under RuJe 193 in regard to Moily Tape 
discussion? 

MR.SPEAKER : I am conslderiDI It. 

DR. V. VENKATESH (Kolar): There 
was an attempt to blast Air India Jumbo 
Jet. 

MR. SPEAKER. We will see to it. 
lt is all right. You bave liveD. I will 6ad 
out the facts. 

SHRI T. BASHEER (ChirayiDkiJ): 
There was a plot to blast Air India Jumbo 
Jet 00 13th April. 

MR. SPEAKER: I will look ioto it. 

SHRI T. BASHEER : Minister IhoMJd 
make a II atemeDt. This is very importa'llt. 
Last year there wal sabotale of Kanilbka. 
We do not kDOW what is bappeninl. 
Minister mUit make a Itatem.Dt. 

MR. SPEAlCER. I You live it 10 .,. 
I will look iDto it. 



SBRI T. BASHEER: Minister is 
here. 

Mil. SPEAKER: He canDot make 
a statement just bke that. You say that 
be may make a Itatement. How can be 
make it ? 

SHRI C. JANGA REDDY (Hanam. 
tonda): There is no one to purchase 
chilli and tobacco in Andhra Pradesb as 
a result of which farmers are forced to sell 
them at throwaway prices and tbe farmers 
are suffering. Tbe Central Government 
should pay attention towards it. 

( Interruptions) 

MR. SPEAKER: We are going to 
have discussion on the Demands of tbe 
Ministry of Commerce. That is why I am 
bolding it. Witbin two days it is comming. 

( lnlerruptions) 

SHRI BJlAJAMOHAN MOHANTY 
(Puri) : There is mobilisation of forces on 
tbe Dorder of Arunachal Pradesh. 

MR. SPEAKER: Give it to me. I 
will see to it. 

(Trtlllsialion) 

SHRI RAMSWAROOP RAM (Gay a): 
Latbs of people in this countr yare bon .. 
ded labour in tbe form of rural Police ... 
•.. (I"terrlll'dons) It should be discussed. 

MR.. SPEAK.ER : You give it in wri-
tiDl, I will see it. 

l Interruption,,) 

SHRI RAMASW AROOP RAM: I 
have liven it in writinl. 

SHR.I V. TULSIR.AM : I have given 
• DotlCO •••••• ( lnterruplio.,~) 

MR.. SPEAKBR: I will look into it. 

P"'IW' LIlli ,,, 'lte Table 

Just DOW we beard about it. You did Dot 
hear Jt, but I beard It. ••• (Inle,rupliolU) 

{Enf(lish} 

SHRI SURESH KURUP (Kotta,am) : 
Sir, the drought situation in Kerala is veey 
sarious. 

(Translation 1 

MR. SPEAKER: we are going to 
have discussion on the Demands of tbe 
Ministry of Agriculture. 

{Eng/joh} 

We can discuss it In Agriculture De-
mands. 

(Interruptions) 

SHill SURESH KURUP : The Cen-
tral Team has com~. The represeD talives 
have come' (I,,'c:rruption.) Please snow 
a Cal1ing Attention. 

(Interruptions} 
MR SPEAKER: Ican't do all this 

at one time. 
(Interruptions) 

SHRI T. BASHEER: Sir, the droulbt 
situation in Kera)a is very serious. It 
should be discussed. I have given notice. 

(Interruptions) 
[Translation) 

MR. SPEAKER: I do not have time, 
what can I do. 

(Interruptions) 

12.07 hra. 

PAPERS LAID ON THE TABLB 

Detailed Demands for GraDts of MID'Stl7 
of CommuDicatioDs aDd that of Depart-

meDt of POlts for It87-t8 

THB Mlf\ISTER OFSTATBIN THB 
DEPARTMENT OF DEFENCB RS. 
SEARCH AND DEVE.LOPMBNT IN 
THE MINISTRY OF DEFENCE (SHRI 
ARUN SINGH): I beg to lay on the 
Tablo ;-



~ 1) A copy of au Detailed Dc-
muads 1M Graats (Hilldl 
and Enllish versions) of tbe 
Ministry of Com~,*IpJos 
(Department of Telecom-
~upi,c~ti008) fDr ~7.88. 
{Placed in Ybrary. Su ~o. 
LT-4187/87.] 

(2) A copy of tbe Detailed De-
mands for Grants (Hindi and 
English versions) of tbe 
Department of Pots for 
1981.88. [Placed in Library. 
See No. LT-4188/37) 

Detailed DelDaDds for GraDta of Mlniatr, 
of UrAJ1\P Dey,elop8M\ld Wr ",-,1 .. 

THE MINISTER OF URBAN DEVE. 
LQPMENT (SHJtJMATI t4QH~INA 
KIDW AI) : I beg to lay OD tbe Table a 
copy of tbe D~tailed Demands for G!an~s 
(Hindi and English versions) of tbe Minis-
try of Urban Develppment for 1987-88. 
[Placed in Library. See No. LT-4189/87.J 

Notifteations under -MaJor Port Trusts 
Act, 1963, ADDDal Report of and Review 
.. ~e w.orkiag of Cal,ti~ Dock Labour 

B.rd, Ca,leU$.la et~. 

THE MIN.lSTER OF STATE OF 
THE MINISTRY OF SURFACE \fll/ANS-
PORT (SHRI RAJESH PILOT): I beg '0 lay.oo the Tf'ble :-

(1) A copy each of tbe followinl 
Notifications (Hindi and 
English versions) under aub-
section (4) of sectiq.n ,ta4 pf 
the Major Port Trust Act, 
1963 :-

(i) O.S.R. 1 IO(E) publi~bed 
in Gazette or India 
dated the 24th Fcb-
rury. J ~87 ap~o.vin8 
fdle ~m~ 'ort Trusts 
Docks (Amendment) 
B>:e-Iaws, 1987. 

(it) .o.s.R..1-71(B} 'p\lbUabed 
io Ga~eatte of Jodi. 
dated tp 1Ed.MarQb, 
1987 approviD. ,tbe 

(iii) 

(2) (i) 

(ii) 

MOaDuPD .art Em-
ployees (SUpernD!,fipn 
and Age of Retirement) 
(F}IJt ~~'Jl1fm~,!) Re-
gulations, 1987. ... ...." ... 

G.S.R. 278(&) publish-• ed in Gazette of India 
dated the 10th March, 
1987 approving -. t.he 
Mormugao Port Em. 
ployees' (Grant of Ad-
vances for purdlaae of 
(Corweyaru::es.) (Fourtb 
Amendment) Iteaula. 
tions, 198=7. {Pbleed 
in Library. .lee .No. 
LT-4190/87.] 

A copy of the Annual 
Report (Hin4lli anoEn-
,]tsb versions) of the 
Calcutta I)Qck Labour 
aoard. Calcutta, fer 
the year 1985-8~ aJong 
with Audited A..ccq~pu. 

A copy of tbe Review 
(Hindi aD j EJlalish 
versloJJs) by tbe Go-
vernment 00 the WDr· 
king of tbe CaJeutta 
Dock Labour Roard, 
Calcutta, for the ,year 

• I 

1985·86. 

(3) A statement (.Hjo\li JlDd 
English versions) sbowing 
(easons for qeaJy J,o laying 
tbe papers mentioQed at (2) 
above. [Placc;d' in lLibrary. 
See No. LT -4J!)1/87 ] 

(4) (i) 

(Ii) 

A copy of the Annual 
A~o.uots (Hindi and 
English vca:sioos) of the 
Bombay Port Trust, 
Bombay, for the year 
1985.~6 yd l\\e "udJt 
R~port ~h~~f;~D, 1A¥~r 
sub-section (2) or soc .. 
tion 103 of tbe Major 

II; • • , ,/I 

Port T"usts Act, 1963. 

A cop), of tho R.eview 
(H1DC11 aDd EDI1is~ 
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versions) by the Go-
vernment on tbe All-
dlted Accounts of the 
Bombay Port Trust .. 
Bombay, for the year 
1985-86. [Placed in 
Library. See No. LT 
-4192/87.] 

~"tift~atioD ander Higb Court Judges 
(t4'idftt3bi br s~rvlce) Act 1954, detailed 
demands for Grant. of Ministry of Law 
aDd Justice for 1987·88 etc. 

Tim MtNtStErt OP STATE IN 
nr~ MINtsTRY OF LAW AND 
Jt1~tICE (~ftRI H. R. BHARDWAJ): 
I ti~ tb I'y OD tbe Tabl~-

(I) A c~P'y of tbe Hiah Court Judges 
<~lfIen~~.,nt) Rules, 1987 (Hindi 
aud. Engbsh versions) published 
in Noti6catioo No. G.S R. 299 
d~) in Gazette of India dated the 
2bth March, 1987 under sub-
section (3) of section 2~ of tbe 
High Court Judges (Conditions 
of Service) Act, 1954. [Placed in 
Library. See No. LT-4193/871. 

(2) A copy of the Detailed Demands 
tor Grlnts (Hindi and Eng'ish 
ver~ions) or the Ministry of Law 
and JU$tite for 1981.88. [Placed 
in Library. See No. LT-4194/87). 

{j) A sliltemeot (Hindi and English 
~ersJons) corre~tlng the reply 
atven on the 3rd March, 1987 10 
UOitaned Question No. 991 by 
Sbri Syed Sbahbuddin regarding 
appointment of Judges in Gujarat 
ij'8h Court and ponding cases. 
[Placod in Library. See No. LT-
4195/871. 

N..ufleatlo .. aDder OlstOIDS Act, 1961 

A.7tIa .MIMlSTElt OF STATE IN 
Ta~ MINIS.T~RY OF FINANCE (SHRI 
~ANAl\DHANA POOJARY): I beg to 
lay 00 the Table a cC)P.Y each of tbe 
followjlll Notifications (Hindi and English 
versions) under section 159 or the Customs 
Act. 1962. :-

(1) G .S.R.. 326(E) published in 
Ga~tte of India dated the 
27th March, 1987 together 
wftb an explanatory memo-
randum extending the vali-
dity of Notification No. 
284/8S-Customs dated the 
2nd September, 1985 upto 
tbe 31st Match, 1988. 

(2) ti.S.R. 327(E) published in 
Gazette of India dated the 
21th March, 1987 together 
witb an explanatory memo .. 
randum extending the vali-
dity of Notification No. 
294/85. Cust oms dated the 
16th September, 1985 upto 
the 31st March, 1988. 

(3) O.S.R. 369(E) and 370(E) 
PUblished in Gazette of 
India dated the 2nd April, 
1981 together with an ex-
planatory memorandum re-
garding exempt.on to drill-
idg rigs and spares thereof 
when imported into India 
for rural water supply pro-
jects from the whole of the 
basic additional and auxili-
ary duties of customs levi. 
able thereon. 

(4) G.S R. 373(El published in 
Gazette of India dated the 
3rd April, 1987 together 
with expJanatory memoran-
dum extending the validity 
of Notification No. lSJ /86-
Customs dated the 16th 
April. 1986 upto the 30th 
June. 1987. [Placed in Lib-
rary. See No. LT.4196/87]. 

lIC!vJe" ,.4he workiuB of and aDDual 
rel~rt.,f 1'!leti.~~ ~eJQ,orjat IV gseum aDd 
Lllra.., for 1911:)-86 aDd a statement show· 
lb. rea .bft. rot deJ.y N laying tbese 
paper_ et~ 

TliB MIl~HSTEi OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CUL TURB IN THE MINISTRY 
OF HUMAN RESOURCE DEVELOP. 
!dENT (SHRIMATI KRISHNA SAHJ): 
1 1M, to la1 on tbo Tablo-
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(1) (i) A copy of the Annual 
Report (HiDdi and 
English versions) of 
tbe Nehru Memorial 
Museum and Library, 
New Delhi, for the 
year 1985.86 along 
witb Audited Accounts. 

360 

the Sabitya Atademi. 
New Delhi, for the 
year 1985-86 alonl with 
Audited Accounts. 

(U) A copy of the Review 
(Hindi and . EDIUlb 
versions) by the 
Government on the 
workinl of tbe Sahitya 
Akademi, New Delhi, 
for the year 1985-86. 

(ii) A copy of the Review 
(Hindi and English 
versions) by tbo 
Governmont on the 
working of the Nehru 
Memorial M aseum and 
Library, New Delhi, 
for the year 1985.86. 

(6) A statement (Hindi and 

(2) 

(3) 

A statement (Hindi and 
Bnglish versions) showing 
reasons for delay in Jaying 
the papers mentioned at 
(1) above. [Placed in Lib· 
rary. See No. LT 4197/87]. 

(i) A copy of the Annual 
Report (Hindi and 
English versions) of 
the Centre for Cult .. 
ural Resources and 
Training. New Delhi, 
for the yellr 1985·86 
alongwitb Audited 
Accounts. 

(ii) A copy of the Review 
(Hindi and Eoalish 
versions) by the 
Government on the 
working of the Centre 
for Cultural Resources 
aDd Training. New 
Delhi, for tbe year 
1985 .. 86. 

(4) A statement (Hindi and 
Enllish versions) sbowing 
reasons for deJay in laying 
the papers mentioned at (3) 
above. [Placed in Library. 
See. No. LT.4198/871. 

(S) (i) A copy of tbe AnDual 
Report (HiDdi and 
Baallih venionl) of 

(7) 

(8) 

(9) 

English versions) showing 
reasons for delay in laying 
tbe papers mentioned at (5) 
above. [Placed in Library. 
See No. LT-4199/87]. 

(i) A copy of tbe ADnual 
Report (Hindi and 
Englisb versions) of 
the Salar JUDg Museum 
Board, Hyderabad, for 
the year 1985·86 along-
with Audited Accounts. 

(Ii) A copy of tbe Review 
(Hindi aDd English 
versions) by tbe 
Government on the 
workin. of tbe SaJar 
Jung Museum Board, 
Hyderabad. for the 
year 1985-86. 

A statement (Hindi and 
English versions) showinl 
reasons for delay in I.yinl 
tbe papers mentioned at 
(7) above. [Placed in Lib-
arYl See No. LT-4200J87]. 

A copy of the Annual 
Accounts (Hindi and Englisb 
versions) of tbe Indian 
Institute of Technology, 
Delhi, for tbo year 1985·86 
together with Audit Report 
thereoD. UDder sub-section 
(4) of secPoD 23 01 tbe 
Institutes of Tech n oloyS 
Act, 1961. [Placed in 
Library. See No. LT-4201/ 
87]. 
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(1Q) (i) A cop, of the AnDual 
Report (Hindi and 
Eoalish ' versions) of 
the. Sangeet Natak 
Akademi, New Delhi, 
for the year 1985·86 
along with Audited 
Accounts. 

Cii) A COpy of the 
(Hindi and 
Enghsh versions) by 
the Government on 
the working of the 
Sangeet Natak Akade-
mi, New Delbi, for the 
year 1985.86. 

(Il~ A statement (Hindi and 
English versions) showing 
reasons for delay in Jaying 
the papers mentioned at 
(to) above. [Placed in 
Library. See No. LT-4202/ 
87]. 

(12) (i) A copy of the Annual 
Report (Hind! and English 
versions) of the Board of 
Apprenticeship Training 
(N')flhecn Reaion) Kanpur, 
for the year 1985·86 along 

·with Audited Accounts. 

tii) A copy of the Review 
(Hindi and English 
versions) by the 
Government on the 
working of the Board 
of Apprenticeship 
Train:ng (Northern 
RegiDn) Xanpur, for 
the year 1985-86. 

(13) A statement (Hindi and 
English versions) showing 
r~sons for delay in Jaying 
the papers mentioned at 
(12) above. [Placed in 
Llbrary, See. No. LT-4203/ 
87]. 

0) A (;01,)1 of the Annual 
aeport (Hiodi aDd 
English versions) of 

the Board of App-
renticesbip TrainiDI 
(Soutbern Region) 
Madras., for the year 
I 98C\·86 aloog witb 
Audited Accounts. 

(ii) A copy of the Review 
(Hindi and Englisb 
versions) by tbe 
Government on the 
working of tbe Board 
of Apprenticeship 
Training (Soutber.n 
Region) Madras, for 
the year 1985·85. 

(15) A statement (Hindi and 
English versions) showing 
reasons for delay in layinl 
the papers mentioned at 
(IS) above. [PJaced in 
Library. See No. LT-4204/ 
87]. 

(16) A copy of tbe Annual 
Accounts (Hindi and 
English versions) of tbe 
Aligarh Muslim University, 
AJigarh, for the year 1985-
86 together with Audit 
Report thereon, under sub-
section (4) of section 35 of 
the AJigarh Muslim Uni-
versity Act, 1981. 

(17) A statement (HindJ and 
English versions) showing 
reasons for delay In laying 
the papers mentioned at 
(16) above. [Placed in 
Library. See No. LT-420S/ 
87J. 

Re,iew 00 tbe working of and AODaal 
Report 1)( tbe Hospital Services 
Consultancy Corporatillo (India) 
for 1985-86 and statement sbow .. 
ing reasons for delav in layiag 

these papers, etc. 

THE MINISTER OF STATE IN THB 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMAKI SAROJ 
KHAPARDE): I beg to lay on tbo 
'I'able-

(1) A copy each of the follow .. 
iDB papors (Hindi and 



Ptlp.'. Lol. "11 tile roble 
APlUL 16, 1917 

BDIlisb versions) uoder 
sub·section (I) of sectioD 
619A of tbe Companiel Act, 
19'6 :-
(i) Review by tbe Govern. 

ment on the workiD' 
of tbe Hoap'tal Ser-
vices ConsultaDcy 
Corporation (India) 
Limited, New Delhi , 
for tbe year 1985·86. 

(ii) Annual Report of the 
Hospital Services 
Consultancy Corpor-
atloD (India) Limited, 
New Delhi, for the 
year 1985.86 alon. 
witb Audited Accountl 
and the comments of 
the Comptroller aDd 
A uditor General 
thereon. 

(2) A statement (Hindi and 
English verSions) showiDI 
rea SODS for delay in )ayl0. 
tbe papers mentioned at (1) 
above. [Placed in Library. 
See No. L T -4206/87.J 

(3) (i) A copy of the Annual 
R.eport (H tDdi and 
English versions) of 
the Postgraduate In· 
stitute of Medical 
Education and Rese-
arch. Cbandigarh, 
for the year 1985.86 
under section 19 of 
tbe Postgraduate In-
stitute of Medical 
Educatiop and Resear-
ch, Cbandigarb, Act. 
1966. 

(ii) A copy of tbe ADnual 
Accounts (HiDdi aDd 
EOllish versions) 01 
tbe Postgraduate Ill-
stitute of Medical 
EducatioD and Rese.r· 
ch, Cbandllarb, for 
tbe year 1985.86 to-
gether with Audit 
Iteport th .. coD, aDder 

IUb-IectloD (4) 0' 
.. etiOD 18 of tbe Poat-
araduat. IDalltut. of 
Medical EducatloD .. d 
Relearcb, Cbandiprb, 
Act, 1966. 

(ill) A copy 01 ab. Review 
(Hindi and Ba.liah 
versions) by tbe 
Goverameat 08 th • 
• orkiD, of tbe POlt. 
.raduate IDltitute 01 
Medical EducatioD aDd 
Research, CbaDdi.arb, 
for tbe year 19"-86. 

(4) A statemeat (Hiudi aDd 
EDglisb versioaa) abO_iD' 
reUODS for delaY iD layiDi 
tbe papers meDtioDed at 
(3) above. [Placed iD Lib-
rary. See No. LT-4207/87]. 

11.08 hrl. 

PUBLIC ACCOUNTS COMMITTEE 

(&tIll,") 

Se,e.tletb Report 

SHRI E. A YY APU REDDY (ltDr. 
0001) : I be, to present tbe SeveDtielh 
Report (Hindi and EDllisb verlioDs) 01 
the Public Accouots Committee OD Action 
TakeD OD tbe 23rd Report (Itb Lot 
Sabba) OD UDion Ezcise Duti ... 

COMMITTE~ ON THE WELPAaB 
OF SCHEDULED CASTES AND 

SCHEDULED TRIBES 

[ EII,IlIIt] 

T ••• tl.tla at"" 
SHltl Ie. D. SULTANPUaI (Simla) : 

I bel to prel at Ibe Twentieth aeport 
(Hiadi aad ED,lilb verlioal) oa Actloa 
Taken by GoverDmeDt OD tbe recommeD-
"atioDI cootaloed ID tbe NiDth Ileport of 
the Committee on the Welfare of SoJae. 
dale' CUt. .ad Scheduled Trl... OIl 



til, MiDlI.r, of Alricaltur. (Department 
of aural Development)-ProbJem of 
DriDkID' .ater lupply for Scbeduled 
Cut .. and Scheduled Tribes in States and 
UafOD Territoriea. 

(II) Aetl OD takeD State.eDt. 

saRI E. D. SULTANPUR.I (Simla) : 
I b .. to lay 00 tbe Table a copy each of 
the followinl Statementl (Hindi and 
SqUib verlioos) of tbe Committee 00 
Ibe Welfare or Scbeduled Castel aDd 
kbedulecl Tribel :-

(i) StatemeDt Ibowiol aetioa 
taken by Government 
on tbe recommendatioDI 
contai.aed in Cbapter I 
and final replies in respect 
of Cbapter V of Seventeenth 
Report (Eilhlb Lok Sabba) 
on Reaervatioos for, aod 
Employment of Scbeduled 
C.stes and Scbeduled Tri-
bes in Unioo Bank of India 
and credit facilities 
provided by tbe Bank to 
Scbeduled Caste. and 
Scheduled Tribes. 

(ii) Statement Iho"in, action 
taken by Government on 
the recommendations con. 
talned in Chapter. I and II 
aDd fioal replies in respect 
of Cbapter V 0' Fifth Re-
port (Bllbtb Lok Sabba) 
io Roservations for. and 
Bmployment of, Scheduled 
Cut. and Scbeduled Tribes 
In National Textiles Cor-
poration Lim'ted with Sp-
ecial Reroren~e to National 
Textil .. Corporation (West 
Beolal. Assam. Bibar and 
Orissa) Limited. 

(ill) Statement Iho-ina action 
taken by Government on 
the recommendations coa-
tained in Chapter I and final 
repUes In respect of Chapter 
V or Seveatb aeport(Bisbtb 
Lot Sabha) OD Rosor. 
,.'ieal ror aad _plo,..at 

Of Scbeduled Caito. aDd 
Scbeduled Tribe. In Rour-
kela Steel P1ant. 

(iv) Statement showinl actioD 
taken by Government OD 
the recommendatioDs coa-
tained in Chapter I of 
Eighth Report (Ei,btb Lot: 
Sabba) on Reservatiool for 
and employment of Sche-
duled Castes and Scbeduled 
Tribes in the Indian Oil 
Corporation Limited (Mar. 
keting Division) and R ... 
fineries aDd PipeUDel 
Division. 

(\') Statement ibowing Iclioa 
taken by Government OD 
the recommendatioDs eoa-
tained in Chapter I of 
Fifteenth Report (E1sbtb 
Lok Sabba) on ReservatioDS 
for and employment of 
Scheduled Caltes and 
Scheduled Tribes in National 
Alum:nium CompanJ 
Limited. 

(iv) Statement showing action takda 
by Government on the recomme-
ndations contained in ellaptets 
I and II and final replies in res-
pect of Chapter V of Fifty 
Seventh Report on Special 
Component Plan for Scbeduled 
Castes-Part-I. 

12.09 brs. 

MATTERS UNDER RULE 317 

[Engll,,,} 

(I) Need to take steps to a.eli ...... 
tbe coadltloD of Scbeduled cast. 
aDd Scbeduled Tribes i. the e_.try. 

SHRI SOMNATH RATH (Aska): 
Today after a Jittle more than four decades 
of emancipation and incorporat.ion of 
relevant safeguards in tbe Constitution 01 
India, the position of Scbeduled Castes 
aDd Scbodulod Tribes conti Due te adot 



"'till WIdoua sacial and nttler disabilities. l'_ .. b. good deal of public opinion is 
mobilised a.ainst such disabilities, yet 
tbere is need for incessaDt vigilaDce. 

Several Acts bave beeD passed by tbe 
Ceotral..aud State GO¥ernmeats, but we 
,bave 1Dot yet succedod to ameliorate 
ecooomic status of the Schedul-
ed Castes and Scheduled Tribes. 
Tribal issue is no doubt very delicate 
aDd .seDsitive. A scieotific approach is 
aecesaary. Enormous Dational and State 
IUDds which have been utilised in accor-
daace with the declared objectives for the 
welfare of these people are req uired to be 
put to proper scrutiny and rigorous 
tests. 

IDtensive efforts should be undertaken 
tor their developmeot without jeopardis-
loa their existing rights and customs. 

Our late beloved Prime Minister, Smt. 
1tI.it'a Gandhi, bad put her very life at 
stake for ame11oration of their social and 
econormc cOflditions and to bring them on 
-par with others. Our present dynamic 
Prime Minister, Shri Rajiv Gandhi, is no 
less keen for their welfare. The welfare 
of the Tribal is a nat:onal talk, but what 
is required is implementation of Jaws to 
the benefit of Harijans and Adivasis be-
lides honest and sincere implementation 
of different schemes and programmes 
meant "or them putting an end to middle-
meD exploitation and subsidies reaching 
the beneficiaries. 

[T anslotlon] 

(II) Ne~d to provide adequate facilities 
la Agr. for promotion of lateraa-
fio.a) tourism. 

saRI NIHAL SINGH JAIN (Agra) 
After oil industry the' tourism IS the second 
billest industry in the world and every 
~car India is earning foreian e~hange 
u..u it to tile tueo or Ra. 1500 crores 
".... ,il '1Jelligib1e as contpared to the 
earnings of other couDtries of the world. 
lrotcter to increase foreign exelu nge "".,p from tourism it Is necessary to 
-devefO'p Aara from tourism poiDt of view 
t.tafll fGr dll, J)urpose following basic 'lei. 
.... ho1lM'beiDcreased th~ : 

4. ~ ·Toa' .... ~JbJ) ......... 
rrity s .... Id·... ...toos_ ,. 
AgM' witbown tatly ,....,. 

2. Five star hotels sbo~,a 1Dbtelse 
their bad capacity by 2000 
adtllftonat· "'etta· by 1990. 

3 .. Civil Airport in AWta 1ttiGtJl1 'be 
etmstrueted immediately anI! 'it 
'8hoofd tie conn~ted by'tir ..... 
mes -with all Internittit'nlal Aft-
ports and main buattes.~tHI 
in India. 

4. An Railway StatiODs in Alra city 
strould be mo&terDised and all 
trains pa'Sting through Agra 
Cantt. and Tundla stations 
sbotdd stop at Agta and reserva-
tion 1quota from 1\gra should be 
incntased. Fast -train should be 
introduced 'to COImect Agra with 
big cities like Calcutta, Bombay, 
M8~raSt Trivandrum, Ahmeda-
bad etc. 

s. National Hfgbway No. 2 from 
Delhi to Agra and National 
Hisbway No. 11 ftom Agra to 

. Jaipur ·should be widened tomako 
tllem four lanel r04d and o~ er-
bridpa sboutd be constructed 011 
all railway ctoe.ngs aD above 
metat:ened ."tions of National 
Biah",.,.. To provide accesl 
to tile historibal -buildings situated 
in the trans-Yamuna area, either 
bridge or rope bridge should 
be cOllatru~ Over YamuDa 
ri •. 

6. ReCl_tioD centttes sbould be 
opeaed ib AI1'81or tbe eDtertain-
ment of the touriSlS. 

7. Arraoaemeat fore boatiDI ahould 
be ma60 at Ei&IaaJn lake aituatecl 
at &he .. liv •. place of great poet 
Surd .. a.DCI .teftalnment park 
.bollld .. 110 be coa.tructed 
rO ..... · 



CBAtTRA 2(;,1909 (SAKA) 1tule J77 ,,, 
crll) Need to reeogDise the higher course 

of Sri AurobiDdo Interoatiooal 
Ceatre of Education, Pondh·he. ry 
.. "lul •• lent to B.A. aDd B.Se. 
eooMes of other Universities in the 
eODatry 

SHaI CHINTAMANI JENA (BaJa-
sore): Altbough Sri Aur()blndo Inter-
mnional Centre of Education at Pondi-
cberry bas been recogmsed by mdny 
famous aod weJl reputed Umversilles hk~ 
J. N. U., Hyderabad, UsmaDla, Bombay, 
Banaras HlDdu, Jadavpur, Calcutta, 
ADftamalai UDlver~ities as we I as by the 
Central Institute of EngJish and Foreign 
Languages, as an equJ\'.aleor to B A., 
B. Sc. and the Ministry of Home Affairs 
in tbeir Office Memorandum of 14th 
Auaust. 1962, recognised it as equivalent 
to the first dearee of recogn sed IndIan 
University, for the purpose of appOInt-
ment in services and posts under the 
Centrat Government but the "Amtstry of 
Human Resources D~velopme'1t. Govern-
ment of India, has not yet i ,sued orders 
approving it as equivalent to B A or 
'B. Sc. degree of all the Universities in 
tbe country, resulting in utmost dlffi:ulties 
idcODvenieDces aod sufferrngs to the thou. 
sands of students in the matter of admis-
sion to post graduate coune in other 
universities. The standard or eju~atJon 
imparted there and the syllabus and cur-
riculum etc. are much hIgher [han thdt of 
aay o'iaer U Diversity In the country. It 
should have been given the same status, 
as given to any recogOlsed U nivt!rslty. 
Tile U. G. C. is also givIng regular grants 
to tbe school of thts IOstitu[lon from time 
to time, though this instltutton b not 
affiliated to the U. G. C. Tile U. G. C. 
considered tbls institution as one of the 
best or its kJnd In the country and there-
fose, released grants from time to 
time. 

I would request tbe Min.stry of 
"'maD .Ileaouraes Devefopmen1 to recog-
nise".l111e hieher course of Sri Aurobindo 
Internal onal Centre of Educat in at Pondi-
... , .s.equi-vaIeBt to B. A. and B. Se. 
.. rae of aU the Uoiversit;os of the ..... ,)'. 

I Transltltion) 

(i1') Need to take _geaf aeceuarJ 
s'eps to coovert the manual escha ... 
in Garidib district of Bibar lato •• 
automatic exchan&e . 

SHRI SARFARAZ AHMED (Giri-
dJb): Mr. Speaker, Sir, under Rule 377. 
I want to iDror~ that Giridih in Bihar 
sti II has a manual telephone sYBlem. 
There are more t~an 300 telepbone lines. 
To convert 11 1010 an automatIc exchange 
and to provIde dial system to tbe subscri-
bers, machlOcs have been purchasod 
long ago and they are only to be install-
ed. A pproval has also been accorded 
to provide STD facility and the State 
Government nas allotted Jand for the 
tower, but till now neither the exchaDp 
has been converted nor tower bas been 
erected. This has caused great diff,culty 
to the people in making c aIls outside and 
it has caused great resen ment among tbe 
local peoplc. 

Therefore, I request tbe Government 
to take Immed aie steps in this regard so 
that mdch 'nes can ~e saved from beina 
damaged and dJfficulties of the people 
can also be removed. 

[Englilh] 

(v) Need to take oecessary measure. 
(or preservation and exbibitioD of 
the relics of Buddhist stopas aad 
other items excavated io Lalitgiri 
and Udaigri regions or Cuttack dis-
trict in Ori!tsa and provide necessary 
fatilitles for the tourist,. 

SHRIMATI JAYANTI PATNAIK 
(Cuttack): The recent excavations in 
Lahti in and Udaygul Buddhist stupas, a 
part of Ratanagiri, Udaygtri and Lalitairl 
complex also known as . Pusbpagiri Vibar' 
in Cuttack district of Orissa have apin 
underlmed the importance of cODservatMm 
and preservation of these historical 
mODuments. At Lalitgiri a large cstupa' 
bas been excava~d in wbich tile saClled 
Buddhist relic placed in gold casket COVJll"-
ed by a bigger silver casket bas been 
found which is unique in the whole Stat. 
of Orissa. In Udaygiri too. a DOW 
.Vihara· bas been excavated. Tbe shield 
and edict show tbat ther ~ was a f&!DO" 



Buddhist shrine at this place bown u 
"Madhavpur Yab.dbar Ary. Bhikshu 
SaDlba." No proper arranaement has 
been made for preservation aDd conserva-
tion aDd exhibition of tbe relics and other 
archaeoloaical items. 

I request that the arcbaeololieat De-
partment should make pr3per arranaement 
for tho preservation and exhibition 
of the relics and the other jtms 
excavated in tbese two places 
ad Idides should be provided to explain 
to the visitors tbe importance of the 
excavation. I hope more precious find· 
ings will come out with more excavations. 

So, 1 also request tbat tbe Tourist 
Department should provide infrastructu-
ral facilities for the whole complex of 
Ratnagiri, Udaysiri and LalitgJri by build· 
iDg tourist lodles and plying tourist 
coaches from Bbubaneswar to tbese 
places. 

Besides this, publicity should be con-
ducted not only in India but also abroad, 
particularly in South-East Asian count-
ries to attract tourists to tbese places. 

More funds should be provided by 
the Archaeological Department for excava-
tion preservation and conservation of 
tbele bistorical monuments and for the 
ITDC for providing facilities in the Bud-
dhist complex. 

(vi) Need to provide adequate foods for 
tile development of Waltair rallwa, 
ItatloD ID Aodbra Pr.de .... 

SHRI P. APPALANARASIMHAM. 
(ADakapalli): Mr. Speaker, at present, 
Waltair division recroitment is conducted 
by the Bbubaneswar Railway Recruitmeot 
Board. As per the policy. tbe recruit-
ment should be translerred to Secundera· 
bad Railway Recruitment Board since tbe 
Waltair division boundaries are within 
ADdbra Pradesb. It will beoefit tbe 
people of Aadhra Pradesh. 

All the important offices arc located 
at Waltalr aod office of the Chief Enlineer 
of llailwaYI i. allo tbere. DuriD. the 
Brltisb rule, tbe Waltair Itatioa "a. deve· 

Joped. Flom that time onwards. it ha. 
~upjed a place in the cODDtry map. 
Now it needs a lot of development IDd 
also needs modernisation. After Secun-
der.bad. Walt.ir plays an importaDt role. 
So. tbe Waltair Station should be provid. 
ed adequate IUDds by tbe CeDtral 
Government. 

[1 rtlns/ado,,) 

(vII) Need to set up a zOD_1 rallwa, 
beadQuarter 10 PaiD. city. 

SURI RAM BAHADUR SINGH 
(Chapra): Sir, I waDt to raise tbe 
fonowin, matter of ursent public impor. 
tance under Rule 377 :-

When Bihar fulfils all the conditions 
for havinll a Zonal railway headquarter 
tben why no Zonal railway headquarter 
bas been letup tbere till DOW. 

The entire Indian Railway has about 
6].000 kms of railway Jine. Indian R.ail-
way bas been divided in nine zones from 
administrative point of ,-jew aDd to pro-
vide facilities to tbe passengers. On an 
average a zone bas about 6777 kms. of 
railway line, where as Bihar alone bal 
7000 kms. of railway line aDd out of 7000 
railway all over tbe country 1000 Rail. 
way stations are in Bihar. The expansion 
of Indian railway in Bihar is as follows : 

North-Eastern Railway has JOOO kms. 
of railway line. 

South-Bastern Railway has 1500 kml. 
of railway line. 

Eastern Railway bas 3500 kml. of 
railway lioe. 

North Eastern Frontier Railway. ba. 
SOO kml. of railway Iinc. 

It i. a Dotable tbinl tbat West BeD,a). 
which bas SOOO kms. of railway line. bas 
beadquarteR of two Zonal rail •• y •• 

Not oab tbis. Bihar alone producoa 
41 per cent or the total arioeral. iD ,b. 
eoun'r,. The indultr.a) areal like Bokafo 
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aaacbi, Jamshedpur aDd Barauni are also 
ia Bibar and .s a resuJt 01 it Bibar bas a 
,reater share io railway earnings through 
Irei,ht and fare and eveD then. no zonal 
rallwa, headquarter bas been set up there 
till DOW. 

Tberefore. keeping in view the above 
facts and for tbe development of a back-
ward srate, Government should set up a 
zonal railway headquarter at Palna in 
Bibar. 

tT"",slatloll] 

(dll) ~eed to develop various reU-
lioul places of Ayodbya aDd Fa'-

zabad for promotion of tour JIm 

SHRI NIRMAL KHATTRI (Faiza. 
bad): Sir. I want to draw the attention 
towards the development of Ayodhya 
which is a famous religious place and pH. 
arimage centre of Hindus and also a holy 
place for the people of the other communi-
ties. The grave of 'amous muslim pega-
mber 'Shees' is also situated in Ayodbya 
aDd people of muslim community visit 
tbis place from atl parts of the country to 
pay homage to tbeir pegaml)ar. It is 
lituated near MaDi Parvat (Ayodhya). It 
is De-cessary to develop this place from 
tourism point of view so tbat the people 
of Muslim community may easily reach 
tbere to pay their homage. In addition to 
it. it is also necessary to develop Sikh 
Gorudwara aDd holy places of Jains 
situated at Brahmpura (Ayodhya) so that 
tbis city, enlighteoed by tbe light of all 
r.lilions, can play an important rote in 
eatablishinl Ram Rajya. In addition to it, 
Klkoha Dar.ab Sharif in Faizabad dist-
rict aDd Rud(juJi Darsah Sharif in Bara-
b8Dki district sbould allo be developed 
by tbe Tourism Department. 

12.1' IIr •• 

DISCUSSION RS: INQUIRY 
ORDSRBD BY THE FORMER 
MINISTER. OF DEFENCE INTO 
PAYMENT OF COMMISSION BY 
THE SUPPLIER TO AN INDIAN 
AGBNT IN A DEFENCB DEAL-
COlUd. 
(.,'I.hJ 

Ma. SPEAItBIt: Now, we tako up 

item No. 12, further discussion on the 
inquiry ordered by the former Minister 
of Defcocc in a defence deal. 

He wants to reply at 2.30. So, I thint 
we can have two more hours. 

[Trant/atlonl 

PROF. MADHU DANDAVATE 
(Raja pur) : Reply can be liven OD MOD-
day. 

MR. SPEAKER: All our discussions 
on Demands have been held up. 

{Engli6h] 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF DEFENCE RE-
SEARCH AND DEVELOPMENT IN 
THE MINISTRY OF DEFENCE (SHRI 
ARUN SINGH): On the suggestiOD of 
tbe Opposition in the Rajy. Sabba, they 
postponed the entire discussion to 
Monday. 

MR. SPEAKER: All right. You 
finish it by 2.]5. I win give you time 
accordingly. You have takeD moro than 
20 minutes. 

Do you need more time ? 

SHRI BHAGWAT JHA AZAD (Dba-
galpur): Yes. 

MR. SPEAKER : On your, side, you 
have got some time. 

PROF. MADHU DANDAVATE: 
He was on his legs yesterday. 

SHRI BHAGWAT JHA AZAD: I 
know who wore on their legs. 

MR. SPEAKER: Your sympathies 
are always mis.placed. I do not know 
why! But before we start, I would like 
to request the entire House that we shou1d 
try to upbold the parliamentary tradi-
tions of fair speech and lood manners. If 
we become ali tated and say some-
thiDI ",bich is unparliamentary or 
which burts- we can say tbiDIS whicb 
are diametrically opposed, does Dot matter 



~" DJsc.nltlfl "(1. /nqul,,, APRIL 16. '.7 
1"'0 Payment oj (,ommlss;on 

116 

-it is a question of democratic society 
and we must have the energy and tbe 
vitality to say certalD thiDI' but tbey 
should be said in a fincr mann ~r so that 
they can be appreciated. (lnler,uptlons) 

PIlOF. N.G. RANGA (Guntur) : If 
any observation is made and the Chair 
tates objection to it and expunges, is It 
risht for any Member to go on saying "I 
10 on reiterating it" and go on reitera· 
ting ? But afterwards if that Member is 
named, is it right for other Members to 
prevent him from leaving the House 'I 

(l",erruptions) 

Mil. SPEAKER: You must obey 
yoar own rules. Whatever decorum is. it 
is yours. The people mU6t not laugb at 
us. They must ha ve some regard for us. 
(lnterruption& • The Chair is yours and 
not Speaker's It is you who ha "e elected 
it. (Interruptions) 

SHRI CHANDRA PRATAP NARAIN 
SINGH: (Pacirauna): You are always 
saying tbat rule should be observed That 
18 wby. we are so grateful to you and the 
whole House want you I'lere to contmue. 
What happen lOl , sometimes unfortunately 
is that an off· the-cuff remark. purposely 
said, is highlighted and carried by the 
press and then that Member rotracts or 
takes it back for advantages. That is the 
unfair part. 

PROF. N.G. RANGA : But the other 
Members go on disobeying the Chair. 

([nterr" pttons) 

MR. SPEAKER: Now sit down. 
Mr. Kuden, sit down. There should be 
discipline. Everything whjch can be done 
properly, should be done properly. Why 
should we do unnecessary things which 
are not called for? Mr. Bhagwat Jha 
And. 

SHaI BHAGWAT lHA AZAD: 
Yea&a'day J was sayinl about the agency 
ayltem. how the Goverament should teU 
us and assur.e the House and tbo coaatry 
.. die defeocc purcllase how tb~ take 
,toeaUlieD OIl tile acc;haicai side, fiua.ia) 

aide aod how tboqh ,he. aloat .yltem is-
abolisbed, yet, if it happena, what d •• it 
do as in tbis case. I will toJl ceriai. part 
of the sklry and I will start by sayioa that 
the enquires tbat have been iDstitutoci by 
the ex-Minister of Defence must be takCll 
to their logical conclusion. We want tbat 
both the enquiries must be made. But the 
question is with tbe limitation or such 
enqUiries. In Government or India in the 
different Ministries, there are many trans_ 
actions tbat are being done. One was we 
heard story of smuggling in the Shipping 
Corporation by tbe Government sbips. 
There was an enquiry set up by the younl 
Minister Shri Rajesb PHoto Not much in 
the press we beard. It was left to a vigilant 
Member of the congress bench who put 
the question and we knew that tbere was 
an inquiry. I t was found Dot Rs. 30 
crores but Rs. 60 crores worth of tbings 
wl!re smuggkd out through the ships. What 
I say is that there are different Depart-
ments. Sometimes, there are many trans-
action which may be bonafide, sometimes 
there may be errors or even some motives. 
there are some malafide cases. Let tbose 
be enqUired !nto. But this one Is to be 
seen with a difference. This is not to be 
seen wi' h a d.fference because we feel that 
it involves three sides of the picture. One 
side is about the foreign relatinns; tho 
other Side is about our defence relations 
and the third side is about the administra-
tive or you can say the Ministerial ies-
ponsjbilit,)' and fUDctloning relat!ons. Here. 
the foreign Government quietly informed 
you about its own national as to who is 
the supp1ier who paid a certain percentage 
of commission. On y tbe enquiry will say 
whether it is rigbt or wrong. 

AN HON.MEMBER 
foreign firm ... 

Say it is a 

SHRI BHAGWAT JHA AZAD: I 
know that tbe supplier is a foreign firm. 
The question is about the firm. I am 
saying that the foreign Goveromeat in-
formed you that a foreign supt)lier paiCI a 
commission to an ageDt. There at. friends 
wbo give you informatieD. If you mate 
tbe disclosure like this, t.la~D 80 .. i.ad, 110 
foreign Government will ever tell yea 
these thinal. I do Dot say aMat dine 
tbiD". I lar, for ~ abe. tho 
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terrorilt activities. For examp'e, a seemin-
iii friendly nefalabout il trying to purchase 
P 16C,' tbe AWACS and is having built 
• " auctear armament or trying to build a 
auetear weapon cal'ability in hi, country. 
This information and many otber pieces of 
information are quietly kept secret because 
we have lot friends in tbe world forum. 
Wbat I •• y here is that I don't lay, stop the 
the enquiry. I say that the enquiry should 
be made. But this particular enquiry 
.ltould not be ordered with the Press State-
ment and fanfare because no foreign 
OovernmeDt and friend will help you in 
future. I have Just now said about the 
mOlt Important things like the building up 
of nuclear armament, purcbase of sub-
marines and other things. Therefore, what 
I say about this .'particular decision of the 
Ministry of Defence is tbat the ex-Minister 
of DefelICe should have kept in mind this 
loreiaD Nlationship. This Is not an enquiry 
like the one of Mr. Rajesh Pilot's Ship-
piq Corporation Enquiry. 

The second point that arises also is 
about our lecurity environment. We have 
dllCusled about our security environment. 
Therefore, tbis also deals with tbat. My 
friend Sbri lCurup wanted a Parliamentary 
eaquiry. Of course, I will Dot normal'y 
... , -no'. But io tbis issue I will definitely 
say 'no' because the Parliamentary Enquiry 
Committee canDot go into the technical 
.Ides of this deal as to what ktnd of sub-
m.riDo it was; what was its depth-going 
capacity; what was the initial reaction etc. 
That, you caDDOt say like the Mirage, (or 
example. There are many technical sides 
in it. Therefore. this enquiry can be only 
made in a quiet manner and without fan-
fare. The Minister himseU bas said in his 
Statement OD Paae-2 : 

uHOD. Members arc aware that the 
Directorate of Enforcement, the 
Central Board of Direct Taxes 
and tbe Economic Intelligence 
Bureau conduct inquires in a 
conftdertial manner 10 thRt rele-
vant evidence Is Dot destroyed". 

II you knew tbis, th~n Mr. Minister, 
why did 'OU do this 'I Why did you mak e 
tbll faDfare wben you know tbat you can-'DOt' TIle Brat point fa regardinl securit)'. 

You cannot expose the technical specifi-
cations or tbis deal allo apart from otber 
deal. and this restriction is also there • 
Why did you do this fanfare and Press 
Statement? The Press Statement does 
not carry the meaning as to what has been 
actual y done. What has been done" 
This deal has not been ordered by tbe 
Defence Minister to be enquired into. A 
Committee under Shri Dbatnagar has been 
set up only to examine the agency system 
and its ramifications. In the other part of 
it, he has recommended it to the Finance 
because the Defence Minister cannot do 
himseJf. After the deal is done when you 
find out about a supplier payiDI Com-
mission all that you can do is tbat you 
can recommend it to tbe Finance Mioister 
or the Fmance Ministry for the enquiry 
by the Directorate of Enforcement and 
then if it is found out, it comes to you 
for examination and blacklisting bim. Wby 
did you give tbe inquiry to the press. I 
want to understand this. Tbis press state-
ment says tbat an inquiry was made imme-
(!iately for Rs 30 crores. May I know 
from the State Minister for Defence where. 
from did you get this Rs. 30 crore amount 7 

( Interruptions) 

The Government continues. I am Dot 
asking the ex-Minister, I am askinl the pre-
scot Minister. He must give rep)y. Why all 
tb;s kind of thing was done" Why in the 
country, in the name of a deal, an atmos-
ph,=re of corruption was created in the 
Defence Deal? Why it was made to 
show to the country that tho Defence 
Minister, the Chiefs of Army, 
Air, and Navy want this as if there is DO 
procedure in tbe Defence Ministry? Why 
is the spectre being created of aJl round 
inefficiency prevailJing in the country 'I 
Therefore, I want to say that I bave no 
argument. This is Dot my point to cover 
up the inquiry; this is not my point to 
attack the ex-Defence Minister or any 
Minister personally But, what I regard 
as duty of being an old parUamentariaD 
is that in this case of Defence Deal tbo 
way you bave handled tbe thinls to sa, 
the least, you have harmed the interest of 
the country specially in tbe securit), eD-
vironment. 

N ow I come to tbe important part of 
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.dminlstrative side. There are two way. 
of worklnl tn ·Oovernment. tbat Is the 

-Joint respoDsibility...... (Interrupti.",) 

. SRRI AIlUN SINOH: Can I leek 
.-e clarrfication ? wben the HOD. ,~ber 
Is '''YiDa .my "'Bve you deae X, Y or Z, 
tWbo81 speciJicalty are )'aU addressiDg? 
!Whether to the Miaiatry, the MiD_ter or 
:_4IIMiDilter ? 

;SHRI'BHAGWAT JR-A 'AZ~D : Sir. 
-what I laid is this. I ba-ve lmat.le it clear. 1., tbe ex-Def.ace Mini.ter bas l'esi-
",DeKl. But, legally I am saJial the Go¥ern-
,..t continues. Let them 'reply whether 
-you did or your predeceslor. it'ls not my 
:job. This is a •• , of putting tbe 'facts. 
'(lntenllPti"nl) You bate uadentood it, 
·1 'tam happy. 

Therefore, Sir, wbat I say is ibis. I 
ha"e said tbat about tbe administrative 
side there are two ways, one Ministry of 
'Defence or aoy Ministry. The Minister is 
supreme in tbe Department in most of the 
matter. But tbere are some actions in 
wlUch the matter has to be referdd either 
.(o-Oe Cabinet Committee of Political 
ABairs 'or to the Prime Minister. In this 
particular 4eal it referred to the foreian 
Govcrnmeot. It referred the security of 
&be country to see what action would have 
becn Jaken whether by tbe .ex-Minister or 
fof'-that matter J if Sbri Arun Singh would 
bave -been tbere is he competent to do 
tbat 7 If he had, he took the decision and 
after the decision you referred the file on 
the 9th·evcoiDg to tbe Prime Minister. I 
waDt to know for what? Whether it was 
sent for information or for bis orders ? It is 
.Dotaan ordinary .deal of lice by M MTC, it 
is..AOt an .ordioary .deal of paddy by tbe 
FCI, jt is not a deal of .muuliol by 
Sbippioa Corporation. It is a deal where 
it refers. I can go on quotiq mstanees. 
"heM the Prime Minister .ent the 
ate, in what ..way lie liked to deal tbis one 
lead ..apecIaUy, be was tbe past D.fence 
.Niaiater aDd secondly he w.as the Pinance 
Minister, aDd, therefore. the recommen-
dation was that tbe D,rectorate of InteJli-

,pace will iDvoke all the ... oe_. There-
fore, It wal just Dot for ioformation on 

...... .,., -.bt-h :1 : ..... .w. ~Jt "II 
,more kD(MJ"ut. -.It w,the._cItr of 
,tJae ~l'riaw Miaf_ .U JQ.bow ~ ",fluid 
.do it .w,hether ~ tJae.,~ ... IJf ,gpbli. 
city or guied,. ,1i.herei'Dre, .l"a.y jt •• Dot 
proper, it ... dmprqpor .and :iDdifcfltt to 

.deal AYi&h this'QuatiuJihe.&lUl. %.berflore • 

.Mr. SPtaker., I would M,,tbat ltotb ~"'om 
tlIel~ point ofvi_. from.tbc.seaurity 
,point . of ...... h.em alae admigistljative 
poiDt,ef .view, .all-'kil ,wu .iDapprQfriate 
~&Dd .iDdiacr.eet .in the -.cMlal-Aa~. I 
.cmpJaubsc .uain.aad q.iD.,&Jaat .I .c:ut no 
aspetlioD, I QaUeqae .00 bonai4t: but 
..celtaiDlY .tIIe .... y .it,lIa • ..baea .. baQdlfJ4, it 
.bas bee.o..a .bad ~...of,-dle ioiet '~"Qnli. 
biUty '01 .tho GOYClDmeDt!a lua~g. 

To :«mcdude, -1 waulll _y flbat I 
would lIlae to rtune .-aIIt .aplies 
'fran1tbe 'Mcllilter . ..te1lre1idt ...a/ol my 
WelMto wlHoh if 1Iit1 .,...aer"y ... the 
techoical side, ..... 6e ~DOiai ,.l1li ' aDd 
00 the safeauBrds of not realiliD, the 
-.curit, sOf _ c .... ,. rl,~ .. Iso like 
-to \)mow ..... tblr .. e ;p •• ,Mi~.. or 
"r~tbat m .... r. ,Delanoe Mia".r, the 
ChidB of ~ • ..wrfQl"Ce •• r ".J -aa say 

t .... t .tlte&' .. at tltis .. acm· eely .... can 
place orders OIl } •• ,IaN.. 0 ...... '. If 

-OOJ, Y01Wl1U1t tell _ ~Mat ue .tt.- .. re-
ufMI'ds. .Let .... f OOUIHI!)' ..tao.· tbat Rs. 

12;000 ero,. tllat lIIe care .. .,...suw on 
Defeooe 'ja"JI-pody Ju&ili .. d,88C.tIM, to 
.abe ·tedlluaal-ud iDanciaisPJ'KeMI'c. 

A:N HeN. 'MEUBER.: Tlat will 
.pia taIIIlto.a milita,y accret. 

SHIU BHA9AWAtf nTHA .ItwZAD: 
T1u""js rilht. ,'ilalhhlarted .. ecret lDust 
remain a secret. ht be CAD ,1M' ~very 
well what are tbe tbebnicalitiea. I am 
,aot ukiU for .tbe IPCciJicatioas of the 
aub-mariDe or "b~_mu..e; l.,am ask iDS as 
to .wutrare tit • .PIoa;dur., bow do you 
.lost JIOur c&IlOD when it comes to tbi • 
• CQUDt.{J beQue lbis .c:awaary is haviDS 
. deserts, plaiu. "08n'." .etc. That be 
.GaD MY 4IO.t_t.we. ....... od. 

12.38 hr •• 

(MR. 8&BtrfY ..Ha.K.Ba .,,,,,t«t;hlli,] 

1'1t. ~d. PQiDt tlaJi I..,akt .. "., i. 
tbat it il UDfortuD.'. that for alai. deal. 



.c ............ -ia dIIit partlaul.mea •. 
Dea... UDt........." ... itr ca_ ia tbee 
P_,t • I." ~ t.DIlltI Italtftt walli .. 
a" "Of t .... · allO." 'I_e- are. Olb. 
fr .... li QJWf 'bMa, tee poJiticiaDl, who 
st .......... i .. (B ...... allips .. 

I tWo aid 1l1li ttl. quote tiallm from tbeir 0" ICri~., nOb Iivm· mil* U ia oa. 
IDIIiII ~1t''''1101r HHJdi. 1 kfUIW' e¥C,-' 
body kDOWS tbat-aDd' apm::iadly boy. thoee 
wbo try to make a sb~w and story of It 
in.dae48tII'llI" u.cbaritall1e lIl&~r. But 
tbil.doeI.100& DOC.saril, .. aJPo. for bUYlnl 
tlla. ba.zu tale. Aa- IIDpreaaion of a 
woAAcro&&Uy .,od .. maD fall_ amana the 
naive.. I bope·.Nr,bodN who bas liven 
a moralistic ...... , otbctr. tUorJos.ahould take 
it.... tile. fact. &'te. Therefore, my first 
aJMl.r tbe secoocl paua should be fully 
a ..... o4, 

It-i ... uafertuDate' tliat tbi .. thinl-ttu 
"_peilecl. I would lite to as~ him tbat 
iRfti .. feun(f.;OI!t'ttaat thi. fmeigB suppher 
hWlk'eD 7OA»' commiatioll', would you 
black·lilt him. I want to kuow whether 
yeeub .... bJact .. listed ncn ODe- iD tbe past 
fOl"'lUch mlltters. I would likit to know 
wbet~you will reduce- tile price-, whether 
htw ever~ reduced tbe price in the put 
oeeele.. AU tbese' relevant questions 
.MNId: 1)18A replied aDd aDSwered to tbe 
m.-. 

1 am" tbabtful to yor Mt. Deputy 
SPe*kcr. 

SIIaJ V. SOBHANADREESWARA 
lUIO .. (Vijarawada) : Mr. Depwy Speaker 
Sir.,I" is a very im,ortaDt issue. The 
•• tire· nalion ia eaaetlJ watcbin. tbe .eq....., of MeDlS tbal are. taking place 
v~, fal&. la fact, tbe nation is stuDDed 
to kMWO tbat all &&eDt bas been paid 
a_IF. 88, 30 c.ror ••• 1 7% commission 
,_ ~ R.L 430 cr.orel- wortb of defence 
ecU.i ...... purchuod from at foreip firm. 

Sir, we can uDderstand, and there is 
101D0 i.fOrmatioa. that 10m. firms make 
a cOmmilalon of 1 per cent or bal' percent 
biirtfaia II a unique case which hal no ,..o.r ..... an apDt is paid 7 per ceDt 
........ IV ctor... It Ii uabellevable. 
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Sir, the GoverDment baa- clearly .&&Md 
tbat it bas nothin8 to do with tbls alent. 
It lID done away' witb tbi, system .. fir 
back' as 1980. Even in tbe statement 
made by tbe Minister Yesterday it " .. 
made clear OIl'Ce" more. But how tbis bn 
happened! We bave been told that wheD' 
negotiatious were-goin. on for pure ..... 
of'some defeftC'e equipment and in the pre-
cess of comlog to aD uDderstaodma reward-
ing1he price-tbat foreign firm ba'S iDfol'1lNd 
our Embassy that It has paid a 7 per cent 
commls~lon to one agent-may be eitber 
ao lodlan or a foreilO one but baae.& iD 
a fGreilD couutry. ADd tbey asked in'tbe' 
frftb ocsotJation whether tbls 7 p. cwat 
commiSSion asam bas to b. given to tbat 
apbt or it cat! be dODe awa¥ WJtb. It w 
ill- that context on tbat occasion tllia' 
iufurmation was received by our Gover ... 
meot through our Embasl,. 

Sir, can we imagine that contrary. to 
tbe declared policy ot the Ooveroment or, 
India that it has nothing to do with aD,. 
alent-either an Indian or a foreign one-
tbat a foreign firm giVing Rs. 30 cror .. 
commission to an indiVidual or a firm 
may be based in a fore;gn couotry ? In 
fact, one company by nam~ HDW baa 
stated tbat it paid DO commIs&ioo to &BY, 
person or firm in India in connectiOll 
with the submarine contract. But they 
did Dot say that they bad Dot given Co....-
Dlfssion to any Indian agent wbo is lnwiD8 
a base abroad. From the Press reports 
when tbis matter came up in a ParliameD-
tary party discussion the hiGbest power 
tbal be meDtioned in tbe meeting tbat t_ 
firm HOW of West GermanJ' and tb. 
i. the clarification from that company. 
How can we believe that the particular 
agent was able to infiuence a forelgnl firm 
and got 7 per cent commission unless be 
bas blessing and cooperation from tile 
hilHst powers 'I How can be influODCO 
tbe foreiln firm? Afterall how will tbey 
part that amount of money! will they live 
for no benefit at all to a particular person 
crores of rupees unless 1t has been con-
veniently agreed to by some hiSbest power. 
from our country. How i. it possible? 
CaD we believe tbat only tbat siDgle- iadJ".l 
vidual could absorb aU tbe 30 crorea of 
rupees ? How do we believe that there il 
Dobody else bebind him wbo is also gettillli 

beDefit of tbis Rs. 30 Ctoros? Sir, it is' • 
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very serious matter. It has shattered 
tlae confidence of the people. We would 
like to know when this cODtract was 
made '1 which was th" firm '1 Which was 
the c04Jntry? Who was the agent ? 
Actually how much amount was paid to 
him? How is he able to influence that 
while our GO\lernment policy is there very 
clearly that no agent has any role at all 
in the Deience deal. 

Sir, there are severa] disturbing reports 
in tbe Press about SSK of West Germany, 
HDW of West Germany and Bolars of 
Sweden. Even as rar back as 27th May 
1986 in the Economic Times, serious 
doubts were expressed about the Defence 
deal In regard to purchase of tong range art-
illery gun system in which nearly Rs. LIOO 
crores were spent. While tbe staff require-
ment for the guo was the firing range of 
30 kms, the guns suppJied by Borars of 
Sweden could strike only up to 15 kilome-
tres in the beginning. Later \\then tbey 
were given anotber opporluDlty, new type 
of ammunition was replaced. In tbose 
strikes, the guns fired up to only 21 kms. 
Still they could not sall~ry our targets of 
30 kms. SIr. ooe surpn~IDg feature IS even 
during tbe trial period, which was con-
ducted at Bablna t some components are 
said to ha\oe been beoLen and flown off. 
like flying mechanism, etc., are said to 
have been broken and flown off. Tne 
gun could noc be used uiI frc=sb compo-
nents were brought from Sweden. 
According to some expeCtS, It wa~ of a 
very serious nature. Doubts were ex-
pressed on 27th May 1986. Now with 
this news, these confusions have been 
confounded and the doubts have acqUlred 
serious dimenSions. So. It IS tbe duty of 
tbe Government to bnng forth the facts 
to this House and, through this Parlia-
ment, to tbe people of our country. 

Sir, we are spending nearly Rs. 12,000 
crores on our Defence Ministry·s require-
ments out of which nearly four thousand 
to six thousand crores of rupees are spent 
ror the purchase of different equipment 
tbat are n.eded for safeguarding the secu-
rity of our country. I or anybody else 
Ie tbis House do not mind an)' IlmOuDt 

of money beina spent lor Deface Deedl. 
But we do Dot waDt tbe mo .. y to be 
wasted. After all that amount of RI. 30 
crores, said to have been liveD to lome 
individual or agent, will be booked In the 
form of overheads alld our GovetDmeat 
has to pay for that. The tax-payer has 
to pay. So, the amount that i. to be 
spent for Defence purpose., every rupee 
of it should be put to th:: best use. That 
is our main contention. 

I submit that tbis·item should .not be 
viewed from a narrow political perspective 
or some partisan view. That is Dot an 
Issue to settle scores. Several Dews items 
have appeared in tbe press in the last 
few days criticizing the former DefeDce 
Minister for appointing Committee under 
the Defence Secretary to enquire iato this 
particular issue as well the modus oper""d, 
how these agents could influence thoie 
foreign firms and get commission. Several 
responsible people and Some members of 
the Cabinet have ex prossed serAOUS 
reservations about the wisdom of institut-
ing this Committee. They have cast 
aspersIons on the integrity aDd boa.6do. 
of the former Defence Minister. Tboy 
have attributed motives also. We aro not 
interested in the internal affairs of tb. 
rullOg party though the former Deleaco 
Minister has made very cJear more tban 
once that his loyalty to the party or bis 
leader IS s cond to none. We emphatically 
state in thiS House that his duty to the 
nation as long as he was a Minilter 
should be more than his loyalty to the 
party or to his leader. His duty to the 
nation, national interest, certainly deserves 
higber priority and in that process, he 
might have taken tbis step. After all, 
what is wrong? Actually. the Prime 
Minister. the President of Congross Party, 
Shri Rajiv Gandhi. duriog tbe coatenal')' 
celebrations at Bombay gave a call to tbe 
partymen to launcb a • Build India 
Movement9 Some basic iDlftdientl of 
tbe Build India Movement outlined by 
him included that the war 00 corruption 
will 10 on without let or binderaDce, lbat 
the COUDtty needs a clean locial and 
political en vironment and that tbo Coo-
gress party 15 determined to achieve that. 
Are these words only for peoples' coo· 
sumptioD or do tbe rullD, part)' aacl ttl. 
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Government feel at the heart or th~ir 
beart. tbat it has lot a strong commitment 
for th .. ideals, which it had echoed at 
Bombay. 

11.54 hrl. 

[SHRIMATI 
I" the Chair) 

BASA V ARAJESW ARI 

Arter all, the former Def~nce Minister 
bas acted within his rights in appointing 
tbe Committee. I could not agree with 
the views that have been expressed by our 
hon. colleauje, Sbri Bhagwat Jha Azad that 
instituting of a Committee and making it 
public may not serve our interest. I 
believe, it is a step in the right direction 
and it will enable the other countries, 
other firms, which are supplying arms to 
our country to decide not to give any 
commission to any agent. as it is contrary 
to the polley of the Government of India. 
And if they are giving already, they will 
certainly inform our Government and 
avoid such things in future. Madam this 
act of Defence Minister will enhance tbe 
prestige of tbe Government. It will help 
remove serious doubts that are in the 
public mind We have to fight corruption 
wbich is eating into the vitals of our 
economy. The amount of hundreds of 
crores of rupees paid a ~ commiSSlOD to 
these agents is to be paid by the Govern-
ment of India in the form of enhanced 
prices. It will also harm the nahonal 
interest from the defence srrategic point 
of view. We have to bring to light who 
are those agents? How they are associa-
ted with the agreement? Who are behind 
tbem and how they have IDfiuen~ed tbe 
firma ? So, I demand tbe Government to 
come up with a White Paper on tbis 
Ipecific issue and other similar de.tis to 
remove the doubts that were raised in th~ 
miDds of the people and SUsp!Clon about 
tbe defence expenditure as it is a dark 
area in whicb there is a grc:at deal of 
wa.te and corruption which should be 
removed and the Go"ernment should 
come up with a White Paper. Madam, 
I uric tbat a House Committee be appoin-
ted to find out how this has happened. 
who i. tbe a,ent; whether there are some 
lDore BleDts who are receiving commission 
Ike tbil: aDd how they are able to in-
I .... ce tbe maDufacturio, firms aDd 

agreements were made even after tho 
clear policy of Government to do awa7 
with the system of asents ? 
Let this House be informed, how many 
times the recommendation of the defence 
services arrived at after rigorous teltiDI 
were bypassed and rejected and orden 
were placed with alternative parties or 
firms in purchasing weapons and what 
steps the Government propose to take 
to prevent this type of incidence in futuro. 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF DEFENCE RES& 
ARCH AND DEVELOPMENT IN THB 
MINISTRY OF DEFENCE (SHRI 
ARUN SINGH) : A point of clarification. 
If I undr rstand you correctly, you wanted 
to know how often the Department of 
Defence has overruled a technical recom-
mendation of the concerned headquarter ? 
In that case I do not need to wait for my 
reply; the answer is 'never'. 

SHRI V. SODHANADREESWARA 
ltAO : Thank you for the clarjfication. 
Madam, I suggest constitution of a Stand-
ing Defence Committee of Parliament witb 
privileged power to look into every defence 
deal confidentially and to summon experts 
whenever found necessary. Defence deals 
have unfortunately come to acquire a 
great deal of notoriety over the years. 
They must, therefore, not only be genuine 
but must also appear to be above board. 

Lastly. Madam Cnairman, I urge JlPon 
tbe Minister to take tbis House into con-
fidence and let us know whether two 
Members of our Cabinet have tried to 
inform the Rashtrapati Bhavan abollt 
tb.s spec fie issue and whetber Rashtrapati 
Dbavan has asked for furtber clarifications 
of this spec!fic issue: Let the Minister 
take this House into confidence and in-
form all the relevant facts. 

SHRI S. JAIPAL REDDY (Mahbub-
nagar): Does the House adjourns 
always in pandemonium only and Dever 
for lunch? 

SHRI INDRAJIT GUPTA (Basirhat): 
There is pandemonium in our stomachs. 

MR. CHAIRMAN: There is no ad-
journment for luncb, but you ean 10 for 
lunch. 



SHRI Rio S. SPARR-0W (Jullu_dur): 
Much bas been said~ about todq's -discus-
sion and I will try to be very. briof. Tbe 
subjeot~ .a it ii, should bo lreated a., a 
sensitive one. A1 tbe start ofJ it. I may· 
point out MadaDt that tbe hone Minister 
of State for Defence bas already placed 
befo ... us tlRt eSICntial facts in his state-
ment in relation to this discussion. In 
particular, he ha~ toucb'ed upon tMee 
salient points and I would like to quote 
them: 

H (1) The Department of Defen-
ce of the Government of India 
bas Dot appointed any agont 
autborised to act 00 its behalf in 
respect of any defence cootract. 

(2) The most stringent procedu-
res ba ve been laid down to on-
sure quality and technical 
parameters of equipment procured 
by tbe Department of Defence. 
No equipment is purchased with-
out technical certification of 
acceptability from ihe concerned 
Service Headquarters. 

(3) On assuQling office, the 
Prime Minister reiterated tbe 
existing i[l.structioos that the 
D.epartment of Defence should 
not deal with any non-govern-
IDCJltal agent of a foreign supplier 
in respect of any commercial 
negotiatlODs. Tb~ Prime Minister 
also directed that foreign govern-
ments and suppliers sbould be 
told unoquivocally about the 
decisioD. This policy directive 
bal been enrorced riaorously by 
the Department or Defence with 
satisfactory re.uUs." 

TIM tbird point is a very importMlt 
ODe. 

Madam, dlis is' the crux of the maUer. 
laid bare Juddly 8'Od eKplicitly. Now. in 
my opinion. the questions that have been 
raised by certain speakers on tbe otbor 
IIde should Dot have beeD possibly raked 
up. 

Itt so far' a'S" ()UtU "rmed" Foreea' are-
concerned; tbis Government uttder4:t~ 
aegis of our Prime Minister 1Hts' bbtltlUp· 
its stature, making full use of innovatIVe" 
technology and otber progressive ideas. 
from the points ot technological tr~ 
equipment, modern knowbow aDd.so on. 
I am saying tbls witb a little bit of asser-
tion because J have kept in touch all 
aJong as to how the ministerial side vjl-a-
vis tbe Chiefs of Armed Forces work, 
down to the last link, that IS the soldier 
on foot or in the tank. I caD assuro 
you Madam on this point becasuse tbere 
is some rigbt for me to assert on these 
matfers. My colleagues will bear me out 
on this POlot. Taking all these point iD-
to account. I assess tbat ollr Army, 
Navy and Air Force arc at the moment, 
one of tbe top-most battle powers aDd 
operational powers in the world. So far 
as equipment is concerned, on that too 1 
can tell you the same. IncldentallYh 
proof bas time and again been cominl 
forlh on the battJe fields. As tbe assess-
ment goes, now it IS a httle more polished 
and a little more brusbed up with regard 
to vitality, executive aDd operational 
efficiency, etc. So taking all this Into 
account, I say that I ba ve fuJI faith in tbe 
Ministry of Defence .. in Government of 
India and in our Prime Minister and tho 
functional Chiefs of Staff of various winls 
of the Army with all Its workins tentacles 
such as Quectorates and even down to 
the level of the soldiers themselves. Our 
Army is a very well-knit machine. 

Points have been raised tbat at Babiba. 
or some otber place certain trials wbich 
were conducted were not proved to be' so 
useful or correct. I disagree with tltem. 
Kindly do Dot mind my sayiDg so. I 
ha"o been compietely and directl, is. 
touch with all tbo .. tbin... I know bDw· 
tbe trials are conducted, bow some 0(, 
tbe equipmeut that is bought is put-to 
trial again aDd alaiD to ensure its wor_ 
bility and feasibility and to see that it i. 
upto tbe sanard or not, so far al waS'f ..... 
il concerned. 10 tbia wa" sOlDe equip. 
ment is conct.mncd and lome equipm .. 
is takeo iD aad ia 101De' CMes 1080 eqaip. 
meat it modified. Tbi8 happeD' .. 
ooly to oao t,pe~ of equipmeDt~ b1111Ck all 
t,pes of equiPDNDt I waeted- to brJDI 



DiscIIS810n re. !nqul'7 ':APRIL 16,' t9~7 In !h!e"ell Deal 
into Payment oj ("ommlasion 

thi.....,ect1k):,your;kiDd DGtiee in tbese 
",i"ew"lDiautca. 

. 'l1be second aspect is tbis. Please 
.cCllpt.y recommendation and do not 
4vuch'tltCJse subjects which are sensitive & 
tJDay,eVeD prove iDstrumenta) in creating 
'8CJ01e k411d of doubts in the minds or our 
!Service Personnel thereby demoralising our 
. oWD·For~es. For that matter. very frankly 
.speakiDg, I persona 'Iy think that this dis-
-OlIIsion~UDder ~ule 193 or tbis Motion 
" .... uld <DOt have been brought in. If you 
eo-..t to ~beck up certain thlogs. yoo can 
always do so. There are senior members 
fn every Party and any time they wish 
to check up any thing for tb~ir own satis-

.faction they can do so They can check 
up as to why certain things are happening 
whether they are correct or not and so 
on and so forth. You can do that in such 
a manner that unnecessarily things are 

-Dot'raked up. We should also not resort 
to chasing the will o'-the wisp. Otherwise , 
everybody would start having some kind 

lOr doubts. :So, this in my view is not 
necessary. If any .person comes to know 
about something he should pool his reo. 
.sources and knowledge and u~e it for 
tbe benefit of the country. It does not 
matter whichever Government is in power 
in so far as defence forces are cO[1cerned. 
IWe ma,t take it as a question in the 
interest of the nation as a whole acd not 

. from the point of view of tbis party or 
tbat party. Tbere should not be any kind 
or political slant. It should be done in the 
iaterest of tbe nahon a~ a whole. If you 
e<JOle to know when something Boes wrong, 
'you .hould putforth your suggestions 
·and recommendations in the interest of 
tbe nat;on and not for the sake of writing 

.10.. newspaper or something. When 
you factually find that something is 
wrong there is no reason why we should 
_t.disculS it through the aeg sand good-
.will of tbe Speaker. with the Government. 
~e can do so for whatever be its 
"ol\th. 

I tbought that I must bring these 
ae'!lpoiDts of mine to your kind Dotice. 
As 1:.ards other things it is no good 
criticisiog each other on small BDd little 
thiJ;lls. such as, where the Jetter was sent 
to, whether such and such a thing was 
• leI by such and such • person and so 

00. This·is DO'lood because .it does not 
help anybody iD so far as the defence 
ror~es an: concerned. If it is a questioD 
of lome Involvement of political ai"e and 
!ake ~r knowhow or any such tmug, tbat 
IS a different matter. But here I wisb to 
urge tbat tbis House must work in unisoD 
so far as derence torces are conceroed. 

I must cOD.aratulate the MinistfY of 
Defence for upholding the traditiODs 
that have been proved good since a 
ver! 10Dg time. It does not matter as to 
wh~cb Government lS in power. Anything 
which has to be kept ~essariJy as a 
secret in connection wi,h defence will 
have to be, k.ept secret. We should Dot 
let every thing go in a haywire in a sort of 
airy-fairy ballooning manner. For' that 
matter, I must say that the Prime Minister 
an~ the ~ overnment in power today are 
dOing theJr duty most vigilantly. 

I congratulate them on this Score. 
With these few words. I thank you very 
much. 

SHRI SYED SHAHABUDDIN 
lKishanganj): Madam Chairperson. 
national defence has the highest prority 
and our commitment to the defence of . , . our so ierelgnty, our Independence and 
our territorial integrity by a1l means at 
our command cannot be over-emphasise;!. 
That we dwell in a negative .ecullty 
environment is also a fact of life. There 
fore, Madam. our defence efforts calfs for 
constant modernisation and innovatioD. 
This modernisation can be achieved only 
by two routes. Either by indigenisatioD 
or by purchase of technology. I regret 
to say tbat tbe de~ree of progress on the 
path of self-reliance has not been as ra-
pid as we wouid have liked it to be in the 
40 years :iince independence. We are still 
depend eDt in a very large measure OD 
foreign supply for nearly the whole of 
the modern weapon system; whether it is 
high speed aircraft or missile or helicopter 
for the armed forces, for the air force; 
whether it Is.a taok or tbe long raDle 
artillery .for our armed forces or ,whether 
It is an· aircraft carrier or submarine; we 
}algely depend rather wholly depend QD 
foreiSD suppl)' . 
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I know that we have made progress. 
I do not deny that. We have had a 
Viiayanta Tank; we have had a Gnat 
Aircraft whicb bas done sucb a marvel-
lous jo b OD tbe frODt tbat we bad to face 
the enemy. We also know about the 
modern field guns tbat we bflve improvsi-
ed. But that is not enougb. So, let our 

investment in R&D go up from tbe 
present leve) of 2 -4 per cent that it has 
been jf we are one day to become inde-
pendent of foreign dependence in tbis 
vital field of national life. Wo have spent 
RI. 10-12,000 crores annually. Tbis 
year"s budget is 12,500 crores. I do not 
know exactly how much w~ have spent on 
our equipment; may be it is a layman's 
soess, it is about two-thirds of the budget 
whicb goes on equipment and perhaps of 
the two-thirds or at least half of this 
amount is spent on foreign purchase. 
Therefore, what we are dealing with today 
In a sense is the question of how we dis-
pose of, in what manner, through what 
procedure rougbly Rs. 4-5,000 crores of 
our money -the product of sweat and 
tear, the labour of tbe countrymen. 

Defence takes about 15-20 per cent 
of our government spending, but there JS 

a regime of over-class fication; and our 
defence matters are shrouded in secrecy; 
there is mystery. I don't think I dare say 
that we had really a worthwhile debate 
on defence in this House or the other 
House so far. I do not know its reasons. 
But somebody said, it is a holy cow. I 
do Dot know. The surpcsing thing is that 
while our country men and our Parlia-
ment are dtnied tbe basic information-
how many tanks do we bave how many 
aircrafts do we bave. how many subma-
rines do we have. bow maoy submarine 
are in order-tbis information is avaiJa-
ble in a printed form, in an authentic 
form to aU the great rowers of tbe 
world; not only to them but to our 
potential adverlariel allo. 

SHRI ARUN SINGH ~ On a point 
of clarification. For your information, 
it is definitely available in a printed a od 
published rorm, but it is not available in 
ap authentic form. 

SHRr SYED SHAHABUDDIN : I 
withdraw that word. What I meant wal 
that it has never been challooled by an1-
body; it is available in an uDcballeDled 
form (1 nte ruptions) The hOD. Minister 
has not spoken a word about tbe facti of 
the case. He delibora oly tried to put a 
veil over .t. But the veil is 10 thiD that 
the facts are visible throulb it. The 
country concerned is Germany and tbe 
equipment concerned is submarine and 
the agent concerned il Hindujas. Every-
body knows about it: everybody baa been 
talking about it. But the hone Minister 
does oot want to face the facts. 

THE MINISTER OF ENERGY 
(SHRI VASANT SATHE): Both Ger-
many and the Hindujas have denied. 

SHRI SYED SHAHABUDDIN 
What they bave denied, we sball come to 
that. 

PROF. MADHU DANDAVATB: 
Tbey denied kickbacks. 

SHRT V ASANT SA THE: They deni-
ed involvement. 

MR CHAIRMAN: The hOD. mem-
ber should not mention tbe names of the 
people who canoot defend themselves on 
tbe Floor of tbe House. 

SHRI SYED SHAHABUDDIN: But 
they aro foreign companies which cannot 
defend themselves here. The bon. Mini-
ster can tell us if our facts arc wron,. 

SHRI INDRAJIT GUPTA: We only 
depend on Press reports. 

SHRI SYBD SHAHABUDDIN: I 
have mentioned the name of a commer .. 
cial firm and the name of. country 
from which we are gettiDI suppliea and 
everybody knows that our lubmarioes 
come only frolD two source.: We have 
tbe F-Clasl submarines from the Soviet 
UnioD and wo have the Type 1500 lub-
marines from Germany. and tbat II that. 
and both we are tryln. to maDufaeture 
alIo io our countrl. 
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IHIlI AItUN SINGH: On a point 
of clarllcatioD. We also have another 
01 .. 01 submarinea. 

IHR.I SYED SHAHABUDDIN I 
aID bappy to know that. I bope tbey are 
of iDdi.eDous manuracture. 

According to the latest information 
tbat bas been printed, we have about 
ellbt a ulsian submarines and about four 
as far as F. R. G. is concerned, they 
bave witb a deJayed delivery time. suppJi. 
eel us with two submarines and two more 
were to be brought in, in knocked out 
coaclitionl and they were to be assembled 
ia Bombay. Unfortunately, only one of 
tbem hal come to us and the other had 
to be struck oft' for more complicated 
reaSODI, because of high cost or the 
Ipares, and for 4lpares, we decided that one 
ualt should be caonlbaJised. So, finany 
.e lot three submarines for the original 
coatracted four. But tbat is not the 
problem that we are dealing with today. 

Wbat I waDt to question is that: This 
deal belan in 1980 and even if the Minis. 
try il totany naive, I think they ba\'e 
lome common sense. Since we are not 
a biB power in terms of submarines, we 
acre to be careful about what we buy and 
after all we kaow about this interDatiQDal 
anDl bazaar and we know 
that ....•• (Inte·ruptionl) 

SHRI CHANDRA PRATAP 
NARAIN SINGH: I take objection to 
to tbat. He cannot specify the year 
because the technical evaluation of a 
particular defence requirement .•. 
( ''''~""l'tlonl) 

SRRI SYED SHAHABUDDIN: Let 
the M'nlster reply. 

MR. CHAIR.MAN He is yieldinl 
ucJ ,_ •• Dt,d to reply. 

SRal SYED SHAHABUDDIN : I 
Jiekted but I did Dot know what be was 
lofq to .. y. On this poiDt only the 
Mhailter halot a rlab' to correct, If I ....... 

SURI CHANDRA PRATAP 
NARAIN SINGH: I have a rigbt be-
cause I was State Minister of Defenco 
1n 1980, and ne,otiatioDl started before 
J980. 

SHRI SYED SHAHABUDDIN: All 
right; then you speak· 

SURI CHANDRA PRATAP 
NARAIN SINGH: I do not speak. I 
asgert tbat tbe evaluations of a particular 
requirement in Defence IS done in many 
stages and It takes time. So, you cannot 
state a specific date unless the government 
states dates. 

SHRI SYED SHAHABUDDIN : The 
negotiations began in 1980. 

SHRI CHANDRA PRATAP 
NARAIN SINGH: No. 

SHRI SYED SHAHABUDDIN: I 
am not talking of our requirements oi 
submarInes as a class, or submariDes in 
general. 

SHRI CHANDRA PRATAP 
NARAIN SINGH: Evaluation. 

SHRISYED SHAHABUDDIN I 
am only talking of evaluation of a parti-
cular equipment which was not even iD 
existence at that time. . That IS the point 
that I am trying to make. At the tim. 
we began talking about this particular 
submarine, this particular ship buildiol 
yard had nothing but a proto-type to 
show us, nothing but the blue priDts to 
offer. Not a single unit-not a siqle 
uDit-bad been manufactured by tbis sbip 
building yard, or had been delivered to 
aoy Navy in the world. bad beeD deliver-
ed even to the German Navy at the time. 
when we, out of great generosit, decided 
to buy a submarine from tbis firm. Tbat 
is what 1 call Jack or commOD 
sense If we were buying hundreds 01 
submarines, we surely had tbe rllbt to 
commit a mistake. But surely, Madam 
ChairpersoDt if our submarines are iD 
Dumber of units like two aDd four aDel 
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IIx .. .-e are to be careful to buy some· 
tin. tested equipmeDt- which bas already ! 

beeD tested by another Navy. 

SHRI ARUN SINGH: On a poiDt 
of clarificatioD. because I have Dot beeD 
able to understand, beceu. I ha_ 
to reply. Am I to understand that what 
tbe hOD. Member is 18yilll is that some 
particular yard, tbe HDW did not make 
• lubmariDe till 1980 ? 

SHR.I SYED SHAHABUDDIN: I 
did Qot say that. Wbat I said wa~ tbat 
at tbe time wben we have started aelolia. 
tiODS for tbe purchase of this particular .•• 
(llllerruplions) 

AN HON. MEMBER : You said 
tbat. 

SHal SYEO SHAHABUDDIN : No. 
I am repeating, what I was loing to .ay. 
you can check tbe record. Please do 
Dot interrupt like tbis. 

Wbat I was try.ing to say is at that 
time when we began negotiations. on tbi. 
deal in tbe year of the Lord 1980, at tbat 
time .bis particular sbip yard in Gennany 
bad Dot built or supplied a sin,le OBit. 
to any Navy in the world. Therefore, it 
bad not been tested. It only bad a 
proto-type to sbow us; It only had blue 
prints to show us. That is all. That is 
what I am saying. 

SHRI ARUN SINGH: If my uDder-
stalldia, is correct. what )OU are s.yiaa 
i. that·M/s" HDW or whoever lbeY1were, 
they ad never produced a liD,lo subms-
riDe bat they had a prototype to show. 

SHit.! V ASANT SATHE: That II 
wbat bo is .yi ... 

SHU .sYED SHAHABUDDJN: T. 
lSOO. ADd I am .. ,m, that uoii_hoD T 
lSOl) bad JIOl beeD accepted ev. by tbo 
Oetmap Nay,. It bad Dot been luppli-
ed to a IiGale otber Dav, in tbe world. 
I do eot koow whicb serial Dumber •• 
come, but w. became oDe or tbe Ina 
buy..... ,of tbi, particular ptoe. of 
cquiPWO.t. 

SHIll ~~ANTl 'SATII9~ .tPr~ 
i. the same •• tta.1JhleprlDt. . 

SHRI.Sl'JlD SH,AIIAJUDDI.N ... : ,Not 
quite tb.t... . It lau to be tell*" ora tIM 
field; it ba. to tested iD the war: . Aad 
wben you are loiq to have 10 or II Wdb-
mariael, theD you oupt to be extremel, 
careful ...... , ....... y:' 

Even if oOe bat to :bu)' .. earfhW" 
ware, it is cbecked several tim ... 

[En,li&hj 

I do.aot W~SD to place .. caue •• 
effect relatioJubip., but the lac, leal ..... 
and -it bad ~ 10 my DOti~ .. Iilbt thea 
tbat ... late lam .. totl.laclcr.or tbe .ruliDi 
party_' dar. Dot"1lakl •. bis , Dame iD tbJ 
Houe, ~t if you per .. me immQDit" I 
miabta. . 

MR.. CHAIRMAN: Do not brin. 
tbe names here. 

SHRI SYED·'SHAHA1IVDDla.,,:. .... 
be was iavoiwMt -ID tid.. And rfelrr cia,., 
after bis 'deliria., 'IMr...,. ... a. • b ....... ~ 
his memo", tbe,PoHt .... AtJaiia'o£ ....... ·, 
tee of the CabInet set down! aD4 . Ok.,.. 
tbil deal. 

SHRI AR.UN SINGH: May I 
interrupt bere? I take serious objec(ioD. 

SHRI S... JAIPAL REDDY: No 
names .ro meDtioned. 

SHRI ARUN SINGR: I do Dot 
care ••• (1""111"'), I take ",OUl 
objection to tbe coacept dial. u, Cabla. 
Committee 00 Politi:>81 Affaar. of aD1 
Govemment, irrelpective of wbicb party 
it belo. tot will tab .. 4eCI ....... uae 
of or in terma of die deatb ""'., . ........,,, 
I take serious objection. Whetber It I. 
)'our CCPA orlGUr,£CPA"'I " .... I'.re. 
But Ita" .. Gbje"""p"'''rl 

SHlU .... YE8t8llAJlA&UDDIM.a,.Q ... 
cePA wOI DOt do .... 1 I caD .......... 
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wSl8lI . '.AMNT .. 'SAms :'~ -Your 
'CIIOPtM *'11'..,.. ',*y' " ..... ,. t~ "any-
IINKI,.~: (/""11,II1II,.. J 

'$i1RI II sYED SHAHABUDDIN: 
'Tberetbre, riabt from "1980 tb~re ha. been 
• Ce"r,ahl oclar or corruptioD in' the 
ettrtldbr. df iJower with regard to this 
. deal. "Theft f}a. been' aoinethinl' fisby 
about it. Peopl. have been talkinl about 
it but it never came to the fore. Now, 
~., CO .. , ....... b&to1De. -open. 

· ... 'Now .bd fCwollhl·Hke to r~DOW from 
"'.-1tolf.'·· Miaitlter is ~. How ·· ... ny T·1SOO 
type l tJf nbal.rifteS' are- -due to I be· manu-
4Kt1lred' -by' 'tbi. - ftfppinl -yard ? ~·How 
.. allY'bave .fteady been -maowfactared 
.d" -tupplied' to ~rious f&reian~· na.ys. 
~If "1lm ba,iDI ~ somethiDI I should 
lbow ~ '-"0' !lad '~been' ibe eustomen ... 
'(/.,.,.,."".,) 

SBIU S. JAIPAL ,REDDY: Soutb 
Africa ., 

... 8BRI AlA Y NUSHRAN (Jabal pur) : 
I .... pe. JOu are Dot an aleDt of tbat 

, ... pany. .• (1",.".",10116) 

-IRRISYBD SHAHABUDDIN : You 
. 'CaD' 1" ..... wllat~er ,ou like. I lI'ant 
..,.. tIlat fleldom .. :( lItlerl'IlJIIlolU) 

MR. - CHAIRMAN : Let bim conti-
Due. B. iI nOl yieidilll ... (I"te,ruptlons) 

SHIll SYBD SHAHABUDDIN I 
am ao& )lic1dJDa. 

MR. OHAIR.MAN : H. is Dot yield. .... 
,UpIfOF:MADRU DA'NDAVATE: You 
atao "OUI" 'Dot 'field. (ll11~r"u pi lollS ) 

"SIIRI "SYBD SRAHABUDDIN 
"11uaf'fOrctlD .. u1lpner -would be mad, 
would be out of his sonles if he appoiDts 
SbababaddlD as his qeDt to idu.DOe tbe 
Oo .......... t of India. 

I .... Idm to cODlrm also whether 
'" .., \be German' Na., bas finally ,ot 

around to accept ene of tbe T 1500 Jub-
marines for their own Navy, because I 
kaow that the German Government ia 
fttremely concerned tbat tbis deal sItould 
10 tbrouah. Not only that. They 'also 

,. wanted tet i.n:fluenca us to buy two .. or. 
of tbem. That II 'how this problear dame 
up- because when they came to . ue&d~ate 
with U8, they DOW quoted a price which 
was nearly bundred pcr ceDt bigber than 
tbe last price. And we said Dot that far. 
They said: Look, we shall roduce It by 
a certain prrceotale. I twas eVOD Ip;oed 
tbat tbey would reduce it by 20 per cent. 
They went back and sent a teJearam: 
Sorry, we cannot reduce. The .easoD 
they qUoted was because the apDt iuisted 
on his pound of Besh. I know about 
this international arms bazar. It has its 
Quota of Shylocks and sharks? 

The essential point is, much sctnl and 
dance bas been made here about the 
Government of Ind'a Dot appointina 
agents. Whose case is that ? We' are 
not saying that the Government of India 
appointed an agent. Ndwhere in the 
world in a transaction of tbis type the 
buyer appoints an agent. It is alway. the 
seller who appoints an agent, and tbe 
seller appoints an agent after careful 
consideration. He does Dot pay bit 
money for nothing, he does not dole out 
tbe Commission for nothing, be appoints 
as an agent somebody who is likely to 
inftuence the process of decision-makiag. 
wbo bas access to the decision-makers 
who has somo linkage with tbe power~ 
that be within the ruling circles. This is 
the point. I would like to have a cate-
gorical statement from the Government 
that tbey have never to dealt with at -no 
point of tirue did they deal with BIDdujas 
on this question right from 1980. Let 
them say that. (Interruptions) Madam 
Chairperson, I am not worried about tb. 
commis.ioD ra tc. 

SHRI ARUN SINGH: Can you re-
peat tbat ODce again ? 

SHRI SYED SHAHABUDDIN: I 
said, since Hlnduja have been named aDd 
Hindujas are supposed to have frieocls iD 
India, tbey may not be Indians as ncb, 
and I also noticed that tbe hon.' Mila .... 
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bas very carefully used tbe phrase, An 
Indian agcnt'. I do not know what be 
means, I would like him to clarify - does 
be mean an IndiaD national acting as an 
alent. or does be mean a person or 
Indian orrgin acting as ao agent, because 
the word 'Indian, covers butb, an Indian 
national and a person of Indian origin. 

SHRI ARUN SINGH: CaD you 
repeat the exact thlnl ? 

SURI SYED SHAHABUDDIN : You 
have said, 'an Indian agent' I want to 
kDow wbat are you talking about? The 
Hindujas are of Indian origin ? A Hinduja 
mayor may not be an Indian national. 
Is he an Indian national, I d~ not know. 
But all I am saying is, he is of Indian 
orilin because w~ know he was some time 
back in Iran and very close to the Saba, 
and tben expelled and came to Bombay 
aDd went to London and so on. 

( Interruptions) 

l'ow, Madam I will take just one 
miDute. 

SHRI ARUN SINOH: I did not get 
your question : Did the Government ever 
bad •...•. 

SHRI SYED SHAHABUDDIN : 
I said. right from 1980 when tbe deal was 
initiated, did you at any point of time, as 
• Government. have any negotiations or 
discussions OD tbis particular question 
with tbe agent who is supposed to be 
Hinduja? 

PIlOF. P. J. KURIEN : You did not 
read tbe papers, it is very clearly stated 
there. 

MR. CHAIRMAN: Mr. Shahabud-
din. please concJude. The Defence Minis-
ter bas to reply by 2.30. 

SHill SYED SHABHABUDDIN: 
AliI want to say is this. I would also 
like to know whether your ori,loa) agree-
lDent bad two clauses because tbat is a 
.... tter of prodUDce, Madam aDd that may 
'" ...... ullor all ruture nelotiations. Did 

you have an escalalion clause ?Or did YOU 
bind tbe· supplier that in ca •• i. future YOU 
exercise your option to buy mor.. tbea 
be bas to stick to the same price' Or 
were they wise enouah to put in .. an 
escalation clause to hoodwink )'OU ., 
Secondly, was there a penaJty clause for 
delay in delivery? Because, it is a matter 
of record tbat the submarines were Dot 
deUvered in time. 

Finally, what I would like to say is 
this. A departmental inquiry would Dot 
wash. In tho present stato 01 demoralisa. 
tion,with honourable exceptions the bure-
aucracy will silo on the dotted lino. Th. 
Parliament and tho peope of India demaofl 
a clear Inquiry, an open inquiry. It il 
not a matter of ODe deal or another deal .. 
it is not a matter of one year or another 
year, it IS a matter of a continuous drain 
on our resources, OD tbe produce of our 
bJood, sweat and tears. lomethiDI to do 
with our national existence itself; somo-
thing fO do with the bilbcst prionty of our 
national life. and I do not think tbat any 
technical matter can stand in the way of. 
parliamentary probe. The ParUament .. 
Madam. caD invite any number of tecbni. 
cians and technical consultants to adyise 
them. That is Dot the issue. The issue is, 
the Parliament bas a riabt to 10 into since 
aU the deals that tbey have lODe into .ioc. 
1980, Dot 00 a GovernlDCot-&o-Goveroment 
bas;s because on a Government to-Govern-
ment basis thin,s are pretty well taken 
care 01, but in aU the supplies of major 
equipment that tbey have bouabt from 
private companiea with or without tbe 
intervention of tbe intersted (oreip 
government. And notwitbstaadiol techni. 
cal conSideratIon, no security anile ia 
involved. No security anile is involved 
in this as to which submarines .0 bave 
and from where we have lot th~m. Tbese 
are pretty wt JI-kDOWD. What we would 
ljke to know is, bow you have procured 
them, bow do you bope to procuro them 
and wisb to procure tbem In the futurt. 
On tbat, tho people of India mUit bave 
tbe last word. 

(T,,,,,,/atlo"l 
SHRI PRATAB BHANU SHAR.MA 

(Vidi.ba): Madam Chairman. thi. deal 
of tbo Dererace MIDlstr), I. be1aa 4ilcUNtCl 

, ' 
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ia tbe House since yesterday. The han. 
Member. have questioned tbe basic princi-
ples or our Defence Minist· y, the working 
01 our Armed forces and tbe good name 
01 our MiDistry. 

J think it is the first occasion after 
iDdependence when the integrity of our 
DefeDce Ministry and Derence experts is 
belDI questioned without any concrete 
proor or factual information. I am saying 
thi. thlDg. because the facts given by our 
senior Member Shri Sbahabuddin are far 
away- from tbe truth. He said that our 
GoverDment was not alert abl)ut national 
lecurity and it is Dot moving towards self-
reliaDce. He also expressed dissatisfaction 
over tbe achievements of our Research 
win. which is called DRDO which has 
made progress after independence under 
tbe luidance and the advice of our security 
experts aDd technicians. For the general 
information, I would like to teU that the 
Government does not spend merely two 
per cent OD Rand D, but last year it had 
Ipent 4.12 pc:r cent of tbe total Budget 
allocation on it. Last year it spent about 
RI. 423.25 crores on Rand D. We want 
tbat it should be increased to 10 per cent, 
because our aim is to acbieve self-reliance 
in respect of our nati onal security. We 
have to adopt new developed technology. 
In view of tbe security environment pre-
valliog arollod us, it is necessary to streng-
tben our defence system and to improve 
our research work so that we can be self .. 
reliant iD our defence matters. If we 
accept the obstacles being created In the 
development of defence m~tters and such 
dlscussioD continues on the basis of reports 
publjsbed in some new!papers, it will put 
a questioD mark on our entire system. It 
will also put question mark on the proce-
dure adopted by our techmCians and ex-
perts for selection and test og of equip-
ments for tbe purchase. Therefore, our 
DefeDce MiDister should come out with 
definite iDformation in the House as to 
bow we select our defence equipments 
which we require to meet our national 
defence requirements suitable to our 
.urrouDdioa seosrapbical situations. He 
Ibould atate as to what procedure we 
adopt to purchase sucb arms and equip-
... tI from tbe international market. 

Apart from tbis, our hon. Members 
Shri Shahabuddin and Shri Rao have aJso 
poioted out about some basic concept. It 
is clearly stated in this statement that 
neither any Indian nor any foreign alent 
was employed at any stage whether at 
negotiation stage or finahsation stagc of 
the agr.eement. A policy decision was 
taken in 1980 tbat no agent will be em-
ployed or appointed by tbe Government 
for making purchases for Defence Ministry. 
Sbri Guptaji and I were the members of 
consultative committee of the Defcnce 
Ministry io J 983-84 

SURI INDRAJIT GUPTA: I am still 
its Member. 

SURI PRATAP BHANU SHARMA: 
It is sood that you are still its member 
I have joined the consultative committe; 
of science and technology. I want to say 
that this policy decision was taken at that 
time. There is no need of any intermediary 
in such deal and if it comes to tbe notice 
of the Government that sucb deal has 
taken plac. in which commission has been 
paid to some person, they not only black 
list that company invariably, but it also 
recoven that amount from the company 
if it is proved in the inquiry that the 
amount has been paid as commiSSIon. In 
this context, tbe so cal ed facts under 
which the whole matter was raised, I would 
say that after the repJy of the bon. Minis-
ter of Defence, have lost tbeir force and 
it has taken, the wind out of the sail of the 
opposition and they are expressing certain 
doubts on concocted points. 

Mr4 Chairman, Sir. the procedure laid 
down (or defence purcbase is very clear. 
According to it, first tbe specification is 
fixed and tben in accordance with the 
fixed specification, the equipments are 
selected. Whether we buy equipments 
from the Soviet Union on rupee payment 
basis or we buy from the international 
markp.t which is a general currency area 
or the bard curtency area!, there is a fixed 
procedure wbich we follow. When tbe ex-
perts from the three forces decide that 
the equipment suits the requirement of 
tbe country and the quality is iD accor-
dance with the Dorms fixed by OQr 
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experts and the Defence Department. 
tben only it is decided to purchase it and 
tben negotiation about their price takes 
place and the final offer is discussed. 
This thing takes place whether it is a 
matter of purchasing sub-marine, mirage or 
some modern weapons. We do not want 
to buy weapons from abroad but we are 
compel1ed to buy them. The situtatioD is 
such that when the country having !tophis. 
ticated weapons supply such weapons to 
our neJghbouring countries, the weapons 
developed by our country get obsolete in 
comparison to their weapons and then we 
are compelld to purchase tbose weapons 
to matcb tbeir weapons. So far as tbe 
points raised by the hone Members in 
regard to the purchase of weapons are con-
cerned, tbese bave been put at tbe behest 
of some specific person or witb the Inten-
tion to spoil our international image and 
tbis bas no relation with the discussion 
under Rule 193. From the reply of the 
hon. Minister, it is clear that tbe message 
received on 25th February, 1987, had 
indicated that tbere IS apprehension that 
in the deal that was struck,a commission 
of 7 per cent was paid to an Indian agent. 
All the papers were presented to the then 
Defence Minister on 3rd March, 1987 
when tbe file was presented to him. The 
Defence Minister ordered on the file on 
11th March that the doubt in regard to 
the deal should be referred to the Minis-
try of Finance so that action could be 
taken under the FERA, and the laws of 
ta.xation. Besides this another order was 
passed in it. Then what is tbe reason that 
there bas been deJay in carrying out those 
erders after 11th Marcb upto 9th April. 
Why was there so much delay in the 
&.6ovement of file and why whl1e giving 
new order in the file after 9th April, the 
tuformation thereof was released to tbe 
press was not this an important point 
Biven by one Government to another'" 
May I koow whether it was not necess.ary 
to bring it in tbe notice of tbe Prime 
Minister immediately after 25th February 
and when the order was issued on 11 th 
March, then why was that file kept again 
on 9th April for giving second tbought or 
drawipg some points from it. These are 
very important questions and a point also 
arise tbat wben this file was sent to tbe 
bon, Prime Minister, what was the reaSOD 

for issuing a Press release. Was it.not 
fOl" aaiDing cheap popularity? 

AN HON. MEMBER: You may' ask 
him. 

SHRI PRATAP BHANU SHARMA: 
We are asking aU. You are also ipeluded 
among tbem. Was it not for saiDiOI cltoap 
popularlity and witb what motive w. it 
sent to tbe Prime Minister. Was it .lent to 
him for taking direction and information 
and when it was so, then tbe Pamo 
Minister should bave been given iafor. 
mation on every point. When thero is a 
joint responsibiJity of tbe Cabinet, the 
work shouid bave been done accordially. 
Our Prime Minister has blmself exposed 
corruption in the Ministry of Defoace, 
whether it was the case of Larkins or Ku-
mar or the case pertaining to the purchase 
of any weapons. Clear instructions were 
is,ucd to tbe Ministry of Defence afrer ·1st 
January. 1985 that there would be no 
intermediary, alent and other perIOD in 
the deal in future. If there is corrupMoD at 
any level. it sbould be rooted out. I would 
like to know as to why and bow Ibis 
dobut arose and why was there deJay in 
taking decision in the .Datter? Why was 
tbis thing not brought in the notice of 
the Prime Minister In the month of Fob-
ruary itself '1 This thing creats doubts. 

Besides this. when this thinl can- be 
debated in the House and the hen. 
Members know that there was sitting of 
the House on 10th April also. then was it 
necessary to issue a press release before 
informing the House and then give a 
Statement in tbe House? Statement 
should be given first in tbe House, then 
it should be issued to the Press. We would 
like to know from tbe Minister of State 
in the Ministry of Defence as to what#was 
the motive behind it (/fltB"U]JtiolU). Why 
have you not included this point in . it? 

Besides tbis, I would like to bow 
about some specific points from the 
Minister of State in the 'Miaistry ... of 
Defence that when tbat file wal.Rnt to 
the Prime M inistor on the ..night of :Ith 
instant, then what was the motive _Iliad 
it aod when did it J'C8ch .him? Witllt nat 
direction that file was seot back by him? 
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WbeD 'k was directed aDd orderd tbat its 
enquiry might be conducted by the 
Department of Finance or some other 
Department.( ... lnterrpution~). 

IEng 1tshl 

SHRI S. JAIPAL REDDY (Mahbub. 
Dalar) : I can tell you, Madam. The 
Prime Ministor wanted the Parliamentry 
Enquiry 

MR.. CHAIRMAN 
yi.Jdinl .• o •••••• 

{Trlllls/ ation] 

He is not 

SHRI PARTAP BRANU SHARMA: A 
third enquiry was instituted under the 
chairmanship of the Defence Secretary 
and it was published 10 the newspapers. 
The full information of all these things 
shoule be placed along with the facts in 
the House as to bow it happened. When 
decision was taken for the specific inquiry 
OD lIth March itself then where that 
matter was pending since 25th March to 
9th Ap: iI and as to how a1l of a sudden 
tbis was issued to the press (lnteruptio II ; 
by ignoring the Parliament ... 

{English! 

SHRI S. JAIPAL REDDY : It is not 
a policy matter. Under what rule it is 
.done? (Int rruptionf) I am asking you ... 

MR CHAIRMAN: You can not ask 
like tbis unless he yields .. 

SHRI SOMNATH CHATTERJEE 
(Bo-Jpur) : Why don't you yield for a 
while? 

MR. CHAIRMAN: Let him conclude. 

[Tralb/atlon] 

SHRIPRATAP BRANUSHARMA: 
l\t the Jast, I would like to say in regard 
to the points that have been raised about 
the Ministry of Defence that our Ministry 
of DoIe.nce, bas a reputation in the world 
for the Last 25 to 30 years. ~veryone bas 
tadmilod that with the technical experts 

and a committee to assess the weapons and 
with the modes of Degotiations, it is not 
easy for any ('ountry to supply sub-stand-
ard weapons to our couatry and the 
Government may not purchase those 
weapons by ignoring the interest of the 
country. Such has been the' reputation of 
the Ministry of Defence since indepen-
dence. Such thing has never hapened be-
fore and neither we expect such things 
from the Ministry of Defence in future. 
Therefore, I would like to know on the 
basis of facts weather the specification, the 
technical evaluation and the prescribed 
procedure have been followed completely 
as has been the case till now? A point has 
been raised in this house that the pres-
cribed procedures have not been followed 
in tbis case and no information was availa-
ble about sub·marine "'hen the decision 
was taken. Such thing has never happened 
before and I am confident tbat this hal 
not happened in this case also. This thing 
should be placed before the house with 
full racts. 

All these main points arise from this 
question. We can say that the high morale 
of our defence forces and the procedures 
foHowed by the Minister of defence is a 
matter of pride for the country. Nobody 
has challanged it. Whenever such chall-
ange was thrown we gave a crushing reply. 
We did not require sophisticated weapoDs. 
We need quahty equjpments, because 
even the modern and sophisticated weapons 
could not stand against our quality arms. 
This is an example. If there is a need we 
purcnase weapons from other countries 
also and the procedure is changed accor-
dlDg to the needs. If the basic procedure 
is questioned, who will be responsible for 
the security of the country. We will have 
to see it. If we raise the question in tbe 
parliament on the basis of a Dews item in 
the press or if some person having vestea 
jntere~ts raises this question l our whole 
system is challenged. Our defence forces 
and the capability of judgement of our 
technical evalautioD team, the SCientists, 
experts, technicians wiJl be doubted. No 
c01;lntry in the world bared to do this. 

In the end. I am funy confident that 
we will accept whatever facts the boo. 
Minister of Stato will submit and eVeD 
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those people will also accept the facts 
who do not believe them. 

(English] 
MR. CHAIRMAN : Shri Indrajit 

Gupta. Please be very brief. There are 
many more Members. 

SHRI INDRAJIT GUPTA (Baslrhat) : 
Madam, some ormy time win be saved 
because I dont, propose to go further into 
any questions regarding this particular 
Gennan Sub-marine deal because most of 
the questions which were in mind, have 
already been asked by Shri Sbababuddin. 
Regarding this particular deal, no doubt, 
the Minister will deal with them as he 
thinks fit. I am not optimistic of getting 
very much information. But, anyway, the 
only other point which is disturbing, we 
can go only by press reports. We have DO 
other mf'8ns oi getting the information. 
We would like this report either to be 
contradicted or to be confirmed or correct 
position to be stated here. 

The other point which has been 
brought to our notice is not only of the 
inflated cost or the sub-marine, not only 
that this HVD company, the suppliers 
went back several times on tbeir previous 
commitments and not only the fact that 
they put up the cost of spares partically 
three or four times with the result tbat if 
the cost of spares js now computed with 
cost of the sub-m:uines then we are really 
going to get about 3 sub-marines for the 
original cost of 4. It is also a fact tbat tbey 
are d.:fective. The torpedo and Torpedo 
toubes of sub-marines are supposed to be 
defective and also to be bazard for the 
crew of the sub-marines. These are very 
dlsturbinl ,hinls. I do not know whether 
tbese are true or not. But we sbould be 
told because it seems we have not gone ill 
for a very good bargain. 

Now, Sir, the question in tbis debate 
ceDters ronod one thinl. 

SHRI ARUN SINGH :. As far as 
wbat you laid relardina this particular 
lub-marine and its tubes, I am in a happy 
position to state It is DDtruo. (Interruptiolls) 

Somethinl you said about the defectiYe 
tubes and torpedo, that Is untrao. 

(interruption,) 

SHRI INDRAJIT GUPTA: I .. ked 
whether these press reports are true or 
not (In err"ptionsj You dOD't bother to 
read the press reports even, 0, sbow caD 
you know it? ,l"terruplion,) Madam, tbe 
tbe hub of the question which is belnl 
discussed in my view is what Mr. C.P.N. 
Singb asserted in this house the other da,. 
namely that tbere was a policy decision at 
tbe time wben he was Minister that DO 
agent·foreign or Indian.no middleman 
would t-e employed in the negotiationa 
lor th.se defence contracts. I want a cate-
gorical reply to this, wbether there wu 
sucb policy decisjon or not wbether any baD 
had really been put on the entry of any 01 
tbese agents into the armstrade. Because 
what we knew Madam, we also try to 
keep up with these things. is tbat tbe 
international arms trade, how it opera. 
tes, is not something unknown to people. 
Everybody knows tbat in these iDter· 
national arms trade, there are a larle 
number or agents functioning. If you say 
no. nobody bas yet said tbat our 
Government does not believe in aleDt., 
they deal directly with the other Gover.a-
ment, actually you can not do It. Except 
witb the Government of tbe sociaJist 
countries because in all other couDtri. 
the arms are mauufactured by private 
manufacturers. 

It is only in the socialist countries the 
arms maDufacturess are not private 
capitalist firms. Therefore, even if. 
Government, on some particular occasioD 
discusses witb our Government or Deloti-
ates with them for the supply of some par. 
ticular item, ultimately that item bu to be 
supplied by the manufacturer who in these 
other countries happens to be a pdvate 
roanufacturer. 

The statemeDt given here by the 
Minister of Sta te the other day said tbat 
on assuming office-it is very latereatin, 
-the Prime Minister-tbat mean. In tbe 
beginning of 1985-reiterated the existiq 
instruction that tbe Department of defence 
should not deal with any DOD-IOvera-
mental ,,'DtS of a foreJp IUPPUor ID 
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rospect of any commercial negotiations. 
So. before January 1985 there were ,ome 
ialtructlons. Did those in§trctions amount 
10 a policy decision? I think the Govern-
ment claims now that it is so. Becaase 
two .entone.,s further down it says in this 
Itetement tbat this poUcy directi ve has 
been in force rigoorously by the Depart-
ment or defence with satisfactory results. 
The qaestions which I am asking and 
which is bothering me is that if tbere was 
a policy directive, apparently pre-dated to 
the prelent Prime Minister's assuming 
office, tben iF it comes to Ught that there 
hal been a deal in which some 
supplier has employed an agent and 
that alent has played a significant 
role in the deal as a result of which 
be has to be paid a substantial amount of 
money as commission, then obviously that 
particular deal amounts toa violation of 
fhis policy directive. In that case if some-
body takes up that case and orders a 
probe into it within the framework of .that 
policy directive which has been given 
earlier tben is tbe ordering of this probe 
anythi~1 more than an administrative 
mealure? We should know that. 

Tbe MiDistry of Defence, past' present 
or the future, whoever they are. should 
eolilbton us on the modalities of their 
fUftctloDiDI. If there was already a pol~cy 
directive tbat neitber Indian nor foreign 
alents or any supplier are to be brought 
Into tho commercial nogotiations, and 
thon jf it comes to ligbt that there is a deal 
in wbich Rs 30 cror~s have had to be paid 
to an agent for tbe purchase of some 
foreign equipment, does ~t not ~mou~t to 
the violation of that earher poltcy dIrect-
Ive 'I If it amounts to .the violatio~, th~D 
wbat is wrona in ordering a probe tnt~ I~? 
II It Dot an administrative measure within 
tbe framework of that polley? 

I don't understand why some Mem-
ben, Dot aJl, but some Members of the 
Rulinl party are so agitated about the 
orderiDI of this probe .... 

AN HON. MEMBER ; Nobody is 
qltated. 

SHRI INDRAJIT GUPTA:. A 
.to ... b ••• been • violatioD of the collective 

responsIbility. That Is what people are 
shouting everyday ... (lnterr ption~) Any-
day, I am not yielding to you. • 

I take it that when a telex message I. 
sent by an Indian Embassy in a foreign 
country and tbat telex says that the 
source of the information is the Govern-
ment of that country (inlerl uplions J not 
that country, you know that, do you?! 
Anyway a foreign Government has given 
the information to our Embassy and tho 
Embassy has conveyed that informatioD 
throug h a telex message to our Govern-
ment. Then it is not a matter to be taken 
lightly. One assumes, put it the least, it is 
a Prima Facie evidence of such a deal 
having been there. If it is not there then 
those Embassy people should be hauled 
up for the frivolous telex messages. But I 
assume they are doing their job seriously 
and on a matter so sensitive which con-
cern the defence of this country. I think. 
it is only on the baSIS of solid evidence 
that they send telex messages to this effect. 
Does this Dot amount to violation of the 
earJier polley directive? If so, who is res-
ponsible for that? Has that not to be 
found out? 

You are asking this house to vote Rs. 
12,000 ~rores this year as a defence 
budget. Why Rs 12,000 crores only. It 
may double or treble But the country has 
a right to know how that money is beiDI 
spent. We are in no mood to vote Rs. 
12000 crores unless you assure us tbat , 
proper scrutiny of this expenditure is 
carried OUt and it is really a cost-effective 
budget. (Interruptions) 

Now, my hunch is that this sharp 
increase in the size of the Defence budlet 
is probably primarily due to the fact 
that the component of the imported 
equipment is going up because of what 
has been mentioned here, namely, for 
our security emvironment; the pressures 
we are being sublected to, the need for 
more sophisticated and modern arms and 
equipment is being appreciated by tho 
Government and, therefore, there is 
sharp increase in the budget. Because 
wo cannot manufacture all these tbi ... 
In our own country·-we are Dot in • 
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position to do it-there Is need to go in 
for more and more purchases from a broad 
and tbe more we 10 for Defence purchases 
from abroad the more the risk is tiler. 
of these midcftemcn and agents comiq 
fllto the picture and trying to flU tIleir 
own pockets. But who foots the bill in 
tbe end ? That money becomes the 
inflated price of tbe equipment and it h 
we wbo have to foot the bin. It is nte 
the sales-tax. Sales-tax come. out of the 
pocket of the ,conmmer. So this commie-
sion running tnto crores and crores of 
rupees "ill have to be footed iYJ us aod 
paid by us. Therefore, people of tbis 
country have a right to ask tlris question : 
When you have laid down a policy 
directive how you prol'ose to impJemeat 
it ? You bave said: ··1 wish to cate,oric-
al1y state before tbe Houle that tbe 
Department of Defence has not appo:nted 
any agent authorised to act on behalf 
of ... n You may not have appcinted tbat 
a,ent. I am not sayinl you ba .. e 
appointed the agent. But the agents are 
there. It may be tbe agent of the supplier 
and we arc caught in that trap. 

Now. out of tbis money tbat we are 
asked to vote for how much is going 
iDto tile pockets of the agents we would 
like to know aDd why should we support 
such • practice at aU? There are reports 
also wben negotiating for the purcbase 
of submarines at some staae there was 
lome uegotiation with a Swedish firm 
called Kockums. This company is 
reportedly a government-owned campallY. 
That is wbat the reports say. It Is 
lovernment.owned but ultimately we did 
Dot clincb anytbing with them. We went 
for HDW of West Germany. 

AN HON. MEMBER: HDW is also 
a government-owned. 

SHR.[ INDRAJIT GUPTA Their 
lovemment-owned compaDies are employ-
in. alents aDd some of those agents may 
b. _D-resident Indians. Whether the 
DOD4esi4ent Indians are caned Indians 
or not aay more, I do not know. But 
if It is Hinclujas, then certainly non-
resident Indians are there in the plctute-
jf the, have some contactl. The maiD 

~ ia. to Iaa.. ...W:tL Tie ... tJa_ il to baq MCUa io tbe 1'000Ie .flo 
I. th. CGrddora. 01 PDW- CaD tie iaIueaced. 
This" obvioUL Tlai. il kDowll to 0YeI'l-
body. There ate bia booM _rilteD .&out 
it. 

14 •• h .... 

M ..... what I want to I., urtimatclj 
it that "0 don't want this HD'" contact 
fiaal), to be- reveal_ as oaq the tip or 
tile ieeb.... This we mUit be _'11Ke4 
about. TbCl'e are so maay IDdlan -IODfa 
ill filii coUDtry DOt employed b)' tl. 
GoverAIDeilt pedtaps bllt Indian aaew 
of foreila suppliers. Are they Dot known 
to the Minister? Very oftea they are 
senior Araaed Foreea oIkoo who have 
retired. 

There is a '*II.,., oalJctl tile UW 
CODIUIt ....... Se"icea Pvt. Lt.. nay 
be_ tltefr CJliee here at Nebru Place. 
You caD 10 aDd fIDel fer yeuaulf. ,[lacy 
are 0 .. or tile principal imporler .... bale 
foreign sappli_ 01 w-r>on .. 4 otber 
equipment for tbe Derence forces. Before 
Air Vice Manila) Ladtios .. arrested, 
be 9181 emplo,ed by this firlD. The. are 
some other ..... perhaps. In deI'..ace 
to wbat you are sayilll, I "til ......... 0 
tbOle Dames. 

saRI SOMNATH CHATTBlWBII: 
Wby not, wh)' DOt ? 

MIt. CHAIR.MAN 
me.tion. 

Ple.'e dOIl't 

SHAI INDBAJIT GUPTA: Those 
oam .. are wiU1 me. I laY tbe, are hiab-
ranking people. There.u another Air 
Vlce Marshal: I don't mentloD his name, 
Tber. was a Lt.--GeD.r~ I dOD" 
m_iOD bia s.:DL Thon wa... COQlIDG-
don; I cIoD't mention hia Dame .. All, t ... 
people bave bee. empJo,ed b, Uaba 
ConsultaDtl & Servlcel. They are the 
people who .... auppoaed to have Deaotia-
ted the sale of tbe two B001118 alrcnfta 
to the IndiaD Air Force _hicB an lIIed 
for tbe ¥IP duty fleet. I don't know 
because C)M 01 , .......... b .... loped 
a detect wbeD ••. ..,.., MIni fl. !W .. 
f1yilll back from LoDdoD ad had to atop 
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........ III 1b___ 8DlCbeduJed 

..., .. 1IoICow. 

AN HON. MEMBER: That was Air 
lactJ~. 

SH&I INDllAlIr GUPTA: I dOD't 
....... ther Air India or lAP plane. 
But "" •• Y .s. are the pcopl. w.ho 
... tiatod lbe .. le. 

1iI .. 1 AlllItN SlHOH: Yo. bow ,.. _I 1Iaat t_ ....... _icb ~rrJ 
dill .... MiIIis_ •• road ua IoDi "0_ •• debilldy .. ladiu Mr 
1''':0 __ aa.. YtGa limO. aat".., wdL 
".0 :is'DO ............ t jt. 

SHRI INDRAJIT GUPTA IT it 
were Indian Air Force aircraft. it wouldn't 
I'1'O'Wbly bage brok-en down on ttre way. 
'WIry 'Clt4 you .now him 10 By in a DOD-
fDlfan Air Porce plano which broke 
down' 

( Inm,."ptftTn8) 

SHaI AIlUN SlNCHI: Tbe Indi .. 
Mr If __ doe .... t ....... .,_ .... 
..... It __"l. of trfitlltiq!loae dia---_ 

SRRl INDRADT GUPTA: Usba is 
rtao "Delotiatinl. .ccordinl to my l'eports, 
file ale of anti·"SO'bmarlno Sonar equip_ 
IInIDt for the Seatiug belioopten for our 
Navy. These are important equipment. 
We are operating through these people. 
EilWtaa. _th "'OID for a joDi ~lme 
we aDelodeted fer .purdaaae -of CD,..S for 
.... ,... ""tle T .. k. Thi. MaiD BUtle 
Z_t I. ....thiDa Whicb bas \)eeo 
_ntl .. ·as fer "..... Unfortuaateb'.be 
ellaino never gets developed. Tbese 
lCirloskars were employinl the Director 
OID01'al of tbe eVRD. Shall I name 
Idm' 

SUR.I SOMNATH CHATTER.JEE: 
Yes.,;by Dot? 

MIt. CRA11lMAN.: No. 

SHRI INDRAJIT GUPTA: 1 will 
.". ... bit ;DAIM but .lao know. him .... * .. ,,1 •• 

Tbat DirectOl' 00 .... 1 was an 
employeo of KirJoskar. aDd was trym. to 
.eU an eqine for our MaiD Battlo Taat 
in place of the 1-60 which we have 
imported ft"Dm the U.K. and which is also 
a flop. The Leyland group employs an 
ex-Director General of the EMB. ShaU I 
Dame him 1 He has boen trriDI to promote 
the sale of these L-60 cogines for OIU 
Vijayaota tanks. I am OIIly pointial out 
to the existence of so ID8llY apDU. 
Who apJ)oiDls them, or bow do tlae, 
operate and what is the aiJDiI1cance et 
their earlier CODtacts? Because of Ole 
fact that tboy bave served as hiah rantina 
officers in our armed forces, they hay. 
lot lome contacts, some know1edp. The, 
know .how to influCACO people, tbey .haQ 
lot tbeir friends and eyeryllaiDI. Is this 
a desirabJe practice? Why cae't the 
retired defence officers be banned from 
takiaa up employment with COD~eras who 
are to supply us with eqwpment for tbe 
defence forces. Let them at least be 
IDanned from taking JObs in these compa-
aies from whom we arc DOlot18tina to 
buy defence eqUipment. It is a sua.o.e 
thing. It Is like retired railway officers 
Decomiag employees or concerns from 
whom we buy equipment (Dr the railway •. 
Is it a correct tbing to do '1 If the 
GQriernmeDt accepts that principle, please 
tell us. 

Finally, tbe whole thiftg that has come 
to IIgbt IS very disturbing to say tbe least 
and It IS causing WIdespread pubhc 
concern as to what IS really going on aod 
bGW much money IS belDg looted by 
whom and what is the Government doial 
knOWIng full well that these thinp are 
bapponing • 

The Minister bas assured the House 
that these probes, three of them. will 
continue, but one of them is into the 
aeneral modahties, the way these aacDts 
'...etlDD. Here it is statod-syslcmatic 
.tudy of the modus oplrandl of all apals, 
ladians aBel forei&n, so that firm actioe 
caa be .taken against them. I want £0 
kDOW whY tbis part of it at least should 
Det be lu1l\jected to a parli~ 
DQuity and wbY sbould Aot tho pU'lia. 
.. Dtar, CommiUec &to ,iaiO the ,."JI., 
" 1I.,.dl of th... apDts, ln4i·D. a"f 
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foreilu, tbrougn whom we are getting 
defence equipment? Is it a matter which 
does not concern the Parliament. the 
country and the custodian of the public 
funds, out or which huge amounts have 
to be spent now? I am quite sure tbat 
tbe Government will not agree to a 
parliamentary probe into ~ the German 
submarine deal. That I am quite sure for 
various reasons-reasons or security, 
techaica) information, this and that. But 
wby sbould tbe Parliament not be allowed 
to set up a Committee to go into the 
seneral study of the modus operandi of 
these agents, foreign and Indians, tbe 
way they function, the methods they 
employ, how they manage to get round 
the people so tbat the Gov"rnment should 
put a stop to this finalJy ? 

Of course, you have got a majority 
in the House and you can pass any grants, 
you like, but tblOgs are getting more 
and more dtfficult for us because you 
never tell us what is really going on 
behind the curtain. The amouot has gone 
up from Rs. 8000 crores last year to Rs. 
12000 crores thiS year and I am sure a , 
big portion of that is for the imported 
equIpment. Before you ask us to vote 
for tbis, we must know whether the 
Government is real y serious about tbe 
stoppage of drainage of part of these 
fuods ioto the pockets of these suppliers 
wbo are functioning bere particularly in 
the defence market. 

PROF P. J. KURIE'" (Idukki) Mr 
Chairman, I have heard some of the 
lpeeches from the Members on the other 
side and I cannot but say that they are 
trying to score debating points over us 
aDd If they get debatln& points, tbey are 
prepared to ignore even the defence 
interelt of tbe country. 

I am, of ~our5e. Dot taJking about tbe 
bon. Member, Shri Iodrajit Gupta, but 
I would specially like to mentton about 
Shri Sahabuddin who was saying tbat 
over the last forty years we have not 
achieved anything in seJr·re1iaDC~. Can 
anybody witb a semblence of patriotism lay 
ia tbis House tbat we have Dot acbieved 
aDytbiol in self-reJJaoce over the Jalt 
fort)' yean' 

The bOD. member way quoilal. a ••• 
reports from various magazinee .. -bU ..... 
abroad to prove tbat our defence equip-
ments are not uoto the standard. I.m 
surprised tbat an hOD. member or' tbis 
House believes such reports. He w.s 
asking as to why an such reports are not 
replied to. But why should we reply to 
aU those unfounded art'cles publilhed 
abroad? My hone 'riend Shri Sbahabad· 
din is not here now and I am sorry tbat 
be is not here. He said that we are in a 
negative security environment. That i. 
correct. But he goes on to say th.t 0111' 
adversaries ba ve correct information about 
our derence equipment. I wonder bow 
be is getting such information from our 
adversaries. How does be know tbat tbe, 
are having sucb information about our 
own Defence equipments. 

Quoting from some foreign journals, 
be also stated further tbat tbe submarine. 
we purchased f"om West Germany were 
not upto the standard and that they were 
purcbased even without testing. Well, 
these are all points for the hone Minister 
to answer and I do Dot want to lay 
anything on tbem. But I question the 
wisdom of the hon. member when be 
makes sucb remarks in this House. Tb .. 
remarks will heJp only to demoralise our 
Forces and our Service personnel. 
Moreover, tbese remarks will only help 
our adversaries and our enemies around 
us. So, I feel that the bOD. member 
should certainly show some reakaiDt 
before making such remarks. 

Witb regard to the purchales of lubm •• 
rines and otber equipment. for use by our 
Defence Forces, the hOIl. Mini.ter ••• 
categorically cJari6e$1 the positioD in tbi. 
House. His statement is very clear. He 
says: 

ul would also like to assure the 
House that tbe mOlt striolent 
procedurel have been laid down 
to ensure quality aDd technical 
parameters of equipment' pro-
cured by t~. DepartmeDt 01 
Defence." 

Thl. a v.y· cateaoricaJ at.temeat 
made by the hOD. Minieter o. t.. ... 
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of this Houle and even after reading the 
ltatement, an bon. member of this House 
aaYI tbat tbe submarines purchased by us 
are 01 a I"wer standard. How can a 
member lay that? Unfortunately, he 
believes in the Information available 
from our enemiel and from foreign 
meaazinel. which are trying to destabilise 
our couDtry. 

I am very lorry to say tbat the 
Opposition IS using the wh01e issue for 
takiaa political advantage. 

SHRI SURESH KURUP: We are 
Dot usinl. You people are uiing. 

PROF. P. J. KURIEN : You are not 
oaly usinl it. You are misusing it. You 
ere trying to get political advantage out 
of it. Shrl Kurup who initiated discussion 
in this House, has hlmself stated tbat the 
whole Government is steeped in corru-
ption. I would like to say here that his 
Itetement is applicable to the Government 
iD Wost Bengal and not to this Govern-
ment. I can argue it at length and est-
abUlb my polat. 

14.14 br •• 

[MR. 
;. the Chai, J 

DEPUTY SPEAKFR 

Sir, • foreign government gives a 
message and on tbe basis of that message 
a telex comes here that an agect is recelv-
ina Ra. 30 crores as commission. Is that 
an your evidence to prove that this 
Government is corrupt ? You should have 
read tbe statement by the Minister. This 
Itatement categorically says that no agent 
i. employed for purchase of any equip-
meat, wbatsoever. Again it says that we 
bave not dealt with any agent. It is 
cateaorlcally stated here. Further. it says 
tbat "after assuming the office, our Prime 
Minister bas reiterated the policy that 
our Government will not deal with any 
.. eDt and It should be made unequivo-
call)' clear to the foreign agents" How 
CAn )'ou say ,cOh. this Government is 
IDcourqina corruption" ? It is true a 
telea was received. It is a ."act, and it is ... 0..., fact. It Is aUesed tbat an alcnt 

is getting 7 per cent commission. An 
inquiry is ordered on tbat. I am not 
going into tbe details of that. But some 
Members on the other side talked, as if 
some of us are opposing the inquiry. 
That is misrepresention of fact. You 
are depending on tbe Press reports only. 
It is not Jike that. We want the inquiry. 
We are not against any inquiry. We want 
to know the correct position of the telex 
and what has happened. But on one 
thing we said we have reservation and 
that I don't want to hide. This inquiry 
should not have been publisbed. In 
inqUIries connected \\ ith defence or such 
senSitive matters advance publicity tn 
news papers is not helpful for the 
successful conduct of inquiry. 

( lnte"uptioru) 

If you want the inquiry to be fruitful, 
it should not appear in the Press. Be-
cause, if it is known to tbe Press, if it is 
known to the person concerned.. they can 
easily destory the evidences. It is amply 
clear to everybody. Therefore, we are 
of the view that advance publicity given 
to the Press about this inquiry is not 
proper. We do not question the bona-
fide of the ex-Defence Minister, nor do 
we want to question the good faith. on 
w hicb be acted. So, it shou:d be very 
clear. The opposition is trying to spread, 
as if the Congress Members are against 
the inquiry. No, we are Dot. We have 
not run away from any inquiry. We are 
prepared for any inquiry. DUring the 
Janata rule, what happened? We faced 
so many inquiries. Mr. Shahabuddin bas 
said that the agent is not appointed by 
the buyer. by the seUer. Yes, the seller 
can have so many alents. But the ques-
tion is whether the GovernmeDt of IDdia 
also lately with any agent or not. It is 
also lately made clear by tbis statement of 
the minister. 

The hone Minister will give furtb. 
clarification on that. So I am Dot aoiDa 
Into that. one point reaardin8 what Mr. 
Indrajit Gupta has said. He was askiaa 
whether tbere is any policy violation dOD. 
by the Government in dealiDI with tho 
agents. From the Minister's reply.it is very 
clear that the GoveromeDt of Iadia baa 
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not dealt with any alent. It is the policy 
of the Government of India, oot to deal 
with allY ageot. Therefore. the question 
of violation does not arise. Sir, I would 
request the Minister to Jive us tbe full 
detaHs aDd also aee that inquiry is taken 
upto its logical end. 

At the aamotime, I want to warn this 
august house that we should also see as 
to whether llaere is any conspiracy behind 
all these affairs. I have my own doubts. I 
tIlink there is some conspiracy to desta-
bilise this governmeDt and thereby to 
destabilise the integrity and the unity of 
this country. We should guard apinst 
such efforts by foreign hands. One can 
not but see SUwb a conspiracy behind 
tbese incidents. 

SHRI DINESH GOSWAMI (Guwa-
Ilati) : I think the point on which my lear-
Ded friend bas just now concluded deser-
ves a very serious consideration. There 
seems to be ioternational efforts to deata-
bilbe out" country. The Indian Embassy 
from abroad sent a telex. Kindly sack 
that Ambassador who had sent that tOIeK. 
(l"terruptions) Are you not, by your 
apeech, trying today to cast a reflection 
on tbe IDdian Embassy when you said ttlat 
tbe l1lCliaB Ambassador had setlt a telex 
thereby had really tried to destabaltse it. 
Let us 'Dot try to go iDtO all that. 

PR.OF P. J. KURIEN: The foreian 
_'vorament supplied it. (InlcrruptlolU) 

SHIll DINESH GQSWANI : My 
teamed friend seems to be undor' tho im-
.,r .. ;oo that we should Dot read 'tao Dews-
"apers; We are not very keen 011 readiol 
die lIewspapers pnwidcd iaformatioll is 
supplied to Parliament. But tlao aitualioa 
hal come to such a staso that we cannot 
discuss most vital matters in the Parlia-
meat. Leu .. s aad ,be correspootoaoo bet. 
",eoa the PNiideot and _lac ,p'11IIe Uiaia .. 
ter, we caaaot tlICU. ia tile Parliament. 
Wberc from do we .. it? We _atl lIPe 
10 read til. aewspapea. Ia tile .... .r 
-.curitJ, .h .... eoce ... '-_ bealed .. 
.. bdIJ oow. Bat tile Am.,ic:aJl ecudty II 
.... to ......... cbo Ie ........ deep 

Into the question of defence. It Ja olll, ill 
India that tbe deCence is Dot a1lowed to 
be discussed by tbe biabest forum. 

Today we see that at the airport that 
takina a photograph over there is prohlbi. 
ted as if foreian spies win come with hol-
shot cameras to take photographs aoc! 
fiod out the secrets of our country. Wben 
satellites are movlog. photograph at (be 
aite Is not necessary. What you ba ve pur-
chased today is tbat you ba ve pur.sed it 
from West Germany and America .re 
today completely ha villi liak. witta tltftll. 
So far as IDt ... rnatioDai relalions are COD_ 
cerned, America bas links wltb l\aWetaD. 
Therefore, to feeJ that by sbuttioa out .• 
diSCUSSion in Parliament you will shut out 
information from our laosti:. CGllDtraY i. 
totally wrona. AU information about wba4 
we have purchased today il Dot bOWD &0 
the IDdian people and the IudiaD Pari.., 
ment; but it IS known to our adverlariQ. 
It is good and proper tbat wo shoulfl aleo 
kDOW about it. The hoD. Mlnistcr b" 
made a categcnical statemellt tlaat tilt' 
10vcrDDlent has never dealt with -Ill 
asent. This statement roads aa follow&: 

UJ wish to categorically state 
before the House fllat tile 
Department of Defence or tb. 
Government of India bas Dot 
appointed any agent autbt,rned 
to act on its behalf in respect or 
any defence contract." 

You have not categorically Itated that 
you bave Dot dealt with any commission 
agent up-till now. (Interruptitml) It 
further reads as follows: 

"I wouJd Jik~ to aaauR tu 
Hou .. that the most .triaaoat 
procedure has becD laid 4ow. \0 
eo sure .quality and "~c.1 
parameter. No equipment iI 
purchased from aaywlt.r .. " 

The bOD. Minister bal Itated ftla' 110 
.,eney has been dealt with io tbe matt .. 
of purcbase. OD .ssumin. tbe ofllt.. 'ftII 
"rimc MiDister reiterated 1be eshth9 
tDstroctioas of tbe DepanmoDt of ~.IeD9!' 
aDd .aid tbat tb., Boalel Dot d.., WMa 
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., DOII-s..,ermDel1t agent of a foreign 
,*"ner fa respect or an, commercial 
tte..,latl_s. Tile Prime MlDister himself 
..... tbat the fGRip government SUPP-
., lhald be told unequivocaUy about tbe 
thcf'lioSb Y 011 have Dot t<Md us': at DO 
pdild 0' time you categoricaUy stated tbat 
~u "ad Dot dealt with an agent. ",by is 
that stat,ment a baeDt? 

SRRI ARUN SING H : I have said in 
my statement which you have just now 
read out that tbe Prime Minister reitera-
ted the existing instructions tbat the 
Department of Defence should not deal 
wltb any Don·government agent of foreign 
luppHer in respect of any commerical 
DClotiations. We are Dot dealing with any 
Don-government agent of foreign supplier 
in respect of any commerical negotiations. 

SHRI DINESH GOSWAMI: That 
statement is not there. 

SHRI ARUN SINGH 
DOW read it out to you • 

I have just 

SBRI DINESH GOSWAMI : Where? 
The fnstruction is not to deal with ..•• 

SHRl ARUN SINGH: I am sorry; 
it is sementlc. 

SHaI DINESH GOSW AMI: What 
aeaue.ntic., If your iDtructions are to be 
JoIlowed to the hilt, then there is no ques-
tion of any probe. If your instruction 
... &0 be dealt to the hilt, if no foreign 
.... cy were really involved in this deal, 
tbeD wbat has Mr. V.P. Singh asked to 
_quire ? Therefore, your former Defence 
Miajster is net very sure and you are a 
part of the Defence establishment. 

Tbis probe .. as ordered when you .tr. tlae Minister of State. And your 
former Delence Minister was not vcry 
I.. wbether foreigD ageocies were in-
~\' .. or Dot. And. therefore, the inquiry 
bill beoa ordeNd aDd now you stand up 
aDd _y tbat at DO point of time foreign 
.DCMs were imolved, because if the 
...... apacy were not invoJved tllere is 

:.D ....... 011 of a probe. Tile question of 
.., ..... com •• because not tltat. a 

foreign a,ency was emplayed, but fereign 
aaencici were involved. I would like to 
know this: Tbe Preis reports have 
come, and the denial is not there aDd I 
hope he will deny. Is it a fact that in the 
matter of purchaslBI of the submarines, 
the supplieJ' aareed to a reduction of 20 
per cent, but weat back on the ground 
tbat they are Dot prepared because as Mr. 
indrajit Gupta says. that those person who 
was dealing with, the middle man, was 
insisting on his pound of flesh of ten per 
cent. The Press reports bave come and 
they are not contradicted as yet. Obvious-
ly, if there is no report from your end, DO 
document, no inlormation, we have got 
only one view and unfortunately we read 
some Press reports that when the German 
deteaation came, on tbe matter of IUb-
marines the)' bad agreed to a reduction of 
20 per cent, but they went back aDd said 
that it is Dot possible because tbe middle-
man-whether Hinduja or not-is iDSIS-
tina on his ten per cent and he is Dot 
prepared to reduce ten per cent and there-
for we are not prepared also to 
reducethe price Why not a 
categorical denial from you on this parti-
cular point wbich has come OD the front 
page beadlines of a newspaper whicb is 
read extensively in tltis country? If you 
are so sure, that it is not tbere. Kindly 
contradict. And, I would like to know, 
tftat in tbe entire negotiations, up tin BOW 
have you made it a point- which is absent 
in your total statement-that in this deter-
mination of the price, what is the mecha-
nism by which you determine tbe price '1 

You have spoken about the quality_ 
You have spoken that there is a very atrict 
survel1Jance krpt about quaiity, but what 
about price ? What is tte modality by 
wbJcb you ensure tbat In the deter-
mination of the price, of tbe 
price of a middJeman whether appointed 
Ot Dot appointed by the Government of 
India but whether it be on one side Ol' 
the other whetber it is Government or 
non .. Government, will Dot a ItipuJation be 
tbere to include it in tho- price mecbaaism? 
Wbat is the modality? Arc Y01l in • 
position to assure this House that at 80 
point of timo till now tbe Defence pur-
cbaaes tbat you have made from tbe data 
on which tbe instruction .at ajveD-tbe 
instruction was .ot a DO.w i8lU~dOD fit 
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[Shrl Dinesb Goswami] 
Prime Minister there was an earlier ins-
!ruction-at no point of time any com· 
mission of a middleman was not included 
in the price of tbe purcbases tbat you 
have made so rar? And these .are the 
things we would like to know. How is 
security involved? Mr. Deputy-Speaker, 
I feel that security is threatened when you 
do not try to find out or you do not tell 
the country about the irregularities and 
corruption. Security is never threatened 
when the correct things are placed before 
the country and the people. 

Therefore. 1 would like to know-and 
also-the information, because a lot has 
been said in the Press statement of the 
former Defence Minister of this country. 
a lot has been said also why he sat on the 
file from 11 th March to 25th March and 
up to 9th April 1987-1 believe you have got 
an explanation about the allegations made 
out by different Members. and the alle-
gation has not come from the Opposition, 
but from the ruling party, you should 
provide tbe information to us. But if there 
is no ex.planation. I would like to know 
why tbe former Defence Minister sat on 
this file from the 25tb March and gave a 
Press statement '? I am jnt.rsted to know 
this. Did be do that with any politica) 
motivation" If be has done witb some 
political motivation how can we trust this 
Government when Its most important 
Minister of the Government, the Finance 
Minister who was shifted to Defence when 
tbe Defence security was threatened. Wben 
the security perceptions became very clou-
ded. when the Pakistan forces were moving. 
according to tbe Government, close to our 
border How is it that we can trust this 
Government and tberefore this Miniscer 
bas to answer as to why tbe former 
Defence Minister sat on tbis file '? Shri 
V.P. Singh owes to the country and the 
peop!e to explain as to why that is so, so 
that at least we must be sure tbat we can 
trust some or the people. After all he was 
bolding tbe most important portfolios of 
Finance and Defence. Tbererore, if this 
Ministry bas DO explanation, if Mr. Arun 
Sinlll canDot live any explana-
tion a. to wby Mr. V. P. Sinlh 
sat on this file, wby this probe was 
pubBcised, wby tbis probe was 
annouDced aDd tbe statement made even 

before be lot the sanction 01 tbe Pd ... 
Minister, then Mr. V.P. Sinlb oIther mUll 
admit that he committed an error or he 
did something for political motivatJoa. 
And if a Derence Minister does lomethiq 
for political motivation which, accord!oa 
to the ruling party, really threaten. tbe 
security of tbe country, tben he ow •• aD 
expJanation to the nation and the people 
of this country. He is not a member of 
this House, but I have called upon blm 
not as a Member of this House but as tbe 
formor Defence Minister to tell us what 
is his reply to tbese allegations either by 
his reply in the other House or throuah 
the press or media. Because he Is not 
the Defence Minister and ho is not aos-
werab]e today, you jllst cannot hurl all 
accusations on him. After all, Mr. V.P. 
Singh was not appointed to tbe Defeoce 
and Finance Ministry by tbe opposition; 
he was appointed to the Defence and 
Finance Ministry by the Prime Minister 
himself. And therefore, the Prime Mini, or 
must tell us as to how be trusted sucb a 
a man who for political motivation which 
we have not alleged political motivation 
was alleged by the ruHng party members 
one after the other-could be entrusted with 
With a portfolio like the Defence portfoUo. 

PROF. N.G. RANOA: Wbo spoke '1 

SHRI DINESH GOSWAMI: Last 
Member also spoke. Mr. Dhagwat Jba 
Azad asked as to why he sat on this file 
and then gave a press publicity wben 
something happened. What 'sometbi1ll 
bappened' wo know was the Pairfax 
debate. Therefore. Mr. V.P. Sinlb today 
cannot. as the former Defence MiDi.ter, 
say, that ·'1 owe my loyalty to tbe pany; 
lowe my loyalty to the Prime Mlol'ter; 
I will Dot open my mouth". His loyalty 
today is much more to tbe people aod tbe 
country than the Prime Minister. II b. 
does not come out witb an explaDatloD I 
will say tbat be was not fit for boldi ... tb. 
posts that he held. After all, bo il Itill 
part and parcel of ruliol party. ADeI.e 
did not make blm tbe FinaDce MiDi_or 
ond the Defence Miniltor. You 
made him tho DereDce ....... . 
II one V.P. SIOlb wbo .al ..... t". 
Defence portfolio at that pardoular .. IDt 
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of time caDDot be trllsted, I do not tblnk 
"e .caD trust tbe Prime Minister in tbe 
aeJ.etiOD or his personalities. Therefore, 
101l .. Mr. AruD Sinlb as Minister of State, 
QD tbe principle of collective respoDsi-
brut)'. owe aD explanation to the House 
"II), did your Ministry sit on this file so 
10D" why you lave press publicity, wby 
tbe whole thiol was done without the 
Prime Minister"s consent. If you have no 
explanation, I from this platform demand 
• Itatement from the former De-
rlnce Minister to tell this country aDd the 
people . why did he do it: did he do it 
for 'political motivation. If a Defence 
MiDister does somethi Dg for poJitical 
motivation whicb threatens tbe security 
environment of this country it is one of 
tbe most .erious anegations and I hope 
lome reply from bim will come. And I 
bOj)e tbat be will not be called upon to 
'Dlwer. I think, Mr. Aruo Singh, Minister 
or State. will live adequate reply as to 
wby tbis bas happened. These allegations 
we ave Dot made. These allegations have 
been made in an over and covert way by 
the rulina party Members. And therefore, 
we in the OPPOSition bave a right to ask 
for a c1,arification from the former Defence 
Minister. 

PAOF. MADHU DANDAVATE: I 
&"ia~ lao win lose the membership of his 
... now. 

SHIll S. JAIP AL REDDY : The only 
... to aet freedom for Mr. V.P. Singh is 
10 pt _pelJed (rom tbe pany. 

PIlOF. MADHU DANDAVATE: In 
.. Rou .. you could have done it. 

tr'tllUltIIlon I 
SKIll NARBSH CHANDRA eHA-

'lUll. VBDI (JC.aapur): Mr. Deputy Spea-
_. Sir, we have beeD dJscussing this 
ca .... - ,iDce ycaterday pertaining to the 
MlniMr..)' of Defeace. The opposition has .... • DU.'" of things in tbis relard 
"'b bave no basis at aU. 

Whea our collealue Sbri Kurup used 
..... voutY laDJaOJ. and termed the entire 
GOY.JUIlCDt u a den of corruption and 

. aatd , .... ' 'AJlbaba aad four hundred thie-

ves' lare looting tbe country, I felt that 
our whole democratic system and all the 
Members or Parliament ba ve been jnsulted. 
He should have been reprimanded at that 

very moment. 

We raise a hue and cry on smaD 
matters but we do not say anything when 
some tblDg is said against the whole sys-
tem and when sometbin, is said to malip 
the country. We have seen as to wbat 
bas happened thereafter. Every opposition 
Member refers to the name of VlsbwaDatb 
Pratap Singh while speaking on lbe deal 
in regard to tbe Ministry of Dofence. 
Everyone from the oPPosition repeats bi. 
name as if Shri Vishwanath Pratap Sinlh 
bas become a symbol of purity. When be 
was a Finance Minister, he was rogarded 
as a exploiter of the whole country from 
the ruJmg party. But now wben oppositiOD 
has got an opportuDlty. though wrong, to 
criticize the Government, the opposition 
is givm8 him respect. Thereafter, Members 
of oppsoition have recited tbe name of Shri 
Vlsbwanatb Pratap SlOgb more Dumber of 
times than Lord Ram. Why don"t you 
bother as to which Minister is bolding a 
particular protfolio lind which is not. If 
you bave proof to allege that a particular 
person is a CIA agent, then we may be 
iDform~d of his name. I recall when Sbri 
Piloo Mody was Member of tbis House, 
be entered the House with a ·tag round 
his neck, showing 'I am a CIA agent' and 
I would like to remind you one tbing .••••• 

{Engli,hj 

PROF. MADHU DANDAVATB: Sir. 
he bad a sense of humour whereas the, 
have not. 

{Trans/atioll] 

SHRI NARESH CHANDRA eRA-
TUR VEDT: The oppositinn Membon 
give 10Dg speeches on the basis oftbe press 
reports. But I am one of those who do DOt 
believe sucb person or aRency whicb sa,. 
wrong thing In tbis cODnectiOD. I woa14 
like to refer to Sbri Morarji Desai bere. 
Some people said tbat be was a CIA 
agent. but I can say that be cannot in.iuJae 
in sucb things aDd eveD todal I caa _ 
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this. But such tbings were published in 
the newspapers. Persons baving persona) 
enmity with him bold this view even today. 
But I do not agree with tbis allegat OD. 
althougb this was publisbed in the news-
papers. 

Similarly, there was a Ramswaroop 
case. The names of a number of persons 
and some Members of the ruling party 
were referred in it. As many as two 
Ministers of the ruling party resigned on 
the basis of morality. The names of some 
opposition leaders were also mentioned in 
it, but even today they continue to be 
leaders of their respective parties. They 
talk of morality. then why do tbey not ask 
tbem to resign. But they did not do this. 
Of which morality you talk. Sbri Chandra-
karji and Shri K P. Singh Devji bad 
resigned ...... (Interruptions) 

[Engl;~hJ 

MR. DEPUTY SPEAKER: If at all 
tbere is an allegation, I will expunge it .... 

(Int~rrup.ionsJ 

I TrlllUlatio"j 

PROF. MADHU DANDADVATE : I 
would hke to say that when tbis case came 
to light, all the Members of this House in-
cludlDI Rangaji bad said with one voice 
tbat if some one gi'\es report to dIscredit 
some one and the Minister is compelled to 
tender resignation, it is \\ rong. I am on 
record wbat I said about Shri Deo. I said 
that. 

[EnglishJ 

I do not cballenge his infesrlty and it is 
very wrong to make aD allegation against 
bim. 

(TraMlat ion) 

SHRI NARESH CHANDRA CHATU· 
RVBDI: Mr. Deputy Speaker, Sir. I 
have Dot said this for Prof. Dandavate. 
I have said this in a general way. I 
have jUlt quoted tbat Members of diffe-
reDt parties here give sermons to tbe 
Conaress Government. They also live 

sermODS to the Hon. Prime MiDis.e, e.eD 
and sometimes. they .ay luch thin •• wbicla 
are ridiculous. I would like to .sk you' 
one thinl. Just now Shri Indrajit Gupta 
said a very lood tbiDI. He said that II 
Government officers or GovernlDeat emp. 
loyees wbo bave been in GovernmeDt 
service for quite a Jonl time sbould Dot 
be allowed after their retirement to jola 
such private firms or alencies whicb ma, 
pose a danger to tbe security of the Da. 
tion. A Jaw should be pasl'ed to baD 
such employment aft er retirement. I 
would like to submit tbat Dot only such 
people, but tbe officers who have beeo 
holding higher posts in Government 
should Dot be allowed after their retire-
ment to join communal parties or cODtest 
ejections on the tickets of such parties. 
It is very unfortunate that some of our 
Members had beeD holdiog bilb posts 
In tbe armed forces or in tbe GoverDmeot 
but DOW make speeches from tbe opPoai-
tion benches an!! spread communalism in 
tbe country. Should I tell you tbat tbere 
are such memben in this House as well 
as in the otber House. I do not want 
to disclose their oames. Of course, I 
must say one thing and I would like to 
submmit that once he bas made it absolu-
tely clear in his statement about the deal 
that tbe former Defence Minister bas 
issued orders regarding tbree eaquiries 
wbich are still beiDI cODduct~d. After 
tbis statement, there should not bave 
been any scope for any controversy. The 
Finance Ministry is doin. its duty aD" 
tbe Defence Ministry is doinl its duty. 
What should have been asked actually i. 
if only a Minister could make aDY pur-
cba'c. :or tbe Ministry of D~fence? How 
does the corruption take place ? Wben 
does it ,row? When is a Government 
guilty? Does a Minister make a pur-
chase directly? Wbat is the objective in 
makinl a purchase by tbe Government' 
Wbo certifies and decides about the 
utility, requirements. rates. justHicatloD, 
standard aad .n luch otber tbinll 'I W. 
want a reply from the Minister to all locb 
thiDIS and I hope the bOD. MiDlster 
would definitely repty to all tbele tbID". 

I wou'd like to make ODe tblD, ablO-
lutely clear that ccrtalo elcmeDtl .... 
continuously indulala. 10 luch • propo. 
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pada tbroUlb tbe press, wbieh Is anti. 
Dado.a. aDd would help to diaintell'ate 

. .. country. Unfortunately, standard of 
education i. very Jow and there is Dot 
wide 'Pread education among tbe people 
.. d at a result whatever is published in 
tile Dewpapen is believed to be true by 
.mOlt of tbe people. Perhaps this i'J the 
rea loa that people pay their attention to 
pub:iah many wrooa th' ngs in the news-
paper. and some perSODS even pay the 
mODey to let luch news pubJisbed in the 
D..,spapel's. I want that such things 
IDUla bo stopped. 

Tbe credibility of newspapers before 
independence n India was of very high 
order. At that time tbe aim of tbe jour-
nalists wa~ to brinl out the reality be-
fore the people. No body 
could question the credibility of the news 
publisbed by Lokmaoya Bal Gangadbar 
Tilak, Mabatma Gandbi, Paradkar and 
Sbrl Oanesh Sbanker Vidyarthi. Some 
people think that same is true about the 
present newspapers also. Tbey do not 
know as to what is beinl written and 
publisbed by the capitalists ba ving vested 
interests and the newspapers owned by 
them, because these capitalists know that 
people of the country could be misguided 
by tbe newspapers. I would like to sub-
mit that the member of the opposition 
should be careful about it aod they sbould 
save the country from being di sinte-
Irated. 

With these words, 
tbanks for living me an 
.zpre!s my views. 

(En,II,hj 

I express my 
upport unity to 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RESEA· 
IlCH AND DEVELOPMENT IN THE 
MINISTR.Y OF DEFENCE (SHRI ARUN 
SINGH): Mr Deputy-Speaker, Sir, a 
very lar •• number of bon. Members had 
raileJ a Dumber of questions. 

SHill AMAR ROYPRADHAN 
(Cooch Bobar) : Sir, ( am not liven a 
cbaDc. to Ipeak. 

MIl. DEPUTY SPEAKER: 
,ur Dam.. You were 

I eall-
Dot 

bere. You are just now cominl. Now .. 
the hone Minister is on his lep. ADY 
way, you can ask him to clarify your 
points. I can allow that. 

(Interruptions) 

SHRI ARUN SINGH: Sir, a very 
larse number of hone Members had rais-
ed a number of questions. Before I 10 
into those points and try to repJy to 
them. I would like to express my grati-
tude to all for participating in this debate 
and for looking at tb:s, as far as possible 
really as a non-partisan issue, but to 
study the concept of what is involved, 
wbat are we trying to do and where we 
are trying to do in tbis way and what 
cou Id be the lacunae, that would be look-
ed into. In order to attempt a reply, Sir, 
I wou'd first like to set for myself a cer-
talO set of ground rules. In O\)Jn8 that I 
am not 80lD2 to be able to deal with some 
of the specific pOints that the Membors 
had raised. SIr, I had tbe honour and 
the privilege of working as the JUDlor 
Minister to Shri V. P. Singh, when he 
was the Defence Minister. Neither perso. 
nally nor in that capa~ity, do I consid;:r 
it either meet or seemlY for m~ to query 
the conduct, tbe bona fides or tbe mind 
that went into what he did. He was my 
superior officer. he was my superior 
Minister and I am nol going to raise any 
question on tbat point. I will, therefore. 
deal ooly with the eVi!nts as they actually 
took place. I have attempted in my 
statement to be as factually correct ae; is 
tbe truth. I have not attemptej to con:eal 
anyth1ng anJ I have not attempted to draw 
any inferences at all. The factual posi .. 
tion that emerges, Sir, is that there are 
three enquiries or three evaluations of 
three studies that the then Defence Minis-
ter ordered into this area. 

One aroc;e out of a specific piece of 
information that came to his attent.OD 
and that was in itself divided iDto two 
parts-one part be coodu.:ted by tbo Cen-
tral Board of DIrect Taxes lookinl at 
their area of jurisdiction and anotber 
part be conducted by the Directorat. of 
Enforcement looking at tbeir area Sir. on. 
of the Members raised a very intereatiDI 
point: what is an Indian alent. Quit. , 
frankly I am sorry I have DO rep., to 
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tbet point because I also do not know 
what is an 'Indian agent·. The exact ter-
minology tbat I have used is tbe exact 
terminoJolY that came to us. 

SH'RI INDRAJIT GUPTA: Whether 
the difficulty is witb tbe word &agent or 
with tbe word -Indian'? That is what 
we don't understand. 

SHRI ARUN SINGH: Shri Shabud-
din, I think, said so. What is Indian? 
Is it Non·Resident Indian, foreign 
Indian, ex-Indian or what is it 1 
I bave avoided tbis reference. Therefore, 
these three equirics have been ordered. 
One is the Cactual enquiry which IS an 
aetua1 pie.:e of information, as I said, 
divided into two parts. In terms of bis 
own dIrections-the directions of the 
then Defence Minister-he ordered tbat 
tlt1S enquiry be carried out by a stated 
set of authorities. that is, CBTD, tbe 
Central Board of Direct Taxes and the 
Directorate of Enforcement. These are 
bis orders. I bad faithfully, as MinIster 
of State, complied with tbat order. I 
bad tbrougb my orders ensured tbat the 
Department of Defence had communica-
ted the information received by the 
Department to the Ministry of PlOance 
for them to pass It on to tbose two 
bodies. 

The second thing tbat he ordered 
was tbat tbe Economic Intelligence 
Bureau, also in the Min stJY of FJDance, 
abould conduct a geno=ral sed investiga-
tion into tbe modus opera d I or the agents 
tbat ii, what are the aBents why do tbey 
Deed it aDd what work they perform etc. 
Those order. I have faithfuIJy complied 
wltb, and have again addressed tbe 
Ministry of Finance and asked them to 
carry that out. The tbird was an in-
bouse investigatioD again into tbe 
ItIDIIu6 ope,andl of agents and tbe repurcu-
lsioD tbereof, and potential recommen-
dations for cbanges of procedure whithio 
the MiDistry. That bas a1so been compli. 
ed witb. The Committee has been for-
med aad proceediDgs are now under way. 
, would Ute to assure tho Members, Sir, 
.. m1 OWD part that J raised DO queriea 

at all about the rilrbt of tlte Ib ..... . 
M ont,.1 to ordfr these iaquiri.. I ...... 4 
a procedural point aad tllat I, ... lMt:u 
tbe /(Qkalta Mtmtri could' or... tk Dlre-
nce inquiry. but could only recomillWDd 
tbe inquiry to tbe Ministr, 01 Pi_liCe 
because as per tbe rules of buslae., 1Ir, 
it is a tecbnical point and.. betfl· lIIea 
of the House are awar., in tbe twMetace 
Ministry I cannot order tbe Milri.. of 
Finance to do any thin.. Bllt I cae .. r-
tainly give a It ron. reeomme8d_n. 
That is exactly what we haye •••• I 
have personally. as his Minister of State, 
faithfully complied witb all tbese ordera. 
Bis orders to me I have compiled with. 
I assure the Members that it would be 
my persona] endeavour aAld tb. encreavour 
of the Government to puraue all tfaese 
three lines to tbeir logical and ultimate 
concl usion. 

SHRI INDRAJIT GUPTA 
else can you do '1 

Wllat 

SHRI ARUN SINGH: I c .. ld 
have done it. (1If,,.rruptlo, ... ). You .y, 
'wbar else caa you do 7· I ceald have 
done it. 

Having stated that so far as the par-
ticular set of facts is concerned. I 
would like to go into the basic cODcept 
because tbis is beinl questioned vel')' 
effectively by Members 00 both sides of 
tbe House as to when DefeDce buy. 10m .. 
thiDI, the L..eparlment of Defence aoes 
out and purcbas~s sometbiD~ is it Doui-
ble It is conceivable, for example, tbat I 
as tbe Minister of State in tbe MiDistry 
of Defence wander round some par'l of 
the world. take a 100k at lomo IUD. aD4 
I.y" Rilht, I want tweat)' ef t ..... I 
will bave to bu}' tbem. Call ny .... r 
person do tbis? Can a Prime Miaf •• 
do it, (or example? What are til. proce. 
dures. what is the control, bow de we 
maoale tbe proceslCs of acqu .. it,." I 
would, thererore, like to crave your Indo1-
Sence, Sir, and throuah you 1M Ittdull'" 
Dee of the House to take a Htt'e ... to 
explain bow tbis is doae bee.... I feel 
that we are justifiably proud 01 die 
procca ... I.... w. have nalMA I do 
Dot waat to mate ia .... 411&..." ... 
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nev. that wbat I am goieg to say ... 
(r.t~,",Jltl on'). I know better, I 
happened to bear him. 

Ii •• I would divide tbis into two palls. 
J' wi" .tart wit.h technical evaluation 
&'0&0 .. IQlDe 01 theso questions, some of 
.': iDle.oces will deal with some of the 
, ... tionl tbat had been raised by Mem-be,. OD both sides. Sir, the first problem 
.. : How do you modernise the weapons 
.,.tem or a platform or a sensor? How 
do JOU modernise it? Do you wait, see 
"hat is available in the world. and then 
come out aDd buy it? Or do you 
attempt to anticipate wbat do you think 
you are goiog to require in terms. of 
technical quality, in terms of specifica-
tions ? I can quote an example. We 
are in the process at the momeot of work-
iDa on the prototype of the Main Battle 
Tank cArjun'. But the Army Headquar-
ters is in the process of studying its "Suc .. 
cessor : Wbat 91111 be the tank, for 
example, of the year 2005, whkh wiU 
auc:ceed the Main Battle Tank ? Concepts 
Have to be worked out and the first step 
fa any technical process is tbe creation 
of tbose <:oncepts. Then, this is not 
IOmetblng wbich happens only with us. 
This is a fairly common procedure for 
aU the major Armed Forces or Defence 
Services. There are postulated technica' 
requirements. These also take into 
account what else could be happeDlDg 
around, what are our neighbours workJDg 
on. what kInd of equipment wiJI tbey be 
receivioJ • S years from now, 20 years 
from DOW. What technologica) deve\ Ope 
mellt is takiog piaco? From this concep-
tnt aaelysis, a ~et of parameters eroer-
III wbtcb Identified all the techoical and 
operational requirements of a proposed 
System. The system could be a plat .. 
ibrm ooGld be a weapon, could bo a 
.asor or It could be aD integration of all 
tile tbree. 10 seneral parlance, fhis dfti-
a.t .et of parameters is called tbe general 
ttatr reqoirements. To be more tecbnical. 
dle ArtIJY is called Army Staff requife-
meatI. Airforce is called Alrforcos Starr 
RequiremeDts, Navy is called the Naval 
Std It.~tremeota. But I will define It 
.. the &eoeric term. the General Stafl' .eq ..... eots (GSR). RaviDI defined in • ..,.,.aac term, tbe GeDOral Staff 

Requirement, it is the standard that you 
are gettinl as to what you are goinl to 
.et. 

The first step in tbe process of our 
acquisition is to evaluate whetber tbere 
is: (a) any Indigenous source which can 
match or (t) any non- convertible rupee 
source. In abe event tbat neitber (a), 
nor (b) are available, a searcb commences 
in the free furnished sales. This searcb 
is done in three ways, combination of 
three. That is, published literature to 
wbich Mr. Shahbuddin referred to which 
is offen different from tbe supplier's 
literature. It is be~ause the supplier 
could be making claims lor his own pro-
duct whicb a more authentic, a more 
detailed examination" by another publi-
sher might tbrow some doubts on some 
of the claIms made by the supplier. So, 
there are publisbed literature, suppliers 
literature and informaflon collected from 
our own embassies abroad. We tben go 
through a process where a paper 
evaluation based aD all these sources 
of Information including the information 
in tbe minds o( people. including~ 
know· how, aU tbese bits of information 
pooled together are evaluated in paper 
terms against tbat GSR, General Staff 
Requirement. In the (ormat, in that paper 
evaluation. automatically. certain products 
will get excluded straight-away. They do 
not come anywhere near; tbe, are Dot 
comparable; tbey do not match tbe GSR. 
For ahe test, tbe process than bas to go 
further more. It is becau~e, it is not possi-
ble only to deal with the paper processes. 
And tben come, just trial evaluation pro-
cesses. Trial evaluation processes are 
baSically hands OD processes. You physi-
cally put your hands OD tbe equipment 
and you look tbat equipment in 'fiery 
crude and general terms. in two ways. 
The operational capability of the equip-
ment, is ODe way. Let us take a IUD, Sir. 
How does it \'Iork ? What is tbo rate of 
speed of fire or tbe gun? What Is tbe 
range, what is the accuracy" That is. tho 
one type of evaluation. 

Another type of ovaluatieD fa .e 
maintaiDabilitJ. What is .. .,. 
lupport 1 What kiHs 01 apuea wiB be 
available i ...... eusJ' 7 How 18'" will 
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have to be paid to accompany the weapon 
systfm, when you first buy the weapOD 
system; bow much you can bank upon 
Itockinaj bow mucb you can bank upon 
durinl lonl leave time and so on. In 
this process of trial evaluation, it is again 
divided Into two parts. Some trial evalua-
tion IS done in the supplier's country. 
Some trial evaluation is done bere. In 
this process of trial evalu.ltion, basically 
two types of people are involved. Ooe 
Is the Armed Forces Personnel tbemselves 
i.e .. concerned services-for Naval equip-
ment, the Navy, army equipment, the 
Army and tbe a.rrorce equ'pment, tbe 
Airforce. Sometimes you have two 
Services or more dealing wltb one piece 
of equipment, for example, take helicop-
ter, as somebody mentioned, where all 
tbe three will be evaluating together and 
io addiuon to that, Indian scientists and 
technologists will be involved. Once tbis 

1500 hr •. 

hand to hand evaluation process is 
over, a series of trial reports are submit-
ted to tbe concerned Service Headquar-
ters These tnal reports, sometim:s for 
ODe typo of equIpment, you may have 
eigbt trial reports. For example, you 
have a piece of equipment which is tested 
here in India. You may test it ID Barmer 
in summer You may test it in Jammu 
in winter. You may test it in Punjab 
durinl tbe monsoons and so on and all 
these reports are cumulated together. 
Trial teams may be separate. They Will 
Dot be tbe same set of people in Barmer 
and Jammu. Trial reports are lent to the 
concerned Headquarters. At tbe end of 
that exerCise, tbe concerned Headquarters 
will amalgamate tbe trial reports for 
eacb supplier for each piece of 
equipment, .rom each source, 
into an over-all compilation because, for 
example, you are Dot ooly interested in 
knowiDl how well Ihat ,un performed in 
Babina. You may very well like to koow 
how it performed in Barmer at tbe LOM 
temperature of SO degrees ceoti,rade and, 
at tbe same time. how did It perform In 
Jammu or in SrlDagar witb LGM tempera-
ture of manu. 10 delree. centilrade. So. 
you will Dever pt one set of answerl. 
No equipm.Dt 10 tbe world i. tbat perfect 

that everythinl will perform equally' in 
all circumstances at all times. 

You want to know how a set of tyr .. 
or a set of wheels or an eoglne p«form ,D 
tbe desert at SO degrees centilrade How 
u performed 10 the swamps, in tbe mar9hy 
laods, at Dormal LGM temperaturos and 
how It performed chmblDl hills at mlous 
20 delrees centIgrade. You will let a 
wbole series of data. Those are accumula. 
ted aod summed up toaetber and thon 
that summatIon IS cheCked alainst or 
evaluated dga nst tbe origanal leneral 
staff requirement. That process of marry. 
ina tbe tClal evaluation data with tb. 
seneral staff requirement is tbe Head-
quarters Evaluat 00. At tbe end or that 
process and. sometimes when they are 
Dot satisfied, they demand anotber set of 
trial. We would like tb.s to be duplicated 
to be repeated. At the end of that, the 
Headquarters WIll do two tblnas. They 
will diVide all the equipment into two 
parts Part one, not acceptable technically. 
Part two, acceptable technically. The 
assurance that I want to give the House 
Mr. Goswaml referred to it -in relation 
to the statement I made yesterday -that 
tbat equipment defined as not acceptable 
technically, IS DO Jonger under cODsldera-
tiOD. There caD De no financial nelotia. 
tlons, no commercial nelotlation, tor 
equipment not acceptable technically. 

All processes thereaCler at art with 
equipment acceptable technically. In tbe 
normal course, as a principle, it is our 
effort always to have at least two pieces 
of equipment acceptable technically. 
There are instances. there bave been and 
tbere will alway, be instances. where thil 
Will Dot be pOSSIble. You may end up 
ooly with one lupplier. But, in the 
Dormal coune, there will be two or more. 
I win live the reason ror that. Ooce the 
acceptable technically short list come., 
theo a process beains, which is techno-
commercial process and theo quutionoaire 
is seDt out by tho Department of DeCODce 
whicb are calJed requests for proposals to 
each lupplier, a request for proposall I. 
lent. The request for propOIaJl i. a detail-
edquestioDDair. cov.riDI two thiD,', t.,._ 
Dleal Ip.cifleatlons and IOcondl,. aU QOJD-
moreia. 'pacificatioDs. Becaus. r.coDiraaa-
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tloll is required that the sample submitted 
for trial purposes, technical specificatioDs 
thereof. have to be the technical specifica-
tions of tho actual product itself also. 
Another technical specification of each 
lupplier is demanded. These are received 
and again scrutinised by the same head-
quarters In relation to trial evaluation 
results and the general staff requirements. 
In tbis process of examining the technical 
Ipecifications submitted under the request 
for proposals, again scientists and techno-
1000ists are involved along with the services 
perlonnel. Once the services headquar-
ters certify that the request for proposal 
questionnaire and the equipment so pro-
pOled to be offered whicb met the original 
tecbnical acceptaDce trial can now be 
negotiated further, the commercial pro-
celses start. A nd the commercial 
qUOItiocnalre answers which came along 
with tbe technical questionnaire answers 
are opened Till that point of time tbe 
answers tbe mselves aie not even opened. 
Because if the headquarters says tbat this 
particular equipment as now ~pecified, no 
longer meets our original specifications 
aDd our requirements, it is returned. 

Now I will come to tbe commercial 
Degotiations processes. Once, as I said. 
tbe beadquarters certify tbat the request 
for proposals answers are acceptable, 
commercia} offer package is opened to 
individual IS entitled to open tbls package. 
In every case, big or small, the price 
nelotiating committee is formed. These 
offers can only be opened by the price 
nelotiatinl committee. It is mandatory 
tbat tbe price negotiating committee will 
bav~ a mandatory three members-a 
representative of tbe Department of 
Defence, a representative of Finance and 
a representative of tbe User. It?S manda-
tory and in tbe normal course some 
othen are usually involved. I will give 
you examples. Department of Defence 
R.esearch and Devell)pment Inspection 
OraaDisation we have an independent 
oraaoisation under the Director General of 
Inlpection -the Ministry of Law; in cases 
wbere licences manufacturers are involved 
or wbere technology transfer has to take 
place, Department of Defence Production; 
to cases wbere electronic loods are in-
vol~ed aDd transf\!r o( technology Is invol-
ved. Department of Electronics. So, the 

minimum membership mandatory is three. 
It could be 8, 9, or ]5. I think in one 
cale. I don't exactly have the detalll, it 
even has gone upto 19 or 20. 

Tbe level at which this price negotiat-
Ing committee is headed depends on tbe 
function and size of the business proposed 
to be entered into. Therefore, it goes 
upto the level of a Secretary to tbe 
Government of India. The price negotiat-
ing committee sits individually with each 
supplier as often as is Decessary. 

Now we are enter ing into tbe real 
bargaining processes. At the end of tbis 
entire process, and as I said, I 80 back 
to what I said earl er, the ~ffort is to have 
more than one supplier always because 
the effort real1y is to pJay one supplier 
against the other. In tbe normal course 
it is ·yes'. There are occasions wben It 
is 'n }'. But in tbe norma) course tbe 
effort is to play one against another. We 
in the Ministry quote the example or 
Sabzi Mandi. We tell each otber that 
tbis is like a Sabzi Mandi now, what is 
your price for cauliflower because it is 
purely a commercial negotiation. 

At the end of an tbat process we come 
to the recommendation of tbe price 
Degotiating committee to tbe Government 
of India. In tbis process, as a further 
cross check is required a8 per tbe rules 
of business, tbe Cabinet, through its Cabi-
net Committee on Political Affairs, 
depending on tbe level of the transaction. 
complex and rules, is involved in certain 
size of the transactions at two poi Dts-
one before any price negotiation process 
had started and two in tbe event of any 
escalation taking p'ace beyond the ori8i-
Dal sanctioD. 

Now comins to the question of the 
involvemeDt of agents I bave already 
mentioned iD my statement. I am sorry 
tbe wording did not satisfy Mr. Gos"ami. 
I am attemptiDg to make clarificatiOD. 
Department of Defence does not deal 
with-non governmental agents or foreiaD 
suppliers in any commercial negotiatioD. 
How do we do this' This aGee back to 
what raised 'earlier by Nr. IDdrajit Gupta 
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as to what are the procedUl'e8 ja force in 
tbe Ministry and when it was brOulbt 
into force and so 08. Tbe procedures 
were brought into force in 1980 and 
regularly tbereaf er controll have been 
tiahtened - 1980·8. and tben 1985·86. Tbe 
idea is to ensure that DO supplier is ever 
Jeft in doubt. As rar as Government of 
IDdia is concerned we do not recolohe 
tbe right even of a supphor to have aD 
aaeot in relation to a commercial negatia-
tiOD. This is unilateral. It is Dot 
Decessarily legal. But it is a s'atement 
of policy We do not let any supplier or 
alent remain in the dark tbat we 
uoiJateral1y as buyers-becauso of tbe 
economic power we bave as a buyer -do 
not accept the rigbt of the supplier to 
bave an agent In a commercial process. 
In order to mlke absolutely certain tbat 
tbil is commuDlcated we say tbls spedfi;-
any to the suppher wben tbe price nego-
tiating committee meets tbe supplaer. The 
first time t bey meet when tbe document 
is opened they are told : Please rtm~mber 
Government of India·s policy is unequivo-
cally clear. You are not entitled to pay 
an ageot any commission or fee for this 
contract. There have beeo-I WllI Dot go 
into details. On tbis matter you have to 
take my word for it-cases where the 
lIIpp1iers said, '"Yes. Okay. I am clear. 
There is an ageat" Next quocoilon fol'owl 
in tbat case. What Is bi. comm!ssion or 
fee or whatever you waGt to call it? In 
some cases we were told tbat it is 2 per 
ceot. It is recorded OD the spot and tbe 
supplier is told OD tbe spot tbat you have 
ODe or two options. Reduce your price 
DOW by tbat 2 per oeat irrespectrve of 
wbat may transpire io future nelOtiatioDS 
or leave and tbe supplier reduces tbat. 
So die irt! position is made clear in the 
price negotiat'oDS committee. IDspile of 
tbat_nd bere we have a case in point-
PO!' facto tbere have been instances 
wbere wo have ,ot to koow, aad tbe 
lOurce, may be hte tbe on, \l'bicb we are 
talkinl about duli... tod.,,'s motion or 
there could be .ay otlaer IOurCO, that 
IX'. I Y· or "Z' bas paid • commistion. 
SomethD •• qaaetity it kao"n. la overy 
8UCb case till date .uetly. tbll procedure 
bas be_ foIlowod. T_ Depart .. t of De'''' writ. to the MI"..., 01 Fia ... 
tlnwilll tbeir atte.ioe to &lao tact Ibat 

this information has come to JII. TJa .. 
are the parties said to hav" boeo jnvolY.ecl. 
You as tbe M,nistry of Finance thro_ 
your Directorate of Enforcemont, 'your 
Economic Intellilene Bureau and the Jib 
may proceed to carry out iDveatiaadaa 
into tbe matter in every case. I will Dot 
be making any secret or the fact tbat J 
ba ve personally referred such ca.... Ther. 
arc not many. Let me be very clear about 
tbat. 

SHRI INDRAJIT GUPTA: W .. 
there Cabinet san:tion every time , 

SHRI ARUN SINGH: I win OOIM 
to tblS. I am Dot a CabiDet Miaiat. 
and I cannot speak as a Cabinet Mia __ 
but I believe tbat this is purely .. 
administrative action. Then DeIeaDe 
M,nlster. on an administrative aetioa ill 
pursuance of earlier policy ud folio ..... 
precedents set befote, has every I'~t '0 
direct on file lbat his MiDister mUit .-
as per bis direction. He bas every riIIII 
to do so .. (Inle1rllp iOlllj .•• 1 am raisiDI 
a different point. You are raili. • 
different pOint. Tbe poiDt, I tb;Dk.)'OU 
are discussing is tbe POiDt 1 will cover 
later if you bear wltb me. 

So. I want to assure the Memben 01 
tbis House and tbrough the Members tbe 
people of tbe country. I bave attempted 
to show you in a ratber leoerali.ed way. 
I am not an expert myself. I hope you 
will Dear with me. rbere is a tecboical 
eva!uat1on process. Tbere is • price 
evaluatIon process and there is a metbocl 
in wbich we try and make every dort 
to ensure that agents do no· enter iato 
commercial nelollalioDs. Tberefore. .11 
tbis as per the rules of business il tbe 
business of this Mjaistry aad the bUilD .. 
of lhls M!nistry i. tbe busiaels or tbe 
Mlnister. 

Tbe question that has beeD louilit to 
be raised about tbe business of ea1tlaet 
approval ha, notbiDI to do wltb tbil. I 
will c"me to that next. That questloD •• 
something to do witb the very etrect GI 
tbis debate. Perbaps ODe of tbe bODour-
able Members 00 the other lide of tbe 
Hou.e very correctly sai4 tbat tlall II 
probably I be fir.' ever debate "beD we 
ar. ,.itID, about Ibe __ poe. ,ad 
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equlpmeDt, wbere queries have been posed 
aIld qaeldoDs bave beeD raised on the 
bOD our, jntelrity, patriotism of MInisters, 
of Secretaries, of Service officers. I 
,. .... 'o.lIy as a Minister of State in this 
MiDilUJ - tbe effect or wbicb I am 
e.cc .. ioa Dow-I consider this to be a 
Ir .... y because I feel that whetber you 
an OD tbat side of the House or this 
Ii.. of tbe House, is a part of the 
__ ocr.cy. But neither that side of the 
Hoase Dor tbis side of tbe bousa should 
be quationed for that patriotism. How 
n.r, tbat is Jife 0 I am sorry; let 
me be very clear. I have been 
told tbat I, as a Minister of State, had 
• role to pl., in tbe Bofar. deal. You 
were layinl no questions have been 
nt.d. 

SHRI V. SOBHANADREESWARA 
llAO: No, it is Dot a question of patrio-
dam. 

(l"t6,r"p:ion$) 

SHill ARUN SINGH: Let me deal 
_tb tbat. You have already indirectly 
...... ted tbat I as a Minister of State 
would deliberately put my signature -wblch 

· il tbe Ii,nature of the Minister of State-
to • decision in wbich either I am not 
.. tided or I am not competent or I am 

I a crook. If I am not competent, tbat is a 
di8"creDt matter If I am not satisfied or 
if I am a crook, I am Dot a patriot. 
Patriotism has beeD questioned. Let me 
be vet, clear about that. 

( Inlerr"ptiolU) 

Mil. DEPUTY SPEAKER: Let him 
lai.h. 

SUR.f V. SOBHANADREESWARA 
IlAO (Vijayaw.da): I bave Dot questio-
Ded bis patriotism. 

SaRI ARUN SINGH: I apologize to 
,ou; I am not accusiDI you. 

SHal V. SOBHANADREEWARA 
aAO : I did Dot question your patriotism-
I only broulbt to your notice tbat as far 
back as 25th May. 1986 serious doubts 
,,"r. eapre.sed regardinl this deal in tbe 
BaoDOlD1c Times. Tbe Minister caD give 
cllrilcadoalor cODtradict it. 

(1111"''',,'.''') 

SHRI ARUN SINGH: Let me merely 
.. say tbat if you question my competence, 
let us leave at that. I do Dot wish to be 
rude to anybody. I am not trying to have 
any confrontation in this discussioD. I 
beJieve it is of a grave oationai import-
ance. 

Let me say tbat it is somewhat tragic 
that we are discussing this subject like 
thIs. Many hon. Members have rightly 
referred to the expenditure of Rso 11500 
crores and the Defence Grants coming up 
for discussion tbis week or the next week. 
It is somewhat tragic that much of the 
debate that we should have been bavlDI 
under Grants for the DefeGce Ministry 
has actually taken place 00 the floor of 
the House today. 

SHRI INDRAJIT GUPT /It: What is 
tragic about it ? 

SHRI ARUN SINGH: In tbe seDse 
that it emerges out of a strange scenario. 

I will now come to the question tbat 
you really posed. There is no need for a 
MlDister in this case to refer it to any-
body for action. but ~ hy make it public. 
why give it publicity? 1 ask tbat question 
for one reaSOD. I would not be dOinl 
my job as a Minister if I did not aive 
publicity to the fact, jf I found personally, 
as an individual, that either a colleague 
of mine, or a subordinate or a superior 
or the lot put together were Dot dom, 
something in relation to somethiD& that 
1 wanted to have done in terms of tbeir 
bonafides. But here we have a situatiOD 

. where a note has been recorded on a fil. 
as a decision. It has Dot been passed 00 
to anybody, it ;s witb the same individual, 
recorded as a decision It is not actiona-
ble; it has not gone to anybody &lid 
publicity is given at t hat time. I caa 
understand that if for example the 
Minister has directed me to do th_ 
tbings and I refused. Let us take that. 
All right. Therefore. I am not debatiaa 
either bis bonafides Dor .m I debatiaa 
the question of his rillits. I 001, -7 
tbat I consider 1 t somewbat traalc that 
it bad to come oat in this way. That II 
all. 
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a. to what are the procedures jn force in 
the Ministry and when it was broulbt 
into force and so 00. The procedures 
were brought into force in 1980 and 
regularly thereaf er controll ha ve boen 
tightened - 1980·8. and theD 1985 .. 86. The 
idea is to ensure that DO supplier is ever 
Jeft in doubt. As far as Government of 
IDdia is concerned we do Dot recogDi ~e 
tu right even of a suppliOl' to have an 
.. ent in relatioD to a commercial negatia-
tion. This is unilateral. It is not 
Decessarily legal. But it is a s'atement 
of policy We do Dot let any supplier or 
alent remain in the dark tbat we 
unilatera1'y as buyers-because of the 
economic power we ha ve as a buy~r -do 
Dot accept the rigbt of tbe supplier to 
bave an agent In a commercial process. 
In order to mlke absolutely certain tbat 
tbis is commuolcated we say this sped6~ .. 
any to the supplier when the price nego-
tiating committee meets the supplier. Tbe 
first time t bey meet when tbe document 
is opened they are told : Please rem:mber 
Government or India's policy is unequivo-
cally clear. You are nat entitled to pay 
an agent any commission or fee for this 
contract. There have been-I will not go 
into details. On this matter you have to 
tate my word for it-cases where the 
IIIppliers said, "'Yes. Okay. I am clear. 
There is aD ageDt." Next que~tion fol~ows 
in that case. What Is his commission or 
fee or whatever you want to call it? In 
some calCS we were told tbat it is 2 per 
c:eot. It is recorded on the spot and tbe 
supplier is told 00 tbe spot tbat you have 
one or two options. Reduce your price 
DOW by tbat 2 per oeDt irrespectrve of 
wbat may traaspire in future negotiations 
or leave and the supplier reduces tbat. 
So the first position is made clear in tbe 
price negotiations committee. Inspite of 
that_nd here we have a case in point-
POSI facto there bave been instances 
wbere w. baye lot to koow, aad tbe 
lOuroe, may be lake tbe 00' \Vbieb we are 
talkinl about dori.. today's motion or 
tllere could be aDY other so_co, tbat 
.X'. 'V' or 'Z' bas paid a commistion. 
Sometimes qu..,tity is kDo"n. 10 overy 
MIdI ease till date euct&,. tbt. procedure 
.... beea rotlo"od. Tile DepartlDMt of De'''' writ. Co tbe Mi •• tr, of Fio .. oe *awi8. tbeir aU ... i.. to ,lie fact tbat 

this iDformation has come to ~ •• ' TJa_ 
are tbe parties said to bav" been iDVO)¥ocL 
You as tbe Ministry of Pinlllce thra ..... 
your Directorate of EoforcemeDt, ,Your 
Economic lotelliaene Bureau and tbe IJ~ 
may proceed to carry out ioveatiaa&ioa 
into the matter in every case. I .UJ Dot 
be making any secret of the fact tbat I 
have personally referred such cas.s. Ther. 
are not many. Let me be very clear abollt 
tbat. 

SHRI INDRAJIT GUPTA: W .. 
there Cabinet san:tion every time '1 

SHRI ARUN SINGH: I will c:ca. 
to th.s. I am Dot a Cabioct Miaial .. 
and I cannot speak as a Cabinet MiD .. 
but I believe tbat this is porely _ 
adtDlnistrative action. Tben DeIuoe 
M 'Dister, on an administrative actioo ill 
pursuar;ce of earlier policy aDd folio .... 
precedents set before, has every riabt '0 
direct on file tbat his Mini.ter mutt __ 
as per his direction. He bas every daII& 
to do so .. (Inte1rllpdo",j .•• 1 am r"iIII 
a different point. You are raisiq a 
different point. The point, I lhiakt you 
are discussiog is tbe point I will cover 
later if you bear with me. 

So, I want to assure the Members 01 
this House and through the Members tbe 
people of the country. I have attempted 
to show you in a rather leDeraliled way. 
I am not an expert myself. I hope you 
will bear with me. rhere is a tecbnical 
eva!uation process. Tbere is • price 
evaluation process and there is a method 
in which we try aod make every etrorl 
to ensure that agents do oo~ enter into 
commercia1 negotiations. Tberefore. .11 
tbis as per the rules of business is tb. 
business of this Ministry aDd tbo busiDO. 
of IbiS Ministry is tbe business or tbe 
Minister. 

Tho question that has beon loulht to 
be raised about the business of Cabinet 
approval bas nothing to do with tbil. I 
wilt come to tbat oext. That question bat 
something to do with tbe very etrect of 
tbis debate. Perhaps one or tbe boooar-
able Members on the other side of Ibe 
Hou.e very correctly said tbat tb •• II 
probably I be firs' ever debate wbeD we 
are t.\kIDS about the "_poa. • .. 
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equipmeat, where queries have been posed 
dd q .... tloa. have been raised OD the 
bOD oar, ialearity, patriotism of Mloisters, 
of Secretarie., of Service officers. I 
per .. ,oally •• a Minister of State in this 
MtailttJ-tbe efrect of which I am 
e .. edina oow-I conaider this to be a 
tnaedy because 1 feel that whetber you 
are OD tbat .ide of tbe Houle or tbis 
.i .. of tbe House, is a part of the 
democracy. But neither that side of the 
Hoase nor tbis side of tbe bousa sbould 
be quade-ned for that patriotism. How 
•• er, tbat is nfe. 1 am sorry; let lB. be very clear. I have been 
told that I, u a Minister of State, had 
• role to play in tbe Bofars deal. You 
were a.yinl no questions have been 
ral.ed. 

SRRI V. SOBHANADllEESWARA 
aAO: No, it ia not a question of patrio-
dam. 

(lftt."ul'!ion3) 

SHill ARUN SINGH: Let me deal 
-with tbat. You have already indirectly 
...... ted tbat I as a Minister of State 
would deliberately put my signature -which 

• ia tbe si,nature of tbe Minister of State-
&0 • decision in whicb either I am not 
eatisfied or I am not competent or I am 
'. crook. If I am Dot competent, tbat is a 
dUferent matter If I am not satisfied or 
if I am a crook, I am Dot a patriot. 
Patriotism bas been questioned. Let me 
be ver, clear about that. 

f Inle"uptiolU) 

MR. DEPUTY SPEAKER: Let him 
lalah. 

SHill V. SOBHANADREESWARA 
RAO (Vijayawada): I have not questio. 

. Ded bis patriotism. 

SHItI ARUN SINGH: I apologize to 
you; I am not accusinl you. 

SHal V. SOBHANADREEWARA 
aAO : I did Dot question your patriotism· 
I only broDlbt to your notice tbat .s far 
back u 25th May, 1986 serious doubts 
we, •• aprelled regardiDI tbis deal in the 
Bcoaom1c Times. The Minister caD give 
cIulIcadons or cODtradict it. 

(/111.""",.",) 

SHRI ARUN SINGH: Let me merely 
. say tbat jf you question my competence, 
let us leave at that. I do Dot wish to be 
rude to aoybody. I am not tryiDI to have 
any confrontation in this diacus.ioD. I 
believe it is of a grave nationai import-
ance. 

Let me say that it is somewhat tragic 
that we are discussing this subject ]iko 
tbis. Many hone Members have rightly 
referred to the expenditure of Rs. 12500 
crores and tbe Defence Grants coming up 
for discussion tbis week or the next week. 
I t is somewhat tragic that much of the 
debate that we shotald have been bavln • 
under Grants for the Defc.Gce Ministry 
has actually taken place on the floor of 
the House today. 

SHRI INDRAJIT GUPT It: What is 
tragic about it ? 

SHRI ARUN SINGH: In the sense 
that it emerges out of a strange scenario. 

I will now come to the question that 
you really posed. There is no need for a 
Minister in this case to refer it to any-
body for action. but why make it public. 
why give it publicity? .l ask that question 
for onc reason. I would not be doia, 
my job as a Minister if I did not give 
publicity to tbe fact, if I found personally, 
as an indIvidual, tbat either a colleague 
of mine t or a subordinate or a superior 
or tbe lot put togetber were not doiDI 
something in relation to sometbio& that . 
I wanted to have done in terms of tbeir 
bonafides. But bere we have a situation 

. where a note has been recorded on a fil. 
as a decision. It has Dot beeD passed on 
to anybody, it ;s with tbe same individual • 
recorded as a decision It is not actiona-
ble; it has not gone to anybody aDd 
publicity is given at that time. I can 
understand that if for example th. 
Minister bas directed me to do tbese 
tbings and I refused. Let us take that. 
All right. Thererore. I am not debatiDa 
eIther his bonafides nor am I debathta 
the question of bis rialit.. I on'y -7 
that I consider it somewbat traaic tbat 
it bad to come out in this way. That ia 
aU. 
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I will ten you wha t else I want to 

,ay .• .(i1lte,ruptionl). I raised this point 
for one reason. If this was tbe first ever 
such incident and if never before had any 
such thing happend and if. therefore. I 
doubted tbat an)tbiog would be dODe, 
then I might in my conscience, as a 
citizen aDd as a patriot and as one who 
bas taken an oath. may take the decision 
to go public. But if I kDOW that cases 
bave come before they have been 
referred. tbey have been actioned and 
people are in pnson. then I dtd not have 
tbat right .. 

SHRI S JAIPAL REDDY: We do 
Dot know, Mr Minister. 

1IIIIe,.ruptions) 

SHRI ARUN SINGH: I am Dot 
yielding. 

MR. DEPUTY SPEAKE1\.: Order, 
pl .. le. Why are you agitated? He bas 
Dot yet finished. Let him finish. If any 
clarificatIon is requ'red at that time, you 
can put tbat. Why interrupt DOW? If 
you go on interfeTing hke th's. he cannot 
reply. Let him fini-;h. Only five minutes 
are there. If time permits. yC"u can ask 
for clar;fications. Please sit down. 

Lee bim fini$b. No interference. 
(l"te,.ruptro"J' 

MR DEPUTY SPEAKER: So. )'OU 
are noe inter~sted 10 gettlog a reply t tbat 
Is what I can gather. 

SHItI ARUN SINGH Let me teU-
you~ I am still SlclDdfOg here. 

Ilnt~rruplion" 

MR. DEPUTY SPEAKER: Let bim 
finish. you can take note of whatever 
question you want to put aDd )'OU can 
ast after the Minister finishes, I have DO 
obje~tloD but DO IDterf.:rence. 

SHR.I ARUN SINGH: You keep 
polio. tbe qucstions. But what il tho poi_' I am here and I am Dot ab!o to 
continue. 

MR. Dl\PUTY SPEA.IC~; I, ~ 
quost Mep:Jbers to lU~a er. : -.(_. 
wards tb" caD p.u que.loal. 

SHRI ARUN SINOR: I .... 
taJking of aD), interaal tl' .... -. II. .... 
t.llimg you a simple ract, tbia... ia.. a ~ 
I want to mall. one more point. ~_ .. 
my time ia comi.. to .. e. 
(Inter,uptIOlls) You will Dot tbat!'" 
Dot lDterrupt aD, of yOu. auy time .. .... 
you are DOt equaHy lair to .me. H ..... .. 
w"'y is this busiDels aecret ? Wbatlis ... .. 
ICC,.et? After all tllele are very lim. 
matter •• I will ex plaia to you wby. I .. .. 
try to explain you wb, ia the ... . 
secret. 

Tbere arc two b.lic PQiJJt~wblcb I 
would lite to submit to tbe H~p. I\(~ 
ben. The first point I would like to 
submit to Hon. Member is seetey of 
technical lpecification. Question) bave 
been raised about tbe submarine just 
DOW Por example. secrecy of tee"ieal 
specificatioD, wby? I liv. you _ 
example. There i. a ".ry fiBe aet of' ..... 
lished literature Oft all Idads of ... ,_ 
and equipment. You can proba..., tet'lO-
information of lome t,pe about aD, • __ 
POD system available, certaiD'~ f ..... ,.. 
fOR'1ft excbaDle resources. 'nlere .. 110 
speculative write-ups about .... poItI aed 
equipmODt avail_"'e trem the SoYi ... 
The factual poeitio. i. tha. ... .M"" 
tished literature is norman, Jack", ID 
accuracy. You will Dever aet eDou'" 
from that to know exactly wbat tbat 
equipment can do. .110 YO" .aU,De •• r 
pt ent)ulh from that to knC\w bow Y.II_~ 
dam sge that equipmeDt. But if )'OU ••• 

(/"te""p1IOlU) Tile OIselltial ..... m.· 
ters of tedtDioal equi.,.a& are. IlOt 
known, normally. to .,bo"y " ... Ita 
users. That is the POiDt I am tryiul to 
emphaeis. ODl, tbe Ulft ace...., clDOWI 
tbe essential pU' ....... 

AN HON. MEMBER : Ir be aiel ..• 
(1IIItrru/H 1011.) 

SHRI ARUM SIMOH: ~ IOu 
are ableluteJ, ril" aD' I ckNbt ....., 
mach wbetller tile I.,.... ~" ... .. 
80ytbiDI Deer as meeIt ..,.~ ,. ...... 1 •• 
Mtr ••• ·2OQQ _,ea: I doubt wbetb. 



fJJ'~1l0" 'ee Inqul" CHAITtlA 26. 1909 (SAKA) in Defence Dt!al 446 
,,,,. PII;1me,,' 0/ Commls,'on 

-~ .... Preacll Air Porce taows as 
macb as tbe Indian Air Foree know. 
about tbe Mlrage-2000 fighters in India. 
That II wby ~!iliSal sp-ecification is so 
Important. because once you release in 
1~UC tl'cbnical specification of your 
.~ 'IIt"I'I, ,ou are exposing tbat equIp-
Jtfeflt tn tdr,Uty. 

'~R"JjBPUrY SPEAKER: Minister. 
'hOw much more time do you require '1 

IM&I AR.UN 81 NGH : 'I will tate 
aDotber S or 10 minutes. I witl come 
to tbe other aspect. 

MR. DEPUTY SPEAKER I think 
tbe Memberl will acept It and we can 
utend the time for the Private Members' 
buaiDeSl alterwards. I want to let the 
po.rmillion of tbe House because Pravate 
'Member.· Business is to follow. I hope 
tile HOllie accepts. 

IIlVmtAL HON. MEMBERS: Yes. 
W • ....,t. 

SWRI ARUM SINGH: I will come 
'10 'ltr(1tfter a.pect of secrecy - secrecy of 
, tbtally lIitfereot Mder. ~crecy witb re-
W1h'i11D tecbntcal specifications that I 
ba1e postatated 'Is a fundamental require .. 
meDt to national security. I cannot 
cI .. tile .me ·.out tbe secrecy of 
...... or COIDID.rCj.~ COdcept. Here I 
would like to draw lb. attcation of the 
bon. House to acother type of 
eeoI'OCJ. 

We are never the sole buyers of 
-auiplll'" from foroiln sources. Never. 
Wlletber we buy in noa-convertible rupee 
or we bur ill free foreiaD exchange. we 
ale •• 'Vcr tbe sole bu) ers. In otber 
woru. aU our sUPP!lers--covcrDment 
Md AOo-pvornmootal-have many 
buyers. It i. accepted to be ba!ic ethics 
lbat we do net 10 public on tbe exactl 
Ipecific commercial concepts of aoy such 
..-_. ADd ttl: reason for tbat is 
, .. ~... It iI difforeat ror lov ..... atar 
• _11 .. and ddf.rent for n~a govern-• ..1 tupplier.. Por 10v,rDlDOntal 
...,..... ....... we are parebasiD. from 
........... " it ... 1. tte nc.odla,I, 

embarrassing to that Government who 
could be seJUns tbe same equipment to 
anotber government at a different price_ 
We may be buying some'hing at Rs. 100 
and another country may be buyiq the 
the same for R,. 125. If we go public and 
lay bundred rupees, hundred rupees, tbe 
other chap wbo bas to bey it at RI. 125 
is going to have strong words to say to 
tbe originatIng government. 

In so rar as the non .. goverotDelltal 
suppliers are concerned, eAacdy the same 
logiC obtains, but In a different way. They 
may be seiling to ten customers and .. Ilat 
would happen. ~upposlng we weDt JMlbiic ? 
I will given you what 1 think wouldhappeo. 
I may be wrong. We would become tbo 
top end bencbmark country. All prices 
given to us would automatically be tbe 
hlgbest prices possible because tvery other 
country in the world, who does Dot 
80 public on any of tbese matters. would 
demand a lower prj.;:e than tbe price paid 
by us. If we want to become the top end 
benchmark country, then I have DO obje-
ction to going public and all tbat. There 
is no national security involved. But there 
is a national commercial interest 
involved. 

AN HON. MEMBER: It can happen 
otherwise too. 

SHRI ARUN SINGH: Yes. It caD 
be. if everybody goes public. But since 
everybody is Dot going to be public, you 
will not be able to compel them and nor 
will 1. 10 the circumstances. my own 
assessment is that we win become tbe top 
end benchmark country. 

The third point that I want to come 
to is about the specific discussion wllich 
we are having. I a"ll belDg asked today 
by vartOUS members to live all the details. 
to confirm tbat tbls is so and so CODU1lct. 
so and so agent, so and so supplier. so 
and so this and so and so that • 

As I stated in my original staqm.nt • 
I am in no PO!llUiOD to do that. J am in 
no position to confirm aoythtDI to do 
with tbis so callcel tClfX messa,e or 1.1 .. 
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gram tbat bas been received. The reason 
is very simple. The reason is II Dot tbat 
I want to cover up. The reason is that 
this is informat.on, which uDder any 
circumstances, anybody would treat as 
privileged and secret informatioD. It has 
originated from a foreign government. 
And untd sucb time as the foreign govern-
ment concurs in the release of that in-
formation publicily, it is lotally unetbical 
to do so. Not only is it unelbical, but 
it would severely imperil the release of 
any information of a confidential nature 
by any foreign government to this 
country. Therefore, it IS Imperative that 
tbe concurrence of the foreign 
government is taken. In so far as the 
concept of agent is concerned •.• 

(lnteptuptions) Don't interrupt. Tbe 
oreign Government bas not given thiS 
information pub icly. PJeac:e understand 
thal (Interruptions) Mr. Dandavate 
knows wbat I am saying. They ha"e 
liveD it to the Indian GovernmenCs 
autborlsed representative there, who could 
be more privileged there. Please be 
lensible. (Inte,ruptions) 

MR. DEPUTY SPEAKER What 
do you want, Sir? 

SHRI AMAL DATTA (Diamond 
Harbour): You convInce us that the 
roreign GoverDmenCs concurrence was 
Dcc.:ssary which must be contiogent on 
the fact that tbe foreigo Government 
pve the information as a secret aDd con-
fidential Information. So telf us about 
tbat. How '1 

SHRI ARUN SINGH: I win give you 
tbat. Wbat would be tbe secret inform-
ation for roreian Government is. in a 
case, if It summons the authorised 
representative of anotber Government. 
The authorised representat rve of another 
Goyernment may be a known maD to 
an office, liYes him certain information 
which is conveyed in a messale in 
ciplier marked seaet. (Interrupt Ion! I 

I am in 00 position to tell you 
wbether tbe 10reJgn Government laid 
'laat tbi. Ibould be conveyed to the 

Press or Dot. It is unetbical to.. them 
that is wbat I said. 

( Inte""ptloll') 

SHRI DINESH GOSWAMI 
(Guwabatl) : I want to alk you one poiDt 
W~ile all these things are .cret, at leu; 
thiS House hal a r.abt to know that 
tb~se perSODS who were aunt)' of Dot 
gOing according to your directlonl aQd 
the rutes, at least we should know wbo 
were tbe persons. who were found Built, 
and wbat punishments were liven and 
wbat were their offences ? 

SHRI ARUN SINGH; I will com. 
back to this point In one minute. ODe 
tbillg I would lik e to sa)' here cateloti-
cally, because questions have been raised 
on this subject, as Mr. SbababuddiD bas 
done a very lood job OD tbat. No Dam. 
was given to UI and DO identiflcatioD of 
this lo-called agent. We have DO taow-
ledge-no authentic knowledae -at an 
as to who tbe agent was. Dot Bec.~ I am 
sure, some and all of you will appreciate 
that it is not pOSSible for U8 to tat. 
cognizance of rum our • Therefore IOli-
cally speaking. tbe tben R.M.'s directive 
is entirely Josieal. He has said tbat •• 
must find out and I submit to you that 
Is exactly what they are loiDI to do. 

SHRI SYED SHAHABUDDIN: It 
will take 24 bours to get a reply 'rom tb. 
Government. (1 nterT Pllllo1lJ) 

SURI ARUN SING .. : I wlJl come 
finally to ane part of my reply. 

SHRI INDRAJIT OUPTA : On 
Government to Govemmeat level .eeplD, 
strict confidence, our Govemment can 
leek tbe informatioD rrom tbat GoY~m· 
ment wbich ,ave that inrormatioD, YOu 
will let to koow who the .,eat .... 
What is the diffieulty about it '1 

SHRI ARUN SINOH: 0 .. pot8I I 
would like to make \et"Y ca_orIcaIIJ 
I am aot at thil poiDt of .t ... Ia ., 
pOlitloa to revel the couatry. tlae oo...a 
or tbe product. Tberefo ..... U dille 
imputations that aN bel.- ......... .. 
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tbi. Bouse and publicly in our Press that 
thi. concerns a particular transaction 
from • particular country, from a 
i).riculer Government and tbose 
luppliers are involve--I am neitber 
iD • position to deny tbis nor am I in 
a pOlition to confirm tbis. 

SHRI S. IAIP AL REDDY : This is an 
excellent reply. We all alree. 

PROF. MADHU D~NDAVATE : 
Tbis is consistent with the Principles of 
~OD-.1i.DmeDt. (/nllr uptionl' 

SHRI VASANT SATHE Not 
acDuiae. 

SHRI ARUN SINGH: I would 1ike 
to make certain submissions about a 
Ipecific weapOD system. 'I~ler,uplions) 
lome part of today's discussioD# in my 
•• seument bas tragic overtones. I am 
Dot talkinl of tbe motion under 193 and -
aU tbat. 

SHRI VASANT SATHE 
cap can fit OD any head. 

And the 

SHltl ARUN SINGH: Today we are 
dileulsinl a motion ullder 193 in respect 
of aD aleDt's commiss'on information. 
I "ill deal witb a separate subject now 
Hcause I have done as far as I could to 
reply to your spectic question. But I will 
have to deal witb a separate subject. 
I would have preferred not to do it. 
Tbere would be an appropriate occasion 
tbree days from now, four days from DOW 
durin, tbe discu.ion OD the Demands for 
OraD". But lince a question bas been 
raised. I tboulht I would reply to tbat. 
We have a week-end comiD, up·three 
clay. off. Some very basic comments have 
beeD made. I will try to deal with tbose. 
Tbll CODceros tbe purchase by India of 
type IS00 sub-surface to sub-surface 
lubm.rines Crom West, German 
aourcel.. Some of tbe specific questions 
ral_ were how many were to come to 
UI aDd wbeo will tbey come. Two were 
to come to us. Both are bere. The 
MCood question was how many of our 
comparable types are available to otber 
ooutdel. NiDe couDtric. are involved. 

30 such submarines bave beeD supplied. 
Tbe question was like tbis. I am not 
sure whether tbis is parliamentary or Dot. 
My knowledge and experience is not 100<1 
enough. I tbink I am pbrasing the 
question correctly in spocdic terms. I 
bope Mr. Sbahatuddin wil1 correct me if 
I am wronl. Did government bave not 
dealt with Hinduja submarines from 
1980 ? J s it a correct question" The 
answer to tbat question is, no, Sir. The 
next question was asked: was tbere any 
penalty clause incorporated in tbe con-
tract. Tbe answer to tbat question ii, 
yes. Was there any escalation clause 
contained in the contract also ? The 
answer to tbat question is, yes, Sir. 
(Interruptions) Two submarines were coo-
tracted for delivery. Both are in service 
in the Indian Navy. 

SHRI SYED SHAHABUDDIN 
How many more were to come? 

SHRI ARUN SINGH: None. 

SHRI S. JAIPAL REDDY: Because 
of the commissioD wbicb cannot be paid. 

SHRI ARUN SINGH: Mr. Indrajit 
Gupta bas pointed out rightly that it is 
tbe duty of tbe governmet to confirm or 
contradict the press report. 

I would like to very categorically state 
tbat in tbe opinion of tbe Indian Navy-
it is Dot my opinioD-wbicb is an expert 
technical opinion the type of ISO Class 
submarine 209 is probably one of tbe 
best submarines available in the world 
today. 

SHRI INDRAJIT GUPTA On 
paper or after usial ? 

SURI ARUN SINOH ActuaUy. 
And in fact if you will racall 0017 • few 
weeki or montbs ago, it \Vas, wben tbe 
first submarine of tbis class came to 
India, the tben Ratsba Mantri weal to 
Bombay to welcome it. 

SHRI INDRAJIT GUPT A: The 
torpedoes a~ workiDi all tilbt. 
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'SHIll _UN 'SINGH: Yea. 

SHRI VASANT SATHB: Your 
torpedoes are alao work.... alJ riahl. 

SHRI DINESH GQSWAMI: We 
have been 101d ahat ~boever baa 10 far 
toDcbed thole aubmar1aes rilM from the 
DelODco Mioiatel' had suffered. 

THE MINISTBR OF WATER. RESO-
URCES (SHR.1 B SHANKAIlANANDJ : 
Tho Minister of 'Defcace bas .ot misled 

, tbe tareet. 

SHRI ARUN SINGH: There are 
questions tbat _" beea raised. 

I now come to the 'tral'c·' part, if I 
may cut it tbat way. You see. we have 
men serving in these tubmarincs. Tbere 
is crew. Tomorrow-God forbid__"ou 
may demand tbat they go to war 10 tbis 
HoUlO we, for purely pelitkal1HHPosel. 
have raised questions whlcb did Dot de-
.aDd to be raised. about tbe capability of 
tbat I)'Btem aad tbe meD aDd wbom you 
are loinl to ask to 10 to war, are loiDI 
to ask. that same question and I assure 
that tbat is correct. 

(l.u",ufltl_s) 

AN. HON. MEMBER: Wt do not 
.y that. 

SiIIU BASUDEB ACHARIA: We 
IurYe asked &ail questiOD. 

SHRI S. JAIPAL R.EDDY: W. did 
not expect this fr~m Mr. AruD Siqh, 01 
all tbe peop'e. We tboulb tbe is. more 
ratioaal creature. 

SURI BASUDEB ACHARIA You 
we. ben ... 

laOF. MADHU DANDAVATB : Let 
biIIlaot divide the House on patrlodsm. 

SRRI AltUN SINGH: I am Dot 
dividioa. I am not sayllll it. (l",e""PtlolU) 

I "oDld be livia. a totalJy ralle impr .. -
,loa otbenri... I am Dot ',..1dDa II. 

Mlntster, but perl"aalt, I-Ulhftlf"ean1tVlI 
you, Prof. Daadavate. dial ·'1 f ·.etelio 
tell you of patriotism. (fttttlftl'lloni' 

SMRI AMAL DATTA: At .-Mi ..... 
ter you know tbat you kDOW b_. 

SHR.I ARUN SINGH: 1.81 'bot in 
a position to know best. 'I cettailily 'hew 
more about submarines tbaD you. 

SHRI AMAL DATTA: Ir any in-
formation about submarines Is aeedttl, 
you know. Wonderful. 

SHRI S. J AIPAL R.EDDY: 'fie 410 
n t question your patriotism. 

(/IINr,uptJo .• J 

SHRI ARUN SINGH: I now C(MM'to 
the potnt. I tblnk I bave lucceltfclfly 
bored everybody. 

SHRI DINESH GOSWAMJ: You 
have Dot replied to the question that you 
bave assured me. 

MR.. DEPUTY SPBAKER: He is 
aoins to reply now. 

SMR.I DINESH GOSW AMI : lulled 
about tbe persons, how many perIODS 
bave been puoisbecl and wMt was abe In-
qui" aad )'ou •• sured ut. 

SHRI ARUN SINGH: M~ apMoaies 
to Mr. Goswami. I am Dot i. a poeiIioD 

\. ., dais point of time to lift a l&*hic 
eeswer. You bave lIly.,..,..1 ...... Be. 
I will specifically cODvey It to. 10U. 

SHRI DINESH GOSWAMI : CODVey 
it iD the House. 

SHR.I ARUM SINGH: It willi. lDJ 
case be treated .a aD assurance. !lUI t .,U 
coovey it to you_ I canDOI pun ft but 
DOW. I will live you. 

SHkI DINESH OOSW'AIII: ~11 
fI.bl. 
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. til" ARUM SINGH! I tmok I bave 
bored everybody IM)W. 

SHRI INDRAJIT GUPTA : The em-
Alo,..' of rotired Defence offie.. in 
sa,ch fi ..... /1'OI1l wbicla wo are purcbaSiDI 
defence equipment -I had asked you. 

SHU ARUN SI~GH : I am cominl 
to tbe last bit, which concerns sUllestiolll 
that Members bave made. There is a sug· 
.. tioe· ",bleb bon ·ble Sbri I ndrajit Gupta 
bu .• farred to about the retired officer •. 
We bave a system, It may not be good 
enouab . It may require further improve-
ment. As of now for tv. 0 yean after 
,.. .... t DO such employment is-polsible. 
But it is a suggestion which we will cer-
tainly examine. 

SitlUarly. there are suuestioDI for 
OJNPiDaUon by Parliament. In my view, I 
_ukllubtnit witb perfect humility, tbat 
tIIiI ,il totally an j mtnature t}'tought im-
IDJ __ " ID tune. 

AN HON. MEMBER: Pre-mature. 

SHRI ARUN SINGH: Yes, pre-
lIJatere.. Piease corrf'ct tbat. I was doiQl 
• little bit of self-introspection. 

THE MINISTER OF ENERGY 
(filial VASANT SATHE) : No reflection o. Amal Datta'. 

&Hal ANAL DATTA: He basal .. 
reMY admitted it. 

SHRJ ARUN SINGH: Yea. I adm.t. 
I was doinl aelf·iDtrospectioD I admit. 
t l,.ter'IJP"~-1 I said pre.mature because 
u 01 eow I would urae tbe HoulO to allow 
.be iDtluiry as directed by tbe tbeo Raksba 
Ma .. tri to proceed ...... ( Intcrr.u.plions) I 
also asaore tbe HoUle lbat w. will eDswe 
,baLm.. inquiries will proceed. 

1 tHat ,you Vee)' much for livia&. me 
tIaiI.very le.llbly oppor~Wlit' and tUge. 

(l"t~""ptiOlls ) 
IBN CNANDRA PRATAP MA-

MI» SINGH.: I w~t a clatilic;aliOQ.; it 
bal Dot been made clear. The Minister 

b~ a .... d tllac be would tell .. when 
tbis contract was finalised aad wiled ... _ 
were banned from entering tbe Defence 
Ministry? f IIIIe"MJllloIIs) 

AN HON. MEMBER: 1980. 

MR. DEPUTY SPEAKER: Now .. 
take up furtber discussion on the fonowin. 
R,.oJution moved by Sbrj Bhattam Sri-
rama Murti on the 28th November. 1986. 
Now Mr. NamgyaJ- not here. Shri Shan-
taram Naik-not here. Shri Buavaraja •.. 

(Int~,rllpti01l8) 

SHRI BASUDEB ACHARIA : Why is 
he Dot aarcciol to a parliamentary com-
mittee ? 

SHRI S. JAIPAL REDDY: Can tbe 
Members of Parliameat not be takeD into 
confidence in regard to some IIOCrets ? 

(lnre".ptlons) 

SHRI BHAGWAT JHA AZAD: lie 
bas taken tbe House into confidence ...•.• 

( lnte"",tlons) 
SURI S. JAIPAL REDDY: Mr. 

Deputy SpeakOl. Sir, you call tbe Hou • 
to ordor. 

MR. DEPUTY SPEAKEIt.: All are 
sboutiog. What can I do? PJease order, 
please order. please order .•. ( InterrMpliolU) 
Sbri Buavar_u. 

SHRf BASUDEB ACHARIA: He 
bas Dot answered many of the questions. 
It is very unfortunate ••• (l"'~'"'P';""') 

SHRI V. SOBHANADREESWARA 
ItA 0 : He bas answered only the I_eral 
questions. How these aaeDts could pt 
kick back ? :rc.ndl, oagliabt- r ....... . 

(Inter.llp',ons) 

SHRI BASUDE8, ACHA.RIA.: And 
about tbe. oscallllion clause be bas apt 
answet.ed... •••.• (lllt~"lIpli~n.s) " 

MR. DEPUTY SPEAKER: You tate 
your aeata ........... (""".,.,.410'" 
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SHRI S. JAIPAL REDDY : Where is
the Minister, Sir?

MR. DEPUTY SPEAKER
here.

He is

SHRI S. JAIPAL REDDY : You have
run back, O.K.

MR. DEPUTY SPEAKER: This
shouting, agitating I cannot understand ".

( Interru ptions)

SHRI BASUDEB ACHARIA : Why
don't you agree to form a Parliamentary
Committee?

MR. DEPUTY SPEAKER: That he
is not accepting .... " (Lnt erru pt ions}

SHRI S. JAIPAL REDDY: He has
not stated the reasons why the Govern-
ment does not deem fit to agree to our
demand for a Parliamentary probe, He
has not even referred to it ... '"

( Interruptions)

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (SHRIMATI SHEILA
DIKSHIT) : Sir, may I remind the hon.
Members that the House has already gone
00 to the next item.

SHRI S. JAIPAL REDDY: Mr.
Guptaji asked as to why the parliamentary
probe cannot be ordered into the manner
in which the agent .... (Interru pt ions )

MR. DEPUTYS PEAKER : Next item
now ( lnt er. upt ions}

SHRI BASUDEB ACHARIA: We
demand that a Parliamentary Committee
should probe into such a big scandal " ....

[Lnt err u pt ions J

MR. DEPUTY SPEAKER: What is
b appcning ? You want fa know about the
p robe by a Parliamentary Committee .

( In It rr uptions )

MR. DEPUTY SPEAKER: Now we
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will go to the next item. He is not yiel,
ding. I cannot compel him .

(In/err upt ions]

MR. DEPUTY SPEAKER Order :
please. Shri Kadambur Janartbanao .

(Interruptions)

SHRI BASUDEB ACHARIA: W.
are walking out t Int erruptt orav

At this stage Shri Basudeb Acharta and
some other hon . Members left the HOllu.

IS.51 brs.

RESOLUTION RE: ECONOMIC
POLICIES-Conrd.

[English}

SHRI KADAMBUR JANARTHA-
NAN (Tirunelveli): Mr. Deputy Speaker,
Sir, I like to speak on the hon. Member,
Shri Bhattam Srir arna Murty's Resolution
on the economic situation of India today.

The Sixth Five-Year Plan had been
formulated after taking into account tbe
achievements and shortcomings of tbe
past three decades of planning. Removal
of poverty has been the foremost objective
of the plan even through it was recognised
that the task of this magnitude could not
be accomplished in a short period of five
years. After that we are now in the middle
of the Seventh Five-Year Plan. The
Seventh Five Year plan's critical macro-
targets are: (I) increasing the GDP-
Gross Domestic Produce -in real terms
by 28 per cent; (ii) increasing tbe aggregate
real consumption by 27 per cent; (iii) in-
crease in the standard-year employment
by 21 per cent in the context of an in-
crease in labour force by 14 per cent; (iv)
reducing proportion of people Iivin,
below the pro' erty line from 37 per cent
in 1984-85 to 26 per cent by 1989-90. On
a.1Ithese four macro-targets of tbe Seventh
Five Year Plan, we arc in the midway,
even after spendi ng about 63 per cent of
the planned target of tbe Centre. What I.
the effect of these macro. targets OD the
common man today? Our target of redu-
cing the percentage of people below the
poverty line from 37 per cent to 2(9 per
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cent cannot be achieved. It is dobutful.
In 1984·85 and 1985-86 we had two suc-
cessful and successive good monsoons
wbich belped us in reducing the number
of people below the poverty line but
though this year we are spending so much
money and in the Budget also more money
has been povided for pr overry
eradication schemes like NREP, RLEGP
and IRDP but unless the monsoon co-
operates with us, it is very doubtful that
these schemes will be that helpful to us.

Hi.OObn.

[SHRI SHARAD DIGHE in the
Chair]

There has been failure of monsoon in
many parts of the country. I feel the
economic situation in the remote villages
Is very harassing. What to do '1 Merely
spending money on the schemes alone will
not improve the economic situation of the
people or bring it to a good condition.

There is inflation of 5.3% built in the
Plan. Tbis has been quoted by Shri P.R.
Bramandha in his book. According to him
wben the inflation rate is 5.3% per year
built in the Plan, whatever growth is effec-
ted, we cannot. enjoy the economical
arowth. So, I request the Government to
come to the rescue of the agriculturists in
the real sense.

Tapping the ground level water is most
Important scheme throughout the country.
The irrigation scbemes of agriculture
should be i.aplernented more vigorously.

Coming to the industrial side. to
erode poverty through employment expan-
sion 'component, this leads to investment
expansion of and productivity in criticat
and wage goods.

Infrastructure expansion absorbing
the bulk of investment outlays in the in-
dustry-power, energy and transport
capacity shortages hold up industrial
growth and technological modernisation
of the concern.

Looking to all these Industrial things,

when we come to the industry, the new
industries are growing. What has been
done for the sickness of the industries '1
The sickness of the industries is growing
and the new industrial plannmg is growing.
There is no arrest in the sickness in the
industry. By merely pouring money in the
sick industry is something like infusing
blood in the decaying body. Therefore, it
is high time for the Government to take a
decision either to allow the sick industries
to have natural death or viable initiative
should be considered.

Increasing marketisation, productivity.
quality, guarantee, costing, distributing
without hoarding should be considered.

So far as economic situation of Indra
is concerned, whether we are a national
or reaional party, in the election we
declar~, we will give rice ® Rs, 2/- per
kilo. That is the policy even after forty
years of independence. We are coming
for the General Election. We will say
that we will give rice @ Rs, 2/-per kilo.
The purchasing power of the people is
very much below. Whether it is below or
above the poverry line, until and unless
common man's purchasing power is in.
creased. the economic position of the
country cannot be boosted up. It is high
time that the sickness of the industry as
well as agricultural backwardness is
removed.

Now I come to the texti e industry.
The whole industry is in sick position.
What is the real position for the sickness 'l
We must diagnose and have remedial
measures. It is high time that the national
patriotic industrialists come to the field
and work for the development of our
industries in the country. It is of no use
to believe bureaucrats and I.A.S. alone to
develop the country or to bring the coun-
try on industrial line. For development of
industrial and agr cultural line we must
have the national feeling and national
mind. There should be an Advisory Com-
mittee in the Government. The time has
come for removal of the sickness of the
industries.

Sick units are nationalised. Nationa-
lising a sick unit for the sake of 1000
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labourers. if you calculate the amount 
poured ia just to give them their liviDg, It 
costl mucb more. Sick industries if found 
Dot viable either private or pub'ic must 
be liveD a natural death. Government is 
here Dot only to look after severa) lakhs 
of' oraaDis~d labourers alone, it is its duty 
to look after crorcs of un· organised 
labourers 6,ghting for their food in the 
remote villaies. 

They are Dot able to find ODe square meal 
• day. Therefore, it is bilh time for us 
to fiE the ceililll of the income. All the 
political leaders lind all the political 
panies must come together and evolve 
scheme and arrive at a decision that 
there is no cbandh t or "strike' in any form 
either in industry or in tbe offices through-
out tbe :ouotry. We the parliamentanans 
and tbe political leaders sbould come 
together and see that there is no strike or 
·baodb' in any industry. whether small 
or big .. in tbe country. Otherwise the 
economic situation of our country will 
condone to remain as at present and 
there will be 00 change in the economic 
condition of tbe people either in 1990 or 
or 2000 A.D AU the political leaders or 
tbe country sbould arrive at a consensus 
aDd see tbat instead of going in for big 
industries, the sman-scale units are 
.... bU.hed in almost all tbe villages and 
remote areas of the country so that the 
poor and tbe weaker sections of the peo-
ple can pt employment opportunities and 
livelihood. In tbls way the people of the 
COUDtry win be benefited and tbere will be 
aD all-round development of tbe coun-
try. I would therefore request tbe hOD. 
MiDister to live more importance for the 
clevelopment of remote areas and villales 
of country by establishing srt'all industnes 
in tbose areas. TheD oDtyall the people 
01 our country will prosper. 

KUMARI MAMATA BANERJEE 
(Jadavpur) : Sir, I am Dot lupporliDI the 
Resolution moved by Sbri Dbatlam Srirame 
Murty. But I cOl'larat ulate him for 
briaaiDJ this Resolution because we caD 
dilC\1S1 matters like tbt: present ODe in 
tbis HOUle wbich concerns economic 
deYelopmeat of tbe country. I oppose 
his 1l1lO1.hOD because be bal m_doDed 

in his ResolutloD about tbe wrODI ecolto-
mic policies beiDI followed by tbe 
Government and the diltortlons iDtero-
duced in tbe earlier policies which are 
leading to increased concentratIon of 
economic power. wideniol tbe luff b~D 
the rich and the poor and tbreateDia. tbe 
economic independence of the country by 
increasingly relying on rore;ID loarcel. 
Sir, I cannot accept the opinion expressed 
by Sbri Bhattam Sriratl'8 Murty becaUle 
prior to independence there wa. DO 
industry at all in our country and there 
was DO plan or any programme for bulld-
iog our country. But after tbe indepen-
dence .. under the able leadersbip of Pandit 
Jawabarlal Nehru, Shri Lal Bahedor 
Sastry and our beloved leeder late 
Sbrimati Indira Gandhi, and tbe present 
young and dynamic leader Shri Raji" 
Gandhi. India bas been movin. forward 
in all I espects, particularly in ecoDomic 
front. We are proud of India aDd loclia 
is now leadinl the Third world. lDdi.-, 
voice i, not only a natioDal voice but it 
i~ also in tbe forefront in internatioDal 
voices. 

Sir, I know tbat the Opposition mUlt 
play a constructive role. But lOme 
Opposition Members always try to criti-
cise the Government policies aDd its pro-
grammes blindly (or .,olltical saiD' aDd 
for selfish political ends. Tbe activities 
of the OppositioD should be ror COD.trac-
tive purposes. Sir. while movio. abe 
Resolution, he criticised the GoverDmeDt 
tbat it is iD favour of bil bouses ID the 
couDlry. J wouJd like to poiDt out bere 
tbat 'I1e Govtrnment is 'akin, actioD 
8,all . the hoauJers. profiteers. particu-
larJy (be bil industrialists aDd bi, bUliDel-
smeo who iDdulle iD blackmerkefjDI aDd 
evade income-taxes. A number of bousea 
have been raided In Ibe recent put aDd 
the money unearthed hal heeD utilised for 
tbe devel(1pmental purpoles iD tbe COUDtry. 

Sir. tbe mover of tbe Reloludoa 
criticised about tbe ruDctiODIDI or 'be 
public sector uaUI. la tbi. conaectlOD. 
I may poiDt out tbat our Prime NIat,t. 
recentl, said tbat tbe public lector uader-
taklDII would be made ,cc0 u_table. 
Mao), public sector uadertakla.. 1Ia .. 
be.. earalal aooct prel.. for tbe .a.t 



thr.. yean or 10. Eft'ort. have been 
IDIlde for the modernisation and expansion 
of maD), public sector units. Additional 
loads "ave been provided for the purpo!e 
of modernisation and expansion pro-
arammes. Wbat is required is tbat we 
have to take steps for employment 
.... er.tion prOirammes. It is a fact tbat 
tbere is a neeJ for making concerted 
"orts to rejuvenate tbe sick units uad:r 
the public aector. 

Now, tbe Government bas provided 
irria.tlon facilities in most of the villages, 
provided fertilisers to tbe farmers. provi-
ded electricity to tbe villages, provided 
od,:,cational facilities tbroughout the 
country and so many brncfits have been 
aiven to the people of tbis country. We 
.re proud of this country. Our Gov:ro-
ment must involve the Members of 
Parliament in the 20 Point Programme 

. implementation because our Government 
provided so much of money tbro.Jgh the 
IRDP. NREP. RLEGP and DRDA 
achemel. But it is said tbat in some 
States they are utilising tbe money fQr 
public. but in some States it is said tbat 
the people are Dot getting the advantages 
tbroup tbese scbemes. So, I would 
request tbo bon. Minist~r to look into 
tbe matter and involve tbe M.Ps. because 
we can do so much of work for the poor 
people If you in\olve us in the imple-
mentation of the 20-point programme. 
tbeD we can do so much work fo: the 
poor peoplo. It is Dot a partisan matter, 
but tbe wbole purpose of our Govern-
ment·s policies is to work for the weaker 
sectioos of the people, and so we cao 
work for them. 

Sir, last year production increased all 
over tbe country by 70 per cent, but in 
my State, West Bengal, i: is only 20 per 
cent increaso. Out of 2.90,OJJ unemplo-
yed youtb all over tbe country, tbe 
Domber of registered uoemployed youtb 
to my State is 41,12,906. 10 West Beogal 
52.40 per coot people are DOW below tbe 
poverty line, whereas in Karnataka tbe 
tlpre is 48.34 per cent and in Maharasb-
Ira it II 47.71 por cent. 10 tbe agri-
coIallra' fiold, tbo averalo production is 
1.744 tl.. but io Welt Benaal it is oo)y 
1200 q. 10 our State wo badly needed 
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electricity. We arc setting only 15 pet 
cent 01 the electricity for irrilation pur-
poses, whereas in Haryana tbe figure il40 
per cent, in Tamil Nadu it is 27 por CODt 
and in Punjab it is 38 per cent. 

Sir, now I request you for sometbiJll 
wbicb IS very interesting for tbe workers. 
In my State the Dumber of sick industrial 
unus arc 29,000 (botb small and medium) 
and 114 big industrial units are now sick. 
The number of closed industrial units ia 
400. So. I would request our boa. 
Minister, - Mr. Vengal Rao is also here. 
1 would request blm ODe tbiol. Tbe 
Government bas stated tbat BFIR should 
start functloDing immedIately to revive tb. 
sick industry. But wben tbis BFIR stana 
fUDchonin& fully to revive tbe sick 
industry, I do n 01 know. I am beariol 
tbis for the last two years tbat Govern.. 
ment is gOlDg to start BFIR to revive tbe 
sick industry. So, I request you to pleaso 
set up one high powered po!icy makiq 
body which WIH revive tbe sick industries 
in my State because in my State thous-
ands and tbousands of workers are on tb. 
roads, and they are starving for food. 
\Vhen you ask the State Government. 
they simply blame the Central Go vern-
m:nt stating tbat they will nOi: do anythiua. 
I f I ask the Central Government, then 
they say t tbere is no viability and potent;a-
hty. What I feel .s, due to mismanage-
ment, so many industries are going sick. 
But what happens is tbat instead of 
getting punlsbment from tbe Government, 
these industrial units are getting reward 
from the GovernLT'ent with the result the 
workers are suffering a lot. They are 
now on the roads. Wbo will look afler 
tbem '1 I know this IS Dot the Govemmont·s 
policy to take over all sick indostries or 
to nationalise all the sick industries. 
But the Government should come up 
With some specific plaos aod new pro-
grammes. Then only these wurkers can 
be accommodated through tbe new pro-
jects. OtherwJse these workers and tbe 
farmers, who are tbe back bODe of our 
country. will suffer a lot. Ir you demora. 
lise tbe industrial workers .. if you demora-
lise tbe agricultural wor"ers.. who will 
bUild new Iodia and how tbe country can 
step into tbe 2 5t century? Our Prime 
Minister is very mucb interested iD the 
upbt'tmcot of the workers and tbe wcat. 
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aecdoa.. So. I request you to please 
take tbe matter very seriously and do 
something in this regard. 10 my con-
stituency. there is one industry. viz, 
Steel and Allied Products Ltd. It has 
been closed since 1980. About this I 
corresponded witb tbe Cbief Minister of 
my Stato. tbe Central Ministers and the 
Secretariat, but no fruitful result came 
out. It is Steel and Allied Products 
Limited. I am interested not only in my 
factory but I am interested in aU tbo sick 
factories whicb should be revived. So, I 
am requesting you to do something. We 
are getting step-motherly attitude from 
the State Government, because we are 
the Congress people. But I would lake 
to request you Dot to give the same step-
motherly treatmeot to the State of West 
Bengal. It is because. this is related to 
the workers. Tberefore, I request you 
to please see that B.F.I.R. is started and 
the workers are accommodated properly. 
Otberwise, you cannot build a strong 
country; you canDot go ahead with pro-
Bl"CSS for tbe 21st century. We have to 
see that in the 21st century, there is no 
hunger, DO starvation and everyb~dy is 
letting a job. We would like to build 
the country in sucb a manl1er that every-
body would be proud of India. 

Now, I come to the unemployment 
problem. It is a great problem and a 
burDinl issue now-a·days. We raised the 
issue so many times in Parliment because 
it is the only way, it is tbe only democr:-
tic iostitution where we can raise tbis 
issue. 2,9000,000 people are unemployed 
,ouths in our couDtry today. I know, it 
is Dot possible to give Jobs to all the 
unemployed youths. But tbe Government 
.bould come up with speci fic pJan and 
prolramme for the generation of employ. 
ment and provide jobs to tbem. With 
spec:ific target, this unemp)oymen t problem 
.111 be solved. I know, in some States. 
there are employment exchanges I do 
Dot know whether it is tbe attitude of that 
Government. You see tbe Eastern 
tegionl, West Bengal, Assam and Tripura. 
Only the Party workers or people who 
are in the party cadre are gettinl tbe 
advantage of employment excbange and' 
,ettia. tbe Jobs. Wbat about tbe poor 
.. employed youths? Tbe, are .tarviDI; 

8co"o1ftlc 1'.1111,. 

tbe, are Dot lottin. aD, job. I ..... 
request you to withdraw die baD ._ 
recruitment in tbe Central Mn'1ca. It 
is because, at least, tbere tbey will .... 
chance for any job. 

I also request tbe Minister to aboliall 
the condition of enclosiDI the polbll 
order as fee. aloDI wi" die 
application for any job. It is beca ..... 
the unemployed youtbs who are IiviDI in 
the rural side are not able to Ict tho 
money for tbe postal order, .ince they are 
jobless and witb tbe result, tbey could 
Dot even apply for the posts. Our 
Government Is doin8 so many thinas for 
the poor people, for their welfare. Why 
cant' they abolish the requiremeDt of 
sending postal order a 100S witb tbe 
application. at least for the unemployed 
youth, wbile applying for a Dew job. I 
would request the Minister to cODsider 
tbis matter seriously. . 

Regarding the deootified system, it 
must be stopped specialJy for DatioDaliMd 
industry. When an iradustry Is loiDI te» 
become sick because of tbe ~ lIIismaa_-
ment on the part of tile ma· 
nagement, you are ilsuiDI onl, 
dcnotified notices. You please lee tile 
conditions of tbe workers. We kDOW 
tbem very well ~.becaule we meet th. 
grassrout workers; we know Ib_ 
feelings very well. So, I am just requelt-
ing you to stop issuiog dc-notified ....... 
so tbat at least workers do not IU". 
You have to find out wbat is tbelr problem 
and then you can find out lome wa,. Do 
not believe in tbe bureaucralic altitude 
or tbe rna ~agemeDt attitude, because 
wberc do I be workers 80? I all\ Dot 
goina to discuss it elaborately for wa" 4J.f 
time. Our Government is doiD, wen f~ 
the people. Our Government i. 
doiollomethiol for the people. .. 0 doub&. 
U Ddcr tbe leadership of tb. Prime ",_ 
Shri Raji v Gandhi. tbe Dew cdu~tiwa 
policy came up. Under tbe loadcrablp .of 
our Prime Minister. why do you Dot ~ 
in a Dew ICIIalatioD for tbe wdfat- or ~ 
workiog clasa 10 that tlao woEk\Da cl", 
continue. to lead a peaceful Ufe, Ir" r .... 
hun,er and atarvetioD? I woul" ....... 
the Gov.romeR. to do IOIIIetb1D8 ,_ 'I*' 



.... plQJod youths and the workina 
•• Pleale see tbat employmeDt 
~~iOD programme is taken up. We 
_ tlus pro,ramme also. 

I would therefore request the hone 
Member. Shri Dbattam Srirama Murthy to 
withdraw bis resolution since our Govern-
ment has done the best and is doing the 
be.t under tbo leadership of the PClme 
Minister, Shri Rajiv Gandhi. No one 
can deDY that our country is marching 
ahead and we are al1 proud of our 
country. . Even tbe third world countries 
are proud of our country. Whatever our 
IDdiraji, Pandit IawahaJa) Nehru and La' 
Babadur Shastriji had done IS for the 
best of India and our Rajiv Gandbiji is 
allo doing his best for the development 
of our country. There is no doubt about 
it. So, I request tbe hon Member to 
withdraw bis resolution and give some 
constructive suggestions where our 
Government can continue to work for the 
people. 

[T'Q".lIItioaJ 
SHRI K. D. SULTANPURI (Shim]a): 

Mr. Cbairman. Sir, I would like to oppose 
certain features of the motion moved by 
ll~. Member. He bas said that the pace 
of development should be expedited, but 
I am. of Ibe view that the pace of develop-
.CDt is already very fast and we are 
~rching forward In a planned manner. 
We ddiAitely agree that when India 
.~bi.eved independeoce, tbe pace of 
development was very slow at tbat time. 
Today we are marcbinl forward in every 
8eld whether it is agricultural sector, 
power sector or education sector. Our 
coqresa party deserves our congratuJa-
~DI for tbe same. Congress Party bas 
"-ken atcps to provide justice to the 
people of tbe country. That .is why our 
C:OUAtr)' bas made rapid progress. Whereas 
e~ has bocn increase in tbe agricultural 
production., there bas been growth in the 
i.Dd'Jstrial production also and as 
• result our country has been streng-

lb •• 
PaDditijl and Indiraji worked for the 

development of tbe country In a planned 
maaner and our Prime Minister Sbrl 
Itajlvjf i. also workin. in the same manner 
• tat'q tbo country forward.. Our 

Economic POUCNI 

Prime Minister deserves our conaratula-
tions for the same. 

The hone Member bas said that the 
pace of development is very slow. I" ould 
like to ten him that the pace of develop-
ment seems to be slow to them, because 
it is not visible to them. The opposition 
parties criticise the Government almost 
daHy for minor things. I would like to 
submit to tbe bun. Member tbat by 
saying all tbese things he should not take 
political advantage. Oua.Government bas 
formulated many programmes for the 
welfare of the poor. Twenty Point. 
Programme is aimed at the upliftmODt of 
the poor. Therefore, Government sbould 
be extended wbole hearted co-operation 
for the implementalion ot this programme. 
The country can march forward, only if 
we provide co-operation to the Govern-
ment. The persons, who are reponsible 
for strikes in the factories, indulge In 
such typo or activities to meet their 
selfish ends. You know that there was • 
plan to close all tbe textiles mills in 
Bombay~ but sucb people could not 
su cceed in their designs. Strikes cause 
loss to the country and the workers botb. 
On such occasions, tbe leaders coHecl the 
funds and try to improve tbeir own 
financia! condition. They do not think 
about the interests of tbe workers. Our 
Government has made a Jot of effort. 
to improve the condition of the Public 
Sector. The budget presented this year 
,,*ould benefit tbe industries in Public 
Sector to a great extent and it would 
expedite the pace of development. 

I have been elected from Himachal 
Pradesh. The people in Himacbal Pradesh 
live in the villages In far flung areas. Our 
Minister for Planning also belongs to 
Himachal Pradesh. Tho steps taken for 
tbe Development of Himachal Pradesh 
have been takeD in a plaoned maD",. 
A network bas been created in Himacbal 
Pradesh for making provision of electri-
city, water aDd roads. But 1 would lib 
to draw tbe attention of tbe hone Min ... 
towards a little bi t of injustice wbich bas 
been done to the stato. Not eveD a uale 
Kilometre of railway line bas beea laid 
in Himacbal Pradesh. Simply a road .... 
been constructed upto Mapl-Talwara aIId 
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for which tbe Government has provided 
tbe funds. But the rail IiDe which is upto 
Shiml. was laid durina tbe Britisb relime. 
It was urged to tbe Central Government 
that a road might be constructed from 
NaDlal to Rampur via Mandi and a 
railway Jine should aJso be laid. Similarly, 
people bad demanded to construct a 
railway line from Joginder Nagar to 
Kullu, but no action bas beeD taken on 
that. 

It has been seen that railway line has 
not been extended at aU in tbe hIlly areas. 
That is why our development in tbe 
Railway Sector is slow. Big hyde. projects 
could be set up in our state. The State 
Government has sent projects regardlng 
cODstruction of dams like Naphtha lhakri 
and other biS dams in Hlmacbal Pradesh. 
Time and again the State Government 
bas asked to undertak.e proarammes in 
a planned manner so that the State could 
march forward. J am of the vIew tbat if 
tbo Central Government makes its 
contribution for tbe development of power 
projects in tbe state, then only Hlmacbal 
Pradesh could meet the entire require. 
meot of tbe Nonhero Zone Resources 
are available in tbe atate to leDerate 
20,000 Ms. of electricity and J think. 
our bon. PlaoDing Minister would pay 
more attention towards this. The economy 
of Himacbal Pradesb could be strengthe-
ned by seUiD. up more power projects. 

I would like to submit ooe more 
point on behalf oi the farmers. Our 
farmers whether they beJonl to Andbra 
Pradesb~ Gujarat. Mabarasbtra or any 
billy area or the plains, do not act 
remunerative prices for tbeir asricultural 
produce lite fruits etc. Tbe (armers are 
exploited by the Commission alents. Tbe 
Commission aaents from Delhi come 
tbeir witb a baa and wben in the morDi D8 
auction is beld, the (armers do not know 
.. to whicb rate tbeir veaetab'es or 
apples bave been sold. The commission 
_nts pi tbe prices fil:ed accordin, to 
tboir I.eet will. U Ilimately , the farmer 
,etl • Jetter that his qr;culturaJ produce 
bas heeD sold at such and lucb rate aad 
10 mucb of amowat hal been deducted for 
tbo cbarit' 'Gael aDd otber fwads or 

accounts. The letter to the farmer i. seat 
throulb the same truck by whlcb tbe 
farmers products are sent. The Central 
Government should make efforts to cbeck 
tbis loot so tbat tbe farmers ID tbe hilly 
areas and in the plains could aet the 
remUDeratlve price for their produce. 
Whenever agitation takes place, it i. due 
to the frustration amODI the people. 
Frustrated people resort to aaitadoD. 
Our Government wants to benefit tbe 
poor, but lome people want to put 
hurdles in the efforts of tbe GoverDment. 
They always try to see tbai abe pro-
grammes of the Government sbould not 
rUD properly. I would like to SUlsost 
tbat tbe implementauon of tbe programm. 
sbould not be left to the bureaucrats. The 
people's representatives likp M.Ps. and 
M.L. As. shOUld monitor tbe implementa-
tion of these programmes and they should 
ensure tbat the funds which are provided 
by the Ceotral Government are beiDI 
utilised properly or not. A II tbese tbinl_ 
will have to be done, only tben our 
programmes could be implemented. 

So far as forests are concerned, I 
would like to submit that until there are 
forests io the billy areas, the land erosioD 
would continue tbere. Unless adequate 
funds are made avaiiabJe to the State. 
baving billy regions, lood and fertile loil 
would contlDue to be washed away to tbe 
plaiDS. Therefore, the Government of 
India should provide adequate funds to 
all the bally regions of tbe country for 
plantation purposes. 

It is all right tbat you have enraraed 
our Plan and Plan outlay bal beeD 
increased. All these things have beeD 
dODe, but I would like to say one more 
tbiDI. So tar as Government service Js 
concerned, tbe people of tbe billy realoD 
do not let so mucb of chancel to enter 
Government services as tbese are available 
to tbe people Jiving in tbe Cities or itt 
the plains. Tbe newspapers or ad,ertise-
ments are not available to the people 
livin. in tbe rar fluns villaaea in their 
mother tonlues and as a result. tbe 
persons UviOI in the villalCl are Dot able 
to appear for interviews accordinl to , .. 
adver\iaemcnts. I want thac proper 
arran.emeat •• bould be made 10 tbat .be 
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\)ackward, tribals, Harijans or the poor 
could aJ80 get an opportunity to enter 
Government Service. 

I would also like to submit that when 
aomeone gets any service in a Bank or In 
8;Dy Department of the Government, he is 
posted in a hilly region as a punishment. 
The employee who is sent to the hilly 
areas is not prepared to work there 
proper1y. He tbinks that somebody should 
make a complaint against him so that be 
could be transferred to some suitable 
place. Therefore, you would bave to 
make efforts to remove tbis shortcoming, 
10 that persons may. not think it to be a 
place for taking rest. 

I am con,?)uding. (Interruptions). I 
think that as funds are allotted to Rail-
way.. .imilarly more funds should be 
allotted to construct link roads in our 
villages so that farmers could bring their 
a.ricultural products to tbe markets. 
Tberefore, I would like to submit that 
instead of Railways. more funds should be 
allotted to Public Workll Department for 
construction of roads. Also, steps should 
be taken to check the exploitation of 
farmers and tbe loot and bungling which 
is 10inl on in the sale of farmers' produce. 
There is an urgent need to check the 
exploitation of farmers by the commission 
alents. 

I would also like to s,ubmit tbat you 
would have to monitor tbe programmes 
aDd schemes which are going on to raise 
tbe standard of the poor and ensure the 
proper implementation of tbe programmes. 
I think that even after 40 years of inde-
pendence, the agencies in the Public 
Sector are beiDg allotted to those per.;oos 
who are already having agencies. The 
poor are Dot able to get these agencies. 
The poor people wbom you intend to 
raise above the poverty line are not being 
belped. Suppose some one is baving a 
aet of pump. Even his other relat.ions 
would be found doing the same work, 
but the poor are not benefited. Today, the 
poor wbo are some what educated, tbink 
tbat tbe person baviD8 agency earn a 
lot of mODey by way of commission. I 
would, tberefore. like to suuest tbat such 
f.cIUde. sbould be provided to tho poor, 
wbo bavo not able to let any benefit 10 

far. We sbould try to help tbem 10 that 
country could march forward. Our 
ideology, which the Government wants to 
implement, should be implemented prope-
rly. Only then, our country can march 
forward. It should not happen as there 
was uproar in the House yesterday and 
day before y ~sterday. Whenever any news 
is published in the news papers, a scene is 
created on the basis of that news report. 
Couotry would not march forward in this 
way. The country would march forward 
when the opposition parties wou'd also 
think that this country beJongs to them 
and we have to take this country forward. 
I am very "ained to find that tbe Press 
and the newspapers published an article 
--' Ali Baba and Four Hundred dacoits' on 
tbe basis of 'Ali Baba and Forty thieves'. 
Do such things carry the country forward? 
I would like to submit that persons 
publishing such th:ngs in tbe newspapers 
are traitors. Today our country is march-
ing forward and it is commanding respect 
from foreign countries also. Th;s respect 
has been earned due to our work and Dot 
due to the persons wbo have moved sucb 
a motion in the House. 

I would, therefore, like to reqQest 
Shri Bhattam Srirama Murty to withdraw 
bis resolution. I also hope that our 
Government wo uld consider tho points 
which I have mentioned during my speech 
and would continue to make efforts to 
take the country forward. With these 
words, I would like to express my thanks 
to you for providing me an opportunity to 
speak. 

SHRI RAMASHRAY PRASAD 
SINGH (Jabanabad) : Mr. Chairman, Sir, 
I want to say something about tbis resolu-
tion. The main point is tbat due to 
wrong economic policies of the Govern-
ment, uDemplo)ment is increasing. 
When this Government was formed and 
the younl Prime Minister assumed the 
power, be bad introduced a Dew economic 
policy. Everybody is aware of its results. 
Duo to wrong economic policies of tbis 
Government, there continuous to be a lot 
of starvation in states even after several 
years of independeDce. 48 people have 
died due to ltarvatioD. Wben the Coo-
aress and other opposition parties ralsocI 
this qUCllioll ia tbe Lealaaadve ~mbIJ, 
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tbe Chief Minister admitted tbat deaths 
have taken place. but be said that people 
had died due to disease and old age. It 
Is a matter of great sbame for any country 
tbat its people should die of starvation. 
We say tbat our godowns were full to 
their optimum capacity, but the peoplet 

. do Dot have tbe purcbas DJ power. Ever 
if at all tbe godowns are full, you caD 
Imagine as to what could be the situation. 

I want to tell you that due to your 
wrong policies, the situation in Bihar has 
deteriorated. There is a very big factory 
in Dalmia Nagar of Bibar, where 14.000 
people \York. The factory produces 
Vanaspati ghee, cement and various other 
commodities. But this factory is lying 
closed for the last several years. No 
pressore was put. either by tbe Centra! 
Government or by tbe State Government 
on the industrialists runniDg the factory. 
Under these c rcumstaDces, 14,000 work-
ers are facing starvation. If an honest 
enquiry is made in tbls regard, it Will be 
found tbat the workers are facing great 
difficulty for want of money, but there is 
Dobody to Jook into their problems. I 
am oot raising this point to blame the 
Government. Tbe Government should 
find out if aoy such incident has taken 
place tbere or not. Th.e factory is lying 
closed even now. 

Due to your wrong economic policies, 
the condition of agriculture has deteriora-
ted. Except Punjab and HarY8Da. you 
may please check as to \\bat percentage 
of foodsrains IS receIved from all other 
states. HaryaDa and Punjab, these two 
states give 70 per cent i.e. tbe largest 
quantities of roodlralns to tbe buffer 
stock. If you would have developed 
apiculture so much duriog last few years 
and if you would have provided similar 
facilities to otber states like tbose Haryana 
and Punjab. economy of tbe country would 
Dot have been iD doldrums aDd it would 
bave become ,trOD,. You did Dot pay 
any attention towards agriculture. as a 
result the farmer doe. not let remunera-
tive price, of bis :rodace. By remaDera· 
dy. prices, J do DOt meaD tbat tbe prices 
or rice aDd wbeat sbould Increase. Tbe 
cost of rice wal Itl. 90 per quint.1 aDd 
tllat of cemeat Its. 8.75 p. pet.,., I. tbe 

year 1964. If a farmer lold one qaiatal 
of rice~ he was able to purcbase 11 .... 
of cement But today if he sells ODe 
quintal of rice, he is able to purchase oDly 
4 bags of cement. Becauso today tbe 
cost of cement is Rs. 78 per bes and tbat 
of rice is Rs. 300.00 per quintal. it la, 
therefore, necessary tbat you should loot 
into it. Similarly, when be purchaSed 
coal, a mound of coa! was used to COlt 
Rs. 2.S0 p. He was able to purcba .. 40 
quintals of coal by sening one quintal of 
rice at that time. But to-day, be ~aD 
purcbase only 6 quintals or coal by selliDi 
one quinta' of rice. In order to remDft 
the difference in tbe ratio to such a areat 
extent, the prices of agricultural cODlllloc1f. 
ties produced by the farmer should also 
rise in the same ratio, Crores of people 
are surviving on tbe crops produced by lbe 
farmers. We definite'y want that decisiOll 
about fixation or prices should be tateD 
by taking into account both tbe products, 
the commodities purchased by tbe 
farmer for his personal use and the 
commaditles produced by tbe facto-
ries. If such a situadon is created tile 
rarm~rs will Dot feel displeased tbat tbe, 
do not get remunerative prices of their 
produce and they are iD loss, To-day, 
a lot of injustice is being dODe to tbe 
farmers. You may go to the vill_les, )'ou 
will find that tbe pucca houses, coDltrac-
ction on which bad started 10 years back, 
have not been completed till date. All tbe 
development works in the vill,ge have 
come to a standstill. You can aseertalD 
this tbing through a survey. Since tbe 
farmer does not get remuneratve priCei of 
his produce and the prices of coal aod 
other things have increased maaifold, 
the farmer can not even think of construc-
ting a bouse in his own villaae. Tbe 
situation has deteriorated so much and 
you can verify .t. 

Secondly, the qUeitlOD of mlaldl •• 
wa8e1 bas also been mentio_ed. Daa to 
not lettiol minimum walos aDd tbe or.,., 
wbich be used to let from tbe ·Paclllratti' 
land every year iD the form 01 nwant, 
belDI stopped by the 'armen, the poor 
labourer il laclnl extreme bambip a .. 1M 

... is rutlDiD. from pillar to poll for bet;. 
In Jahanabad Block, • labearer of ........ 
Chanbarla died ID tbll ..... r. It II a 
receDt iDCid,Dt .... D abe ....... 01 till 
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fuDil, weat to nattter tbe case, tbe police 
11M DOt· oIHi .. ' amt 8nall, tbe case wal 
dbIcd: Yva mate wide publicity of 
.. Jiu .. ,...., but you do Dot imple-
..... t ft. We may reave tbe matter of 
, Iud cell", for tint time being. You may 
~ pItIIa_ tlfhrt ror a while as to what II your 
l'OJIctt; Now tbe people· fo tbe villages 

, turvrcome terrealile tbat it is onty pro-
'PIPDda a1Id you do Dot WaDt to imple-
... it: Yoa may never enforce tbe 

• Ibd ~eeiRDa law. You eto Dot bave the 
....... " -coaraae to do it. Tbe perSOD, 
wilD' panesses land, who is the owner of 
ttie lad aDd who is tbe land lord, is part 

'." .. Government and administratioD and 
Jr ... ..,. dlfticolt to enforce it on him. 
It is' oat,. a propaganda. So far as the 
qaestiO'D*of minimuM waps is concerned, 
If ,.,. wish to enforce it, bow are you 
aoiDl"to do it. If you develop tbe farms, 
tIIw lUmer will Dot find it difficult to pay 
mllllmum wqe. Tbe farmer is finding it 
cllllleaft tbes.~ day, to pay the minimum 
..... You know as to what is going on 
fa lb. qricu'tural sector. There is no 
.uaraDtee to bi. crops. Due to this. tbe 

. wloidlUID w8Jes are Dot beinl enforced in 
file Ylllaies. Had YOll li~D soaraDtee 
te tile crops in tbe field, there would have 
beea Do--diflicalty in enforcing tbe mini-
III1IID wqes. What Is the condition of 
dIe ...... er today. There are no facUities 
of trriaattoD and tbere is DO guarantee to 
IIfrcrops. Sometimes Ire is afFected by 
drOulbt and sometimes by floods. He 
depeDda on t ..... re' of God_and rain •• 
TIIae .. teDlioD in tiM villages these days 
OD die iII_ of miaimum wagos. Tb~re 
... ,eertaiD persons, whom you may call 
IDldpton, extremists or terrorists. They 
OODMDaoualy. raise their voices. An 

: ........ 08 baa been formed and tbose 
,· ..... ".,.,10 are beiDl iBstilatect through 

ibis .... .....aoa. Tlaia bas created a Jot 
01 teasioD amon, the farmers and labour-
... ,Ie ... area and &.. result two or 
.... _,.,. taU:plaee everyday. You 
.... ouIcI palf attention towards it. You 
t_lMit .. .-dora in ~il1ales by pro-

:.,_.ma miailDum wa801 aDd to-day 
-t_I_1 itaaWea" ... ftlular feature in tbo 
; .SkSaCClUDU)'. '11100 tbiDk it correct, 
......... OD ... tbi.. But If JOU do 
Itl,1t will ..... ." MY ... flllUlta iD tbe 

~ _"..... \lou,..... ,1_ keep tht. 
l .............. all tJaoIe ~iap wore 

already told in tbe House. You 18, tbat 
Jaw and order is tbe responsibi6ty of the 
Sta~es. Many States aro Dot beiDl luled 
by YOW' party these days. Some&imea 
you critise tbe Government of Kera'" 
lometimes the Government of Benpl aad 
sometime the state Govet'nment 01 
Tripura, because tbese states have &Doe 
out of your banda. But wbat is the co. 
dition of those states wbich areJn your 
bands. You would have to pay atteatiOll 
towards this a1so. There is a fisbt· bet-
ween two rivals wbereas all tho stat_ are 
part of India. Tbe whole country is oDe 
I t does Dot matter if there are Goyern-
ment. of oppositioD parties in SOllie states. 
because tbe entire country is uDited. I 
want to say that regionalism bas beea 
created in the country duo to yoa'WIODI 
economic policies and it bas "lIed a 
tbreat to tbe unity and iotearity of tbe 
CouDtry. 

If you could have adopted a Datiooal 
policy, the POlltlCa) parties would DOt bay-
been formed io this country on the basia 
of caste, religion and region and GoverDs 
ment would not have been formed bN.sucla 
parties. Wbat would be tbe conditioD of 
tbe country ? You may please thiok as to 
why it has happened ? You were claimiaa 
tbat only you have intelli8ence ill eYeQ 
field and you are capable to ruB t_ 
country. But the people are displeased 
witb you and tbey have found that tbore 
is no party wbich can do 100d to them. 
by which tbey can march forward aad 
they can make progress. ThJs is tbe 
reason that regional parties bay. boca 
formed in many stat~. 

Tho same tbinl had happened in. Tamil 
Nadu. There was figbtio8 bctweea 
Brahmins aDd other cutes and tbose _110 
were forward ~d others who wero 4>back-
ward. Due to this fiahtiD&. GovcrDIIlODt 
of relioDa' party bas been formed. Now 
you are sigDina agreement with that part~. 
you are WOfkiDI tOlether witb them." 
joinin& hands and you abue Mala wIda 
tbem durina electioDs. Now dais .. yo. 
style of fUDctioDina. I do DOt IQ daat 
youn is a rOlioR1 ~.. Soao OM 
said that 'yours is also. reaiODal~ 
but SIlri J),oti Baa,. said tIaat ~ .; 
• Dado .. ' pan, aad 1& wi:l COIIdII_ to 
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remaiD al luch. But the queltion remains 
that your party is moving towards region-
alism. I would like to tell you that it is 
your wrong policy. You should chaoge 
your policy. You sbould think about 
the economic developments tha t the Hon. 
Prime Minist~r intends to undertake under 
his new policy. Wbat is that economic po-
I icy which can brio. about some miracles. 
If it il done. we win . feel that you are 
doiDl some development of tbe country. 

With these words I cODclude. 

SHRI MANVENDRA SINGH 
(Mathura) : Mr. ChaIrman, I oppose the 
resolution moved by Shri Bhattam Srlrama 
Murty which deals witb ecoDomic policifs. 

We may tbink of our condition before 
independence and what it is to-day. 
There is a proverb that even a needle was 
Dot manuracrured in the country before 
Independence. The date from which we 
achieved Independence. our Late Prime 
Minister. Pandit 'awaharlal Nehru beld 
the reigns of administration and while 
following the ideals of t.tabatma Ganhi. 
he resolved to take tbis coulry rapidly 
forward. 

MOlt of the people in India had pas-
sed their days as slaves or British admini-
Itration under British control. Tbese 
people did Dot get even their bread twice 
a day. The cntlre Indian economy wa, 
sbattered. We alway. looked abroad for 
each aDd everything and we bad to 
accept wbatever tbe tben Brltisb Govern-
meat o8'ered us. 

Mr. ChairmaD. Sir, late Shri Nehru 
Itad pveo a Dew direcfon to tbo Industry 
for tbe first time in India. He let UP bi. 
iDd_tries in tbe public sector in India. 
He modernised tbe old industries, whether 
t .... were iD tbe public secror or In tbe 
pd.'. acetor. We caD ,.y vcry proud', 
dIat the country wbere Dot eveD a Deedle 
tnt maDar.ctured, i. DOW capable or 
...... r.ctarla. aeroplanes. To-da, cbere 
.. .". factorl .. iD our CODDI" where raJ"., ....... are maaufact.,ed. We 
..... ..n ... 10&*1 tutU. IadUIUY 'a 

tbe country. The clotbo of tatlle ....... 
try bave acquired top place Dot oaJ)' fa 
India but allO ill the (orelaD ~k.t •• 
We have produced all kidd. of doth .. 
aDd made tbem available to tbolO poor 
people wbo had DC) clothes to put ODe 
We produced the cheapest varletl.. of 
clothes ~Dd diatributed '0 Ibe poor peopl. 
for their use. We bave made trem_dou. 
prolresa In tbe field of industry. We 
bave set up bi. factories io the cOUDtry. 
If we take the case of petroleum, •• find 
tbat a heavy amount was draiDed to fore-
Ign countries in tbe form of loreflD ex-
change earlier. But to-day Jodia JI quite 
capabJe to produce a major part of our 
petroleum consumption. A part from 
this, if we take the case of .,riculture. we 
find that we bave built tbe meaoa, wblch 
were not available with UI earlier. Bi. 
dams aDd canal. have been CODltructed. 
Due to this we bave become self reliant 
in aariculture and we are capable to 
supply (oodgraiDs to the neiahbourio. 
small couDtries to meet tbeir requirements. 
Late Sbri Lal Babadur Shastri had liven 
us the slogan of tl.d Jawan lai lCisaD' and 
this brouaht about sreen revolutioD 
througbout India. We did a great job iD 
the agriculture sector. We provided 
tractors, agricultural machinea. technical 
education in the field of agriculture. As 
a result, our country bal become .elf 
dependent in the matter of foodaraiDl. 

Besides, the otber power with 01 is 
our defence power. In tbe border areas, 
where tbere was "ften a threat frOID cae-
mies earlier, our army ia very aarODa aDd 
well -lluipprd now. We have lat_ typel 
of \\eapODI Wilb UI. Our neiabbourlal 
couDtries are jealous of UI. They ..... rraid 
or our power. They aro afraid tbat ja tbe 
matter or dereoce, our couatry i •• power. 

If we take up the ca .. of rural deve-
lopment, we 8ad tbat tber ..... DO road" 
no water or electricit, jD th. Yill .... ear-
lier. But alter 'DctepeDde... • lot or 
efrore. bave bee. made to cIneIop tbe 
villa ... aDd roadl ba.. beea -..atI1ICted .. 
electrlcit, ba. be ... appl.... ...ucal oeD-
..... bav. ben 0,..... .....". td1Icado8 
baa beea •• d. a .. 11abIe, _U .... 
laduatriel .... alto 1M. 11& ap.t. ~ na-
tItIIIp aft .. .,..... .............. .. 
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tbe Huau, lide. Tb erelore, it will be 
-0lIl to laY &bat Dotbiq has beeD done 
10 1DcI1. after independence. I am not at 
aU .. reoable to &his view point. 

Mr. CbairmaD, Sir J In tbo matter of 
traDiporation a'lo, India bas made tremen-
dous proar~as in tbe field of railways. 
Bletric trains aro runoinl-aod India has 
been conoected from one part to aoo"ber 
by railway trainl In road transport also, 
a 181'10 Dumber of bus. are playiog on 
tbe roads. In water transport aI.o our 
Iblppm, industry Is DC' way inferior to 
aDY fonian shippiol industry. Alonpith 
it, ) would like to remind you tbat Jate 
Sbrimati lodira Gandhi had nationalised 
the banks for the welfare of the poor 
people. The money which had been coo-
centrated into tbe bands of few people 
bas been distributed among lakhs 0" poor 
and Deedy persons. Tho Government bas 
been eDlaged in rais n8 the standard of 
IiviDI of the poor of tbis country through 
schemes like DR D A., R L E.G.P., 
N R. B. P. etc. UDder the 20 Point Pro-
aramme. The Government have made 
provision of loaol for tbe poor. Harijans, 
tribals and Icheduled castes. No consi-
deration is liven to a particular section 
of the society. Provision of Joans bas been 
made for those people who want to take 
up some ventore. The Government bas 
made provision of loans ranginl from R!t. 
5 tbousand to Rs. 2S tbousand (or such 
persODS so tbat they could start their 
yoatures. Beside tbis. the Government 
bave I.unched schemes for allotment of 
laod to tbe landless and the poor of the 
coatry. A scbeme by the name of '-Indira 
A ... Yojnat

' bas been launched for Hari-
jaDl. If we 80 through the budget, \\'e 
will lind tbat the bon. Primo Mioister 
bu .ade substaDtial allotment in it for 
tbe rural development and (or the up-
JiftmeDt or the poor. Our Government 
baa beea eD,aled io tbe speedy develop-
meet of the country. It want that tbose 
SectloDS of tbe society sbould make pro-
...... wbicb bad left behind and those 
.rea. Ibould be d,veJoped speedi1y where 
HarfjaDl, tribals and people belonlins to 
tbe lCIaedo1ed castes and scheduled tribes nil'. '.od .110 bad remained oeslocted 
..,d1laOtward for quite a IOUI time. 

Oa tile poll_' froGt, our Cooareu 

Party iD accordaace with it. principles ._ 
policy bas reserved some constituencies i. 
tbe cQuntry and bas given relpresentatiOD 
to tbe Harijans, tribals and backward ' 
class in the Parliament and tbe Stat. A.-
.embJjes aDd gave them the at.tuI of 
equality, fraternity, love and aft"ev"1ioa. 
The scbemes launcbed by tbe Governmeat 
for the development of tbe contr), have 
reaJly heJped in raisins tbe standard 01 
Iivinl of tbe people and tbere hal be_ 
development in the country. I appreclate 
sucb schemes undertaken by the Gov .... 
mente Although our country has mad. 
progress and new industries are beinl set 
up and we bave achieved spectacular .ac-
cess in tbe field of agriculture, educatloa 
has been spread in every villale aDd bealth 
centres have been opened at ditl'ereat 
places, but we feel that we are Dot aetti .. 
its. benefit. The main reason of it is ever 
increasing popu'ation of the country. Mr. 
Chail'm3n. Sir. I would like to request tbe 
bon. Minister tbat he sbould take lome 
strong measures to cbeck the rrowth or 
the population. This upset. our distri-
bution system because when we produce 
certain commodity for 100 persons. the 
n~mber of buyers goes up to 200. We 
rail to achieve target for which we make 
allocation in tho Five Year PIau. It does 
not become possible to provide jobs to aU 
the jobless. We will have to tbink over it 
seriously and find out the reasons due to 
which we do Dot gain any thin. inspire of 
so much progress. Every year fbe number 
of educated unemployed is iocreasioa. 
They rUD from pillar to post in search 
of lobs. The crux of tbe problom is ev .. 
IDcreasing popuJation whlcb is .cowi .. 
day by day. The Government will bave 
to pa'/ attention to cbeck tbis menace. 10 
tbis conue.:tion~ I would like to lubmit 
tbat tbe State Governments are tald .. 
some harsh measures in tbis rea-nt. I 
would suggest that the Government should 
propagate tbe family plannin, in a proper 
way to make it a success. We bave do .. 
little in tbis respect People bave I .... ia 
their mind tbat tbe sterilization mates tit • 
man important We should educate t.em. 
I had liven some sugestions cIuriaa • 
discussion in Lot Sabba some time bact. 
We sbould include sex educatioD about 
tbo famill pJaoDlol ia tbe curricaJ .... 
BveD educated penon. 'eel hesItatioa .. 
buJiDI Nirodlt from tho 1Barbt. I ..... 
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lite t • ., ia.be House openl), .ut .Iwl 
I .... , friead weot to tho' market, my 
frieacl 0__ a oirodJa. but 4uo to tbe 
be all__ be could not purcbase it. 
TIleaIDte., we should .-impart sex educatiOD 
to fIIle.PMple from tbe vOI'y bOSiDDiDJ so 
that tJley mw Dot have aay wrODS notion 
aboat MX aDd we may be able to control 
tbe papalatiQII by adoptiol metbods of 
tamil,. plaaaiDI. If we could control the 
populMioa or the country, It wUI be a 
areat tCeotUbUtiOD to OW' developmeat. 

Besides this, I would also like to live 
aaotfaa" .... c.'iOil. There are some deft· 
cieacies in reaard to tho aettiqllp of in-
dustftea. You sbould set up small scale 
;Dd.-ries at tbe block leyel. 1 have repea-
led two more pointl bere a Dumber of 
times. Wo should set up complexes for 
tbe rwal dc\elopmeot 10 which facilities 
like markets. education ccotres, 
tecbaioal edocatlon centres. super 
marlDcta. .courts. technical shops 
• hoahI .. provided, because we see 
tbat people liriDg in villages are mi,ratiDI 
to the cities. The reaso. is tbat tbey do 
Dot .. tbote thin .. at tbeir places whicb 
are avail..,le ie the cides. In villa8eS. one 
does .. t pt tile services of technicians, 
carpeOlea and machanics. People In 
Yillqes DOW use tractors .and motors and 
tbentfare. sucb type of oeottes should .be 
opmed £bere. This will ba\'e two beoefiu. 
Oneil lUt the developmeat Oflhoso areas 
will tate place ad another thtDI is that 
the "',ratioD of tbe people to the cittes 
from .. be villages wiH be checked and they 
will ... deMrt the vii", •. 

I bad .bmlued III 'bi, House tbat the ' 
Go"' ......... lawacbed bousiDI schemel 
lor 4"""'" aad they previde bwlt 4IP 
bo.... SO tile poop'e in cities tbrouab 
Udar ..Ptade. HousiQl Corporation or 
D.D..A. and odler aucb &poeiea. LoaDS 
are ",ewidod to tbe .people anellboy can 
parella.. .JaouIet ." makiol 'P'YDleat i. 
18.taI_1Il. but tbil feeUi., is Dot avail-
able" .11..,... Wby is tbi' .tcpmom..Jy tra.... ..... .ut so tbe peoplo liNin. 
.. • ~. Y.gu .awul' lauch .--ial ....... *. ,lie ftlraJ .......... £De .. ........ !-,.... ..... ~f 

In Yll'_ .. t ... ...,tlia,. ... ~ ... 
bo .... wItb lei hafp ..... .......... 
abowl • ..., proYid_;"1IIItap ___ ,_ sir 
purchase basi, ... 1_ llIouId _e .... 
tioDed to purchase sucb houses. The baht 
up houses sboald he pPO'¥ided ;ia'" 
villa .. at low COlt aacl1 •• 1 tdIO -o .... ~ 
meat of easy iftstell8eaa8. 

With these words, I atroD", oppoee 
tbe resolution of Sbri BbaClam Srirama 
Murty and support the policies of Oovera. 
ment aod bope tbat thil countt)' "ill 
continue to make • uninterrupted prOlJ'_ 
uoder tbe leadership or Sllr' '1t.lQlv eaaClbl 
and the Conpess Government. 

SHRI C. JANGA RBDDY (,BaD", 
kODda): Mr. Cbairman, Sir, (rom thIt 
spc.:ch or Sbri Maoyeadte SiDabja "bich 
be delivered just .DOW I felt tbat bis faU 
speecb haa been in coosonaaco with tbls 
resoludoD, but jD the cod, be said that be 
strooa1y opposed this "solutioD. What 
does at meaD? What I bave uodeutaod 
is tbat wbat the Members are speakio..l i • 
correct aDd there is some deficieDC'y ia the 
pottcy of tbe GovernmcDL Thlrerore, h. 
lave bis speech in consonance with fbi. 
relolution. but io tbe cad, be opposed it. 

Sir. I full, aaree with tbia naoluaiN. 
because tbe gap belwe_ the vW .. u ... 
ci tie. .baa increased cODliderabl,. ;r-
populatioll 01 the citiea ia iDcrealiDI .., 
tbe pe.r capita illcom. iD tho .. u ... ,. 
deere_iDI. Ther. art: tw.o reUODlIar ... 
One is that our Go_aame.D& ..... 8 ..... 
to pa, a"entioa to.a,. .... .,.,* _ .. 
the "nlllael. Secondly.. the (JO¥.~ 
10 power fw the -lad 35 l' •• r ..... JlOli.O_ 
• nvbiaa whicb r;ould DauOW dowa:&'" 
lap bt,ween the vill .............. . 
whicb it .iocre •• iaa _ ,b, "'-'II . 1 ... 14 
like to ..,U you tbe per Qpi&a J..., .. ell 
the vBIaaOl and the cUi,. 10 1Ao.~&IIIl 
the ... il 'acrealinl, Accor" .... ,. ,t ..... 
repoLt of tile PJaaoiaa Co ____ ", 
lap wal double.iD tl95'·60 ."4~""'· 
Seveaab PW. Y .. PJua.tIMI...,· ........ 
up 10 t: 4 ill 1M3.... II dill ....... 
meal' W ...... II abe.mo..,., ... , .... ,. or coral ......... J. I. _ ...... .., ... 
citia aDd ~. hill. COIIMdlKl,......_~ 
mODe,. Tbe Ooverameht .... DO law to 
GO..,. .... ck.ODtIl.-4 ...... .., ... , 
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.... 11- ..... ciepolilcd ia SWisl banks. 

R.e". ' •• ~ -.,ent 'e tbo poatal.d.parJ-
meDt. There il DO Post office in a village 
baYlD, tbree ......... d of poulatioa. Tile 
deer of the Department has enumerated 
Its reasoDl. Tbey attributed tbe reasons 
a .... aallo • .uoos. Our FioaDOO Minis-
ter._ 4lUt .}baa Chat 110 now POit office 
willl" oa-oed. Tbe Post Office ltas''-en 
• .....",ed Itut .it.oould not be opeaed due 
to 8NJ ••• ic •• aool. 

I would lile to lay t-hat mail is deli-
veNd1l tinlet a day i.e. at 8 am, 11 am, 
3 pm'81Id 6 pm in the cities. but in vII ages 
matt is !lOt 'delivered even ODce in a w~ek 
A pe80n in • village 8ets bi~ letter in IS 
da,.. .r in ODe month. It JS at the sweet 
will of tile -postman ·to deliver tbe letters 
becauae be'bas to cover _ distance 01 S 
JUDI. ad ... a meaare 'salary of Rs. 200 
p er montll.· He lends 'his 'etter to bis 
'tIliap fllroup lome penoD who bappens 
to prto -bis villaae. q'bo Governmeot can 
mau'81'I'aDlemeut totdeliver mail 4 times 
a de, for'M city dwellers, then caD they 
DOt open... pest office in the vRlage .", spe-
Ddl.,. 0817 <as 2UO Then you say tbat the 
O~""eat is uncleftakinl "'Oramodaya 
Vik .. :trojoa" is·the vill.s. 

Wha. is tbe industrial income in tbe 
yilla.ei. -You open industry in tbe villages. 
Thl.tll your policy. I was saying day be. 
fore yesterday that the Chler Minister of 
A.dbra l'radesb is trying to make arrange. 
menta for tbe water supply in Hyderabad 
for die last 3 years. The population of 
tbat city bas increased, but it bas DO plan. 
H.-baa submitted S plaDs. One plan for 
al. 9DO crate and one for Rs. 600 crore. 
0... 'for b. SQO crore, and oneror 
a.. eo crore. But the Government 
It .01 even sanctioning Rs. 
400 ctore for providiDI drinking wa!er to 
50 1C2h. people livinl io Hyderabad. In 
oar Ita. 8 10 1"0 laths of people are facinl 
•• ,..aQD. -WheD you caD provide them 
wltb -.atlr • .meal by sanctionina a plan 
01 B.s:. -sao crores. tben what is 
tile teuoD for DOt sanctiooilll it ? The .,..,.te or Andbra s.y that you as well 
u3our aOOyetDment fa afraid of tbem. In 
.... c=ra. lOa abauld impose baD 011 tho 
ooaattfaocIOD 0114 Itore1l aDd 1 store,. 

buildiD,S. Without water--nery activity is 
Itopped. The wife of Sbri Anjiah 8a1lib 
is OD tbe buap, strite fer-1be water. 'T_ 
are providiDi 10 much factlitjes .. to 1IIe 
people 01 cities tbat is wby file people &r 
villages migrate to tbe cities, because tbey 
get ~very facility like power aad water 
thtre. 

The GoftTDmeat 'ferabl, acquires4eacl 
of farmer at tbe ra1e of Rs. 10 per 14; 
yard and tben it it seld by BUDA, DDA, 
Hyderabad Development Authority ... t ·tbe 
rate of RI. 200 and as. 300 per .,. 781'd. 
How could tbe deyelopmeut of vi.,. 
ta ke ptace in tbis W87? If you weat to 
develop the'Vill..-, 'YOU will have to do 
some&binl for 'tbe villa ... 

You sbould take steps to rovide' 
drinking water for tbe people of Hyden-
bad so tb. tile ~ple or Vijaywada, 
Waranpl etc. my also let water. ~ou 
should make arraDBemeat for provi'_ 
jobs to tbe people in vi.lases , ..... that ..,. 
may get iobs in tbe .iHagea i_If. ~.,.. 

shouk! provide ·facilities of water ... 
electricity to them. 1!he people lBip .. o-
t 0 ci~ies in the absence of 1I1M11e facililila. 
They do not tot jobs 10 'li1J8I0I ... .bat 
is wb7 tbey prefer to ply rioksltaws in 
cities 10 matlte 4heir botb eods __ t. 

Even after tbe Seventh Five ~ear 
Plan: our cODditiOD taas not eIlan ... n. 
population of tbe cfty is increasmg ODe 
cannot find water even at the distaoee 'Of 
100 kms. 10 1 SO kms. After some 1ime ODe 
may not get eveD air. A scieDtist bas said 
tbat after 30 yean t daere will be raiu .. 
acid in Bom.., .. Dd Bambay .m be .... 
merged iuto it. I. this way. .poUatiGa:le 
taking ,lace. 

SHRr UIRDHARI IAL'VY AS! If 
tbere will be DO air, how win tile people' 
survive ., 

SHRI C. JANOA REDDY: It. sci_~ 
tist haa atated dIis. 1_" __ -ill 1M 
newspaper. I caD live you tbo DewspqMII' 
cuttiOI. Tbis is a biS aize calliaa- TIaIa 
is a question or our cOUDtry. of A .... 
PradtlMr. " laspite*of,IriW, ..... _ • 
WbIIt'ts'the . ~ It .:oJ..... 10 .. .... 
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the _elopm_t or "lIaaes. At preseDt, 
facUlti. Jik. POll oftlce. educatioD etc. 
are DOt available ia tb. "1I1aaea. You 
sbould pay atteatioll towards the viii .... 

A number of industries aro Iyina 
closed, but you arc DOC paYIDJ aoy atten-
tion towards it. But ir tho labour mako 
h ... aDd cry. You supply abom pow,r 
immed,atel, ; but you nea1ect tbe farmer. 
The, bave no water to irrtlate tbe iaod. 
Due to tbll, thelt crops bave wUbored. 
Tbis i. tbe rosa t of the W~JlI plaDnlDI. 
At some places floods bave occurred, 
while some are faciol tbo condition of 
drouabt. I would Itko to suuest tbat flood 
water may be diverted to tbe drouabt 
affected areas. In tbls way we can avoid 
drouat. 

Besides tbis, the items which can be 
manufactured in the cottage lodustries 
sbould Dot be mlDufactured 10 small lcale 
industries and the item which can be 
manu'actured in small scale industries 
.... ould DOt be manufactured in medhim 
acaw industries Similarly. the itmel whicb 
can be manufactured in medium scale 
iDdustries sbou d Dot be manufactured in 
big baduatries. A bll fORip 
compaa, had applied ror a licence to 
manufacture Gasket io bil industries 
whereas it is manufactured in tbe small 
scale inclusUios. But Sbri V ..... lraojl bad 
opposed tbis move. I would like to ap-
preciate him for tbls step aDd convey my 
thallka to him. 

It will be a 1004 'bina if lbe procluc-
tioa of Bamam. La .ad otber brand of 
soaps t •• topped ia lbe bil industries. If 
people start uslae soapi manufaclured in 
wS.,es. it will provide jobs to the people 
of viJlaaea aad they WID Dot miar_te to the cit... You abould pay attention in this 
directioa. 

17.13 ...... 

(ilL DBPUTY SPBAItBR I" ,Iu 
Clullr J 

TIIea are .. r.de ia the ftIIqfl. 
0.. ..... dae 4eYetop__ 01 .w.,. 

is DOt taliDi place. The peop1e la viii .... 
bave 10 .pend tbelr Uv. lu OpeD fa j ... : 
,les. If you solve Iho problems of tnl .... , 
everyoa. would like to I iv. fa viR..... . 

Witb these words,I cODclude. 

{EIl,II'''J 

THB MINISTBR OP STATB IN THB 
MINISTRY OF PLANNING (SHRI 
SUKH R.AM) : Mr. Deputy Speaker. Sir, 
majority of tbe hOD. Members wbo took 
part in tbe discussion on this ReaoIutioa 
did Dot support the Resolution becaul. 
tbey could see tbrouab tbe .mo of tbo 
mover of the ROI')lutioD. lb., have, 
however. poiDted out certain Baws certain 
drawbacks In tbe implem 'otatiOD 01 
certain policies of tbe Government. They 
have made certain useful SUllest;oDI altd 
) have Doted down tbole suueltjoDi. 
But some Members. particularly tbe 
DJOVer of the Resolution. bave tried 10 
prove that Government bas introduced 
certain distortions iD the iDdustrial Policy 
Resolution of 1956 and the Government 
have contravened the Directive Principle 
of the Constitution to the effect tbat tbe 
relources of tbe country have to be used 
iD such a way tbat there is DO co Dceatra-
lion of the eCODomlC power in tb. hand, 
of few to the detrilll:ot of common man. 
Lot or Itatistics were also used to prove 
their contentions. I simply waDt to IUb-
mit that if this economic policy is seen in 
tbe right perspective. tbeD the conclusion 
drawn, particularly by the mover of tbe 
Resolution aDd those wbo supported tbe 
ResolutioD, is wholly unwarraDted, it il 
pr.!-determined or filment of tbe 1m-al-
natioQ of the mover of the ilesolution 
and tbose who lupported the ResolutioD. 
Economic policy is a wide term. It .Dot 
ooly includes tbe industrial polie!, but 
allO tbe fi.cal policies or the OOVCfameat 
which are beinl implemented to improve 
tbe socio-ecollomic condition of tbe 
peopJe. Now, ir we look iDto the loci .. 
iDvestment whicb is belal made by tbe 
Government durill. tbe Seveath Pive 
Year Plan. tben tbe 'erie porti~D of tha. 
Investment il beiDI made for tbe beadt 
of Ibe common maD. Fur IllItUce," for 
tbe lO·Point Proarammos whlcb are meaDt 
to achieve theN objective. 01 beJpiq dae 
commoll "maD and also witb tbe re .... 
2O-PoiIU P'OIf8JIllIIe, tbe ,dIM ~. 
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hal made tbe Government macbiDery 
.... poD.ive to tbe nee.ds of tbe people. 

Now out of B.s. 180 thousand crores-
the total investment which is being mad. 
in the Seventb PlaD-a sum of RI. 58,767 
crore. il beiDI spent on this propamme, 
tba' II, 1/3rd of the total investment 
wbicb bas been made in the Seventh Plan. 
II "'. look at the poverty alleviation 
proramme., these programmes are not 
only beiDI continued but they are being 
implemented vigorous!y and against the 
total amount of Rs. 3620 crores wh.ch 
was spent In the Sixth Five Year PJan. 
iD lbe Seventh Five Year Plan, Rs. 6870 
crores are being SpfDt. Similarly, under 
tbe Minimum Ne~ds Programme. the 
inrr.structural facilities are provided or 
tbe basic serVIces which are needed to 
improve tbe condnions of tbe villase 
people are provided, under tbis pro-
Iramme. For instance. elementary 
educatioo wbich is to be made 100% by 
tbe end of tbe Century or providing roads 
facility to the Villages and electrification 
of all the vulages, etc and so many basic 
amenities are provided under tbe Minimum 
Needs Programme. The Government is 
spending Rs. 11,545 crores in tbe Seventh 
Five Year Plan as agalDst Rs. 7000 crores 
spent in tbe Sixtb Five Year Plan. 

Now, tbe position is rather otherWise. 
-.:rhe cbarge of the mover of the Resolu-
tion and some Members is tbat we are 
pro-rich and anti-poor. The position is 
rather otbtr wise. We are co1Jecting 
taxes from the affluent classes of this 
nation and we are spending tbat money 
for tbe poor, and the proor of this con-
tention Is tbat by tbe cod of tbe Fifth 
Five Ye~r Plan the- peo~le \eJow the 
poverty line were 48 per cent aDd by tbe 
eod of the Sixth Five Year P'an tbis 
alure decreased to 37 per cent and we 
are determined that by the end of tbe 
Seventb Plan we are to brlol down this 
fI.ore to 26 pcr cent and by tbe end of 
tbis century we are determincd to briol 
do .. 'n tbis percent_se to S. If we can 
acbleve 100 per cenc, it is all tbe better, 
but tbis Is our estlmatioD. And I can .... e. with some Membe~ tbOlo who 
poiuted out about certain drawbacks. 
certala slacknosses and shortfaJl in tb. 

.be impl"mentation or our policiCl'" 
programme. wbon tbe proarammes to sucb 
a Jarle extont are beinl implemented thea . ' some mistakes and shortfall. are bOUDd to 
occur. Tbat we will rectify wherever it 
is possible. 

Some Members, particularly the mover 
of the Resolution, bave raised certaia 
specific points. Now, I come to tbose 
specific points. One of the point. whicb 
the mover of the ResolutioD made .as 
tbat the big bouses accumulated esse .. 
from Rs. 2,872 erores in 1972 to Rs. 11,286 
crores in J 982. There are cenaJa oth_ 
Members who used some differeDt .. atiatica 
for different periods, but I do not 10 iDto 
the details of tbese statistics. EVeD if I 
concede tbat tbe statistics used by the 
mover of the Resolution were correct, 
even then 1 do not agree tbat thil accumu-
lati on of assets was beyond proportioa. 
As a matter of fact, when tho MltTP Act 
was introduced 10 1970, thereafter in 1972 
tbere were 850 companies reaistered under 
the MR TP Act and this number rose 10 
1700 in 1982. If this number is taken into 
consideration. then assets are bound to 
increase. But conceding the Dumber of 
companies which beloDS to the bia busiDCII 
bouses, they accumulated this wealth 
within tbis one decade or one-aod·.-1aaU' 
decades. But if you look at the price • 
in:rease, then tbe increase in real terms iI 
hardly S per cent to 6 per cent annuaOJ. 
This increase is not a big IDcrease aad 
Government was conscious about tllia fact 
that the bil business houses should Dot 
monopolise. should Dot accumu'ate w_Itll 
up to a large extent or disproportionately .. 
So, tbat was the reason why tbe MIlTP 
Act was cnacted aad enforced from 1'10 
aDd as a result of this A~ tbe iDduatria-
IisalioD by the bil business houses.as 
rClularised. They were asked to lOt up 
industries 10 tbe backward ar~as. nat 
is to generate employment iD the backward 
areas and to remove tbe imbalances also. 
ThoUlh I agree tbat the provisions of the 
Act JI~r se do not preveot tbe arowth of 
industries. I would like yoo to see what 
are the policies and priorities ot the 
Government. These industries have to 
be lOt liP accordioa to tbe priorities • 
Accordl.. fo. stndy made. i1l 10 biJ 
bUliae8s bouses, ~e waa 811 IDcreaIe of 
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aaeta ~ 1~1·_ilW1"')7~,... berore 
eafbr'cemeat 01' tm. Ad a.L tllent was 
4'" iDCrease 111 the· usets after tbe 
enforcement of tbis Act. That "ows 
that arter enforcement of this Act, tbis iii.... ... cbeckcd aod thero was a 
4iapenal .f &be industrica. 

ItDot_, poiot was. m&de .about the 
""on of tal[ that is be 0 01 made by 
.f loat" charitable trusta. by biJ business 
lao.... Ilbr .. 1 would lite to s&ate that 
~ .. slvo &axatioo. elUndmeat bill • ""1 bIrou .... forwU'd 10 pIllA the looph. 
oles. if any. I tbi'" &b .... IDa, be certain 
ca~ wbere there b.s been evasion of 
1Ue5 ia cerlaiar cases. But if there are 
cenaia looplaol-. tllat would be plullgcd 
.,. tile ......... ot to- be iotred4iced in the 
HOUle in cour. 01 time. 

It has been allesed tbat multi·Dationals 
aDd big industrial booses are corneriog 
ellase concessions. But witb tbe change 
ill the excise stractare, it is made- obfiga. 
tory to give the concession to tbe regis-
tered unit. and the units can 08ly be 
reaistered uDder the Act 0 Bven if tbe 
bl& bosiDess boules qualifJ for registration, 
even then. they are not reaistered and 
tbete is deflnitety Dowa cbeck, if tbere 
wu aDY misuse. 

We have adopted the concept ormi"ed 
economy. i.e. private aector aDd public 
aector ba vo to complement aDd supple-
meat eacb other. I may state hero tbat 
all ... Iarae Industries wbeo they started 
tile, wero aot larle at tbat time. They 
atarted from scratch aad tbere are now 
c«taJo technologies wblcb are most 
appropriate for largo industries. You 
caaaot do away witb the Jarae industries. 
Y OIl bay. to bave these 'arlo industries 
beca1ltC lot tbe mal. production, ror com· 
pedtiaa allo and for utilisation ot 
.... oloai .. wbich are appropriate ror tbe 
Iaqe _dustri .. , tbese arc required aDd 
lhia ia... coatinuous procesi. Today the 
laduatriel wblcb are. uDd.r the purview of _.t caJe mar also crOll.be limit and 
.., _ome ..... um or I.rae la4U1trfel. 
So. 70U ouallt to. bave 1 ...... ladblttlea bet 
,oa .... ' to _we. dIeet'oa ..... 10 

tfJfat. ih..". fs'.(J#' IDO.pO)JQtt W ..... 
ekead)' lOtI tbe la.,. wbicbr"~""" .. ror-
eed and we achieved that objective. Tlao 
mever or tbe ..... lotto. limpllt It" quotl., 
cert.. i.staDceI aDCI toelt.i. feeler( and 
tlures bas come to ceaaJulilan abat 
GoMIWIDut.h .. i ..... UIOI4 dilt.... I. 
the IDduatrial P()licp ..... 1 uti .. n 1'''. 
He b.1 (ol'lOUeo drat' *-, .... w..tri .. 
il" ODe lCbeme 01 tho total IM .. rial 
structure ;0 the oount17.· n... .... 
small·seaie industries allO iD 0_ ,cOlIn try 
and clurilll this ooe aDd • ball- ",d .. , 
pbooomeaal prOll'e. blS' beea' .... iD 
this sectors, Per ialtaoee ia '9iJ.74, 
tbere were 4.68 lakit units· ........... and 
witb tbe Pl'oduc:tioD of aoo" WOIIIt. Rio 
7,200 crores, tbe Dumber oIlbeae,· ..... itl 
rose from 4.6 'akh. to U.,3- lUll uaita 
wltb tb~ productloD ef loods. .ollda. R.I • 
60 16G crores ill 198.s..86, tbat Ie, , .... 11'0-
wrh was ejala' times. The ta .... ., 1be 
Seveoth Pia. is to prodooe ,oaM. "ortb 
R'It. 80,221 crorel at 1984-U "... with 
tbe employment 01 11.9 .. illioa penonl. 
This is • bit jump aad achieve ...... tb. 
private sector. We bPe plaODed to earD 
forei811 ellCh.llle throuab th. emalWcale 
sector to the extcDt of a... 4.14Q· .. o .... 
aud ioce.Dtl~es haW' beeD livea &a the. 
small scale sectorl. 86& itemt b_~·beeD 
reserved for tbe small-scale lector.· Oat 
of tbat, 404 items are exclusively reserved 
for the purcbase by # tbe OoverDlDODt 
sector. 

An .UelldioD it made b, the movor 
of the resolution that iQCODtlve& meaDt 
for tbe Imall-scale sector ue beiDa cor-
nered or availed of by tho bia~ loclustri .. 
or tbe multi-nationall. Be ha& mado. 
Iweepial _Deralisalion. I caD a ..... tba' 
tbere caD be a few illltaoco ...... tb. 
biB _io.. lao ... lDialU l bue miaUlOCl 
thil cooceniOil mad. to &be 1IIIa1I ... 1. 
eector. Btu, by and tarae. Iile amaII-lCale 
sector •• 1 .ai.... .., t ..... t co_lo ... 
Compl.i.... came to tbe. DO*- of tbe 
o.vel:8lDe8t. Tua. ,.QJlDlDltt_ • .a • 
coOldluted ia Sep&embez., JM3. w1IJob 
..fooked iato _" ..... complaiata.. aM .,_. 
detaiW Itady .oa it. 'bla. CoaaaIl&M •• ID_ 0M1aia nc~ lID .1Ie 
e.era ........ t .... aaI&a .... 'm do lICk 
....vetO_ ... 1oa .proYkkcl fAr JIaa _ft. 
.......... ould ..,., ...... IIf- lIlt 
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"...DOt cI~ tbea Je,st aetioa has -to be 
tatea apiast them and It bas recommcn· 
4c4 tbat thore -lla. to be a format which 
.... to I be appJ icable througnout tbe 
GP.JIPlry aod whatevcr arc the eODtents in 
aiiGJoUJat have to be supported by tbe 
aliilavit. So. these recommendations 
are andor cODiideration of the Ml.Distry of 
IDdustry-whicb in consultation with tbe 
Law Ministry will definitely take appro-
pdato actioD in tbls behalf. 

. There was another anegatioD, that 
was I think an apprehension in the mind 
el the mevel' of the Resolution that in 
order to beBetit tbe large industrial houses 
or certaia industries which don't deserve 
coocudoo, tbe definition of tbe smaH 
acale iDdllstry is beiDg revised (rom Rs. 
35 lakba to RI. 75 lakhs. This is uaroun-
cIed. I may make very clear that tbere 
i& c. such proposal UDder the considera-
of tbe Government. It is a fact tbat we 
bave revised the investment limit in the 
caM of small-scale sector from RI. 201akbs 
.to 35 lakhl aDd in tbe case of ancillary from 
"I. 2S laklls to Rs. 4S Jakhs. Tbis was 
don. witll a view to bringing all those 
..... which are reserved for tbe small. 
... Ie IOCtor wit bin tbis ambit. Because 
of tbe iDcrease in tbe prices, the items 
me ... 1 for the small-scale sector would 
MY • .remaioed outside and they could not 
..... sct up the industry. This was done 
enly &0 boa.fit tbe small-scale sector. 

The HOD. House milbt bc knowing 
tbat 0. to the better policies adopted by 
.. G0gernment, there bas been growth 
of .oulld 8.6% to 8.7% in the industrial 
leCtor during the past three years. 

11acre is aootber allegatioD which was 
made by certain members tbat tbe pubHc 
lfrCtor is bot beina liven its due place or 
it I. beilla run.down by the Government. 
TIUs is also a whoJly unfounded allegation 
because I' you look at the performance of 
tilt public lector dariDg these last 2S to 
30,....., tllen you know how much pro"... blS beeD made by the public 
leCtor. Tbere were five units with ao 
baVllbDlbt of Rs. crores io 1951. Now 
:IIda ba9eatmeDt bas ID,,-reased to Rs.45OOO1 
'."._ iD' 'rta6 _itb 221 uaitl. This oclu-
M tile Oo~ UDdortakiap liko 

Railways. Tele-Communications etc. 
For these key, core sectors now the 
Government have aJlotted about 440/0 of 
the Plan outlay, so that the industrialisa-
tion is accelerated. 

If you see the internal. resources of 
these public sectors, we have reached a 
height of Rs 5100 crores in 1985·86 wbich 
is fhe resource generated by the publl~ 
acctor. Tbeir contribution to tbe GBP 
at the current price increased from IS% 
in 1970-71 to 26% in 1985-86 • 

So, the public sector has received Its 
due consideration and it has been tbe 
policy of tbe Government to invt"st maN 
in the public sector. But. now you need 
more investment for the Human Resources 
Development and Poverty Alleviation 
Programmes also. We canDot neglect 
those areas. 

Now there was an allegation made by 
certain Members and particularly tbo 
mover of the Resolution that Primo 
M'nister has condemned the labour. This 
is wholly wrong. There is Dotbins wrona 
in suggesting improvement in the perfor-
mance whether it is the labour or the 
management. According to the Jatest 
policy decision now training is being im-
parted at all levels so th8:t tbere is 
increase in efficiency and our productioD 
rises high. My bon. fr.end shouJd. re-
member that this is on account of the 
Congress party government tbat we haye 
passed a number of progressive Jegislatioa 
which compare favourably not onl) witla 
the developing countr.es but also compare 
favourably wltb the developed countries. 
So we bave been for tbe poor classes aDd 
the labour. We have been pursuing the 
policy under which the poor people aDd 
the labour ga in more efficiency and caD 
earn morer 

MR. DEPUTY SPEAKER : The 
time allotted for tbls ResoJutioD is 
already over. Since tbe Minister is lItel,. 
to talce another 15·20 minutes aDd tho 
mover of tbe Resolution has tbe riabt to 
reply we may extend tbe time, II ebe 
House all'ces. by another 08. bour. W. 
sbould complete it by 6.30 p. m •. 
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Maay HOD. Members: Yes. 

MR. DEPUTY.SPEAKBR: So tbe 
time allotted for the Resolution is extend-
ed by one bour. 

SHRI SUK.H RAM: There was 
another allegation made from the other 
side tbat Rattan Tahl bas been appointed 
•• AdYiser in tbe Programme Imp'emen-
tatlon Ministry. If in the words of the 
mover of the Resolution I say tbere were 
108 units costing over Rs. 100 crores and 
there bas been escalation in tbe .,ric. 
amounting to Rs. 43,tS4 crores. He ha, 
been appointed in an advisory capacity. 
Government it ~ot bound to accept hie 
advice. But .(teran be has run his units 
.81Iecessfully. I He must bave some know-
led., and some experience. If tbe Govern-
ment wants to uti1l41e that knowledge and 
experience of Rattan Tata what can be 
tbe objection to the Members. We want 
that tbere shou'd not be time over-runs. 
What are tbe reasons for time over-runs 
wbich are leading to the cost over-runs 
and tbe wh01e nation suffers on account 
of that. If these things are to be ascer-
tained and if some better advice comes 
should we not tat e advantage of that? 

The hOD. Member has made the aile-
.ation that tbere has been distortion in 
the Industria) Resolution, 1956. He bas 
foqottcn and I do not know whetber 
iaadvertantly he did not read the proviso 
in that Resolution itself which says : 

, That w~lether cooperation with 
the private enterpnse is necessary. 
the State will ensure either 
through majority participation 
In tbe capital or otherwise that 
it bas requisit~ power to guide 
the policy and control the opera-
tions of the undertakings. tt 

Now what is the barm if you seek the 
cooperation or take tbe cooperation of 
tbe private .ector in certain sectors and 
mer ... the oroductioll. , quote ODe 
la.tauQe. -rake the ca. ot hyde' pro-
6QQ\loa in the countey. Now tbis ia an 

area of areat poteatial. ODe Jatll ..... 
watt illoinl waste. We are. Dot m a 
position to barnesslt. We are not tD • 
position to execute tbese scbema because 
of the financial constraints. We D~ 
tboDsands of crores 01 rupeel for barnes-
sinl tbi, Datura) asset. There are a 
number of streams. rivulets. etc. wbere 
mini and micro projects can be coa .. 
tructed. If there can be such small units 
and private sector can be associated In 
goneration of this power, the entire na .. 
tion stands to pin. 

I may tell you tbat bad there not 
beeD a constraint of power in tbe Sixth 
Plan, our economic growth would have 
bten 2 per cent more, tbat is iDstead 01 
the targetted growth of 5.2 per cent, there 
would bave beeD more tban 7 per -cent 
growth and tbe nation would bave aained. 
The industrial growth would have been 
more tban 10 per cent. 

There wal aD anelatioD tbat tbere is 
privatisatfoD. One instance was Jivm 
that in Defence prod'Jction, 17 items bave 
been offloaded. I know it. I agree. I 
was there at that time. I did ft. B .. the 
Hon'b'e Minister sbould know that all 
tbose items which are DOW beiDI produc-
ed in the private seelor at a cheaper 
price, DOW they have beeD o1Boaded. 
These are wooden boxes. clothing., canl, 
utensils, etc. At tbat time. the base of 
tbe private sector was Dot so stroDI. 
That is tbe reason why these iteml were 
manufactured by the Defence unit.. But 
the Defence units are required to produce 
such items which are ~ased OD a more 
SOplll!!llicated te(.hnololY and which are 
needed by the nation. It is Dot a ques-
tion of priv8tisation. It is aiviD. priorit, 
to blahly technological productioll. So, 
these al'egations ar. Dot either properly 
understood or th"y are jUlt to maliaa tbe 
Gevernment for doiDI it. 

SHRI BHATTAM SRIRAMA MU-
RTY: What are those 17 items 'i 

SHltl SUICH RAM: I do Dot re· 
member but there are utensils. clotbiaas. 
Now my fdood ia there lootiD, after tho 
DepartmeuL I may t~1) you tJaat. 
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Dumber of other Items need to be omoad-
ed to tbe private lector. The manpower, 
macbinery, etc., bas to be utilised for 
production of hlahly sophisticated items 
which are needed for our Derence forces. 

"So, mucb more bas yet to bo done. 

N ow we bave to cODcede one fact 
tbat tbere are certain impediments. There 
are certain slacks OD account of which 
our ecoDomy il a hlgb·cost economy. 
The Prime Minister has recently announc-
ed certain liberalilation policies. They 
are witb a view to mate tbe industry 
more competltiva, to mate tbe industry 
to como up to tbe world standard. On the 
one hand, there fs a demand bere 
aDd that i. a reasonable demand. 
That was to earD more aDd more 
forliln excbang~. But tbat we can do 
in case our industries are more competi-
tive and we come to the world standards. 
All those progressive measures have been 
introduced with tbis objective. I think 
tbey should not be misunderstand. The 
mover of the Resolution has misunder-
atood those progressive measures and bas 
come to the conclusion that the Govero-
ment is moving away from the sociaJistic 
path. The Prime Minister has rightly 
defined locialism. Socialism is to remove 
"e poverty of the people, to bring them 
above tbe poverty line, to produce more 
In tbe country and enable the people to 
let more by increasing tbeir capacit, to 
purchase more. That is what our socia-
Him means. We are not moving away 
from 10ciafllD'; our socialism does not 
mean tbat we bave to distribute the 
povert,. to lome people. 

SHill BHADRBSWAR TANTI: All 
tile judustrial workers are liviDI below the 
poverty Jiae ••• (IIIte"uptiofls) 

SHRI SUKH RAM: We are to ro-
.ovo the poverty. fbat il our Samajwad. 

There weEe cbarles tbat we have 
thrown open the doors to multi-Dationals. 
TIIIa ".0 it wholly "D'ouaded. 

w. are 
.. ace t. our 

ai"ina more Impor-
r_rcla and deve-

lopment within ' the country aod 
we have expanded our activities and loti 
of benefits bavea accrued out of researcb 
and development. But we cannot shut 
our eyes to wbat is happening outisde in 
tbe world. Tbe tecbnoloJY has been 
underloinl tremendous changes and if 
thero are technologies etc. outside in tbe 
world which we can absorb aud by wbich 
we can update our technololY within tbe 
country, we can produce more and mat. 
our industries more effective, thore 18 DO 
barm 10 parchasiDI tecbnoloiy from 
outside tbe world. 

There was one charge that the Govern. 
ment has got more tban fifty per cent 
shares In the private compaoiel and they 
are being allowed to run without any 
binderance. My friend should rememb.r 
one tbing that equities are not held in 
the name of tbe President of India. 
WhatfOver surplus amount the financial 
institutions have get, they do invest it in 
the companies, whIle they do not interfero 
in the management, if the management .. 
doing well, tbey do int~rfere in the 
management, if th~ro are any problema. 
I tbink that charge is also wbolly unfouo. 
ded. 

There was a mention about tbe 
accounts in the SWISS banks. Tbat Ilaa .. 
been discussed and tbe Finance MiDitt. 
has made a detailed statement on the floor 
of tbe House. I need not say anytbiDi 
about it. We have expanded our activitia 
and lots of benefits have accrued out of 
research aod deve'opment. But we cannot 
sbut our eyes to what is bappeninl outside 
in tbe world. The technology has been 
undergoing tremendous changes and if 
tbere are tecbno'ogies etc. outside in tbe 
world which we can absorb and by which 
we can update our technology within tbo 
couotry, we can produce more and mate 
our industries more effective, there is no 
harm in purchasing technology from 
outside the world. 

There was one charge that the GoverG'· 
meat bas ,ot more rbaa tlfty per ceot 
sllar&:1 in the private compaaiel sad tbey 
are DO; being allowed to run witbout an? 
hiaderance. My friend mould romelD"" 
oDe tbinl that equities are Dot bel. ia tb. 
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aame of the President of India. Whatover 
surplus- amount tbe financial in~titutioos 
hpe aot, tbey do invest it in tbe 
compaajes, but tbey do not interfere in 
the manasement, jf tbe management is 
doing wen, but tbey do interfere in tbe 
management, if there are any problems. 
I tblak that charge is also wholly unfoun-
ded. 

There was a mention about the 
accounts in tbe Swiss banks. That bas 
been discussed and the Finance Minister 
bas made a detailed statement on the 
floor 01 the House. I need not say any-
tbinl about it. 

In the end, I would say that the 
mover of tbe Resolulion made this 
Resolution as a polltlcal stick lDstedd of 
making some useful suggestions wb."b we 
could have noted and would have Imple-
mented tbem. He has tried to prove and 
has very cleverly used one sentence that 
the distortions were Introduced since: !980. 
He has avoided the period at Janta 
regime so that It was only after 1580. I 
can tell bim tbat tbere is no distortion In 
the Industrial Resolution. I can tell you 
with confiuence tbat all tbe hberahsatJon 
policies tbat have been Introduced are Dot 
only for: tbe public ~ector, but for tbe 
pr~vate sector too. We want that both 
pubhe and private sectors should perform 
effiCiently and do wen. Thereby we would 
be able to generate more resources within 
our own country and need not depend on 
tbe ex&ecnal or internal borrowings. 

ODe hoo. member has said that we 
are being Influenced bY the IMF authori. 
ties because we have taken loans from 
them. As you know, we dId not take one 
mIllion and odd doUars of Joan, In spite 
of the fact that It ~as sanctioned. We are 
Dot Inftuenced by any authority, howso-
ever biab it may bappen to be, even if 
we bavo to suffer on account of that. 
Our economic policies are independent, 
Q\lt domestIc aDd fore.iln POllC1CS are 
la4epeadeDt and we bave stood up well to 
aU prC61ures.. 

A poiDt it made that we have bor. 

rowed substaQtial amounts the~b, 
burdening this natit)ft with our bono"i_. 
I may tell yoo tbat our borrowiDIl' are 
WIthin the safe limit. In the eotire Seve.tIl 
Five year Plan. the total conttibuuoo of' 
foreign borrowing is nearly 6.5% to tll. 
total outlay for 7th plan. or tbe external 
borrowinls forms only 6.S per cent, wllich 
is withIn the safe limit. 

I have tried to remove certala doubta.. 
expressed by the mover of tbi. resolutioD., 
1 hope I ha vo covered all the points lb. 
he bas raised. I have also tried to coyer 
the points raised by certain other. member., 
too. Certalo point's have been raised 
With regard to impJemention aod other 
connected issues. I have said that ... 
would do our best to r,move any sbor.&-
fans or shortcomings. As you koow Sir~ 
all these polbies and programmes .r. 
being implemented by tbe State Govern-
ments. We are always in touch with tbe 
State Governments. We have now intfO-
duced a system of monitorin, so tbat 
there is no laxity and there woold be 
better performance, by which the Y4bole 
nation may stand to lain. 

With these remarks, I requ,st tho 
mover of tbe resolution to withdraw bia 
resolution. Had he sugcSfcd ce£laia 
speCIfic steps which would h. v.e made o. 
economy more efficient tbaD what it is 
today, I would have bad DO heaitauo.a iQ. 
acceptlDI tbem. But he has JU$.l tr~ to 
prove tbat thiS Government is iudicU:Q& 
and that \\ e have drlfled away UDJD 
soc a)ism. AIJ this is who Iy in~rec.t. I 
hope be wi)) wjtbd~aw hi. ~apl~. 

SHRI PIYUS TIRAK.Y ~ c.. tile 
other resolution be mO\lod tode,. aI_ 
thiS is over ? 

MR. DEPUTY SPEAKS&'; lbtbllo& 
member can move his resolution after thi. 
is over. 

SHRI BHATTkY SalaAMA 
MURTY (Visakhapatnam) He caD 
introduce bis reso)utloD. before I conclude 
my speecb. 



.M the JOUtIet, I should tbank alJ tbe 
boa aaembecs Who have participated iD 
tIIiI _bate and made very valuable 
c.oatribUtiODI duris. tbe course of tbe 
4'_aiOD. Sir, for five days the hOD. 
..... '-'s bflve discussed at length this 
.. ". llDPortant subject of economic 
J).Ahciea. Moat of the members have 
..... U, agreed with the spirit of my 
I:oIohwoo, eveo thouah some of the 
Qlll:mm-s .have harboured doubts that it is 
__ Ian. 

politically motivated; I have the intention 
to damage tbe image of t he Government 
aDd tberefore I bave brought this resolu-
dOD. Some hOD. Members have made 
such inferences of that nature. Perhaps 
rilbtly so because I am trom Ihis part 
of the H'Ouse and they are (rom the other 
side of the House. I have no objection if 
.M-embers attrabute motives. But let me 
make it absolutely clear that when I 
moved this resolution I did is so in al1 
lin:erity tbat there are aberratIons, 
rigbtly or wror aly, Willingly or otherWIse, 
due to various reasons and various 
factors. Tbis is not conducive for tbe 
bet~rment of the society. This is Dot in 
keep nl with the policies of t he Congress 
ofaanilation. Even during the days of 
freedom struggle, the~e were not the 
policies which weI e upheld by our found-
in_g .fatbers of our CODstltution. Therefore, 
it is only with that interest I tned to bring 
forward this resolution and without any 
ulter.or motive and let me clarify my 
position to the Minister. He said, he could 
see througb the game of this resclution. I 
e~p~ted that he would use better Jangu-
aae. But anyway 5 does not matter. 

New. Sir, the main observation of the 
MJaiat« is that my cbarge, tbat this 
Gorlerl\lD.Cllt i. pro-rich and anti-poor, 
tbat tile Government is always suppoIting 
,.... rich and that its policies are so 
M".od as to help tbe aa:umu]ation of 
tlae ricAe' ;n tbe hands of a lew is not 
couut. TIJe. MiDilter coDveDieotly stated 
u-t, I. have. produced certain statistiCS 
i .. ., .high lie II not ,0iDa. He onJy said, 
.,"'.&11, tile increase In the assets of the 
top ten biS basiDe. houses is to tbe tune 
of S per cent to 6 per cent in the course 
of ..... or .• ·'ear8. Nethioa more. 
11 ............ aIHD .... rUilODl for· it, 
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sucb at tbe escalation iD prices. Prices 
~ave locreaaed. The cost 01 liViD, baa 
IDcreased. Therefore, their assets a1ao 
bave increased. This is how be wanted to 
JUI"fy It. He has produced enouall 
juatJiication. When I made tws reference' 
that there is accumulation of riclJes in the 
hands of a few top big bUSIness hous.es, I 
have asked whether it is in pursuanc:e of 
your definite policy. You are dolo, i&. 
because you wanted to do that, not becauu 
in spite of you this IS bappenina. That. 
was my sincerest feelina ",ben I mad. 
this charge. But now, when the Minister 
came forward with the justification I am 
convinced that he holds a prool for it. H. 
says that this 5 per cent to 6 per cent i. 
just a pittance. Previously, it used to be 
100 per cent or so. Now, It is 40 bet cent 
or so. That is the explanation just now 
given by the Mmister. Now my misgiviDp 
are further strengthened. So Jot me aive 
some figures bere. These are the figures 
that I have produced. These are not out 
of my bat. Tbese are the figures whlcb 
are furnIshed to the House by tbe Govern-
ment themselves. Whatever figures wero-
furnished to tbe Lok Sabha, I am quoting 
on ly from them by making a brief 
reference to some of tbem reiHtiol to dle 
period between 1980·84. The MlDister ... 
referred to the MR TP Act and therealteE 
bow tbe ever .increasing prospa:Jly 01 
these. biS business houses is beinl coatai-
ned. Now, the position is tbis. I am 
referring to the figures of 1980 and J984~ 
I am referrina to Thappar, the asset. ill 
1980 were Rs. 348 crores. In 984, the. 
went upto Rs. 689.35 crores. How much ;. 
it ? Is It 5 per cent per yoar or 6 per 
cent per year? Let me refer to MafaUal. 
It is Rs. 427.54 crores in the year ••• 

SHRI SUKH RAM: I said averaao· 
per year in real terms. 

SHRI BHATTAM SRIRAMA 
MURTY: You bave sald, you went to 
tbe a veraae and left the real assets. 

SHRI PIYUS TIRAkY : WJaatr about 
the income .of the. laboul .. in real tetmIL '1 
In the liaht or the pr.ico riae, ,oa ba.v. 
left it. 
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SHRI BRATTAM SItIRAMA 
MURTY: In tbe year 1984, from Rs. 427 
crores, it went up to Rs. 786 crores. As 
rar as Singhania is concerned, from Rs 
412 crores, it went upto Rs. 858 crores. 
Por instance, take Reliance. Before 1980, 
it was Dot tbere. In 1980, its asset was 
Its. 166.33 crores; now in 1984, it was R •• 
672.91 crores. I canDot tell )'ou all tbe 
filures because I do oot waot to waste 
tbe time of tbe House. I told you what 
is bappenina and only I briol it to your 
notice that this ia tbe situatioD. 

After an~ wbat is tbe resolution? It 
reads as followl : 

6 Ha"inl relard to tbe planned 
development of tbe country and 
tbe realisation of tbe constitutio-
Dal obligations, this House takes 
senous note of the wrong econo-
mic policies being followed by 
the Government and tbe distor-
tions introduc~d in the earlier 
policies whicb are leadina to 
Increased concentration of 
economic power ••• " 

Whether it bas increased concentration 
of economic power or Dot is a point in 
question. If it is so, tben I am pointlDg 
out tbat this is due to econom·c power. 
Therefore, whetber your policies were 
rigbt or not in the past, you have to adopt 
in future luch policies as would improve 
tbe aitaadoD,.as would contain the growth 
of monopoly bousel. That is all my 
obsenation; tbat is wbat I plead for and 
JIOthinl morc. And why do you take an 
objection to tbls ? 

He was makiq a reference to multi-
.. tlonall and sayiDI tbat tbey are cor-
_rlDI all the concessions. The hone 
Minister said that tbis is Dot correct. It 
il a mixed economy and it is bound to be 
tllere if the public sector is tbere. As long 
.. tbere il a milled economy, all sort of 
people will be tbere, etc. and tber.for. 
We caBOOl sa)' tbat multi-nationals are 
eoroeriq or the big buslooss houses are 
.eriDl all tbe benefits. My specific cha-
.... was this: all the benefits wblch are in-
teaded lor the Imall scale lector are now 
lOW beiDa cornered b, the bil buaiDes. hoa-
._. iDcMdiDllDulti-natioaals. I have quoted 
"mpJes. II is • tact or J. 

It not • fact ., You )dad.)' 
look into yourown poiJcies and fact. 0' 
tbe case aDd see how tbinls ar. happe.-
ning. If it is a fact, tben try to rectify IC. 
try 10 improve the lituatinD. JJet the smaU 
scale sector people survive, Jive. ID the 
name of small scale sector. the bil people 
are entering in tbe Ima)) scale sector; bl, 
fish is eatlol tbe smalt fisb. These people 
are left with notblng; tbey are DOW Itar. 
ving. The Dumber of small scale units it 
increasinl: yes, they have increased be-
cause of big shots which are now comiq 
into the small scale sector. Tberefore. tbe 
Dumber js increasmg. Just becaule the 
number is increasing, it does Dot meaD 
that the small scale sector, smaller people 
are being benefitted. Kindly do consider 
whetber it is a fact or Dot a fact tbat 
big business people, multi-nationals are 
entering Jato the sma'l scale sector. I have 
given a number of cases, a Bomber of 
instances, a number of areas where tbey 
have entered into the picture. Now, I do 
not propose to cover tbe entire thinl 
because It may take more time of the 
House also whicb is not my purpose. 
Therefore, kindly do consider this and 
this is Dot proper now. 

At this stage - may I make a refereDce 
to the sewing macb;ne. This is a re1erved 
item - an item reserved ror the small scale 
sector. Tbere is ao Iodlan Sewing Machine 
Co. Ltd., an affiliate of the SingaJ Com-
pany, US. Wby should a multi-national 
come here ? This was promoted by wbom' 
This was promoted by the NatiooaJ Small 
Scale Industries Corporation. a Govern-
ment of India Undertaking. To produce 
a single machine you want a multi-national 
to come and help you. Is this tbe way in 
which your policy should be so shaped, 
so formulated? The written answer liven 
is tbat tbe time and effort required to 
compile the inrormation sought for win 
not be commensurate witb the relalta 
likely to be achIeved. Tbey are not I ... 
tcrested in c01 fecting tbe informatiOD. Tbe, 
live money It is concerned by the private 
lector people. They are able to eDjo), 
tbat money. But when we want detana, 
informatloD fs not aiven. They clo not 
tell us. Wbat are "fI to do ? 

For more tban 50 per cent of tbel. 
capital mOD., it oamlq from OOYel'DIII" 
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aoUl'Cel. The Minhter has slightly touched 
upon tbe subject. I am not quoting all 
-the figures. I do not want to take 
time of the House, 60 per cent, 70 per 
cent, 72 per cent. 74 per cent. 82 per cent 
this is the Government money in private 
companies. DetaUs are given in the past 
and they are not disputed. He says that 
they aro dOing all right. As and when 
Government wants to do something, it 
can look into the matter. But it has 
allowed them. Let us assume for a minute 
that tb~re is some justIfication, some 
rationale behind tbem that. 

But now tet me refer to another as-
pect. There are cerlain companies in 
which Government also has some shares. 
Wben Government shares come 
down. b~come less than SO per cent, 
tben what is happening? Here is a ques-
tion-Government companies which have 
been converted into non .. government 
companies since 1970. The reply is this. 
If it is reduced to less tban 51 per cent in 
any company, tbat company is converted 
into non-government company under 
section 617 of the Companies Act of 1956 
automatica lIy. If it is less than SO per 
cent automatically it is a non-government 
company. If you bave got more than SO 
per cent, automaticaHy you keep qUIet: 
you anow them to take decisions. You 
consider that. Is that aU right? I am not 
charging anything. But such a situation 
is there. Am I cbargioa tbat you have 
done this? No. it is not my intention. 
I want tbat tbis should be corrected; tbeso 
distortions should be corrected. 

Another aspect in wbich the Minister 
bas spoken is about tho high technology. 
I want to mention that Eicher Motors 
bave collaboration with Mitsuibisbi of 
Japan. And there are four companies. Swa-
raj Mazda is haviDg collaboration with Ma-
zda; DCM Toyota with Toyta and Allwyn 
Nislan with Nlssan. These four compa· 
nles have entered into collaboration 
alr.ments with four different Japanese 
companies, each giving them equity parti-
cipation. Instead of purchasinl tbe 
techlloJol' at one go, we are 
p8yiDa four times for it. In the process 
we ba vo also committed ourselves for 
p.yinl dividents to tbe Japanese com-
paalel in all the four automobile com-
paDies. It is helpful? It is 800d for the 
OO\Ul&r7 ? Kindly examine it. 

I would like to mention anotber tllinl~ 
In garments, cosmetics. watcbes, artilciaJ 
flowers. sports caps, scissors, toys, do yoo 
want any technological import? Why are 
you havinl arrangements with othel'J f"rom 
abrc.ad ., We have brougbt technololY ovea 
in low priority and low tecbnololY ar_. 
This once aaain resulted in loss of pre-
cious fore!gn excbangt-. Kindly do avoid 
tbat. Hereafter do not repeat this. This 
is my bumble submission. Items like 
cement, ceramic tiles, sugar macbiDCI'Y 
are some of the items where foreian toeb· 
DololY was hitherto considered hiahly 
undesirable and jmproper. 

Now I would like to frankly ask, wby 
sbould the NSIC join hands with a mUlti-
national company? Does it not have the 
necessary expertise to undertake this acti-
vity ? Do you want tbe multi-national to 
come here to sell sewing machines in this 
countr,? This is wrong. I take objection 
for tbat. 

SURI SUKH RAM: I may clarify 
one point. There is an Advisory Committee 
wbich advises the Government, from time 
to time about which items should be in-
cluded in tbe Jist for the small scaJe sector 
and which should be excluded and on tbe 
advice- it is a continuous process· lome 
items are reserved and some are taken out 
of it and there are criteria fixed for that 
also. 

And, as regards tbe multi-nationals. 
tbere may be certain cases out of the 14 
lakb units a few bundred have been set up 
by tho multi-nationals. Now the Comm.tted 
have made a recommendation and 00 tbe 
basis of tbat tbey are to be de-registerod. 

SHRI BHATTAM SRIRAMA 
MURTY : I thank you. 

SHRI C. JANGA REDDY (Hanam-
koada): Why are you encouragiDg tbe 
multi-nationals ? 

MR. DEPUTY SPEAKBR.: Be ~ 
teUing that there are some thiDa' reservocl; 
now tbey are loing to be de-reserved. 

SHRI C. JANGA RBDDY: ~ 
has the Advisory Committee to do' What 
advice do they sive , 
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TY: Let me "ope tbat tbe Gov«Dment 
tg aoioI to cooeider. l'~e.amiDe, review 
tile matter either tbrouab tlao bodies. tbe 
COIIsultative committee .or lOme other 
bGdy which he bas referred to and tbere-
fOre try to improve I'emedy tbe situation 
or improve tbe ~it .. tion. That is all I anti-
cipate. 

But tn tbis connection I would like to 
farther brio. to tbe notice of the Minister. 
tbe worst part of it is tbis7 tAt the com-
plete maMganent and control of the 
company which is floated by the National 
Sma1l Scale Industries Corporation was 
left to the hands of tbe multi-nationals, 
tbe U.9-. multi-nationals. They are not 
eerc,sinl any right. power or authority 
over tbis. This is still more unfortunate. 
A04 so this aspect has got to be taken 
ibta consideratioD by the policy makers 

Now, let me refer to tooth paste, Col-
gate. Do you want tbe multi-national to 
come bere in this country? Should tbey 
continue- for ever 'I For all times to 
come? But have tbey effectively. actually 
themselves directly undertaken the entire 
working' The work is being done by the 
smaller people. After aU tbe brand name 
is giveD. They haye not obtained the 
licence. I may humbly submit to the 
Chair. No licence was given. DO installed 
capacity was there but 60 lakh tooth 
brusbes are sold by th~ company. Rs. 
12.84 crores or about Rs. 13 crores ! ... The 
trick is found out. Willing small manu-
facturers give them the material. They get 
toaetber tbe entire production, put tbeir 
stamp aDd there is Colgate. Multi-nationals 
are being benefited. Do YOl1 want tooth 
paste to be manuractured by the multi-
national here? 

The Britannia Industries -I want to 
make a reference to that also. Sma, II 
biscuits - bread and butter. Bread? You 
want this pfoduct? You want the multi-
nationa1 to come hero ill tbis country for 
producing ¥our bread? You waDt to 
touch the stomach of these people of the 
small Bcale I.ctor· ? 

Alain Bata India Umaed, and almil.r 

M..... thin,.. Then.. ...,.. J. 
Dumber. For want of time I wtll •• _ 
able to toucb aH of1bem. 1 do oot ... .,.. 
to do tbat at aU. So, bore, I _at to 
make a .ceference to 'the reply IiYea., 
the M.nister in tbis House. 

I wanted to know, which are tbe 
private sector industrial uudertakJ ..... 
public financial institutions, State level 
industrial corporatioos, the GovemmeDt 
nationaUsed banks etc., holdina 2S per 
cent or more of equity capital. That was 
tbe question. But they are enterina iato 
that. About 324 foreign companita are 
now operating in this country. Is It 
good? Does tbe Minister welcome It? 
Berore I conclude, may I make a reference 
bere. I want to draw the attention ·br the 
MlDister to the R.esolution passed by 1he 
All I ndja Congress Committee ia tbe year 
19,8 by a committee caned the Nebru 
Committee. The Nebru Committee of 
the AICC said that in respect of the ex-
isting undertakings, the process of traaster 
from private to public ownership should 
commence arter a period of five 
years. This Res01ution was passed in the 
year 1948. Kindly look Into this paper 
of the AleC whether it a forged docu-
ment or something else which I am com· 
menting. So, this is tbe decision. Tbis 
is our history, this is our legacy. these 
are our tradition~. Why do you f01'ltt 
them? This is what I am urgina now. 
The first Five Year PI D documeDt coDttins 
this panicular paragraph and I am refert-
ing to a few sentences: uODe comes te 
the inevitable conclusion tbat a rapid ex-
pansion of tbe eeon omic aad socital 
responsibilities of the State will alOBe be 
capable of satisfying tbe lelitimate ft-
peetations of the people. This __ bl 
progressive wideniD8 of public sector ud-
reorientation of private lector t. tbe 'Deed 
of the p1anned eeo.om)'." It .. ys. "Pto-
gressive wideniag of tbe public' .ator. It 
is Dot reducing, it is Dot privatisatioD •. it 
is Dot Iiberali68tfon It talked of ........ 
else. But that is Dot dOll.. ADd "1l" 
the Minister bas aaid .•• (lnt.".IMI .. , 

MR. DEPUTY SPEAlCER.! ,lei. 
wiod up DOW. 



.!Os Rul. Ill. Ecollo",lc CHAITRA 26, 1909 (SAKA) Policiel 506 

SHltl BBATTAM SRIMAMA 
MU8..TY: Excuse me, Sir, about 30 
M';bers bave spoken and tbe Minister 
bas 8110 taken so much of time. 1 will 
bave to drive home a few points. 

MR DEPUTY SPEAKER: You had 
initiated it and DOW also you have taken 
lot of time. 

SHRI BHATTAM SRIRAMA 
MURTY: In the next about five minutes 
I am going to conclude. Sir, the Minister 
bas rilhtly said that there is scope under 
the Industria' Policy Resolution, 1956 for 
private enterprises also to come into the 
core sector. I would like to brms to the 
Dotice of the Minister that it is again very 
cleary laid down here: "Wbene"er coop-
eration with private enterprise is necessary 
the State will ensure eitber through majo. 
rity participation in the capital or other-
wise that it has the requisite powers to 
luide the policy and control the opera-
tions of the undertaking." In an extra-
ordinary situation, in extreme contingen-
cies you can resort to this provision. 
You can get absolute control over tbem. 
But is it what you are doing in various 
power units where you are colJaborating 
with the private sector. which you are 
handing over ? Now tbe main sentence is 
tbis: ·'In the first category wi11 be the 

. industries. tbe future development of which 
will be the exclusive responsibility of the 
State." It is thoir own responsibility. It 
is tbeir exclusive responsibility. The hone 
Minister in charge of Defence production 
for some time, therefore, says: "I was 
also responsible for a decision at that 
time". Maybe he is right. I expect, if 
not immediately, at least even later, a 
UttJe more clarificatioD on this. I have 
let it with me. I have noted it down. 
On 22nd May, 1986, tbe Defc-nce Ministry 
st •• ed tbat it recently informed their 
employees' union leaders that as many as 
seventeen items of defence production 
have been offioaded to private sector. 
Item. of 'defence production'. This is 
the word used, somebody .said it is gar. 
.... u. It is something different. What 
an tbe details? 

Mil. DEPUTY SPEAKER : You 
Ial~DOW. 

. SHIll BHATTAM SRIRAMA 
MUIlTY : J am coDcludhJB. Sir. Now be 

says, even he wants tbe big business 
magnates to preside over the business of 
the pub1ic sector because tbey have 
got the expertise and all that. Therefore. 
be justified the appointment of Mr. Ratan 
Tata on th _ Air India and perhaps 
of Mr. Rabul Bajaj a) so on 
the Indian Airlines. This point 
was sufficiently discussed in tbe House in 
the past. The Minister perhaps is not 
aware of that. They introduced eveo 
those people whose antecedents were not 
looked in!o. who were considC'red to be 
economic offenders. Even tbose people 
are being appointed bere. This is not 
conducive to any helpful progress of tbe 
country, of the State. Tberefore, Sir, 
now before I conclude, I would liko to 
read out my Reso!ution. The Resolution 
is I·ke this. There is an increased con-
centration of economic power. I do 
be1iev~ that there is an increased conceDe 
tration of ecnomic power widening 
the gulf between the rich and 
the poor and it is widening more and 
more. It is ever increasing. There are 
areas of apprehension. There are areas 
where prosperity there and 
development is there. But in the rural 
areas and In the villages for the last so 
many years there is DO development, DO 
drinking water, DO school and other 
basic facilities are not at aU provided. 
Large masses in the rural areas are 
suffering. The striking disparity is that 
there are areas having developed and 
tbere are under·developed areas. Regional 
imbalances are there. Between the urbant 
areas and the rural areas, thero are vas 
disparities and this thing should go. There 
may be a few rich in the villages. But as 
far as rural areas are concerned, there is a 
ceiling of income. But as far as urban 
sectors are concerned. you bave not put 
ceiling. Could you put ceiling on the 
income of the urban elites? Could ever 
think of it ? You are Dot abJe to do that. 
Could you imagine that? The in-
come of the persons in the urbAD areas 
sbolJld be within a particular ranle. say 
1 :20 or I :30. Could you do tbat 'I Could 
you think of tbat ? If you waDt tbat tb. 
disparities should go and bring in equality 
of income according to the work each ou. 
does, then some tangible effort and some 
sincere effort should be made. I would 
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therefore request the hon. Minister and
the Goverrment to examine this and adopt
such policies which will realty be helpful
for the socio-conornic progress of the
country. Thank you.

MR. DEPUTY SPEAKER: Mr.
Bhattam Srirarna Mur ty, are you with-
drawing your Resolution?

SHRI BHATTAM
MURTY : No, Sir.

SRIRAMA

MR. DEPUTY SPEAKER: Then I
will put the Resolution to the vote of the
House. The question is :

"Having regard to the plan-
ned development of the country
and the realisation of the con-
stitutional oblipat ions. this House
takes serious note of the wrong
economic policies heing followed
by the Government and the
distortions introduced in the
earlier policies which are leading
to Increased concentration of
economic power. widening the
gulf between rich and the poor
and threatening the economic
independence of the country by
increasingly relying on foreign
sources. and calls upon the
Central Government to take
immediate steps to-

(i) correct the distortions intr o-
duced into the Industrial
Policy since 19RO;

(ii) give public sector its due
place as envisaged in the
Industrial Policy Resolution,
1S56;

(iii) curb monopolistic trend and
reduce concentration of
economic power;

(iv) protect the small scale sector
from the onsla ught of the
big business and multina-
tionals; and

(v) stop the avoidable depeJNI.
ence OD Ioreizn technolOlf
and capital and support tbe
indgenous R&D efforts and
technological capabilities."

"The mot ion was neg at ived,

18.29 hrs.

RESOLUTION RE:
FOR UPLIFTMENT
PEOPLE

MEASURES
OF TRIBAL

{English}

MR DEPUTY SPEAKER: Tile
House will now take up the Resolution 6y
Shri Dileep Singh Bhuria regarding
measures for upliftment of tribal people,
Before we proceed with the resolution,

*The following amendments moved by
the late Shr i Mool Chand Daga on 28
November 1986, were deemed to ban
been negatived under the Direction issued
by the Speaker :-

I. That In the resolution,-
after "obligations" insert
"and available resources"

2. That in the resolutlon,-
omit 'wrong"

3. That in the resolution,-

for "threatening the
mic independence
country"

econo,
of tbe

subst itut e "delaying the
economic self-reliance"

4. That in the resolution,in part
(v),-

add at the end-

"and such collaboration
agreements be entered
into which may provide for
effective steps to be taken 'to
update the modern techology iD
the field of variety, quality and.\
production cost of products wltb
special emphasis on the develop-
ment of rural industries,"
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we bave to fix time for discussion on tbI, 
resolution. Shall we fix two bours? 

SHRI K.D SULTANPURI (Shimla) : 
We can allot 10 hours. 

MR. DEPUTY SPEAKER: We will 
allot two bours now. If necessary, we 
can extend the time. Now. Shri Dileep 
Siogb Bburia may speak on his resolution. 

(Tran,/ation) 

SHRI DILEEP SINGH DHURIA 
(Jbabua) : Mr. Deputy Speaker, I beg to 
move that- "Tbis House expresses its 
concorn over the continued backwardness 
of tribal people in the country even after 
thirty.nine years of independence and in 
order to prevent their exploitation and 
uplift them economically. socially, cultu. 
raJly Ind educationally t recommends to the 
Government to-

(1) take necessary measures for pro-
per and effective implementation 
of various tribal we 1 fare schemes 
in tribal regions; 

(2) open more schools and adult 
education centres in the tribal 
regions; 

l3) give priority in employment to 

Gupta Printlas Works Delei·6 

tribal people In various Govern-
ment developmental .cheme. 
Jllz, construction and otber works 
undertaken througb tile Depan-
ments of Irrigation, PubUc Work. 
Forest Development, Public 
Health and Rural EnpneeriDI, 
etc. in tribal regions; and 

(4) purchase tbeir rorest-produce at 
reasonable prices." 

Mr. Deputy Speaker. Sir, I would 
partIcularly like to convey my tbanka to 
you for allowing me to move this resolu-
tion. I bave to say a Jot of tbiDIS 00 
it. 

The Government of India and tbe 
State Governments have Introduced a 
Dumber of welfare schemes in the tribal 
areas. Crores of rupees ha vo been speot 
on it. But as we have not been able to 
achieve concrete results~ the tribals are 
facing the problem of acute poverty, 
unemployment and their exploitation is 
10iDg 00. Under such condition it has 
become a matter of concerD for the 
conntry. 
18.30 br •• 

7 he Lok Sablul ,he" adjou,.n~d lill 
Ele"t" 0/ the Clock on Monday. A'p,il 20 
19lJI 'Chell,r" 30, 1909 (Saka) , 




